Fifth Serjes, Yol. XXLIV No. 30 Friday, August 30, 1974
Bhadra 8 1896 (Saka)

LOK SABHA
-DEBATES

(Eleventh Session)

(Vol. XLIV contains Nos. 31-to 38)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 2. 00



CONTENTS
Ne. 30, Friday, Augwst 30, 1974/Bhadra 8, 1896 (Saka)
Oral Answers to Questions :

*Starred Questions Nos. 569, §71 to §73, §77 and §78
Written Answers to Questions :

Starrgd Questions Nos. §70, §74 to §76 and 579 to 589
Unstarred Questions Nos. 4013 to 4146
Re. Motion for Adjournment
Re. Presence of Smugglers in Dethi
Papers Laid on the Table
Members from Rajya Sabha :
Payment of Bonus (Amendment) Bill as passed by Ra;ya Sabha

Rules Committee
Minutes . .
Question of Privilege ] : .
Alteged hmd-cuﬂing of Shri Ishwar Chaudhry, M P by Bihar
Police . . )
Business of the House

Public Financial Institutions Laws (Amendment) Bill
Appointment of Member to Joint Committee

Statutory Resolution re. Disapproval of Indian Iron and Steel Co.
(Taking Over of Mamgement\ Amendment Ordinance—
Negarived . .

and

Indian Iron and Steel (,ompany fTaking over of Management}
Amendment Bill . ) :

Motion to consider, as passed by Rajya Sabha
Shri Bhogendra Jha
Shri R.S. Pandey
Shri RV, Bade .
Shn (,hapalendu matachar; ia
Prof Aadhu Dandavate
Shri K.D. Malaviya
Shri Madhu Limaye

Clauses 2 to 11 and 1
Motion to Pass :

Shri Ramavatar Shastri
Shri Somnath Chatterjee
Shri K. D. Malnviya

COLUMN

1—27

2740
40—153
153—56
156—49
159—64
164—65
165

165

a165—72
172—9

198

199—242

195—201
201 —204
204—207
207—208
209—13
21327
227—35
235—36

236—38
239—40
wm

*The sign x masked above the name of a Members that the questio

was actually asked on the floor of the House by that Member,



(i)

COLUMN
Supplementary Demands for Grants (Genernl), 1974-7S.
Shri Noorul Huda . . . . . . . 24281
Committee on Private Members® Bills and Resolutions 251
Forty-fifth Report . : " . . ;

Resolution Re. Agricultural Labour—Adopted as amended . . 251—309
Shri Nathu Ram Ahirwar . ' . . " . 253—46

Shri Vishwanath Pratap Singh . . . . . 26648

Shri J. Matha Gowder . . . N " . 258..61

Shri B.R. Shukla . . . . . . . . 26163

Shri Rajdeo Singh . : : . . . " . 264—68
Shrimati Sahodrabai Rai . . . . . . . 268—70

Shri Hukam Chand Kachwai . . : " . 270—74

Shri Paripoornanand Painuli . . . . . . 274—79

Shri Darbara Singh : : . ' . : . 279—84

Shri Janeshwar Mishra . . . . . . . 284—g8

Shri K. Lakkappa . . . . . . . . 28R-p1

Shri Mulki Ra; Saini " ’ : : . : . 29193

Shri A.K.M. Ishaque . . . . . . . a283—96

Shri Mohan Dharia i : 8 . : . . 296..303

Shri Gadadhar Saha . . . . . . . 304~308
Resolution re. Government’s Wage Freeze Policy—(Negatived) . 309—42
Shri D. K. Panda . ; . ; . . ; 31121

Shri Hukam Chand Kachwai . . . . . . 322—24

Shri Noorul Huda . g y : : " . . 325—27
Shrimati Roza Deshpande . . . . . . 327—30
Shrimati Parvathy Krishnan . : : X . 330—31

Shri Sat Pal Kapur . . . . . ‘ . 332=—33

Shri Balgovind Verma . . . ' . ' . 333~41

Resolution re . Growth of Fascism in the country
Shri Shyamnandan Mishra . . . . . . 342



LOK. SABHA DEBATES

LOK SABHA

Friday, August 30, 1974/Bhadra 8,

1896 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[M=z. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Piling up of Chemicals with S.T.C,

*569. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether imported chemicals are
piling up with ST C. in a large num-
ber for the last six months;

(k) if so, what are the items that
have been piling up with the S.T.C.;

(¢) what steps are being taken to
clear them off; and

(d) the main reasons for the piling
up of caustic soda flake from Rumania?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir,

(b) and (c). Do not arise.

(d) Caustic soda flakes have not
been imported from Rumania. Stocks

of caustic soda solid held by the STC
have been fully allotted to Release
Order holders,

SHRI P. M. MEHTA: I would like
te know what quantity of titanium
dioxide was lying unlifted with the
corporation at the end of July and on
15th August, 1974, I would also like
to know whether caustic soda flakes
have been imported from any other
country and if so, how much and what
quantity is lying unlifted after the
allotment made by the corporation
against the release orders.

SHRI A. C. GEORGE: Regarding
titanium dioxide, I may not be in a
position to split it up into two differ-
ent dates. But as on date the quan-
tity unlifted and lying with the cor-
poration is 163 tons valued at Rs. 22.27
lakhs. About caustic soda flakes, our
import is mostly of caustic soda solid.
The guantity of stock held is 857 tons
valued at Rs. 19.67 lakhs, after the
allotment against release orders.
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SHRI A. C. GEORGE: Qur domestic
requirement is nearly 4.6 lakh tonnes
and our indigenous production 4.25
lakh tonnes. The import is to the
tune of 5,000 tonnes. It is our endea-
vour to progressively increase the
production of caustic soda inside the
country and to do away with import
at all. But it will be appreciated that
I may not be able to give the exact
time,

SHRI VAYALAR RAVI: Is it a fact
that the caustic soda that is imported
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has not been up to the mark and so
many pecple who have imported have
not lifted the stock go far? If so, what
does he propose to do?

SHRI A, C. GEORGE: The imported
chemicals, especially basic chemicals,
are of international standard and there
are certain stipulations about them.
There is no doubt about the gquality
or standard of them. The slight diffi-
culty was that the cost or incidence
of imported price on certain occasions
wag a little higher than the indigen-

ous price.
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) On the 27th July,
1874, the Indian Pilots Guild issued a
directive to its membere not to under-
take any flights involving a slip pat-
tern. Another directive was issued
on the 31st July. In consequence of
these directives, the pilots refused o
operate flights under the slip pattermn
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on the 1st August, 1074 and the follow..
ing pilots were placed under suspen-
sion =

1. V. P. Raol

2. N. K. Mukherjee

3. P. K. Ghosh

4. A. Almeida

5. B. S. Sandhu

6. K. Menezies

A further directive was issued hy
the Indian Pilots Guild on the 2nd
August, whereby all members of the
Guild were 1equired not to undertake
any flights whatever on any of Air-
India's routes whether involving the
slip pattern or not For their refusal
to undertake fights four more pilots
were placed under suspension on the
2nd, namely—

1 S F Pedda
2 M R Mstry
3 V R Rajwade
4 A K Noble

The explanations of the suspendsd
pilots have been called for and 8 have
since rephed 1n identical terms to the
effect that their refusal to undertake
fights was under the Guild's direc-
tive Further action agamst these
pilots 1s under the management's con-
sideration

In view of the illegal strike resorted
to by the Pilotg Guild, the manage-
ment had no option but to declare a
Jock-out of 1ts line pilots with effect
from 800 A, M, on the 3rd August,
1974 Air-India has 187 line pilots 15
have agrced to operate under the shp
pattern  There are also 11 executive
pilots who are not affected by the
Guild's directive

With the help of these pilots the
management is operating four Boeing
747 services to London, 2 Boeing 707
services to points in the Gulf and one
extension flight from Bombay to Delhi
weekly
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(b): Air.-India’s estimated loss due
to thie illegal strike up to the 26th
August is approximately Rs. 5 crores,
1t will only be poasible to recoup this
loss by efficient and economic opera-
tion uninterrupted by strikeg and
labour unrest.
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SHRI RAJ BAHADUR: It is true
that the Consultative Committee at-
tached to the Ministry of Civil Avia-
tion and Tourism discussed and con-
sidered this matter fully and issuved a
unanimous appeal that the pilots
should abandon their strike on the
ispue of glip system and accept it and
that, if there are any difficulties, they
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can be put to the management and
the management will consider and
discuss them with their representa-
tives, Some pilots, I understand, are
giving serious thought to it. One of
them has already issued a statement
and jomed. I hope, the pilots will
certainly consider this at the meeting
which is going to take place on satur-
day, that is, tomorrow—It is a post-
poned meeting. -

So far as the loss in concerned, we
know that in any industrial dispute,
an industry suffers loss and the strik-
ing workers alsp suffer the 1loss of
their wages The loss is on both sides,
This 1s an inevitable {feature of amy
industrial unrest and strike.

Wt weww oy qr
3 |/TT £ A7E T8 v vw -y wi
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SHIRI RAJ BAHADUR. There were
some complaint that some of the pilots
who wanted to work being intimi-
dated, elc, But an assurance has been
given to such pilots that full protec-
tion w1l be given to them. There is
no question—I am sorry I did not reply
to the question earhier—of the Gov-
ernment o1 the management going be-
hind the decision taken with the re-
gard to the slip pattern

SHRI BHOGENDRA JHA* This
strike has cost the countiy much. As
far us the country hag been made to
know, the dispute started not over the
1ssue of slip system but because the
management through its Chairman,
Mr JR.D Tata, was determined that
the pilots’ guild will not be consulted,
that they will not be asked to give
any advice and that their advice will
not be accepted in connection with the
running of the Air India. This is 5
fundamental issue posed before the
whole country.
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[SHRI BHOGENDRA JHA]

We are supporting the public sec-
tor. Scume public sector undertakings
are manned by big monopolists of the
country and others by big bureaucrats
who are antidemocratic to the very
core, anti-working claks to the very
core. I am talking of some of them.
May I know whether the Government
is accepting the position that the em-
ployees’ association or eguild or what-
ever it may be will not be consulted,
that their advice will not be accepted
or even heard in deciding any policy
with regard to the economy or effi-
ciency of any particular management.
I am particularly referring to the slip
system. But I want to kmow the Gov-
ernment’s position on this fundamental
issue.

Secondly. 1 want to know whether
the hon. Minister today wants to make
it clear to the House that if the pilots
guild decidesg to resume the work and
the pilots resume the work, there
will be no wvictimisation, the status
quo ante will be restored and the
pilots guild will be consulted with re-
gard to the introduction of the slip
system 1if they accept the ship system.

I would like to know whether this
announcement will be formally made
by the hon. Mimster today. I want
a categorical reply on this issue.

SHRI RAJ BAHADUR: So far as
the first question is concerned about
consultation, may I say that full con-
sultations were held by the manage-
ment with the workers' representa-
tives, with the guild’s representatives.
The first communication was sent on
11th January. They were written
about this matter again on 22nd
January On the 18th February, there
was a meeting in which a full chart
of the slip pattern was given, to the
Giuld's representatives, of the same
slip system which is now being intro-
duced. May I add that there was
nothing new in this system in regard
to the rest periods, in regard to the
flight time or in regard to the duty
time? They had came to an agreed
decigsion on these matters as far back
as in 1081, At one time I am given to
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understand this slip pattern was even
insisted upon the pllots themselves.
The slip pattern was operating in 1962-
64 and also in 1964-65, In 1966,|for|some
reason, the base pattern was adopted.
But the rest periods the flight periods,
the duty periods, remained the same.
The new agreement in 1965 also re-
corded the same old rest periods, flight
periods and duty periods, In 1871
when the agreement was renewed,
the same rest period, flight period and
duty period remained; there was no
difference. On the same basis, the
shp pattern was now given to them
and they were asked to give their
comments But they have not offered
their commentg upto this moment as
io what are their objections. On 4th
March a mecting was held to explain
the whole thing again, when some of
even those who were based outside,
in Hong Kong came and attended this
meeting  Ecverything was discussed

fully with them. On the 1l1th, the
Managing Director again wrote to
them on the subject. On the 18th

they said that they did not want to
discuss the matter and charged that
the management was imposing its
unilateral decision on them; and sug-
gested that a committee should be
o1 puinted On 22nd March the ma-
nagement acvcepted to have a commi-
ttee Then the pilots demanded that
the whole range of operations of Alr
Indiz should be taken up for discus-
sion. The managemcst said that the
operations, su far as they involved the
ptlots, would be taken into account...
{Interruptions) on 6th June the pilots
declared that even this Joint Commi-
tiee was fultile If, atter all these
processes my friend says that it Is a
case of “anti-working class mentalily”
on the part of the part time Chairman
of Air India which has a full time
executive who is an official of the
Government of India, who is now the
Managing Director, it would be 2a
travesty of facts. He should not rush
1o conclusions where they are mot
justiied Ag far as victimisation is
concerned, there is no question of
victimisation. Each case, so far as
discipline is codncerned, will have to
be dealt with on merits.
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SHZII A. P. SHARMA: From what-
ever the Minister hag stated just now,
it appears that the slip system is not
4 new thing; it had worked in 1063-
64 and 10684-85. I would like to lmow
wnether this kind of slip system is
introduced only on Air India now or
1t is werking in other airlines also.
From whatever facts we have hefore
us, we find thal. even this time, the
puots have accepted the working of
{l.e siinp systent The only complaint
frem their side gt appears, 1 that this
has been decided umilaterally by the
management. But from the facts it
also appears that a series of meetings
had taken place. In 1963-64 and 1964-
t% e s'ip ovalem was miroduced at
the msistance of the Guld., And this
time o vy ney accepted the shp sys-
tem ‘Then what is the rcason that
#il ol 4 sudden, without giving any
rotice, without any indication to the
n..nagement they have stopped work-
mmg 1 would also like to know what
1 the 1esson that this General Body
n.eeting of the Guild is being post-
poned from doy to day and whether
the Government have received any
cvmplaint that this meeting s being
pustponed.

The Consultative Committee of
Parliament on Civil Aviation has also
made a unanimous appeal 1o the
striking pilots. 1 would like to know
what is the effect of that appeal on the
Filots' Guild an dwhether they have
decided to resume their work.

Fourthly, I would hko to know ir
the Minister..
MR. SPEAKER: No pleasse. Yeou

cannot make a speech during guestion
hour.

SHRI A, P. SHARMA: This is a
very important question. 1 want to
know whether the Management wnll
assure thet after the pilots resume
duty, negotiations will take place
and if there is any grievance brought
out by them regarding the working of
slip system and other things, it will
be sympathetically considered.

SHR1 RAJ BAHADUR: With regard
to the slip system, practically, all
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major international airlines the world
over are warking on the slip pattern.
1 need nol name them because that
will needlessly elaborate my answer.

Wny they have given it up, having
tried it and also having worked i.
that 1s & question which also baffies
me. In regard to the postponement
of the General Body meetings of the
Pilots Guild, 1 have received a copy
of a letter written by a senior Captai
Shrt Madan Lal Kalia in whichul?.e

has  written to the President of the
Piluts’ Guild:

"1 have been waiting for the
Guneral Body meeting but 1 find jt
ha;, been postponed from Wednesday
'« Friday, and then from Friday to

Saturday and then from Saturday
to Monday and from Monday to
Wednegday.”

So, this is the complaint we have re-
ceived.

Ae far as the grievances are con-
cerred, I have said that if they accem
th¢ appeal not only from me but also
from the Consultative Committee and
it they work it and while they are
Cpcruting at, if they find that there are
iny shortcomings or difficulties, the
Iraragement will certainly consider i,

SHRI S. M BANERJEE: A very
important question, Sir.

SHRI SAT PAL KAPUR: ]
s a very important question,

MR SPEAKER: All are important
quJcstions.

have

SHRI D, D. DESAI: In the slip sys-
tm T want to know whether the
woiking and rest hours, the work-load.
the remuneration of pliots per hour of
work and the serviee conditions
chunce in terms of his inputs. After
all, the industrial productivity is in-
voived and is pilots, unrest related to
iny pavment of the industrial produc-

bvity or is it related to extraneous
matters?

SHR!I RAJ BAHADUR: 1 would
repeat again what I have said earlier
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(SHRI RAJ BAHADUR]

that the “rest time”, “flight time” and
the “flight duty time” which meana.
the time when they repeért at the
airport for duty till 15 minutes after
the conclusion of their flight, all this
was decided long back in 1881 and all
that remains the same. It makes no
differencewhether you work on the
“base pattern” or “the slip pattern”.
All that has been laid down, § hous
for flight time and 12 hours for duty
time and then there ig a rest period.
Further it is provided that a pilot
would not fly during more than two
consecutive nights. These conditions
have nol been violated at all. All
these which obtain in “the base pat-
tern” will continue to obtain under the
slip pattern.

SHRI S. M, BANERJEE; Recently
1-had been to Bombay and I had the
pleasure to meet some of the office-
bearers of this Guild. One of them,
an ace pilot, who took the Prime M-
nister abroad, has been rewarded for
his work.

They told me very clearly that they
have made it abundantly clear to .he
hon. Minister—they have no grouse
against the Minister and the Minister
was kind to them—that they were
prepared to accept the slip system.
They arc prepared to accept the slip
system which is in vogue in all inter-
national girlines I'ke Qantas, BOAC,
etc. if they are given the same service
conditions minus the wages. India
egnnot give the same wages. They
are prepared to accept the same ser-
vice conditions as in Qantas, BOAC,
eic., ] would, therefore, like to know
the reaction of the Minister to this

(b) Now, the loss sustained by Air
India on account o! this is approxi-
mately Rs. § crores. The airline has
sustained a loss of Rs. 5 crores to save
Rs. 75 lakhs if they had introduced
the slip system. I want to know whe-
ther it is a fact that the General
Manager at London, Mr. Dalal has
been there for the last 22 years and
he has a Pritish passport and he is
getting Rs. 10,000 in forelgn exchange
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and in America algo in New York the
General Mansger has an American
passport, When they were asked to
come to India they refused. Is he
prepared to have a probe by the PAC
with regard to the money which is
being squandered. The pilotg are re-
ported. fo be receiving Rs. 10,000; but
they are getting in hand not wmore
than Rs 2500; I can produce the pay
glips. Will the Government be pre-
pared to have a probe by the PAC or
by the PU Committee or the Estimates
Committee in the matter? Will he
assure . that no victimisation will be
there? 1 am sure Sir, that they will
withdraw the gtrike once the Minister
calls them, and gives instructions in

the matter,

SHRI RAJ BAHADUR: With regard
to comparison with other airlines, in
the matter of rest time, flight period,
duty period, etc, we compare very
favourably with other Airlines, As
far as the route pattern is concerned
we fly our own limited routes. PA
and other aitlines fly round the world
Their ship potiern 1s such that pilots
may be out for about 10 ur 11 days:
in our case they return to theiwr base
in 7 days  In British Airways it 1s
16 duys They go from London to
Sydney. they return from sydney wia
Hong Kong then to London, That
takes 168 days or more. There cannot
Le u comparison hetween their route
patterns and our route patterns. With
regard to class of hotels in which they
have to stay, it is the same. We have
seen that our pilots are not allotted
to any hotels inferior to those hotels
where PA and other pilots stay. With
regard to the ¢fficers, they have built
the reputation of Air India. They
have established Air India's image and
they are not getting anything much
more compared to the officers of other
Airlines or other ranke. The Member
said that the pilots told him that I
have been kind to them etc. But my
regret is, they have not been so kind
to me. I appealed to them, They did
!:Ot listen to my appeal.

SHRI 8. M, BANERJEE: 1 wanted
whethier there will be a thorough
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probe, by Public Undertakings Com-
mittee. ..

SEfI RAJ BAHADUR: It is a pub-
lic udertakings and Public Undertak-
ings Committee can at any time go in-
to it.

ot apewe wiertgwm : Srafor
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SHRI N. K. SANGHI In view of
the fact that 1t has been reported that
the striking pilots in Hong Kong were
officaded from the planes and thrown
out of tha hotels has any action been
taken for such ungentlemanly manner
against the pilots?

SHR] HAJ BAHADUR: We have nu
such information. If he can kindly
write to me I will enquire

PROF MADHU DANDAVATE:
They have declared that they are not
against the slip system ag such. They
only want a committee to study all
aspects including safety aspect. For-
tunately, since the Consultative Com-
mitlee was unanimous and made an
appeal to them to return back to work
and, whatever difficulties there will
be, can be gone into and since
they are not accommodative, without
loss of any further time, will you
kindly bring them to the conferemce
table for a discussion and finally settle
the problem on the basis of the appeal
made unanimously by the Consulta-
tive Committee?
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SHRI RAJ BAHADUR: The door is
always open to them to come to the
Conference Table. I told them to ac-
cept the slip system, work for it some
time and if any difficulty comes up,
1 shall get it examined across the
table. This has already been done at
various stages after discussions across
the table between the management
and their representatives. They all
wanted a Committee which wag set up
and then they themselves rejected
that too. Now, if they want a com-
mittee again even if we appoint such
a Committee, they can again hold it
futilee How can they ask for this
when they themselves felt it was
futile to appoint such a committee?

Evasion of Taxes by India, Business-
men by Depositing Black Money Ia

Nepal Banks
+ 5
572, SHR1 D, B, CHANDRA
GOWDA:
SHRI C K. CHANDRAPPAN:
Will the Minister of FINANCE
be pleased to state:
(a) whether several Indian busi-

nessmen have deposited large amounts
of unatcounted money :in Nepalese
banks to evade tax;

(b) whether many of them have
accounts in Nepalese banks in ficti-
tious names, and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI XK. R.
GANESH): (a) and (b). Government
have no definite information in this
respect. On the basis of recent press
reports, however, enquiriezs are being
made.

(¢) Does not arise.

SHRI D. B. CHANDRA GOWDA:
May I know from the hon. Minister
whether it has come to the notice ¢
Government that while the income-tax
authorities were making enquiries
they found some Nepalese currencies
in possession of some oOf the steel
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. dealery one of ‘whom had got Rs. 2
lakhs in cash and jewelleTy etc, and
against who a seizure was made he
being .connected with this group had
flown immediately to Kathmandu the
mext day and had transferred his
bank account from the Nepalese Bank
to the Swiss Bank?

SHRI K. R. GANESH: I have no
information at the moment. As far as
cdurrencies are concerned, in this par-
ticular case, the currency was seized.
Ag tne House is aware, I have given
this information. He has got assets
worth about Rs. 9 lakhs or so. Ag far
as this particular question of the hon.
Member is concerned that one indi-
vidual belonging to thig firm went to
Nepal and transferred his account
from Nepalese Bank to a Swiss Bank,
there is no information available at
the moment about this individual
Enquiries are under way.

SHRI D. B. CHANDRA GOWDA: In
view of the great problems of black
money that we are facing, may 1 know
whether Government is thinking of
bringing forward a mncw legislative
measure to see that all the inter-con-
tinental asset is checked by the Indien
authorities?

SHRI K. R. GANESH: As the House
is aware, between Nepa] and India
there are no currency restrictions So.
the Foreign Exchange Regulations
do not apply. So, any Indian can
deposit money in a Nepalese Bank.
And, in the same way, any Nepalese
can also deposit money in any Indian
Bank. Since this is a result of the
agreement on the basis of our rela-
tions with that coumtry, particularly
our rélations are good with this coun-
try, and both of us have common
economic interests we allow this thing,
Ag far as black money is concerned
this Ig our ajor problem to-day
This is an avenue for the unscrupulous
persong who deposit the money in
this way. There are various agen-
ties- such as the Reserve Bank, En-
forcement Directorate and the Income-

| tax Pepartment and the C.BL who
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are all logking into this problem.
The information is that the problem
of black money being deposited In
Nepal has not reached guch & dimens
sion as to cause us any concern.

MR. SPEAKER: Mr Chandrappan.
He 15 not here. Mr Bhogendra Jha.

SHRI BHOGENDRA JHA: Mr Spea-
ker, Sir, I would like to know whe-
ther Government has got information
that several persons, mostly business
men and some others {oo have trafis-
ferreq a part of their taxable income
and tneir properties to Nepa] in the
name of their sons who are doing
business of smuggling and things of
that sort? They cannot be taxed
here Nor do they help Nepal Gov-
ernment. In the name of doing busi-
ness 1n Ncpal, they import certain
things and they also sell them in
black market. Nepal is also not hap-
py with this. So, whetiier the Mi-
nister 1s prepareqd to have a list of
those people i1p case the Government
has got the information with regard
to the cxact number of persong and
their families who have got une set
of family in India and others in Nepal
and thereby they are parsing on mil-
lions of rupees to Nepal which can
otherwise be taxed here If that is
to be taxed here, | want to know whe-
ther Government has prepared or is
going to prepare such a list of persons
so that they can be brought to
book and be taxed?

SHRI K. R. GANESH: Firstly o
non-resident’s income hag gone into
the Nepalese Bank. According 1o
banking principles, it is not easy to
find out thoge things.

The hon. Member has raised this
problem whether as a result of this
free exchange of money between the
two countries therp are persons who
are taking advantage of this and es-
caping tax. Also whether there are
persons engaged into other unautho-
rised dealings. ‘This s a problem
which is being lookeg into by the
various agencies,
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SHRI K. LAKKAPPA: Mr. Spea-
keri su'n I!Gﬂll.mng to '-hil question,
1. has been reported in the Press,
the blackmoney involved is to the
tung of Rs. 756 lakhs in addition to
jewellery and other things. The per-
sons who are involved in this racket
are all steel magnets from Calcutta
ang Bombay. Since the raids have
been made these people are moving
fieely between India and Nepal and
ale keeping this black-money i fic-
titious accounts ] want to knoy 18
tiere any powerful machinery in the
Government to unearth all these ope-
tations which are going on a large-
scale® These people from Nepal
banks are transferring this money to
Swiss banks

MR SPEAKER May I tel] you, you
seem to be a little confused about the
specific news and the other news ab-
out the Nepalese bank You are
mixing both the news

SHRI K LAKKAFPA 1 have got
press cutting here with me ] can
give the names of persons who ae
involved

MR SFEAKER
him?

Will you sausfy

SHRI K R GANESH There are
two aspects of the question One 1s,
a raid has been conducted about whicn
1 have said 1 do not want to take
the time of the House The other 1s,
whether one of the persons involved
m the raide has gone to Nepa] tu de-
posit some money or transfer some
money from Nepal to Switzerland
This 15 the second aspect In regard
to that. I have already indicated that
1 have no information. We are en-
quiring to this

SHR] R. 8. PANDEY: S&ir, hon
Minister has just now stated that he
has no definite information with re-
gard to the question of transfer of
black money from here to Nepal. Our
Indiap currency is a recognised cur-
rency in Nepal. This gives seope for
the people who are here and who are
involved in this to easily transler
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money to Nepal; to transfer money
from Nepal to any other country. I
would litke to know, has the Govern~
ment of India any arrangement with
Nepal to get the information as to how
much money 1§ transferred So many
industries are established there May
1 know, 15 there any arrangement bet-
ween India and Nepal in thig regard?

SHRI K R GANLSH Sir, as I in-
dicated earlier, Nepal and India have
got free curiency area This problem
has come up now This has been re-
ported in the Press A= I indicated,
as far as our agencies are concerned,
Reserve Bank and various other
agencies are concerned We are al-
1eady looking into this problem When
the Gnvernmcnt comes tg the conclu-
<jon that this problem 18 of such di-
mension, then, 1t will have to be taken
up with the Nepal Government It
15 only at that stage that a view can
be taken on this

st gEW W wEATE i gemT
qFIg wrAAm A R R 9w oA
a7 7 1w fr ¥ FhEamgar zA
MmEA * PT QI F199 [ IA THT
¥ frzm fRamraee s rmarsy o
I AFAR T ATT A AT T Q4
YR TR R oW Y IETH gAiqr
ar v amm soafm iy 2 fam &
A frrwrad) sTavE IR T
AwF g feA TTF WO 57 oA A
am =51 X ¥ FR 7 3 S ¥ ey
@ ¥ AT A 2ol 7 B frae) oew
I 27 AR AT A A e gure
TIr g 2 AY ¥ g X gy
qz 9T AWA W waerd w1 ¢

SHRI K R GANESH, Sir, as far
as Nepa] banks are concerned, like
any other Banks in the world, they
wil] have their own SECTECY ang va-
rious other regulations that hanks
have As I have already indicated,
when Government of Indiy; and va-
rious agencies come to this conclusion
that the extent of money going to
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Nepal is of auch dimension and order,
then the ‘matter will have to be ta-
ken up with the Nepal Government
and disvussed. That stage has not
come yet.

ot wy feld . waw WgaET,
AT F AT ZET W FAC W A
gy & gg ¥z .1 v £ fe Faifes
g, &faF, 2 &a W w9
grzey e arfr o ¥ gga @@
Gard qv sy Equlan ¥ TR
2 ulr gq & ufaysm sfema fawaadq
2 NgaFATFAL) AAga &
FE omir W AR F I AN F
W E xam amAr g 5 g At w
WrFAEAr av fagrvagmAIEswaTm
I’.-Ti';‘f?:ftﬂ' Y art qrF ag 3 ?

SHRI K R. GANESH: 1 have no

information.

Wt Wy fend T W wgw
i R A off IROor A w1ATIH w0

farw ot (st TerrrCE W) -
wrt Aarer qfed & war4 g

staw foed &3 ware ATy
N Fmrenagwgfeas oy
YT QA A §GT ¥ ATG TA-3qAGIT
FA41 B, AV 2T R g a2
& zam zm=fezrga dqmadz, st
q7 s ffis w1 srfw dar
A7 g, A EA B AAT3 &Y AT AR )
word  4giag, o7 feaver ¥ vp 42
A ¥, €7 1 aq fgArga

weaw weg ¢ W7 At 4 @
f\r aAg-wimT qR A Y

Increase in Foreign Trade
*578. SHRI ONKAR LAL BERWA:
Will the Minister of COMMERCE be
pleased to state:
(a) whether our trads is going te
be increased with Amaertss, other La-
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tin American and East Europesan
countries ang with USSR. and

(b) it so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): () The objective
of Government's policies is to diversi-
fy and increase our trade with all
countries in the world including
countries in North America, South
America, and East Europe ang the
USSR,

(by The export promotion efforts
that are being made in cooperation
with various Export Promotion Coun-
cile and Commeodity Boards include
entering into trading arrangements
between Indiz and these countries,
market surveys, visits of trade teams,
participation in fairs ang exhibitions
abroad, etc

st wifeTe wve qTAy @ WSO AT

# ag s Awgar g fw fes? ag o
T8 39 ZW X {Fae s 340 ¥ v
frar * o 34 o7 fyAer A 9
# o f7AAT 7HITT oITY TET R T
fend p¥ gqrin 3z a0 ?

SHRI A C GEORGE' 1 may not
be in a position to give the exact
number of exhibitions and the
amountgs but I shall pass on the wn-
formation

ot wiere over doar ;. weON

WFIRG, T2 AT qFT O LTS A9 wr
i osx v AavTAly a3 AT o
foa far g 2 2

weqw AgY | ST A gTaeE gt
LS|

oft sifwre ww dewy ;&% o g
98l I & atFHar kM@t

AW oty PR g, s ke ¥

B oqer P w3l feofw
WM 3% Racqrfesr ey
aEIL |
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g wgm I T A AT
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SHRI A. C. GEORGE: Our cons-
tant endeavour is to increase toe

production base of the commodities
which have got potentiality for ex-
ports, ang when export possibilities
are generated we are in a position
to export also. The constraint is only
of raw material or certain other res-
{rictions. Otherwise, all these experi-
ments are giving fruitful results,

SHRI P. VENKATASUBBAIAH:
With ail the efforts that he has made
with regard to organising exhibitions
and conferences i, East European
countries. and Latin Americap coun-
tries, waat is the qguantum of trade
established  with  the East Euro-
pean countries and are there any bila-
teral agreements with these couniries
with which we have establisheq trade
contacts?

SHRI A. C. GEORGE: Our trade
with the East European countries in-
cluding the USSR in 1953 was only
of the order of Rs. 8.6 crores, and
over the past two decades it (as
gone up: in 1963 it had gone up to
Rs. 302 crores ang in 1973 it was
nearlv Rs. 700 crores. With all these
East European countries, wg have got
bilteral rupee-pavment agreements,
and our trade is increasing day Dy
day.

SHRI DINESH CHANDRA GO-
SWAMI: The hon. Minister has said
that our trade with the East Euro-
pean countries is on the increase. But
in answer to another question, namely
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Q. No. 587 today, he has placed a
statement before the House in which
has clearly admitted that our trade
in the inte&rnational market has come
down from 1.2 per cent to 0.6 per
cent during the period fromp 1963 to
1973. I can understand our export
trade being at a loyw level. But what
is the reasop for the continuous de-
cline of this export trade ip spite of
the fact that we are assureq in this
House that Government are taking
all steps to increase it? Why is it
that in spite of their efforts, instead
of it being maintained at least at the
same level. instead of it being main-
tained at least at the same level, it
is going down wvear bv vear?

SHRI A. C. GEORGE: The reply
that the hon. Member is referring to
is about the proportion of Indian ex-
ports in comparison or in parity with
the world exports. The answer that
I was giving was in comparison to
our own cxports: during the perind
from 1953 to 1973, our trade has gone
up {from Rs. 86 crores to Rs. 700
crores The world trade whica in-
volves all other countries in the world
mayv be having u different level of de-
velopment; we can only compele with
our own limited resources.

SHRI P. G. MAVALANKAR: Which
are the countries particularly in
Latin America with which our ox-
port frade has increased of late? Also,
why is it that we sre no able to en-
hance the export of tuose commo-
sitics which have an export potential
and which are verv .much required and
liked by those countries? Are there
any faults on our side which keep
the exports at a lower level ?

SHRI A. C. GEORGE: As the non
member is aware, the population of
all the Latin American countries is
20 crores. Because of {i:e long distance
and insufficient frequency of shipments,
we have proper trade relations only
with Argentina, Chile, Peru, Mexico
and Panama. We have trade agree-
ments with Chile, Peru, Brazil and
Columbia ~with,~the most-favoured-
nation clause. Because of the long
sdistance and haulage involved ani
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because of certain trade practices of
the Latin American countries, with
all the popdlation and potentiality
there, we are not able to expand the
buginess. All the same, we have
been sending trade missions, We have
been inviting their buyers’ missions
and trying to generate interest in
our products. Everyday we -are
making efforts and though the quan-
tum of our trade may not be up to
tHe mark, all the same it is increas-
ing.

SHR! P. G. MAVALANKAR. What
about export promotion?

SHRI A. C. GEORGE:
making efforts.

We are

Deficit Financing

*577. SHRI P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) the total amounts of deficit
financing during the last three years;
and

{b) the reasons for
rise of the deficit?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN)
(a) Budgetary deficit of the Central
Government as measured by net ex-
pansion of treasury bills and change
in cash balance amounted to Rs. 517
crores in 1971-72, Rs. 872 crores (ex-
cluding Rs. 421 crores provideq to
Stateg for clearing overdrafts with
the Reserve Bank) in 1972-73 =nd
Rs. 319 crores in 1973-74

the successive

(b) There was an increase in the
Budgetary deficit in 1872-73, com-
pareqg to that of 1671-72, but it had
come down in 1873-74. The large
quantum of budgetary deficit in these
three years is mainly on account of
increase in Defence expenditure due
to conflict with Pakistan, expenditure
on refugee relief, additional assistan-
ce to States to enable them to fulfil
their Plan ang for agricultural pro-
duction, larger assistance towards na-
tural calamities relief expenditure
and increased expenditure on pay and
sllowances of Central Government

employees.
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SHRI P. G. MAVALANKAR: In
reply to part (a), the hop. Minister
has given the figure of Rs. 872 cro-
res, excluding Rs. 421 crores provided
to States. If you combine both,
it becomes almost Rs. 1,300 crores.
Now, in view of the fact that this
year slso our country is passing
through a number of problems like
drougnt, scarcity, floods and other
difficulties mentioned in part (by of
the answer, will Government be in-
curring further deficit financing in
order to meet some of these pressing
demands in the current year?

SHRI YESHWANTRAO CHAVAN:
According to the present policy which
we have based on the recommenda-
tions of the Finance Commission, my
answer should be or woulg be "No'.

SHRI p. G. MAVALANKAR: In
view of the fact that deficit financing
18 generally increasing because  of
certamn faclor to which he makes a
reterence again n part (b), which
seems to be almost of a permanent
nature, because there 1s always the
danger of attack from nearer coun-
tries particularly, and there are the
problems presented by drought, re-
lief operations, Central Government
employees asking for more pay and
so on, dues he want us to beheve that
there 15 going to be an appreciable
fall in deficil financing? Is he Lrying
io see that there are methods like
saving of Governmental expenditure
and other economies whereby  the
defict coulg be reduced to a lower
level in the current year 1974-767

SHR1 YESHWANTRAO CHAVAN:
1 have been answering this question
for the last three weeks on differcnt
occasions in this hon. House.

Exports by Trade Development
Authority

*578. SHRIN. K. SANGHI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether at a press conference,
the Commerce Secretary stated that
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the TDA had achieved Rs. 45 crores
worth of exports which almost is
double the last yeer’s figures;

(b) whether in calculating the ex-
port figures, the TDA has taken cre-
dit for the exports made by its clients
and included inter clia the total or-
ders booked irrespective of the fact
that a bulk of them had been cancel-
led subsequently; and

(¢) if so, what is the actual break-
up of the exports executed by TDA
all by themselves and those by their
clientg during the curremt year and
what steps are being taken to ensure
that only verified information 18 given
to Government or to the public about
TDA’s functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE). (a) to (c). A state-
ment is laid on the Table of the
House.

Statement

ta) and (b) The Trade Develop-
ment Authonity 1s a non-trading body
engoged in the development and pi1o-
motion of exputls by its clients in
19 product groups, to selected tar-
get markets The Trade Developmeat
Authonty does not  export directly
At the Press Conference held on  the
25t June, 1874, the Commerce Se-
cretury hagq stated tnat the total ox-
porig effected by the Trade Develop-
ment Authority's clients to these tar-
get markets in respect of the 19 pro-
duct groups amounted to Rs 4533
crores during 1973-74 as against Rs.
9398 crores during 1972-73, These
fiqures are based on the actual ship-
ments and do not include orders which
may have subsequently been cancel-
led.

(c) Does pot arise

SHRI N. K. SANGHI: May I know
whether in these 18 product groups,
there have been a lot of cancellations
in the export orders and if so, what
js the reason for the cancellation?

SHR] A. C. GEORGE: I have made
it plain in the statement that the
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figure given i.e 4533 crores for 1973
74 and Rs 23.28 crores for 1872-73
represent the actual shipments and
do not include the cancellations. The

cancellations have been very negii-
gible.

SHRI N. K. SANGHI. Since our
exporis are mainly with the sterling
areas and there 1s a wide fluctuation
i the exchange of the gterling, have
the Governmeni been able o assess
the loss incurred by hedging the
rupee with the sterling in our ex-
ports?

SHRI A C. GEORGE: I am not
sure whether this arises out of the
main question If you so direct, Sir,
1 will find out ang give the answer
subsequently

SHRI N K SANGH! I will be sa-
tisfied 1f he finds out and gives the
answer later

MR SPEAKER But your supple-
mentary does not arise out of this
question.

SHRI S M BANERJEE: Since the
TDA nave donc a very good job, 18
there any scheme to make 1t a per-
manent body and vxpand it?

SHRI A C. GEORGE, This is a
statutery authority entrusied with the
job of prumotion of trade activities
and exports The main job of TDA
is to explorc the markets in foreign
countries, find out the possibilities,
examine the stipulations in product
diversifications and pass on the in-
formation to Indian producers so that
they may be in a position t0 match
the requirements with the supplies. It
is gong to be a permanent body and
it is doing a good job.

SHRI D D. DESAL: Toe TDA has
been able to develop a number of
trade activities. Has the Govern-
ment earmarked some separate ex-
change to enable the TDA to have
the new plants, Taw materials etc,
which are required for the purpose of
implementing the developmental ac-
tivities that TDA will be creating?
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SHRI A. C. GEORGE; Since it is
only a promotional body, it cannot
go directly into production. It can
only help the producers in India in
the matter of licensing procedures,
raw material procurement, etc,

SHRI D. D. DESAI: Once the TDA
promotes the export activities, it
should have the means to implement
those activities. For that purpose, has
it got the necessary tools to do it?

SHR] A. C. GEORGE: The TDA is
a promotional body basically, It gives
the necessary help to build up the in-
fra-structure. It does not go direct-
ly into the production. All the pro-
motional aspects are taken care of
by it.

WRITTEN ANSWERS TO
QUESTIONS
Credit by Nationalised Banks

*570. SHR] N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

27
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credit given to null-.eﬂe Mmtrlu,

(b) whether Government havn found
out the scope for the nationalised
banks to increase credit to small-scale
industries; and

(e) it so, the salient features of the
policy of Government in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Presumably the Hon'ble Mem-
ber is seeking to compare the aggre-
gate amount of outstanding advances
from the 1l4th nationalised banks to
the industrial concerns owned, manag-
ed or controlled by the first five large
business houses (ranked according to
their assets as in 1969-70) with the
banks' outstanding advances to small
scale industries. According to the latest
available information as on 20-8-1873

() whether larger proportion of the relevant data are as dndicated
the total credit from the 14 nation- below:—
A. Indusirial Groups . o Rein fakhe.
Name of the Group No. of
concerns
1. Tata , . . " . . . 5001 10 (5945 16)*
2. Bitla ., . e 192 7726- 27 (s430-17:*
3. Martin Bum . . . . . 23 136762 (273 s0'*
4. Mafatlal | . . i : . 23 2152 59 (2424 B6)*
s. Bangur . . . . . . 86 336247 (652 033’
TotaL 393 18610 0% (15725 'm'
EE:MH Scale Industries. (i} Percentage of asmmm
d to the five groups to total
Seameus emcepe oo outstanding credit to all
No. of No. of Rs. in ) borrowers as on 25-6-1973 E% 1535'3’ AL
wunits, accounts lakhs. (ii) Percentage of  assistance
to small scale industries to
T total outstanding credit to
80547 08274 ‘*6491 00 -
(2362)  (4446) (4Bos-oo@ M DOFTOWeTs w5 on 29-6-73 Lo/ R
. ; : (iii} Increase of as- Five Small
C.mT:i?J;u:;mug banks credit sistance from mid  Groups Scale_in-
) 1969 to mid 1973: dustries.
as on 29-6-1973 . . 3s1518:00 (Percent- {p,_,?m
. - age in- n-
as on 18-7-1069 . . 183990-00 : ) 3
as on 30-6-1969 . . 183200°'00 182 146- 50

N.B. "Fiuurel and percentlgn within brackets indicate the position as on

18-7-1969.

@Figures and percentage within brackets indicate the position s on

ao-e-':m. _

a8

slised banks had .gone i6 8% large:
business houses as compared fo “the
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From the aforesaid data it will be
noticed that though in absolute terms
the credit to the amall scale industries
may appear smaller, from the date of
nationalisation in mid 1969 to mid 1873
there hag been a sufficiently reasonable
rate of increase in the credit given to
the small scaleindustries.

(b) and (e). It has been the cons-
tant endeavour of the nationalised
banks to step up advances to priority
sectors including small scale indus-
tries. The performunce of the banks
in thig regard is constantly kept under
review by the Government.

Misappropriation of Government
money in Cochin Customs Treasury

*574. SHRI M K KRISHNAN: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 8281 on the 26th
April, 1974 regarding misappropriation
of Government money in Cochin Cus-
iom Treasury and state:

{a) whether the enquiry againsg the
officer has since been completed;

(b) if so, the result thereof; and

{c) the action taken against the

officer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) No, Sir. The
enquiry has not yet been completed.

(b) and (c). Do not arise.
Losses Sustained by IT.D.C,

*575. SHRI GAJADHAR MAJHI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the losses sustained by the
India Touriem Development Corpora-
tion during the last three years;

(b) whether these losseg are due
to the fact that most of the tourist
cars are being used by Corpora-
tion officials; and

(¢) if so, the reaction of Govern-
ment thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) Ever since its incep-
tion, India Tourism Development Cor-
poration has been earning profits, The
net profits earned during the last
three years are:

Year Proflt
(Rs. in lakhs)
971-72 . . . 1-69
1972-73 . . 26- 89
1973-74 . . s *38-40

*Provisional and subject to audit.

(b) and (c). Since the Corporation
did not ncur any loss, first part of
part {b) of the question does not arise.
So far as the use of the tourist cars
by Corporation’s officials is concerned,
only very senior officers are permit-
ted to use them for official duties in
places where staff car is not available,
Corresponding credit for the use of
these cars for departmental purposes
is. however, afforded to the Transport
Division

Unauthorised Powerlooms; in Various
States

*576. SHRI LALJI BHAI, Will the
Minister of COMMERCE be pleased
to state:

(a) the States who had allowed Tex-
tile Mill owners to set-up unautho-

rised powerlooms without getting
Centre's permission; and
(b) how wmany such cases have

since bheen regularised by the Central
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Government are
not aware of any State Government
having given such permission. How-
ever, existence of sizable number of
unauthorised powerlooms in the de-
centralised sector has been reported
from Maharashtra, Gujarat and Tamil
Nadu.
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(b) 96,876 unautherised powerlooms
have been regularised so far.

Credlis by Natiosalised Banks to

States
*579. SHRI SUKHDEO PRASAD
VERMA:
SHRI M. 8. PURTY:
Will the Minister of FINANCE
e pleased to state:
(a) whether present system of

granting credits to the Siates by the
nationalised banks have created re-
gional imbalances;

(b) whether in view of this Govern-
ment Propose Lo review the present
sysiem; and

(c) if so the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) to (c). The deployment of bank
funds us betweep different States very
largely depends upon the quantum of
demand emanating from bankable
propositions, the general level of
economic  activity, more particularly
in the orgamsed sectors of industry
and trade ang the availubility or other-
wise of infrastructure facilities like
transport, power, communications ete
It is the endeavour of bunks to sup-
port ull productive cflorts With a
view to tackling the prohlem of inter-
State dispanities n the matter of
banking services, the emphasis in the
branch expansion programmes 15 oun
going into areas and States that had
in the past remained poorly bunked.
In the sphere of credit dispensation,
a5 a matter of policy, banks are
stepping up their lending to small
borrowers in the priority sectors such
as agriculture, small trade etc., whizh
constitute the most dominant areas
of economic activity in the poorly
bankeq States. Besides advancing
loans, banks have also been making
sizeable investments in State Govern-
ment securities and in the bonds and
debentures of State-associated bodies.
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In keeping with the general policy,
these investments have incressed at a
higher rate in the wunder-developed
regions than in the relatively better
developed ones.

Changes in World Bank’s Lending and
Borrowing Policies

*580. SHRI PURUSHOTTAM
KAKODKAR:
SHRI RAGHUNANDAN
LAL BHATIA:

Will the Minister of
be pleased to state:

FINANCE

(a) whether Government’'s atten-
twn has been drawn to the new pro-
posals of the World Bank President,
Mr. Robert McNamara regarding
measures for overhauling of the
banks lending and  borrowing pro-
gramme for the next four years; and

(b) if so, whether India would be
benefited (rom these proposals®

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN;.
(a) Yes, Sir.

(b) The matter ;s still under con-
sidrration of the Board of Executive
Directors of the World Bank.

Fall in value of Rupse

*581. SHRI SAMAR GUHA-
SHRI G. Y. KRISHNAN.

Wil the Minister of FINANCE
be pleased to state:

(a) whether fall In purchasiny
value of Indian rupee to 208 paise,
according to latest Government figure
will effect rupee deal with the Com-
munist and other countries;

(b) it so, facts thercabout;

(¢) whether such foreign countries
have msked for any reconsideration vf
the equations of money dealings with
India; and

(d) if so, effect of such request on
the budget?
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THE MINISTER OF FINANCE
{SHR! YESHWANTRAO CHAVAN):
{a) No, Sir. While inflation has tend-
ed, over a period of time to erdoe the
internal purchasing power of most
currencics of the world. including the
Indian rupe~, our trade and other
transactions with ather countries are,
inter gha, mainly, governed by the
exchange rate of the rupee. So far
as the currencies of the Communst
countries are concerned, the exchange
rates of the rupce with them uare de-
termined with reference to the goal
content of the respective currencies

As for the non-Communist countries,
by and large, the exchange rates of
the rupee are determined through
their cross rates with the Pound
sterling, which has been floating since
June 23, 1972. Since December 1971,
there is a Central rate of Rs. 18.9677
per one Pound sterling, which is
allowed to fluctuate within a margin
of 225 per cent either way.

(b) Docg not arise.
{¢) No, Sir.
(d) Does not arise.

«Currency Notes found during Raids
to Unearth Black Maney

*582. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleaseq to state:

(a) whether the Income-Tax Autho-
rities. in their recent raids on suspect-
ed holders of large-scale unaccounted
money in Bombay, Delhi and other
cities, have found huge quantities of
amall denomination currency notes;

{b) the number of such instances;
and i YN

(¢) punitive measures taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) In some of the
raids conducted during the period
1-8-1974 to 15-8-18T4 in the cities of
Bombay Calcutta, Madras, Delhi, His-
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sar, Bangalore and Dhanbad, large
quantities of small denomination cur-
rency notes were found.

(b) In 15 vase:., currcncy notes of
small denominations, mz., Rs, 1, 2, 5,
10 and 20. ‘*otalling Rs. 25,000 and
above 1n cach cuse woere found.

{¢) Procecdings for passing orders
under section 13215) of the Income-
tax Act, 1961 cstimating 1n a summary
manner the undisclosed income of
these persons angd retaining appropri-
ate assels have been initiated in all
the cases Further action as called
for under the law from the penalty
and prosecution angles will be taken.

Ralds by Income Tax Authorities im
Bomxbay

*583 SHRI R S PANDEY:
SHRI VARKEY GEORGE:

Will the Minister of FINANCE
be pleased to state:

(a) whether raidg were carried on
in posh Houses in Bombay on T
August, 1974; and

(b) if so, articles recovered, their
value and action taken against the
persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Income Tax
authorities rarried out searches on 6th
August, 1974 vand not on Tth August,
1974) in the case of six departmental
stores in Bombay and 15 residential
flats out of which 14 belonged to the
partners of the stores and one to the
landlord of one of the stores.

(b) Cash of Rs 1,38.000 was seized.
Jewellery and ornaments approxi-
mately valued at Rs 2 lakhs as  well
ag books of accounts and documents
have also lLieen seized. lnventoriea of
Stocks n the stores including foreign
goods have heen taken and are being
verified. Investigations in respect of
all the cases are in a preliminary
stage. Action as called for under the
law will be taken in each case.
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Distribution of money by LIC. (o
Policy HoMers

*584. SHRI PRABODH CHANDRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether before nationalisation
the erstwhile insurers distributed
32.1 per cent of their total income to
the policy holders while after nationa-
lisation L.I.C. reduced this percent-
age to 23.4 per cent only; and

(b) if so, the reasons therelor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) Be-
fore nationalisation (i.e, 1955) the total
payments made to policy holders
amounted to 30 87 per cent of the total
income of all the Insurers In 1872-73,
the corresponding flgure was 2352
per cent.

(b) With the rapid expansion in
LJI.C’s business in recent years and
the consequent growth in total income,
the ratio of payments to policyholders
to total income of the L.I.C. is bound
to be lower at present, because the
claims experience, particularly the
maturity claims, would be of much
smaller magnitude related as it ig to
the relatively lower umount of new
business  underwritien during the
earlier years of its working.

Inflation Curbed as a result of New
Bank rate

*585. SHRI RAM SHEKHAR
PRASAD SINGH:
SHRI P. A SAMINATHAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether economists have
observeq that new bank rate waill
not curb inflation in the country;

(b) if so0, the reaction of Govern--
ment thereto; and

{c) to what extent the inflation has
beey curbed after the new bank rates?

AUGUST 30, 1074
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THE MINISTER OF ¥FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) and (b). The increase {n Bank
rate announced by the Reserve Bank
of India on July 22, 1974 has been
generally welcomed by economists as
one of the important steps taken to
contain inflation.

(c) It is too ecary to assess the
effect of the rise in the bank rate on
inflation. Howcver. money gupply
with the public has declined by Rs. 118
crores and borrowings by scheduled
commercial banks from RBI have
come down by Rs 164 crores between
July 19 and August 9, 1974, partly as
a result of the increase in bank rate.

Refusal of permission by R.BIL to

Madhya Pradesh Audyoglk vikas

Nigam Limited for Public borrow-
ing

"386. SHRI NARENDRA SINGH:
Will the Minister of FINANCE e
pleased to state:

{a) whether the Reserve Bank of
India refused permission to Madhya
Prudesh Audyogik Vikas Nigam
Limited, Bhopal for public borrowing
of Rupees 250 lakhs for which Stats
Government had given guarantee for
1974-75;

{b) if so, the reasons therefor; and

(¢) the reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQO CHAVAN):
(a) Yes, Sir.

(b) and (c¢). The resources available
for sustanining  public borrowing
programme do not pernjit of any addi-
tional market borrowings by State
Governments  or their agencies. In
view of this, it hog not been possible
to accede to the request of the Madhys
Pradesh Audyogik Vikag Nigam.
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Raids by income tax authorities

*588. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the total number of raids con-
ducted by Income-Tax Authorities in
Delhi, Bombay, Calcutta and Madras
during the last six months ending
31st July, 1974, city-wise;

(b) the amount of black money
unearthed during this period;

(¢) the number of bank lockers

sealed; and

(d) the names of persons involved
and the action taken or proposed to
be taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). A state-
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ment is laid on the Table of the House
;glﬂﬂd in Library, See No, LT 8352|

Opening of Branches of Nationalised
Banks

*580. SHRI ARJUN SETHI:
SHRI AMBESH

Will the Mmister of
be pleased 1o state:

(a) the number of branches of
nationalised banks opened in the coun-
try during the last three years, and

FINANCE

Bank Group

State Bank Group

14 Natonalised Banks
Other Caommercial Banks
All Commercial Banks |,

. -

. -

— - — o — — e —
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(b) the ratio between the wurban
and rural banks in the country and
what conditions Government have
mmposed on banks to open more bran-
ches iy rural areas than in  urban
areag?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQO CHAVAN).
(a) Data regarding the number of
bank offices opened by different cate-
gories of commercial banks during the
years 1871 1972 and 1873 are set out
below

No. of branches opened

1971 1972 1973
51h 493 365
: . 934 899 105
. 30% rn 412
= 1805 1763 1782

(b) Ag at the end of June, 1874,
there were in all 18936 bank offices in
the country. Of she sotal, 6165 or 36.4
per cent were located at rural centres,
5089 or 300 per cent were located at
semi-urban centres and the remain-
ing 3682 or 388 per cent were located
at urban and metropolitan centres and
port towns

The branch licencing policy pursued

by the Reserve Bank of India pro-
vides for taking into account the
performance of each bank in the

matter of opening branches in rural
and sem-urban areas while consider-
ig each bank's apphcations fur opening
branches in wurban and Metropolitan
areas. At present a bank which has
60 per cent or more of its offices In
rural and semi-urban centres will be
eligible to open one office each 1n an
urban and a metropolitan poit town
for every two offices opened in rural|
semi-urban centres and in othetr cases
one office each in an urban and 8
metropolitan port town for every three
offices opened in rural;semi-urban
centres

Coca-cola Export Corporation

4013 SHRI MADHU LIMAYE
SHRI HARI KISHORE
SINGH

Will  the Minwster of FINANCE
be pleased to state

(a) whether Coco-Cola Export Coi-
poration has threatened to wind up its
operations rather than to comply with
the provisions of Foreign Exchange
Regulation Act and the Guidelines a-
sued by Government thereon, and

{b) if su, how Govesnment propose
to deal with the recalutrant compa-
rmies, including the Coca-Colg Export
Corporatinn?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
() The Coca Cola Export Corpora-
tivn, New Delhi hag made an applica-
fion to the Reserve Bank of Intha
under Section 29 of the Foreign Ex-
change Regulation Act 1873 for per-
mission to carty on its business in
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India, and the same is being scrutiniz-
ed by the Reserve Bank of India and
will be dealt with in accordance with
the guidelines issued under that Sec-
tion. There 15 no indication in the
application about the winding up of
itg operations.

{b) Adequate powerg are available
with the Hererve Bank of India under
the Foreign Exchange Regulation Act,
1973 to take action for non-comphance
of the regulations or directions given
by it.

Payment of DA, to Government
Employees
4014. SHRI MADHU LIMAYE: Will

the Minister of FINANCE be pleased
1o state:

(a) whether Government have de-
cided tu change 1tg policy with regard
tv payment of Dearness Allowance to
Government employees;

(by whether the Labour Ministry 1s
being consulted in this regard;

(c) 1f not, whether the Labour Min-
istry has warned the Government of
the consequenceg of this step in terms
of strained industrial and labour re-
lations; and

(d) o not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH): (a) tu (d). There 13 no
change, at present, in the policy of
Government with regard to payment
of dearness allowance to Central Gov-
ernment employees. After the 1ssue
of the Additional Emoluments (Com-

A. Developed Marker Econom) Area .

B. Rupec Payment Arca

C. Third World (Devecloping Countries)
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pulsory Deposit) Ordinance, 1874, the
payment of additional dearness allow-

ance will be regulated by its provi-
1018,

Imports from Rupee payment countries

4015 SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleaseg to state:

(a) what hus been the total value in
terms of rupee and volume of all the
1mports from the export to the deve-
Joped capitaliet countries which do not
accept our rupee, with the socialist
countries which accept our rupee and
with the third world countries dur-
ing the last three years and what
would be the estimate thereof for the
coming three years; and

(b) whether 1t is proposed to import
all our requirements from the rupee
pavment countries which are asvalla-
ble there and from the third world
countries which accept equivalent ex-
ports from India and mnimise our
imports from the developed capitalist
countries to the level of our imports
to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) The following
are the total value of exports and im-
ports in Rupees during 1970-71, 1971-
72 and 1972-783 (the latest com-
plete year for which Foreign Trade
Statistics are available) based on
Monthly Statistics of Foreign Trade
of Indin published by the Director
General Commercial Inteligence and
Statistics, Calcutta: —

e e

Imports (Re.|Lakhsy  Exports

(Rs, lakhs)

. . 1970-7T 103858 7ST1S
1671-72 123271 81604

1972-73 112492 08484

: . I470-71 26749 41880
1971-72 24266 36665

1972-73 24667 J0148

. 1970-70 32813 35861
1971-72 34817 40462
1972-73 42815 47450
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While the future level of exports to
these countries depends on the growth
of the economy, capacity to generate
export eurpluses and our ability to
sell goods at competitive prices, the
future level of imports depend on
our requirements for the various types
of development goods like oil, oil pro-
ducts, non-ferrous metals, chemicals,
fertilisers, machinery _etc. and the
capacity of these countries to supply
them at competitive prices.

(b) It is the Government's policy to
deversify and maximise trade with all
trading partners whether thcy be in
rupee payment area or in convertible
currency area. Imports from rupee
payment area are dependent on
several factors and balanced by match-
ing exports within the framework of
long term trade and payments agrec-
ment conducted on the principle of
mutual advantage. Essential 1equire-
ments are imported from the sources
where they are available at the most
competitive  prices. Therc 15 no
arrangement to restrict the trade with
any particular econumy area.

Additional Powerg to States as a re-
sult of proposed change in Financial
Administration

4016. SHRI P. GANGADEB,
SHRI PURUSHOTTAM
KAKODKAR:
SHRI D. D. DESAIL:
SHRI ANADI CHARAN

DAS,

Will the Minister of FINANCE
be pleased to state:

(a) whether the proposed change in
the system of financial administration
will obviate delay and give a lition-
al powers to the States,

(b) if so, the broad features there-
of:

(¢) whether this will involve per-
formance budgeting Lased on physi-
cal targets; and

(d) {f so, whether this will upset
financial allocations at & time of rising
costs? oL
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(SHR] YESHWANTRAO. CHAVAN):
(a) and (b). Enhant 4 delegation of
powers to the States in respect of
works relating to execution and main-
tenance of national highways is under
consideration. This will no doubt
minimise delays.

(c) and (d). Performance budget-
ing at the State level is the responsi-
bility of the State Governments, The
recommendation of the Administrative
Reforms Commission for introduction
of performance budgeting has been
commended to the Stale Governments
in March, 1969. Performance budget-
ing is mean to facilitate optional allo-
cation and usc of reseources, and
hence would not upset financial allo-
cations at any time.

Decline in Bank Deposits during May,
1974

4017 SHR1 P. GANGADEB:
SHRI D D DESAIL
SHRI SHRIKISHAN MODI:
SHRI RAGHUNANDAN LAL

BHATIA:
SHR1 ANADI CHARAN
DAS:;
Will the Minister of FINANCE

be pleased to state:

(a) whether there has been great
decling in Bank Deposits m the 1st
week of May;

(b) if so the causes thereof; and

{c} its impact on finances of the
Banks?

THE MINISTER OF FINANCE
(SHiI YESHWANTRAO CHAVAN):
(a) to (c). During the weck ended
May 3, 1974, there was a decline in
bank deposils. Sincte then, however,
there has been a steady rise in bank
deposits. Conditions an the money and
capital markets, temporary incrcased
in the needs of trade and industry for
cash holdings etc. sometimes lead to
sizeable variastions in deposits from
week to week.
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Export of Selocleq Indnsirial, Tradi-
tional ang Non-traditional Goods

4018, SHRI P. GANGADEB:
SRI D. D. DESAI:
SHRI RAGHUNANDAN LAL
BHATIA;

Will the Minister of COMMERCE
be pleased tp state:

(a) whether his Ministry has un-
dertaken a study of a programme for
‘boosting export of selected industrial
Aand traditiona] and non-traditional
goods;

(by whether a, informal special
group of Secretaries have been cons-
tituted to push up the scheme; and

{c) whether Government have
given up the idea of having an export
cell in each Ministry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes,
Sir.

(¢) No, Sir. The idea of having an
export cell in each Ministry is still
under consideration.

Visit by Marine Products Export
Development Authority to Japan

4019. SHRI N. R. VEKARIA,
SHRI D. P JADEJA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a four-man delegation
of the Marine Products Export De-
velopment Authority visited Japan
during the year 1973-74 and held dis-
«cussions with the importers of marine
products in Japan;

(b) whether in view of the discus-
sions the export of marine products
1o that country woulg increase subs-
tantially; and

{e) if so, the quantity which is
likely to be exported during the
yvear 1074-75¢

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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;;rc. GEORGE): (a) and (b). Yes,

(c) It is expected that 25,000 tonnes
of marine products will be exported
to Japan during 1974-75.

Tightening of Credit Squeese

4020, SHRI D. D. DESAI:
SHRI RAGHUNANDAN LAL
BHATIA.:
Will the Minister
be pleased to state:

(a) whether Government are going
to further tighten credit squeeze;

(b) 1f so, whether Government
have taken into account the impact
of credit squeeze last season;

of FINANCE

(c) whether Government have made
any study of the impact of expansion
of credit to private sector on prices
vis-a-vis similar mmpact of expansion
of credit to public sector; ang

(d) if so, outcome thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) to (d). Since May 1973, the accent
of the credit policy measures formu-
lated by Reserve Bank has all along
been on dampening the inflationary
forces. The economic gituation is kept
under constant review with a view to
tormulating such specific measures as
may be called for. In formulating
these measures, due account is taken
of the effect that measures in the past
may have had. Inflation being a phe-
nomenon which can be tackled only by
a multi-pronged attack, it would be
too much to expect that any one
single set of measures—say in the
credit field alone—would succeed in
achieving the desired effect of arrest-
ing the price rise. Concerted efforta
on several fronts—monetary, fiscal,
production and distribution—can alone
relieve the situation and this is what
15 being attempted currently.

Uneconomic Tea Estates in Wegt
Bengal

4021. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be -
pleased to state:
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(a) whether uneconomic teg estates
are increasing in West Bengal; and

(by if so, the steps taken by Gov-
ernment to re-vitalisp these tea gar-
dens?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
have no information to the fact that
uneconomic tea estates are mcreusing
in West Bengal

(b) Does not arise.

Encouragin, Production of Silk in
Five Year Plan

4022. PROF NARAIN CHAND
PARASHAR,

Will the Minister of COMMERCE
be pleased to state:

(a) whether 1t 1s proposed to en-
courage the production of silk in the
Fitth Five Year Plan, ang

(b) if so, the steps proposed to be
taken ang the provisions made in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). (a) Yes, Sir.

(b) The following steps have been
taken by the Government to increase
ita production.—

(a) A provimon of Rs 3365 crorcs
has been envisaged for achieving the
V Plant targets as per detuls given
below—

(Rs. in crore)
(i) Central Projects 8.00
(ii) State's Schemes . 2585
33.65

(b} A crash programme will be 1n-
tensively pursued in Karnataka State
for reachung a target of production of
35 lakh kg. of raw gilk in the course
of 10 years. This envisages sinking
of 14,385 wells at a ¢nst of Rs 107
crores and providing other amenities
to the rearers ete.
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(c) Jammu and Kaeshmjr State will
reorganise its cropping pattern and go-
in for large scale mulberry planta-
tions The State has set a target of
production of 1,50 lakh kg, of mul-

berry mik.

(d) West Bengal will go in for large
scale expansion to a tune of about
2500 acres 1n Bankura and Birbhum.
areas where potential exists for intro-
duction of sericulture

(e) A Corporation will be set up by
State Government in Manipur State
for production of oak tasar silk.

(f) Projects for production of oak
tasar will also be started in  Uttar
Pradesh, Jammu and Kashmir and
Himachal Pradesh

(g) A boust will be given to the
Research Institutions so that the flow
of research mught be ntensified

{h) The bvoltine 1earing will be
popularised 1n West Bengal and Kar-
natekn States A scheme for produc-
tion of 800 tons of hwvolitine silk under
FAO programme will be tuken up
during Fifth Five Year Plan.

Pending Cases for Income Tax

Assessment

4023 SHRI BIRENDER SINGH

RAO:
SHRI MUKHTIAR SINGH
MALIK
Will the Mimster of FINANCE

bLe pleased to state:

(a) what 15 the number of Inrome-
tax asessment cases pending in the
country on the 1st April, 1974; and

(by the steps tuken by Government
for early settlement of these cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) The number of
income tax assessment cuses pending
in the country as on lst April, 1874
was 17,198,587,

(b) A time bound 'Action Plan’ has
been formulated to ensure expeditious
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completion of these assessments The
progress in this  respect 18 being
watched every month Dumng the
four months’ period of April 1974 to
July 1974, 7,12,510 assessments have
been disposed of as compared to the
disposal of 5,05,838 1n 1973-74 and
8,46,067 1n 1972-73 during the corres-
ponding periods
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“Cotton Growers” Satyagraha
across M P, Maharash .ra Border

3027 SHRI MADHU LIMAYE
“Will the Minister of COMMERCE be
pleased to state

(a) whether Government's atten-
410, has been drawn to the reports

of the cotton growers’ Satyagraha
across the MP —Maharashtra bor-
«der,

(b) the major demand/grievances
of the growers, and

(c) whether Government have ad-
ansed the States to follow a common

method i1n respect of purchaseprices
to be payg to the cotton growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) N, Sir

{b) Does not arise
(¢) No, Sir

Expansion of acreage under tfea

4028 SHRI MADHU LIMAYE Will
fhe Mimister of COMMERCE be

pleased to state

{a) whether any steps are bewng
taken to expand acreag under ted

(b) whether Government are giv-
ing gny assistance for the re-planting

programme,

(¢) whether any sieps are being
taken to secure higher prices for this
traditional export, and

(d) if 8o, the
thereof?

salier  features

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERTE (SHRIL
A C GEORGE) (a) and (b) Yes,
Sir The Tea Board 1s nlrecady ad-
munistering a Plantation  Finance
Scheme and a Replancing Subsidy
Scheme with this objective

(c) Yes, Sir.

AUGUST 30, 1974
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(d) Efforts . constantly being
made under the suspices of FAO by
international act 1 to evolve short-
term and long-term strategy to sta-
bilise and improve tea prices. The
last meeting was held in June, 1974.
A Working Party will meet shortly to
finalise details 1n this regard

Financial Assistance to Gujarat

4029 SHR1 ARVIND M FATEL
SHRI D P JADEJA

Will the Mimister of FINANCE

be pleused to state

(a) whether any provision hasg been
made 1n the current year's budget re-
lating to the State of Gujarat to pro-
vide relief on account  of  natural
calamities as suggested by the Sixth
Finance Commission,

(b) if <o whether the prowision
thus made 13 1n addition to the provi-
<ion< for Drought Prone Arey Pro-
gramme made 1n the States Annual
Plan and

(vy particulars of the provigions
made under both the heads?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH) (a) Yes, Sir

(b) Yes, Sur

(c) A provision of Rs 455 crores
hsa been made m the State budget for
relief on mecount of natural calamities
as suggested by the Sixth Finance
Commussion In addition thereto the
State budget provides for Ra 3 80
crores for expendsture under the
Drought Prone Areas Programme for
minor irrigation, drinking water sup-
ply animal husbandry and dairying
efforstation, soil conservation, fodder
and pasture development, agriculture
and co-gperation
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Export of Ready Made Garments

4031, SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) how far the country's export
have increased as compared to the
World Trade in Ready Made Gar-
ments; and

(b) the steps Government propose
to take to step up the exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) World trade in
garments which ig at present estimated
at Re. 7500 crores per annum is re-
ported to be increasing at the rate of
over 10 per cent per annum. Exports
of garments from India during 1973-
74 have been worth Rs. 5850 crores
&s against Rs, 35.5 crores during 1972-

1]
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(b) The steps taken to increase ex-
ports of readymade garments in-
clude: —

(i) Import replenishment as pro=
vided for in the Import Trade Con~
trol Policy (Vol. II) is available to
the exporters,

(ii) Financial assistance is pro-
vided by the Indian Cotton Mill’
Federation under its voluntary Ex-
port Promotion Scheme to exporters
of readymade garments;

(m1) Garment, exporters can
participate n = Garments Fairs
arranged by the Cotton Textiles Ex-
port Promotion Council, at conceS-
~jonal rates, and

(1v) Exporters of garments whose
exports exceeds Rs 5 lakhs are en-~
titled to the benefits of recognised
Export Houses.
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Centra} Excise Collectorate

4034, SHRI ARJUN SETHI: Will
the Minister of FIMANCE be pleased
to state:

(a) the basi: ingredients for sanc-
tioning a Central Excise Collectorate
in a State;

(b) the names of the States which
do not qualify such basic conditions;
and

(c) the difficulties in having a
Central Excise Collectorate for the
State of Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (¢). Some of
the basic factors which normally go
to determine the need or otherwise for
a Collectorate are revenue potential,
extensiveness of the territory covered,
viability, complexities and volume of
workload as reflected by the number
of excisable commodities, total num-
ber of units producing excisable com-
modities, quantum of Preventive and
anti-smuggling work, Minor Ports,
Land Customs Stations, number of
administrative units, total staff
strength ete,

The States of Assam, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Manipur, @ Meghalaya, Nagaland,
Orissa, Punjab, Rajasthan and Tripura
do not at present fulfil requirements.

A separate and self- contained
adminstrative unit under an Addit-
ional Collector, for Orissa State has
been established. The need for setting
up of a separate Collectorate will be
reviewed in the light of the recomm-
educations of the Central Excise
(Self Removal Procedure) Review
Committee,

Loans Oatstanding in the SBI Bhadrak
Branch, District Balasore (Orissa)

4035 SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to refer to reply given to Unstarred
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Question No, 915 on the 17th Novems-
ber, 1872, Unstarredq Question No.
5559 regarding Loans outstanding in
the State Bank of India, Bhadrak
Branch, Distriect Balasore, Orissa and
state:

(a) the total number of defaulters
and total amount realised from them;

(b) total outstanding
present;

amount at

(c) whether in the recent months
advancing of loang to the genuine
borrowers had gone down; and

(d) i so, reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The State Bank of India has re-
poried thet as on 29rd August, 1874,
the total number of defaulters, who
were given loans by the Bhadrak
Branch for agriculture, small business
and small-gcale industry, was 620 and
the amount so far realised from them
was Rs. 4,687,000

(b) The 'State Bank of India has
also reported that es on the 23rd
August, 1874, the total loans advanced
to the above categories at Bhadrak
Branch and outstanding as on 23rd
August, 1974 were Rs. 30,39,000.

(¢y and (d) The Bank has reported
that there has been no instance of
declining loans to genuine small bor-
TOWers.

Meetingy with reDresentatives of State
Governmenis to review resources
position

4036. SHR!I GAJADHAR MAJHIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Govern-
ment have asked the State Govern-
ments, (many of which have present-
ed deficit hudget) not only to wipe
out the current year's shortfalls but
also lagt year's deficit; and
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(b) whether Central Government
have called any meeting of the re-
presentative, of the Stute Govern-
ments to reviey their resources posi-
tion?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
K. . GANESH)* (u) and (b). State
Governments have heen advised to

take steps towards recing that at the
end of the current vear they close on
a balanced basis, taking into account
the opening deficit, if any, at the
beginning of the year. Discussions
are also being held with State Gov-
ernments for reviewing their finances,
jointly by the Planning Commission
and the Ministry of Finance.

Development of tourist cemires and
construction of hotels in Madhya
Pradesh

4037. SHRI MARTAND SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names; of placeg _and his-
torical siteg in Madhya Pradesh pro-
posed to be developed as tourist cen-
tres by the Central Government dur-
ing the Fifth Five Year Plan; and

(b) the names of places in the State
where Goverrment propose to cons-
truct hotels and bungalows for tou-
rists during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHD: (n) and (b). The Youth
Hostel at Bhopal and water supply
schemes at Kanha Kish, Khajuraho
and Sanchi will pbe completed during
the Fifth Plan Period under the pro-
gramme of the Department of
Tourism,

The India Tourism  Development
Corporation has under consideration
a proposal to construct a 50-room
Hotel at Bhopal at an estimated cost
of Rs 45 lakhs subject to the avail-
ability of funds and its economic via-
bility.
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BRecommendations of Central Study
Team for Assistance to Madhya
Pradesh

.

4038. SHRI MARTAND SINGH:
Will the Minister of FINANCE
be pleased to state:

(a) whether the recommendations
of the Central team directed to re-
view the expenditure towards flood
and famine relief in the Statp of
Madhya Pradesh qualifying for Cen-

tral assistance, have been reccived;
and
(b) if so, the particulars theraot

and Government’s decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH): (a) and (b) A
Central team had reviewed the ex-
penditure incurreq by the State on
drought relief mearures during 1972-
73 and 1873-74 upto September, 1973
and had approved an cxpenditure of
Rs. 871.89 lakhs as adnassible for
Central assistance This recommenda-
tion of the Central teum was accepted,
and on the basis of the expenditure
reported by the State Government,
Central assistance of Rs, 517 lakhs
was released to the State in 1973-74
subject to final adjustment on the
basis of audited figures of expenditure,

Ag regards flood relie! pxpenditure.
a Central team had visited the State
in 1973-74 and had recommended a
ceiling of expenditure of Rs 244.21
lakhs including Rs. 55 lakhs for flood
relief works On the bLasis of the ex-
penditure reported by the State Gov-
ernment, assislanre of Rs 152 lakhs
way released to the State Government
in 1873-74 on this account, Subsequent
to the vigit of the Central tram, the
State Government had requested that
they mav be permitted to utilise the
ceiling of expenditure of Rs 55 lakhs
for flood relief works in Sidhi and
ten other districts also. This request

"AUGUST v, e '

of the State Government was referred
to the Central team and their recoms
mendation is awaited.

Decline in Cotton Prices

4038, SHRI MARTAND SINGH:
Wil the Minister of COMMERCE
be plcased to state the comparative
{all in the prices of cotlon ag against
the rise in prices of textiles during
the last threc ycars and the reasons
for the progressive rise in the prices
of textiles?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGEY:+ According to the
Official Index Nnmber of wholesale
prices (Rase 1961-62-100), the
average ndex  numbers of cotton
prices and mill cloth prices in 1873,
1972, 1073 and July, 1974 stood at the
following levels.

Year Rw Cittun Ml Cloth

praces, prices
1971 2308 153 q
1972 175 B 161 1
1973 20 & =Ry
July, 1974 ah1 g 2403

- - ——— o —— —— . ——

Except in 1972, when there was a
decline 1n the average index number
of raw cotton prices, due to the aver-
all eominrtable supply position of raw
cotton during the season 1971-72 as a
result of bumper indigenous cotton
erop, cotton prices have  increased
froin year to year The increase In
the average index of mill cloth prices
I a result of rise in the prices of both
indigenous cotton (barring in the year
1972) and imported varieties of cotton,
wages and I A rise conseguent on
rise in consumer prices, spurt in prices
of popular dyes and chemicals, fucl
and furnace oil, hike in power rates
and statutory payment of minimum
bonus at 8.38 per cent gince 1973.



Verification of claimg for Ex-gratia
grants for properties left in Pakistan

4040, SHRI SAMAR GUHA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether special precautions
were taken to wverify the claimg for
er-gratia grants to the Indian Na-
tionals and companies whose property
had been seized during and after 18685
Indo-Pakistan confliet; gng

(b) the latest List of the Indian
Nativnals «nd Companies who re-
cerved cx-gratia grants for properties
declared as enemy properties belong-
ing to tformer West Pakistan and
forme; East Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)" (a) Yes, Sir.

{(b) A sum of Rs 3,58,27800 - as
ex-gratia grants has been paid to 837
claymants A hst of Indiap nationals/
compames who have received Ea-
gratia  grants is being compiled and
will be placeqd on the Table of the
House

Grant of Licences fo, Import of
Machinery for Leather Industry

4041 SHRI D B CHANDRA
GOWDA Will the Minister of COM-
MERCE be pleased to state-

(a) whether Government have de-
cided in 1ssue licences for import of
machineries. dyes and chemicals re-
quired by the leather industry, and

(b) if so, when the liconees will be
{ssued?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE :(SHRI
A. C. GEORGE) (8) and (1) Licen-
ces for import of machineries, dyes
and chemicals which are not indigen-
ously available are issucd to both
actual users as well as under the
policy for registered exporters,

Imports of wattle and qubracho ex-
tractg by leather industry are allowed
under Open Genersl Licence,
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Export of Scrap Mica

4042’ BHRI D. B. CHANDRA
GOWDA: Will the Minister of COM-~
MERCE be pleused to state:

(a) whether there is any proposal
to expurt sct.p mica; and

(b) if s0, what 1s the price fixed
per tonne for export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) There 35 no
restniction on the export of maca,
scrap

(b) Rs 49500 F. A. S and Rs.
688 17 ¥ O B.

Theft, Dacoity and misappropriation
in Banks

4043 SHRI M S PURTY Will the
Minister of FINANCE be pleased to
state

(al the ntrmber of caseg of theft,
datmty and musappropriation  that
have taken pluce duning the last one
year along with the names of the
banks ard the amount involved;

{b) the amount that has so far been
reconcred; and

At! the step: Geovernment propose
to take to prevent such cases?

THE MINISTER OF FINANCE
+SHRI YESHW.ANTRAO CHAVAN):
ta nnd (bt Relevant information on
theft dacoilv, robbely and frauds, as
fuinished by the Reserve Bank of
India, 1s given m the Statements I
and II laid on the Table of the House.
|Placed tm lb-ary See No. LT 8355|
74]

(¢) In so far as thefts are concern-
eod, all banks have their own internal
«afeguard sand security arrangements
for prevention of thefts. At bigger
centres particularly, banks have addi-
tional security arrangements, such as
strong rooms for overnight storage of
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cash,  protective, enclosures for
Cashiers, armed escorts for cash-in-
transit and armed guards posted in
the branch premises etc. The internal
arrangements for the custody and
handling of cash are also reviewed
by the banks from time to time

In so far as frauds are concerned,
in terms of the instructions 1ssued by
the Reserve Bank of India, all banks
are required to send a report to the
Reserve Bank of India about all
frauds perpetrated in thewr offices as
soon as such frauds come to their
notwce After pgomng through the
modus operand: of the frauds and the
Jaxaties, 1f any, in observing the usual
internal controls designed to prevent
the commission of frauds, the banks
concerned are advised about the safe-
guards and precautions to be taken to
avoid the recwrrence of such frauds.
In the light of these, the Reserve
Bank of India also jssues mstructions
to banks from time to time regarding
precautions and safeguards to be
taken in regard to various types of
transactions to prevent perpetration
of frauds. The Reserve Bank of
India has also undertaken a study of
the systams and procedures obtaining
in banks with the immediate object
of identitying arees of deficiencies and
of suggesting, wherever necessary,
the introduction of revised systems
and procedure and improvements
upon the existing ones Though the
study is not yet complete, in the hght
of the findings of the study so far
undertaken, the Reserve Bank of India
has advised the commercia! banks of
certain precautions to be taken in re-
gard to belaneing of tran<actions re-
lating to cleamng nf cheques, drafts,
etc as well as reconcihiation of inter-
‘branch accounts
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Profits and lL.ossey, of Public Sector
undertakings
4045 SHRI MARTAND SINGH-

Will the Minister of FINANCE be
pleased to state:

(a) the not profit/loss suffered by
Public Sector Undertakings during
the year 1873-74; and

(b) the steps Government proposc
to take to improve the performance
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of the Hindustan Steel Ltd, Heavy
Engineering Cerparstion ang the
Neyveli Lignite Gorporation with a
view to avoiding loases in these
undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The audited
arcounts for the year 1973-74 are not
yet due from the Public Enterprises.
However, according to the provisional
figures available, the Public Enter-
prises have made an overall pre-tax
profit of about Rs. 137 crores during
1973-74.

(b) The steps taken/proposed to be
taken by the Government, with a
view to avoiding losses in the Under-
takings mentioned are as follows:

(1) Hindustan Steel Ltd.: (a)
Extra Coke Oven Batteries are
being installed and the existing
batteries are being re-built in a
phased programme and supplemen-
tary/alternative fuels are also being
used,

(b) Import of refractories Is being
made on selective basis.

(c) A three-tier Joint Consulta-
tive Machinery has been set up in
Durgapur and Alloy Steel Plant to
enlist cooperation of the workers,
ete.

{2) Heavy Engineering Corpora-
tion: The existing incentive scheme
is being made broad-based to cover
a large number of workers and
shops. Second shift in all the shops
mnd third shift in some selected
shops is being introduced. Selective
off-loading is being undertaken.

(3) Neyveli Lignite Corporation:
Critical mining equipment are being
procured to raiss the attainable
capacity of lighite which iy at pre-
sert limitkd o 45 million tonnes.
Additionst investment to intrease
the mining cageicity to 4.5 million
tonees has beeh ssnetinned.
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Grant of Licences for sale of cen-
) trolleg Cloth

4046, BHRI N, £, HORO: Will the

Minister 2 COMMERCE be pleased

to state:

(a) the criteria adopted for the

grant of licences for sale of controlied
cloth;

(b) whether Government propose
to grant licences for sale of controlled
cloth to unemployed graduates under
the Half-a-million job programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) Retail distribu-
tion of controliéd cloth within = State
is the comrcern of thé respective State
Government Normally, controlled
cloth is distributed through the follow-
ing five channels: —

(i) Mills’ own retail shops;

(ii) Super-Bagzars in the co-ope-
rative sector;

(iii) National Cooperative Con-
sumers’ Federation and the chain of

the cooperative institutions affiliated
too them;

(iv) Fair price shops run under
the aegis of the State Governments:
and

(v) Any other agency in the co-

operative sector specified by the
State Government concerned.

(b) No such proposal is under con-
sideration at present.

Supply of Iron and Iron ore

4047. SHRI N. E. HORO: -
SHRI GAJADHAR MAJHI:

Will the Minister of COMMERCE
be pleased to state:

(a) whither UGovernment Nave
secured ortlers for of Jrom. and
tron ork to & number of cowlriring and

(b) 2 20, the broad features there-
w{ . . . -
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THE DEPUTY IN THE
MINISTRY OF CO £ (SHRI

A. C. GEORGE); (a) ang (b). MMTC
has concluded some contracts, and is
negotiating some more, for supply of
the following quantities of iron ore
during 1974-78.

Destination Quantity

Easst European 4°05 m, tonnes.
Countries.

West European 13 m. tonnes, l

Japan . « 1I'00 m, tonnes.

Foreign Exchance Repatriateg by
Coca Cola Export Corporation

4048. SHRI M. S. PURTY: Will
the Minister of FINANCE be pleased
to state the total amount in foreign
exchange repatriated from India by
the Coca-Cola Export Corporation,
New Delhi out of their profits for the
years 1972-73 and 1973-74?

THE MINISTER OF FINANCE
(BHRI YASHWANTRAO CHAVAN):
The Coca Cola Export Corporation,
New Delhi maintains its accounts on
a calendar year basis. The remit-
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by
Reserve Bank of India during the
1972, 1973 ang upto '.lureh, 1874
ag follows:— ,

@) 1972 Nil

ii) 1 Rs. 76'10 lakhs on

5 1973 sccount of profic
for 1971.

iif) 1 . . Rs. 8137 ll:khs on

¢ (]mg.?glatdm) . account profit

for 1971.

Duty Free Shops at International
Airports

4049, SHRI M. S. PURTY: Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the annual income and expenditure on
the maihtenance of duty free shops
provided at varioug international air-
ports in the country during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJNI
MAHISHI): The necessary informa-
tion in respect of the duty free shops
at the four international airports at
Delhi Bombay, Calcutta and Madras
is as follows:

— = ——

— mmaea =

1971-72 1072-73 1 -74"
Rs. Rs. ?s
Gross Income from sales « .« 32,08,520°00 52,49,064' 40 70 57.733 93
Expenditure including maintenance . 26,91,655°00 39,80,207°41  54,76,010°60
Net Profit e+ s+ x . 60687400 12.6K856-99  14.81,72333
*Provisional and subject to audit. T T T

Expansion ¢f Cotton, Textile Industry

4050. SHRI D. B. CHANDRA
GOWDA! Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have for-
mulated a licensing policy for further
expansion of the cotton textile indus-
mdm'ing the Fifth Five Year Plan;

d?m it 30, the main features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). The
Fifth Plan Licensing policy for the
Cotton Textile Industry is expected to
be announced soon. The policy pro-
Pposals provide inter alia for establish-
ing additional spinning capacity in
areas which are deficknt iIn yarn
supply for the decentralised weaving
sector and some sdditional weaving
<apacity required for production of
wu and exportable varieties of
c
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Trade Agreemenis with other coun-
tries

4051, SHRI GAJADHAR MAJHI:
‘Will the Minister of COMMERCE be
Ppleased to state:

(a) the names of the countries with
-which trade protocols have been
signed by his Ministry during last
six months; and

{b) the nature of such Protocols
signed with each country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) During the last
six months Trade Protocols/Agree-
ments|Exchange of letters have becn
signed with Kuwait, Bulgana, Iraq,
Mongolia, Senegal, Finland, France,
Republic of Xorea and Burma In
addition, a new agreement relating to
trade in coiton textiles between India
and the US A. has been signed

(b) The Agreement signed with
Kuwait is a Trade and Economic
Agreement, which seeks to consoh-
date and further economic and trade
relations between the two countries

Trade and Payments Agreement
with Bulgaria was renewal of the old
Trade and Payments Agreement which
expired in December, 1973. The new
agreement 1s valid till December,
1978. It envisages balanced and bila-
teral trade betweepn the two countries
with all payments in non-conevrtible
Indian rupees.

The Agreement with Iraq stipulates
the level of imports from Iraq and
exports to.Iraqg.

The Agreement with the Govern-
ment of Mongolian People’s Republic
was renewal of the old agreement
which expired in February, 1974.

The trade agreement between India
and Senegal is yet pending approval
of the two Governments and its pro-
visions have not beea made public as
yet.
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The exchange of letters with ’ the
Government of Finland contemplates
setting up of Joint Commussion for
promotion of Indo-Finnish trade and
economic cooperation.

The trade Protocol with France is
in the nature of steps for the promo-
tion and diversification of Indo-French
trade and economic cooperation.

The Agreement with the Republic
of Korea signed in Seoul on 12th
August, 1974, seeks to achieve growth
of trade between the two countries.

The letters exchanged between the
Government of Union of Burma and
India 1nstitute a special payments
arrangement. Items of .mports from
Burma and exports to that country
have been indicated.

Details of the new Agreement bet-
ween India and USA  concerning
cotton textiles are as follows' —

(a) The Agreement 1s valid for
a period of 4 years commencing from
October 1, 1973

(b) The quota of textiles for the
first year (1c October 1973—Sep-
tember 1974) would be 152 million
Syds Within the aggregate limit
the following group lmuits shall
apply for the first agreement year:

Group I (Yarn & Fabrics) 119
million Syds.

Group II (Made-up and gar-
ments) 33 million Syds.

Within the Groups, in regard to
certain categories, specific limits are
applhicable

{¢) For the subsequent years of the
Agreement the quota level would be
increased by 7 per cent of the preced-
ing year's level.

(d) Handloom fabrics—hand-made
cottage industry products of handloom
and ‘India-Items’ (traditional Indian
cottage industry products) would not
be subject to above quota reatrictions.



7 Written Answers .
Cioves and Betelnuis Imported by
8TL.

4052. SHRI C. K. JAFFER
SHERIFF;
SHRI K. MALLANNA:

Will the Minister of COMMERCE
be plesseq to state:

(a) the total value of cloves and
betelnuts imported by the State Trad-
ing Corporation during the year 1973
to June, 1974; and

(b) the loss, if any, suffered by the
State Trading Corporation as a result
thereof and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
.?c]g GFORGE): (a) Rs 10.01 lakhs

)

(b) On the whole, the STC did not
incur any loss on the sale of cloves
and betelnuts imported during the
year 1873 to June, 1874,

Amount paid by Indian Airlines and
Air India for stay of their Employees
in various Hotels

4053. SHRI K. MALLANNA:
Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the lotal amount paid annually
by the Indian Airlineg and Air India
on account of the stay of their em-
ployees in various hotels in Delhi,
Madras, Bombay and Calcutta during
1973-74; and

(b) the action taken or proposed to
be takeén to curtai] this expenditure?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR):

(Ry. in lskhs)
) Indien Airlines Rs. 23-47
« Air‘:'l‘ndh Rs. 1305
(b) The expenditure is kept under

constant review wth a view to keep
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the layover/stopover days of the crew
to the mitimum, subject to coimmer-
cial and operations!‘tonsiderations.

In the case of Indian Airlines the
numbet of night stops of the crew
members has been brought down from
35 per day before the lock-out (24-11-
1973) to 12 per day after 18-3-1974
when a new schedule was brought
into force,

Agreement with Japan for loan for
Bhatindy Fertilizer project

4054¢. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE
be pleased to state:

(a) whether recently Government
of India have signed an agreement
with Japan under which Japan would
provide a loan of Rs. 20.81 crores to
India;

(b) whether this loan is exclusively
for Bhatinda Fertilizer Project; and

(c) the terms on which this loan
has been provided?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A loan agreemant in the
amount of Yen 11 billion (equivalent
to Rs. 29.37 crores at the current ex-
change rate of 1 Yen =Rs, 0.0287)
was signed in Tokyo on the Ind
August. 1974 hetween the ‘Govern-
ment of India and the Export-Import
Bank of Japan (the agency through
which the Japanese ecotomic aig to
India is channelled) for financing the
foreign exchange costs of the Bhatinda
Fertilizer Project. The terms of the
loan afe: repayment over s périod of
25 years inclusive of & grace pulﬂl
of ¥ years and interest pxyment at
the ratl 40 per tent per snriimt



73 Written Answers
‘Security Pape, Mill near Sanchi, M.P.

4055, SHRI N. K. P. SALVE; Will
‘the Minister of FINANCE be pleased
to state:

(a) whether the establishment of a
new Security Paper Mill is under con-
sideration of the Government of India
‘and its team has visited various States
for the Study of sites;

(b) whether the Study Team oi
‘Government of India found a site
-near Sanchi in Madhya Pradesh as
suitable on Techno-Economic con-
sideration; and

(c) if so, whether the Government
of India have taken a decision to set
up this Plant in Madhya Pradesh?

THE MINISTER OF STATE IN
HE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) and (¢). Th~ Sanchi site along-
with others suggested by the wvarious
‘State Governments has been looked
into by the Study Team whose report
is presently under consideration of
the Government.

Export of Saccharine

4056. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of
LCOMMERCE be pleased to state:

(a) whether saccharine is in short
supply ia t' e wosld market; and

(b) if so, the efforts being made by
Government to eacourage Indian
manufacturers {p oxnort saccharine
with a view to earn foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE):; (a) Yes, Sir.

(b) The exporters are keeping in

constant touch with the buyers in
overseas countries to increase ex-
ports. In order to facilitate the ex-
‘port of this item, Government has

permitted an import replenishment of
‘20 per cent of the f.o.b. value on ex-
iport of saccharine.
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Filling up of top Posts lying wvacant
in Public Sector Undertakings

4057. SHRI MADHAVRAO
SCINDIA:
SHRI G. P. YADAV:

Will the Minister of FINANCE
be pleased to state:

(a) how far the working of various
public sector undertakings which are
functioning without top executive
directors has been affected due to non-
filling up of those posts; and

(b) whether procedure has been laid
down for filling up these posts with-
out delay in future?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The process of
filling up the posts of Chief Exe-
cutives has been considerably expedi-
ted. Only two or three such posts
out of 118 now remain to be filled up.
In every case where the post of Chair-
man or Managing Director falls vacant,
interim arrangements are invariably
made and necessary steps are also
initiated to fill up the post on a regu-
lar basis as early as possible.

(b) The procedure for selection of

incumbents to top posts in Public
Enterprises has been streamlined.
Government have recently set up a

High Level Selection Board consist-
ing of the following persons:

1. Shri V.G. Rajadhyaksha,
Chief Consultant,
Planning Commission,
New Delhi.

Shri S. Moogaokar,
FChairman,
 "Tata Engineering and
Locomotive Company.

3. Shri M. Sondhi,] »
Secretary,
Ministry of Heavy Industry,
New Delhi.

4. Air Chief Marshal P. C. Lal, T
Chairman, Indian Airlines,
‘New Delhi.

Chairman

8]
H

Member

s. ShriP.J. Fernandes, ., 5]
Director-General,
Bureau of Public Enterprises,
New Delhi. 3
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Simultaneously the procedure hitherto
followed for maintaining general
panels of persons guitable for appoint-
ment to top posts ig being discontinu-
ed. The New Board will select per-
sons against the job specificationg for
each post of Chief Executive. It will
take advance action, to the extent
possible, to have the vacancies filled
in time, This Board has also been
entrusted with the task of overseeing
management development in the Public
sector Enterprises as a whole and
the evolution of appropriate appraisal
procedures to assist objective
selection. L

Export of Wagons to Yugoslavia

4058. SHRI DHAMANKAR: Wwill
the Minister of COMMERCE be pleaa-
ed to state:

(a) whether Government have made
a fresh offer to Yugoslavia to resolve
the 3600 vrogons export tangle which
15 eludmmg a solution for the last two
years; and

(b) if so, the broad outlineg of the
cller made and the reaction of Yugo-
slavia ‘p the propossi?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GENLGE): (a) Yes, Sir,

(b} The broad outlines of the offer
made are as under:

1. The original coniract for sup-
ply of 3600 wagons be terminated
with the supply of 1300 wagons
including 670 wagons already sup-
plied. The break up of the categories
will be 450 GAS wagons and 850
EAS wagons.

2. The shipment period of the
wagons be extended upte March,
1975.

3. The price of wagons to be sup-
plied in addition to 670 wagons
already supplied should be settled
by negotiations,

The negotiations with the Yugoslav
Government are in progress.
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Smuggling incldents en Rajasthan
Border

4059, SHRI LALJI BHAI: Will the
Minister of FINANCE be pleased to
state:

() whether smuggling incidents on
the Rajasthan border of India and
Pakistan are on the increase for the
last two years; and

(b) if so, the reasons therefor and
the efforts being made by Government
to check it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Intel-
higence reports received by the Gov-
crnment from time to time and the
extent of seizures made viz. Rs. 6.351
lakhs in 1972, Rs. 2.85 lakhg in 1973
and Rs 1.05 lakhs in 1974 (upto July)
involving 128, 110 and 66 cases of
seizUires respectively, do not reveal
that smuggling incidents on the Rajas-
than border of India and Pakistan are
on the increase for the last two years
However, the following steps have
been taken to check smuggling:—

The entire border ig patrolleg by
the Customs Preventive Siaff and
Border Security Force. Intelligence
1s gathered about smuggling acti-
vities Surveillance is kept in the
towns near the border. Periodical
meetings arc arranged between
Customs and Border Security Force
to coordinate the activities of
different agencies.

Steps to Check Smuggling of B-6

4060. SHRI VASANT SATHE: Wil
the Minister of FINANCE be pleaged
to state:

(a) whether a person from Calcutta
was arrested in Bombay, about two
months back for selling smuggled
metro-nedazole to Messrs May and
Bakers and that the authorities have
conflscated false DIl books and re-
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(b) whether the Customg Authori-
ties have confiscated 3 tonnes of B-8
recently;

(c) whg are the main consumers of
B-8 in the country and their consump-
tion during the year 1973-74 and how
much was obtained by them through
canalised sources i.e. S.T.C. and how
much from the open market; and

(d) the steps taken in the matter
to check the large scale smuggling of
B-§ and similar raw material in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) No such person
was arrested in Bombay by local Cus-
toms or Central Excise Authorities.
However, information is being collected
from State Agencieg and will be lad
on the Table of the House as early as
possible.

(b) No, Sir.

(¢) The information is being collec-
ted and will be laid on the Table of
the House as early as possible.

(d) The following steps have been
taken to check smuggling of goods
icluding B-6 and similar raw-mate-
rial in the country.

Systematic collection and follow up
of information, keeping a watchful
eye on suspected smugglers, rumaging
of suspected vessels or aircrafts, and
checking of vulnerable sectors along
the cost and the land frontiers. Addi-
tional launches and vehicles are being
provided from time to time for cffective
interception, prevention etc. Some
senior officers of the rank of Collectors
of Customs, Additional Collectors of
Customs and Assistant Collectors of
Customs have been posteg in vul-
nerable areas to look after anti-
smuggling work e . Recently,
the Customa 1982 been fur-
ther amended to proyide more severe
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ts for smuggling offences

punishmen
and to plug loopholes.

To build up an anti-smuggling fleet
an order for purchase of 20 fast
launches has been placed in the first
instance. A large complement of
anti-smuggling staff has been sanc-
tioned to check smugging at major
ports and airports and for combating
smugghng on the West Coast and
Tamil Nadu Coast. A wireless com-
munication net-work is &lso being
established.

Foreign Exports in Public Secter
Trndeslukiags

4061 SHRi A K. M. ISHAQUE:
Will the Minister of FINANCE be
pleased to state:

(a) the number of foreign experts at
present working in the public sector
undertakings. anj

(b) how wmueh amount has been
paid to them for their service during
the last two years, year-wise, in rupees
and in foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH!: (a) and (b). The total
number of foreign experts engaged by
the Public  Enterprises except (i)
Bharat Earth Movers Ltd., (ii) Coal
Mines Authority Ltd., (iii) Hindustan
Machine Tools Ltd, (iv) National
Coal Development Corporation Lid,
(v) Indiap Oil Corporation Lid. and
(vi) Bharat Coking Coal Ltd. during
1973-74 wag 1384.

The total amount of expenditure in-
curred by these Public Enterprises
for the services of these experts is
of the order of Rs. 4.17 crores in
Rupees and Rs. 499 crores in foreign
exchange during 1972-78, ang Rs. 5.28
crores 1n Rupees and Ra 7.29 crares
in foreign exchange during 1973-T4.
The informatidp about the six under-
takings referreq to above is heing col-
lected and will be laid oh the Tab
of the House. d



79 Written Answers
Revenue from Cenirsl Exolse Dutios

4062. BHR] RAJDEO SINGH. WwWill
the Minister of FINANCE be pleased
to state:

(a) whether the rewenue pealised
from items on which duties are levied
angd collected by the Central Govern-
ment amounted to Rs. 5001.87 crores
in 197374 which is more than
Rs. 547.08 crores from the previous
year;

(b) whether Government expect a
turther increase in the amount of col-
lection in the year 1974-75 also; and

(c) if so, the factors responsible for
higher collection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K.
R. GANESH): (a) On the basis of
departmental, unverified figures, the
net revenue collected from income
tax (including corporatiop tax), wealth
tax, gift tax, estate duly, customs
duty and central excise duties (exclud-
mg cesses on coal, rubber, iron ore
and salt) during the year 1973-74 was
Rs. 4994 77 crores which 1g Rs 58019
crores more thap the revenue col-
lected from the aforesaid levies dur-
ing 1872-73,

(b) and (¢). In view of the normal
growth of economy and the tax pro-
pasals announced in the annual budget
in February 1974. as also the sup-
lementary tax proposals announced
in July 1974, a further increase in
the amount of revenue to be collect-
ed during the year 1974-76 ig likely.

«<haxges.for Fruits and
Vegetables by Air Indig

4084, SHRI RAJZO 3INGH: Wil
the Minister of TOURISM ANp CIVIL
AVIATION be pleased to state whe-
ther Air India has lowered from 1st
March, 1974 the transportation charges
for fruits and Vegetable gxports fol-
wod eeviabia v o doe U, bY

le experia o .
exvmatau:La- a protest agajnst freight
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THy MINISTER: OF NOURISM
AND OIVIL' AVIATION, (SHRI RAJ
BAHADUR): The Fruits and Veget-
able Exporters Association suspended
their exports for a month as a pro-
test against the steep increase in
cargo rates effective February 1, 1874
which was necessitated by increase
in fuel charges ang consequent in-
crease in operational costs, Air India
took up the matter with IATA as a
result of which the rates were reduced
effective March 1. However, the
revised rates were subsequently in-
creased by 7 per cent effective March
15, and by a further 4 per cent from
July 15 ag a result of world-wde
fuel surcharges by IATA, The re-
vised rates presently applicable have
beep accepted by the  Association.

Export of Coffee

4064 SHRI RAJDEO SINGH- wWill
the Minister of COMMERCE k¢ plea-
sed to state:

(a) whether India is exporting more
and more coffee every year to Euro-
pean and American countries;

{b) if so, what }a the export target
in terms of value in the current year
1974-75;

tc) which countries are the major
buyers of Indian coffee; and

(d) whether Government expect
this steady growth of coffee export to
be maintained?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) A global export targets of the
order pf Re 48.00 crores, has been
fixed for 1974-75.

(c) USA, USSR, West Germany,
France, Poland ere eome of our
major buyers.

(d) Yes, 8ir, in termy of voluime,
depénd

. and i termp of valua it

~n international market situations,
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Propeiil ty Set up Teulh Teurist
Lodge ¢ Digha

4083, SHRI SAMAR GUHA: Will
the Mindster of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether recently week-end rush
of visitors to Dlgha has increased,

(b) whether students snd youth
experience difficulties for want of
easy and cheaper accommodation
there;

(¢) it so, whether Goverpment pro-
pose to set up a student and youth
tourist lodge at Digha; and

(d) if so, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). Digha iz a sea
resort popular with excursionists and
home toursts. No record of such
vigitors 1s maintained. The total
number of beds available at Digha
stunds at 1080 (280 beds in the State
Tourist Bungalows and the remaning
800 are in private hotels and lodges).

(c) and (d) The Department of

Tourism has at present, no such
proposal under consideration The
Youth Services Department of the

State Government has a proposal for
the setting up of a youth hostel with
50 beds at Digha. A plot of land
for the same hag since been acquired
by them.

Export of Sugar

4066. SHRI MURASOLI MARAN:
Will the Minister of COMMERCE
be pleased to state:

{a) the estimgied income from sugar
exportg in the current financial year;

(8) whethér wredit has besn given
10 the income from this spuree in the
elthnd

te)uu.&-mm

Written Arswers 82

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Foreign
Exchange earnings from the export of
sugar during the current year are
estimated to be about Rs. 2680 crores
at present.

(b) and (c). The elements of profit
from the exports of sugar were not
included in the B.E. for 1974-75 as no
firm decision had been taken when
these estrmates were framed regard-
ing the volume of exports ouside the
preferential quotas ang further the
prices likely to be realised were mnot
known.

Seizure of Forgeg Currency in Delhi

4067 SHRI BIRENDER SINGH
RAQ Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
seen the press reports wherein it has
heep stated that forged currency notes
have been seized in the Capital;

tb) of so, whether any arrest has
been made; and

{c) the nature of action taken Wy
Government against the persons com-
cerned”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) to (c). Govern-
ment have -een the Press Report,
However, on an enquiry from the
Reserve Bank of India it appears the
report is incorrect.

Handloom Oriented Integrateg Textile
Policy

4068. SHRI VEKARIA: Will the
Minister of COMMERCE be pleased
to state:
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(b) to what extent the new policy
is going to gear up the production of
textiles in the handloom sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government

intend to take steps to enable_ the
handloom sector to work to maximum

possible capacity. With a view inter
aiin to booking available increased
supplies of yarn for the handloom
sector, Government propose to allow
further expansion of spinning capa-
city in the country during the Fifth
Plan period.

(b) As a result of increased supply
of yarn for handlooms, output of
cotton cloth from this sector is ex-
pected to rise from about 2400 million
meters at the end of the Fourth Plan
to 3000 million meters at the end of
the Fifth Plan.
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Evasion of Income-tax by Indian Oil.
Corporatien, Calcutty

4070. SHRI ANADI CHARAN DASH
Will the Minister of FINANCE be
pleased to state:

(a) whether Indian Oil Corporation
Limited, Calcutta has been continu-
ously evading Inecome-tax by submit-
ting false accounts;

(b) whether tax evasion has been
reported by the employees or by its
union there;

(c) if so, the broad outlines of com-
plaints and action being taken; and

(d) whether Income-tax authorities
initiated any action thereon?

THE MNISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No instance of
income tax evasion by submisssion of
false accounts in the case of Indian
Qil Corporation Limited, Calcutta has
come to notice so far. However, it
has been found that income tax has
not been deducted at source properly
on certain payments made by the
Corporation to its employees having
taxable income.

(b) to (d). Complaints have been
received in this connection from the
Secretary of the Indian Oil Corpora-
tions Employees’ Union, Eastern
Branch, Calcutta giving number of
instances where the Corporation’s
Branch at Calcutta had failed to com-
ply with the provisions of Income
Tax Act, 1961 relating to deduction
of tax at source. These complaints
are being required into.

The Corporation has made an ad-
hoc. payment of Rs. 1,35,508 on 2nd
August, 1974 towards ‘ax dues for
Financial Year 1973-74, mistakenly
not deducted and not paid earlier.
The Corporation has been asked to
get its accounts separately audited for
the past years also to find out any -
lapses in the past.-
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Bank Credit to Industrialised States

4071. SHRI NAVAL KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to ptate:

(a) whether Government have geen
the press reports that Industrialised
States get most bank-credit;

(b) if so, the States which got the
maximum credit and minimum credit
facility together with reasons therefor
with particular reference to Rajasthan;

(¢) the steps being taken by Gov-
einment to normalise the distribution
for equal distribution system im the
country; and

(d) the proposed steps being taken
to provide credit facilities to the States
which da not find a place on the map
of banking credit?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(u) ta (d). Government are aware of
the comments made from time to time
m the Press as also in other forms,
regarding inter-state disparities in
the matier of availability of banking
services. This distortion is a legacy
of the past and is very largely g re-
2ult of the imbalances in the econo-
mic development in different States.
Since nationalisation, 1t has been the
endeavour to make an cffective dent
on the problem by taking banks to
the areas where their coverage in the
past was poor.

Utilisation of bank credit is es-
sentially linked to the level of eco-
nomic activity in any given State,
more particularly in the organised
sectors of trade and industry and
availability of infrastructural facili-
ties like transport, communications,
power, ete. Bankg have been endea-
vouring on their part to step up lend-
ing to small borrowers in the priority
sectors. Banks have also been mak-
ing sizeable investments in State
Government securities end bonds and
debentures of State associated bodies
and these investmeants have increased
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at a much faster rate in the under
developed states than in the relatively
developed ones. State-wise data re-
garding deployment of funds in the
form of advances and investments by
scheduled commercial banks for 1869
& 1972 are set out in the Statement
laid on the Table of the House [Plac-
ed i Library. See No. LT 8356|T4]
The quantum of bank funds in Rajas-
than has increased by about 82 pet
cent between 1968 and 1972 compared
to the ncrease of about 59 per cent
fo1 the country as a whole.

Orders for Crash Fire Tenders by
International Airports Authoriy of
India

4072. SHR] NAWAL KISHORE
SHARMA: Will the Minster of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether International Airports
Authority of India has placed orders
with some foreign countries for 20
wheel-type crash fire tenders for use
at the airports in the country;

{b) if so, the names of the countries
on which the orders have be en placed
together with cost thereof imcluding
foreign exchange involved;

(c) the nameg of the airports in the
country where these crash fire tenders
would be stafioned with fire ex-
tinguishing capacity thereof; and

(d) the time by which the tenders

are expected to be received in the
country?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b) The In-
ternational Airports Authority of
India sent a cable on the 24th Jume,
1974 to M s. Gebr Kronenburg, Hol.
land, whose was the lowest technical-
ly acceptable offer, for 20 crash fire
tenders. The formal contract s
under negotiation. The estimated cost
of the 20 crash fire tenders is 218
crores with a foreign exchange com- .
ponent of Rs. 1.43 crores



Written Answers

{c) The Crash Fire Tenders which
would be stationed at the four inter-

8
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l ]
national airports will provide water
capacity as indicated below:—

production
Delhi . . . 6 6300 litres 37,800
Bombay . 6 » 37,800
+ Calcutta . 4 » 25,200
Madras : 4 » 25,200

(d) All the crash fire tenders are
expected to be received Tbetween
March, 1875 and December, 1975.

Excise Duty ov Painig

4073. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to state:

() whather Government have de-
cided to exempt pigments, colours,
paints and enamel manufacturegq by
small upits in the country from levy
of Excise duty;

(b) if so, the number of such small
umits in the country which will be
benefited as a result of such exemp-
tion with particular reference to
Rajasthan;

(c) whether there is any proposal

runder comsideration tc give more re-
lief to such small scale unitg for their

betterment and improvement; and
(d) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X,
R. GANESH): (a) Yes, Sir. The de-
cision heas been given effect to by
imue of notification No. 116/7¢-Cen-
tral Excises (GB.R No. T6), datell
she 37th July, 1974 which was laid
+on the Teble of ‘the “House con Bth

{August, WH.

O —

(b) Information 1s being collected
and will be laid on the Table of the
House,

{c) No such proposal is under con-
sideration of the Government.

{(d) In view of reply to (c¢), this
doc¢s not arise.

Deposits Atiracteg by Punjab National
Bank from oustees of Pong Dam

4075. PROF. NARAIN CHAND
PARASHAR., Wil the Minwster of
FINANCE be pleased to staie,

(a) the total amount of deposils
attracted by the FPunjab Natwmnal
Bank from the Pong Dam oustees,
who got compensation for their land
in Dehra Tehail of District EKungra
(H.P.) ip the years 1972 ang 1973;

(b) whether any mobile branches
were set up to attract these deposits;

(c) if so, the broad features of this
deposit collection drive by the Punjab
National Bank;

(d) whether any other benks also
launched a similar drive; and

(e) it so, the names of these banks?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(%) m&m Bank has g
ported that amount e-
posits mobilised by it during 1912 snd
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1978 from the Pong Dam oustees
amounted t0 Rs. 8.18 crores and Rs.

425 crores respectively.

(b) and (¢) No mobile branch was
set up by the Bank for the purpose.
However, the Bank had constituted a
team of officials which went from
willage to village to persuade the
polential depositors.

(d and (e). State Bank of India is
also reported to have made similar
efforts.

Proposal to Develop Fossij Park at
Haritalyanagar (Himachal Pradesh)

4075 PROF NARAIN CHAND
PARASHAR: Will The Minister of
TOURISM AND CIVIL. AVIATION
be pleased 1o state:

(a) whether there is a proposal to
develop a Fossil Park as s Centre of
Tourist attraction at Haritalyanagar
in Bilaspur District of Himachal Pra-
desh by the Central Department of
Tourism or India Tourism Develop-
ment Corporation; and

(b) if so, the main features of the

proposed project and likely date by
which it would be started?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI)- (a) There is no propo-
sal to develop a Fossil Park at Harital-
yanagar either by the Central De-
partment of Tourism or by India
Tourism Development Corporation

(b) Does not arise,

Arrest of 3 Businessman st Palam Air
Port

4076.'SHRI R. B. PANDEY: Will
ihd Minister of PINANCE be pleased
to stats:

{a) whather a businessman, in pos-
seasion of Sereign currency worth
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Rs. 3 lakhs amd' some contraband:
goods, was arrested at Palam Airport,
New Delhi on 15th July, 1974; and

(b) it 50, the name of the business~
man ard action taken against him?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): (a) and (b). One Shri
Sudershan Kumar Mod: who gave his
address as Modji Bhavan, Patiala, was
apprehended at Palam Airport on
the 14th July, 1974, and underclared
foreigh currency and traveller's
cheques valued Rs 24,950 alomgwith
Indian currency of Rs. 328 eleven
watches valued Rs 4025, five blue
films and 2 casette tapes of recorded
sexy music were seized from him. In
addition excess baggage valued at
Rs 17,444 was also seyed Mr. Modi
was arrested and subsequently releas-
ed on bail by the Chief Metropolitan
Magistrate on furmshing a bond of
Rs T7.000 with one surety of like
amount. Departmental adjudication
proceedings are in progress

Loan from IDA. for Rajasthan Canal

4077 SHRI R S§ PANDEY: Will
the Minister of FINANCE be
pleased to state the terms and con-
ditiong of the credit approved by
International Development Association
to finance the development in the
command area of the Rajasthan canal?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
In terms of an agreement signed on
S1st July, 1974, the Internationa]l De-
velopment Association has agreed to
provide a Credit of about Rs. 6225
crores (US $83 million) for the Rajas-
than Canal Command Area Develop-
ment Project The Credit amount
will be utilised for land development.
lining of Canals, afforestation, con-
struction of roads, procurement of
fertilisers, construction of sanitary
water supply systems, provision of an-
cillary services and strengthening of
agricultural research and extensiodt in
the command area of the Rajasthan
Canal Project (falling in Garga-2i
Distt.) of the State of Rajasthun
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Credit is being extended on standard
IDIA. terms, le. interest—free, but
with a service charge of 3|4 of 1 per
cent and repayable over a period of
50 years, including a grace period of
10 years. '

Disruption in Services of Air India

4078. SHRI DHAMANKAR,;
SHRI VASANT SATHE:

Will the Minister of TOURISM AND
*CIVIL, AVIATION be pleased to
state:

(a) whether Air India services have
been disrupted as a result of confron-
tation between the pilots and the
Management over introduction of slip
system;

(b) if so, the extent to which Air
India services have been affected and
the financial loss suffcred by Govern-
-ment on this account so far; and

(c) what are the main points on
which the pilots feel agitated and the
validity thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATON (SHRI RAJ BAHA-
DUR: (a) and (b). As a result of
the illegal strike resorted to by the
Pilots' Guild, Air India’s operations
have been seriously disrupted. The
management is, however, operating
four Boeing 747 flights to London, two
707 fiikhts to points in the Gulf, and
one 707 extension flight from Bombay
to Delhi weekly, with the help of
.Executive Pilots and Filots who have
agreed to operate the slip system. The
estimateg loss as & result of the
illegal strike is approximately Ra.
20 lakhs per day.

{c) The Pilots' Guild iz refusing to
operate under the slip system alleging
that the system was introduced with-
out prior consultation, is in breach of
the agreement with the Guild, and
adversely affects the safety of opera-
tions. Government are satisfied that
all these objections are without sub-
stance.
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Newsprint stocky plled up with 8.1.C,

4079. SHRI DHAMANKAR:
SHRI VASANT SATHE;

Will the Minister of COMMERCE
be pleased to state;

(a) whether newsprint stocks have
piled up with the State Trading Cor-
poration as there are no takers;

(b) if so, the facts of the matter;
and

{c) the reaction of
thereto?

Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c). There
bas been some accumulatiop of stock
of mewsprint wity the STC recently
due to the slow off-take of newsprint
by some of the small anq medium
newspapers who are lifting newsprint
in small lots. This hag not in any
way affected the functioning of the
newspapers.

Income Tax Defaulters

4080. SHRI SAT PAL KAPUR: Will
the Minister of FINANCE be pleased
to state:

(a) the names of top 10 income-tax
defaulters in the category of arrears
of Rs. 1 lakh, 2 lakhs, 5 lakhs, 10 lakhg
and above Rs 10 lakhs; and

(b) whether gome action is propos-
ed to be taken against the defaulters
and if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Informa-
tion is readily available in respect
of the top 10 assessees against whom
arrears exceedings Rs. 10 lakhs in each
case were outstanding as on 31-3-1074.
The names, amounts outstanding and
steps taken or being takem in each
case for collecting/reducing the areas
are given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8351/74].
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Similar information in Tespect of
assessees against whom arrears as on
31-3-1974 were between Rs. § and 10
l1akhs, is being collected and will be
placed on the Table of the House as
warly as possible,

"The number of assessees with arrears
between Rs. 1 and 5 lakhs runs into
a few thousands. If the Hon'ble Mem-
ber desires information about any
particular assessee or assessees in the
range Rs. 1 to 5 lakhs the samg will
be collected and furnished.

Proposa] for a free trade zone near
Dum Dum in Calcutts

4081. SHRI A. K. M. ISHAQUE:
SHRI LUTFAL HAQUE:
SHRI DEBENDRA NATH

MAHATA:

Will the Minister of COMMERCE
be plessed to state:

(a) whether West Bengal Govern-
ment had submitted a proposal for a
Free Trade Zone nesr Dum Dum in
Calcutta in the month of April, 1973;

(b) if so, the salient features of the
proposal; and

(¢) the broad outlines of the action
taken yp-to-date and the present posi-
tion of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (c). A project report on
this proposal was received in April,
1978 from the West Bengal Govern-
ment. It related to the setting up of
@ Free Trade Zone in an area of
490 acres in Salt Lake Area near
Ditm Dum, for the manufacture of &
number of products for exports, such
as SBtainles Steel Cutlery, Hand and
#mal tools, Bullder's hardware, Finish-
ed Leather, Readymade Garments,
Scientific end Laboratory equipment,
ete. An inter-Ministerial Official team
of the Government of India visited
Calcutta in June, 1974 and held dis-
cussions with the officials of the Gov-
enmant of West Bengal and  also
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inspecteq the site. The details for
actua] getting up of the Project are
being worked out, and the data sought
therefor from the West Bengal Gov-
ernment have just been received.

Discussion on West Bengal Proposal
for a Free Trade Zone in Calcutta

4082. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE
be pleased to state:

(a)} whether for 2 number of times
his Ministry held discussion on the
West Bengal Government proposal for
a Free Trade Zone in Dum Dum in
Calcutta;

(b) if go, the dates of holding dia-
cussion and the name of the partici-
pants;

(¢) the number of times the Minis-
ter wvisited Calcutta, date-wise, after
receiving the proposal from the State
Government for the Free Trade Zone
and the number of times discussion
took place with the Government as
regards to the proposal; and

(d) the resulf‘. achieved regarding
this proposal upto date?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir. Discus-
sions were held only once with the
Government of West Bengal by an
Inter-Ministerial official team of the
Government of India.

(b) The Inter-Ministerial Official
team under the Chairmanship of Ad-
ditional Secretary, Ministry of Com-
merce held discussions with the Chief
Secretary and other officers of the
Govermment of West Bengal on 1l4th
and 15th June, 1874.

(¢) The Minister did not make any
exclusive visit to Calcutta for this pur-
pose. He discusseg this proposal also
in Calcutta among other things

(d) The details for actual setting up
of the Zone are being worked out.
Data sought from West Bengal Gov-
ernment for this project have been
just received.
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Revision of Wages and Emoluments

4083. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether the top management of
public sector and departmental under-

takings have been directed by the
Central Government to consult the
respective  Sub-Committees of the

Union Cabinet before agreeing to an
upward revision in wages and emolu-
ments; and

(b) if so, what are the main fea-
tures of the directive?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The
Public Sector Enterprises have been
instructed to obtain prior concurrence
of Government before  introducing
general revision of wages in their
Companies. The objectives of such
examinatiop is to ensure that any
distortions in comparative wage levels
are progresively eliminated ang that
undue inflationary pressures on the
economy are also kept under reason-
able bounds.

Financial Relief given tg Jute Industry

4084. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of COM-
MERCE be pleased to state:

(a) the financial and other reliefs
given to the jute industry during the
period from 1971-72 to 1973-74:

(b) the amount of expenditure in-
curred by Government on granting
these reliefs;

(c) the extent to which the reliefs
granted during this period have help-
ed the export drive, the jute growers
and the jute workers; and

(d) the total profits earned by the
jute industry, during the above period,
Yyear-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEOAGE);

(a) Export duty applicable to vari-
ous categories of jute goods was re-
duced on 1-11-1972, 12-6-1973 and
28.8.1973 as shown in statement atta-
ched. Such reductions were gener-
ally made with the intention of mak-
ing the jute products competitive in
the world markets.

There is also a provision for inte-
rest subsidy to the extent of one per
cent on loans advanced by the Indus-
trial Finance Corporation of India to
jute mills for modernisation of their
machinery.

(b) While there was no expendi-
ture on account of reduction of ex-
port duty, the estimated loss of re-
venue per annum, resulting from the

reductions on  varioug date is as
follows:
I-11-1972 Rs. 4 to 5 crores.
12-6-1973 Rs. §5-20 crores.
28-8-1973. Rs. 11- 30 crores.

Figures of actual loss of revenue are
not available.

In so far as the interes{ subsidy on
loans advanced, by the Industrial
Finance Corporation of India is con-
cerned, the expenditure in the various
years was as folows:—

1971-72 Rs. 2-43 lakh
1972-73 Rs. 2-138 lakh
1973-74 Rs. 2-34 lakh

(¢) It is not possible to quantify
the 1increase in exports relatable to the
expert duty reduction alone, How-
ever, exports of jute goods from 1971~
72 to 1973-74 have been Rs. 265 cro-
res, Rs. 249 crores and Rs. 223 crores

respectively. The reduction of
export duty has no relation to the
prices obtained by jute growers. But

Government have been fixing statu-
tory minimum prices for raw jute on
the recommendations of the Agricul-
ture Prices Commission, and these
have progressively increased from
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Rs. 113.87 per quintal in 197172 to
Rs. 125 per quintal in 1973-74, The
relicfs provided to the jute industry
do not have a direct effect on the
jute workers, though their wages
have also been progressively on the
increase,

{d) Figures published in the Rese-
rve Bank Bulletin on a study of 43
jute mills shown that the net profit
earned by those mills in 1971-72 was
Rs 823 crores. Figures for other
years or for other mills are not rea-
dilv available.

EXPORT DUTY OF MAIN CATEGORIES OF JUTE GOODS

LR— —

Dare} Name of commodity

Cange in the effective rate of  Estimated
export duty. evenue

anoum

1-11-1972  Carpet backing weighing 9ozs.
or more per sq. yard.

12-6-1y=3  (a) (1) Carpet backing weighing
7% ozs. or more but below
9 0z3. per sq. yard.

{u) Carpet backing weighing
9 0zZs. or more per sq yand.

b) Carpet backing weighing les
¢ than 7§ vzs. per 5q. yard, "

29-8-1973 (@' Other Hessians,

.b) backing (cloth and bags)

Export duty reduced trom Rs. {(~—)Rs.

700 per tonne to Rs. 300 per s
tonnes. , &kwea

Export duty reduced from Rs. (—) Ra.
700 per tonne to Rs. 200 per 5-20
tonne. Crores.

Expot duty reduced from Rs.
300'- per tonne 1o Rs. 200 per
tonne.

Export duty reduced from Rs.
700 - per lonne 10 Rs, 300'-

tonne,

Export duty reduced from Rs. (—" Rs,
600, per tonnes to Rs. 200 -  11-30
par tynngs crores,

Export duty reduced from Rs.
150/= pef tonnes to Nil.

Agricultural Loang given by Nationa.
lised Banks

4085 SHRI SAKTI KUMAR SAR-
KAR:

SHRI LUTFAL HAQUE:
SHRI DEBENDRA NATH
MAHATA:

Will the Minjster of FINANCE
be plensed to state:

(=) the amount of agricultural loans
glven by mationnliseq banks ang the
unrealised arrears during the last
three years; and
10958 LSS,

(b) the percentage of these loang to
former> out of total loans to the pri-
ority sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The outstanding amounts of direct
finance givenp to farmers by nationa-
lised banks during the three years at
the end of December in 1971, 1972 and
1973 were Rs. 159.72 crores, Rs. 194.85*

crores and Rs. 263.80* crores respec-
tively. The figures for

overdues are not av Bow-
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ever, the figures of overdues aginst
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June, 1871, 1972 and 1978 sre shown

the demands falling due at the end of below:
— o S
(Amount in Rs, lakhs)
1971 1972 1973
T'otal demand at end of June . . S198-57 819400 1060400
Overdues at the end of June . . . 2172'68 J045°00 £503°'00
(41 700 (49°3%) (51-8%)

(b) The requireq percentages are

indicated below:

As at the end of
December.

December,
1971

December,
1972

:6‘4"'3 26 3u;

*Provisignal

Rate of Interest in Nationalised Banks

4086. SHRI SHANKER RAO SA-
VANT: Will the Minister of FINANCE
be pleased to state;

(a) to what extent was the rate of
interest paig to the depositors and
charged from loanees by the nation-
alised banks and when were they
raised during the last three years; and

(b) what was its effect in each case
on (i) the attracting of deposits (i1)
the loaning pattern (iii) trade and
industry ung (iv) the development
projects of the Central and State
Goverrrments?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) The requisite information is set
ount in Statement I, II and III laid on
the Table of the House. [Placed in
Library. See No. LT-8358{74].

(b) Changes in the interest rates
pald on deposits and charged on ad-
vances by commercial baniks, consti-
tute only one of the factors that In-
fluence the trends in regard to

Besides

in
de-
potits end advances, the

——— - - m——— -

obvious impact that raising of interest
rates on advances raises the cost of
funds to trade, industry and projects
under the Central and State Govern-
meuts depending on bank credit, 1! 18
tiifticult to quantify the effect

T.oans and Grants to States

4087 SHRI SHANKER RAQ SA-
VANT: Will the Mimister of FINANCE
i pleused to state:

{a) what amount of ‘cans and sub-
sidies were given to the varions States
during 1971-72, 1972-73 and 1873-74;

(b) for what purposes loans and
subsidies were ecarmurked and how
far have they been utilized; and

(¢) whether unutilized portion has
been taken back by the Centre, if not,
what has been done with that portion?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R GANESH): (a) The reference
15 presumably to Centra] assistance
given to States for the State Plans
A statement is laid in the Table of

the House, [Placed in Library, Sce
No. LT-8358|74].
(b) The Central assistance for the

State Plan is not in itself earmarked.
But the outlays under the State Plans
for specified programmes like agricul-
ture production, irrigation snd power
projects, elementary education, etc.
are earmarked. Any shortfall in Plan
expenditure as 2 whole or in the ear-
marked sectors results In a propor-
tionate cut in Central assistance.
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(c) Central assistance is provi-
sionally released to State Government
op, the anticipated expenditure re-
ported by them subject to adjust-
ments later on the basis of the actual
expenditure certified by the Accoun-
tants General

Pay and Allowances of Pilots in Air
India

4088. SHRI SHANKERIIAO SA-
VANT, Will the Minister of TOURISM
AND CIVIL AVIATION hbe pleased
to state

(a) the scales of pay und allowances
of pilots 1n Air India; and

(h) how do they compare with the
pay stales and allowances of similar
pilots 1n other international airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ

BAHADUR) (a) The basic grades of
pay are as tollows —
(1) Semion  Cuapltain—Rs 1700—
100- -2200 pm
(n) Captain—Rs 1380-60-1500-
100—2200 pm

These, however, do not represent the
total emoluments of the pilots since
with various allowances, the average
emoluments for pilots based m Bom-
bay are—

(1) Senior Boeing 747 Captain—
Approximately Rs. 10,000 per month.

(i1) 747 Captamn—Approx. Rs. 7300
per month,

(iii) Senioy Boeing 707 Captain—
Approximately Rs 7200/- per month,

{a) Agriculture including irmgation

(b) Fersilisers, . . . .
(¢) Power Generation and Transmussion
(d) Shipping .
{¢) Railways « e e

Written Answers BHADRA 8, 1896 (SAKA)

Written Ancwers 102
(1v) T07 Captain—Approximately
R. 5200/- per month,

Fur pilots posteg abroad, the guan-
tum of allowances varies depending on
station of posting and other faclers.
The total emoluments of such pilots
are nigher in terms of rupees than the
tutul emoluments of India-based pilots
due to foreign allowances ete.

(") Adequate information 1s not
tvatlable regarding pay ang allow-
ances of pilots in other international
duhnes It would not be realistic to
niake a comparison due to differing
wage structures and economic condi-
tions prevailing 1p other countries

Interest Free Loan: from LDA.

SINGH DEO*
of FINANCE

4089 SHRI S N
Will the  Minster
vy pleased to state:

ta) the total amount of interest-free

'an recelved from International Deve-
Inpment Association, an affiliate of the
World Bank, durmg last three years;
ﬂ-ld

{2) the manner in which the said
‘tap has been utiliszd?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(av Agreements for a total amount
of Rs 9722 crores (U.S $1296.2 mil-
lion) have been signed with the In-
ternational Development Association
during its last three Fiscal Years end-
ing June, 1974

(b)Y The Sector-wise details of the
investments of these Credits are as
follows-

Amount
Rs. crores] US § Mil,
. . » - 220" § 294-0
. . . . 1935 1380
63'8 850
. . . 62:2 83-0
. . . N 116°3 1850
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(f) Telecommunications .
(g) Industrial Imports etc, . o
(h) Water Supply and Urben Dev.
(i) Others .

-

States Share in Small Savings

4090. SHR] S. N. SINGH DEO:
SHRI DEBENDRA NATH
MAHATA:

Will the Minister of FINANCE
be pleased to state:

(a) whether States have claimed
bigger shares out of the small sgvings;
and

(b) if so, what steps Government
have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT[ SUSHILA ROHATGI): (a)
and (b). The State Governments have
been suggesting that the percentage
of the net small savings collections in
the respective States, advanced to
them as loans repayable gver a period
of 25 years, should be increased from
the present 66-2{3 per cent to 75 per
cent or 80 per cent of the net collec-
tions. In assessmg the resourceg avail-
able for the Fifth Plan Period it has
been assumed that, as at present, jne-
third of the net small savings collec-
tions would remain with the Central
Government. Any diminution of the
Centre’s resources will affect its abi-
lity for financing developmental pro-
grammes of both Centre and States.
Moreover, the small savings collec-
tions are as a result of joint efforts
of Central and State Governments.
1t would, therefore, not be possible for
the Government to accept any change
in the formula regarding sharing of
small savings collections at this stage.

AUGUST 30, 1974
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. . . . .- 3-] Bo-o

. . . 362-5 3so-o

. . . 67'$ 900

. . = 159 21-2
ToraL . . 972-2  1206°2

Development of Textile Indusiry

4081. SHRI S. N. SINGH DEO;
SHRI DEBENDRA NATH
MAHATA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have
any plan to develop textile industry
in West Bengal, Assam ang Eastern
Region; and

(b) 1if so, what are the
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
Union Government has not drawn
up State-wise plang for development
of the Textile industry. However,
while permitting expansion of the
cotton textile industry during the Sifth
Plan period, creatio, of additional
capacity will be encourageq in areas
where there is an unsatisfied demasd
for yarn for handloom and powerloom
weavers ang in areas wiich have &
cotton surplus. Applications recom-
mended by the Governments of West
Bengal, Assam etc. which fall within
the approved criteria, will receive
favourable consideration.

Distribution of Controlled Cloth in
West Bengal

4092 SHRI S. N, SINGH: DEO:
Will the Minister of COMMERCE
be pleased to state:

(a) the quantity of controlled cloth
distributed in West Bengal during the
period from Jasuary to June, 1974;

salient
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(b) the increase in price of contrel-
led cloth during this period; and

(c) the percentage of production of
controlled cloth fixed for the mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) The quantity of
controlleq clotp allotted to West
Bengal during January to June, 1974
was 11,629-3|4 bales. Information re-
garding the quantity actually distri-
buted is not readily available.

(by An increase in the ex-mill price
of controlled cloth, to the extent of
30 per cent over the prices fixed in
May, 1968, has been allowed with
effect froom 1st  April, 1974. The
trade margin has also been increased,
from that date, from 12} per cent to
20 per cent of the ex-mill prices.

(c¢) During the quarters April—
June and July—September 1974, mills
‘are required to produce controlled
cloth equal to 24 per cent of their
‘tota] production during the quarters
ending December, 1973, and March,
1974, respectively, or 6.88 square mne-
tres per loom shift of eight hours
worked during these quarters.
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Recognition of Union of Technical
Staff in Air India

4094, PROF. MADHU DANDA-
VATE: Wilj the  Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether there is any Union of
Technical staff in Air India wihich has
been denied recognition; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM
AxD CIVIL AVIATION (SHRI RAJ
BAHADUR: (a) and (b). The agree-
ment of recognition, which was for
a period of two years in the case of
the Indian Aircraft Technicians’ As-
sociation, which represents the tech-
nical staff in Air-India, expired on
the 6th September, 1973. This Asso-
ciation has approached the manage-
ment for renewal of the agreement
for a further period of two years. The
management, however, could not re-
new the agreement because g rival
union, ‘The  Air-India Employees
Guild” has come into existence and is
claiming to represent the 'wmajority
of the staff in Air-India including the
technical categories of staff. Neces-
sary steps to verify its membership
have been initiated.
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Representation made by a Trade Union
regarding Office bearers of Officers’
Associations in Banks

4035 PROF. MADHU  DANDA-
VATE: Will  the  Minister of
FINANCE be pleased to state:

(a) whether Government  have
received any representation that

persons holding executive posts like
managers and regional ‘'managers
should not be allowed to remain office
bearers of officers’ associations in
banks and vice-versa to ensure a free
and unfettered functioning of these
associations; and

(b) if so, the reactian of Govern-
ment thereto?

THE MINISTER OF FINANCE (SHRI
YESWANTRAO CHAVAN): (a) Yes,
Sir.

() The election of office bearers
of the Officers’ Associations in banks
is an internal matter of the Associa-
tions concerned.

Post-Matric Scholarship for S.C.
and S.T.
4096. SHRI S. M. SIDDAYYA;

Will the Minister of FINANCE be
pleased to state:

(a) whether Shri P. Govinda Menon,
the then Minister of Social Welfare
had recommended to his ministry in
the year 1969-T0 that the Post-matric
scholarship for the Scheduleq Castes
and Scheduleg Tribes may be increas-
ed by 100 per cent in the case of
technica] courses and by 50 per cenf
in the case of non-technical courses;

(b) if so, what was the additional
amount requireqd to meet the increased
rate of scholarships; and

(c) the date on which the above
reoommendation wag rejected by his
Ministry and the reasons for the same?

AUGUST 30, 1974
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) A pro-
posal was made to this Ministry in
the year 1968-69.

(b) The additional amount requir-
ed for the increased rates of scholar-
ships had been estimated at Rs. 27
crores for the Fourth Plan period.

(c) Due tg constraint on financial
resources it was not found feasible
to accommodate the proposal within
the Plan ceilings. This decision was
conveyed to the Ministry of Law &
Social Welfare on the 12th May.
1969.
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Deal between the L.I.C, Establishment
and ‘Bitz’—Bombay Weekly

4100. SHRI JAGANNATHRAO
JOSHI: Will the DMinister of
FINANCE be pleased to state:

(a) whether Government’'s attention
has been drawn to an article “Code
of conduct for whom?” published in
the January, 1974 issue of “Our Voice”
—the organ of the Federation of LIC
class I Officers Association revealing
a shady deal between the LIC Estab-
lishment and the Blitz—Bombay
weekly;

(b) if so, the facts and salient
features about “suddenly silencing of
a critical Bombay weekly by means of
offering by LIC to the Weekly a vast
premises in the Centre of Bombay,
forcing even an LIC office to shift out
urgently, to accommodate the said
paper”;

(c) what remedial
been taken by

regard; and

measures have
Government in this
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(d) names of LIC offlcers involved

in thig deal and action tasken in each
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Government's attention has been
drawn to the article in question.

(b) Messrs Blitz Publications had
applied to LIC as early as in 1964
{which wag renewed subsequently)
to lease out some space in sn LIC
building located in south Bombay.
Accommodation admeasuring about
158 square metre became vacant in
LIC building i, Dadabhai Nauroj
Road, consequent upon the sghifting
of one of LIC’s Offices. As this space
was found too small for use by LIC
itself, it was allotteq to Blitz Publ-
cations with effect from 1st June 1973
on leave and licence basis at the rate
of Rs. 2 per .093 square metre per
month.

(c) amd (d). Do not arise.

Agitation ageingt Slip System In
Alr India

4101. SHRI VARKEY GEORGE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India Employees
Guild has uyrged the Centre to inter-
vene and restore normalcy in the
working of Air India;

(b) whether they have also decided
to continue the agitation against the
slip gystem; and

(c) if s0, the action Goveroment
propose to take tp restore normalcy?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (2) to (c). The Alr-
India Employees’ Guild is not recoy-
nised. It claims to represent thn
teachnical and non-technical grouwnd
staff of Air-India and they are not
concerned with the slip system. No
communication has, however, been
received from the Guild in the matter.

AUGUST 30, 1874
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Import of Fertiligers

4102, SHRI S. R. DAMANI: Will
the Minister of COMMERCE be
pleased to state:

(a) the particulars of the program-
me of fertilizer import in the current
year, including estimated requirement,
countries with which contracts have
been signed, quantity to be imported,
price to be paid ang when shipment
are to be made;

(b) whether there has since been
any change in the position of expected
tmports; and

(¢) if s0, the broad outlines thereof
and how it is going to affect the food
production programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). This in-
formation is being obtained from the
Ministry of Agriculture and  the
Department of Supply, who are con-
cerned with this subject, and will be
laid on the Table of the House.

Fraud Case in Delhi Cantomment
Branch of Staie Bank of India

4103. SHR1 Y. ESWARA REDDY:
Will the Minister of FINANCE
be pleased to state:

(a) whether the State Bank of India
(Delhi) referred the case of 16 lakhs
fraud occurred at Delhi Cantt. branch
of State Bank to C.B.L;

(b) whether the C.BI. hag given
the findings recommending the prose-
cution of some officers of the Bank;

(¢) whether the sanction for the
prosccution of the officers is being
withheld by the Chairman of the State
Bunk; and

(d) if so, the facts thereuf:

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) The State Bank of India has re-
ported that, at its instance, the Cen-



313 Written Answers

tral Bureau of Investigation conduc-
ted an investigation into the alleged
misconduct of some officials of the
bank serving in the Delhi Canton-
ment branch during the period 1989
to 1971.

(b) and (c). The Central Bureau
of Investigation, in its report to the
bank, has mentioned that there are
prima facie cases against 3 officials of
the bank and that the bank may issue
necessary sanctions to prosecute them
as required under Section 6 of the
Prevention of Corruption Act. The
bunk, after considering the report of
the Central Bureau of Investigation,
has issued the necessary sanctions
for prosecution.

(d) Does not arise.
Violation of Essential Commodities Act
4104 SHRIMATI PREMALRAI
‘CHAVAN Will the Minister of
COMMERCE be pleased to state:

(a) the pumber of persong convicted
during the lJast two yearg for violation

BHADRA 8, 1808 (SAKA)
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of Essential Commodities Act, State-

wise; and

d;h)themmmngmm-
]

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
AC GEORGE): (a) and (b). Powers
under the Essential Commodities
Act, 1955 have been delegated to the
State Government/Union Territory
Administrations for taking action
agamnst persons for violation of the
provisions of the Act.

On the basis of the replies received
fiom the State Governments/Union
Terrtory Administrations, a  state-

ment containing the required infor-
mation is annexed.

Statement

THE NUMBER OF PERSONS CON-
VICTED IN CASES IN WHICH AC-
TION HAS BEEN TAKEN BY THE
STATE POLICE FOR VIOLATION
OF THE ESSENTIAL COMMODITI-

Name of the State/Union Territory

Andhra Pradesh . . .
Astam » . . . . -
Bihar

Jammu & Kashmir :
Kenala I o s .
Madhya Pradesh
Tamil Nadu
Maharashtra

ES ACT:
No. of persons No. of cases in whach
convicted. punishment of 3 to
years was
1973 1974 1973 1974
(upto 4'74) (upto 4/74)
2 3 4 5
136 47 .
296 ac .
61
76 g .
1195 1~ o
1429 120 . .
364 10 1©e 13
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1 2 3 4 s
mm . . - . . - 4453 -n
Orissa . - . . N . 6 . 8
Punjab [ . 3
Rajasthan . . . » 34 \
Uttar Pradesh . . . .
West Bengal . . . 2081 284 48 10
Chandigarh . . B
PondicheTry B . . 1
Himachal Pradesh .
Tripura .
A & N Islan
Manipur .
Goa . . - 3
Nagaland - . N
Laccadives . . . . .
14,199 1683 93 30

Bombay-Karad and Bombay-Kolthapur
gervices of Indian Airlines

4105. SHRIMATI PREMALABAI
CHAVAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Indian Airlines has any
plans of starting Bombay-Karad and
Bombay-Kolhapur services on a regu-
Jar basis;

(b) if so, When: and
(c) what will be the frequency of
the services?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) No. Sir.

(b) and (¢). Do not arise,

Transport service for domestic pas-
sengers at Palam Airport

4106. SHRI R. P. ULAGANAMBI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
stute:

(a) whether 5 private firm is ope-
rating transport service for domestic
passengers, at Palam Airport;

(b) if so, since when and the con-
ditions under which it is operating;

(c) whether the present Director of
the firm was blacklisted by the Min-
istry of Defence and if so, the reasons
therefor;

(d) whether any action has been
taken or is proposed to be taken
against the firm or its Director; and

(e) whether Government propose to
institute any inquiry to find out the
varacity of the allegations?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR)-

(a) and (b). Yes, Sir. The
Ex-servicemen's Airlink Transport
Service (P) Ltd. is opcrating a

transport service between Palam
airport and the city since 1-8-1974 for
domestic passengers in accordance
with a contract with the Internatienal
Airports Authority of India, on the
terms ang conditions listed below:—

(i) the contractor shall pay a
fixed licence fee of Rs, 3,000/-
plus 20% of the gross turn-
over In excess of Rs. 30,000/-
p.m,

(1) the contractor shall pay
hicence fee of Rs, 4.70 per sq
ft. per month for the space
allotted to him in the
terminal building

(i1i) the contractor shall pay
licence fee of Rs. 15/- per sq.
yd. per annum for the space
allotted for the parking of his
vehicles.

(iv) the contract is for a period
of 3 years beginning from the
date of commencement of the
services subject to the condi-
tion that the licence fee to be
paid will be reviewed after

every year,
(c). No, Sir.
(d) and (e) Do not arise

Newsprint stocky Iying uncleared at
Wadi Bunder, Bombay

4107. SHRI VIKRAM MAHAJAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether huge newsprint stocks
gre lying uncleared at Wadi Bunder,
Bombay; and

(b) if 80, the reasons therefor and
the steps taken in the matter to im-
prove the sijuation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE), (a) and (b). Some
of the newspapers after obtaining
delivery of newsprint from STC had
moved them to Wadi Bunder Railway
station goods depot for transporting
the same. There was accumulation
of stock there due to some labour
disputles, but this is now over and the

stocks are in the process of being
cleared.
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Logste by public sector undertakings

4109. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE

be pleased to state:

(a) the losses incurred by Hindustan

Steel Ltd., Steel Authority of India
Lid., Bharat Coking Coal Ltd, Heavy
Engineering Corporation and Food
Corporation of India during the last

Year;
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(b) the reasons for losses incurred
by each of these public sector units;

(e) how much loss each gne of these
public gector plants expects to incur
during current financia] year; and

(d) the remedial steps the Govern-
'ment propose to take to check the
losges in future?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The audited
accounts for these Enterprises for
1973-74 are not yet due. Profits
(4)/Losses (—) made by them in
1972-73 are given below:—

(Rs. 1n crores)

Hindustan Steel Ltd.

. (=27 Bc
Steel Authority of India .
Bharat Coking Coal . =Y2-57

Ileavy Engineering Corpora-
ton . . o o (='16-57
Food Corporation of India |, / «) 0 94

for the losses
publie

{b) The reasons
incurreq by each of these

sector units are as follows:

(1) Hindustan Steel Ltd.:

(i) Poor condition of the coke
oven batteries resulting in
the shortage of coke and coke

oven gas, \
(ii) Unsatisfactory quality of
refractories.

industrial
and

(iii) Unsatisfactory
relations in Durgapur
Alloy Steel Plant.

(2) Bharat Coking Coal Ltd.
(i) Loss in production due te

stoppage of ropeways and
non-availability of sand,

(ii) Loss of production due to
un-satisfactory wagon supply.

(i) Full payment of 'wages
strictly in accordanse with
Wuge Board Award which
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was not fully in vogue earlier
in the mines taken over from
private entrepreneurs.

(iv) Payment of minimum bonus
at 8.33% and implementation
of the Cratuity Act,

(v) Regularisation of employees
engaged on casual Dbasis
earlier,

(3) Heavy Engineering Corporation
Ltd.

(i) Slow growth of the producti-
vity of the workers,

(ii) High interest burden result-
ing from past cash losses
having been met by interest
bearing loans,

(4) Food Corporation of India:

The reasons for the low profits
made by the Corporation are:

(i) Rising trend of transit and
storage losses from 1.03% of
quantity  transported and
stored in 1869-T0 to about
1.08% in 1872-73.

Lower average utilisation of
storage capacity—46% in
1972-73 as against 67% in
1969-70,

Increasing staff cost from
Rs. 0.87 per quintal of
commodity handled in 1968-70
to about Rs. 1.08 in 1972-73.

{¢) According to provisional figures
available, the profit (plus)/Losses{—)
of these enterprises arc as follows: —

(ii)

(iii)

(Rs. in croves)

Hindustan Steel Ltd. . (=) 47
Steel Authority of India Ltd. Nil.

H Engineering Corpo-
Tt L, . oL () 89
Bharat Coking Coal Ltd. |, (— 81
Pood Corporation of India , (+) 11

(d) The remedial steps taken/pro-
posed to be taken to check the losses
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and to improve performance are as
follows:

(1) Hindustan Steel Ltd.

(i) Extra coke oven batteries are
being installed and the
existing batteries are being
re-built in a phased pro-
gramme and supplementary/
altermative fuels are the
being used,

Import of refactories is being
madet on selective basis.

A three-tier Joint Consulta-
tive Machinery has been set
up in Durgapur and Alloy
steel Plyant to enlist coopra-
tion of the workers, ete.

fn)

(1)

121 Bharat Cokmg Coal Ltd.,

(1) Increase in price by Rs. 3.20
per tonne from 1-5-1972 and
by about Rs. 16/-per tomme
from 15-11-1973.

(1) Measures adopted to increase
output per man-shift.

(1ii) Arrangement with the Railway
Board to improve wagon
availability

\3) Heavy Engineering Corporation
Ltd.

The cxisting incentive scheme is
being made broad-based to cover a
larger number of workers and shops.
Second shift in all the shops and third
shift in some selected shops is being
introduced, Selective off-bading is
being undertaken.

(4) Food Corporation of India,

Government consistituted a Commit..
tee of Secretaries in January 1973 to
examine the reazonableness of the
procurement and distribution inciden-
tals of the Corporation and suggest
remedial measures to reduce such in-
cidents etc. The Committee submit~
ted its report in March 1974 The
recommendations of the Committee
are under examination, and imple-
mentation,
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(6) Steel Authority of India Ltd..

Steel Authority, being a holding
company, its profitability and dividend
receipt depends upon the performance
©f the main subsidiaries i.e., Hindustan
Steel and Bharat Coking Coal, which
are at present not in a position to
declare dividend. Various steps, as
stated above, have, however, been
taken to improve the operating results
of Hindustan Steel Ltd, and Bharat
Coking Coal Ltd.

Central Excise Review Committee

4110. SHRI S. R, DAMANI. Will
the Minister of FINANCE be pleased
to state:

(a) whether, following recommen=-
dations of the Central Excise Review
Committee Government have formu-
lated proposals to check evasiop of
Excise duty; and

(b) if so, the broad features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Central
Excise policies, procedures and
machinery of implementation etc. are
kept under constant watch by the
Government with a view, among other
things, to checking evasion.
Excise (Self Removal Procedure) Re-
view Committec has submitted the
full Report on 30th June, 1874. The
Report is under examination. How-
ever, in the light of the Report of
Central Excise (Self Removal Proce-
dure) Review Committee, which s
being studied, such further steps as
may be considered necessary will be
taken to augment preventive and other
measures.

s aty o fergen weafordt oft wrg qeit

4111. st TwreRTe el
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Strike by Pilets of Air India

4114 SHRI VARKEY GEORGE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Air India pilots’ strike
hag got a boost with the gupport of
the British Airlines Pilots’ Associa-
tion and a ‘defected’ pilot joining the
strike;

(b) whether the British Airlines
Pilots’ Association had given £1,000
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to help 24 Air Indian pilots stranded
in London to meet their requirements
till the gettlement of the strike or
their repatriation to Indla;

(¢) whether Air India Management
had refused to give any advance or
salaries to the gtriking pilots;

(d) whether the girline was estimat-
ed to have lost about 2.80 crores,
major part in foreign exchange during
the two weekg of strike; gnd

(e) whether Government propose to
take dispassionate consideration to-
wards evolving a mutually acceptable
formula to end the current strike?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b) Air-India
are not aware whether any azupport
of the British Airlines Pilots Associa-
tion has given the Air-India Pilots’
strike a boost resutling in any willing
pilot joining the strike, and whether
the British Airlines Piloty Associa-
tion has given any sum of morney to
Air-India pilots.

(e) The question of giving any ad-
vance or paying salary to the girik-
ing pilots does not arise. However
in the case of those pilots who were
posted at London, Hongkong and
Perth, Air-India Management have
offered an advance of one month's
salary, to be recovered in suitaple
instalments, to enable them to settle
their commitments abroad hefore re-
patriation. However no pilot has
taken advantage of this offer.

(d) It is estimated that financial
loss due to the pilots strike as on
26-8-197¢ will be about five crore
rupees. Air-India’s earnings I, foreign
exchange account for 65 per vent of
the total earnings.

{e) I{ the pilots abandon the illegal
strike and operate the slip pattern,
the Msnagement of Afir-India will
look into any gemuine difficulties that
may be encountered in the operation
of the system.

AUGUST 30, 1974
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Teurisiz visiting Kashmiy Valley

4115. SHRI VARKEY GEORGE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether about one lakh jourists
visited the valley of Kashmir upto the
end of July '74 and these include 8,100
foreign tourists;

(b) whether in the month of July
alone 21,000 holiday makers came to
the valley as against 15,100 in the
corresponding month last year;

(c) whether a committee of officials
and pon-officials has been get up to
evolve measures to further develop
tourism, especially in the fleld of trek-
king and mountaineering in Kashmir;
and

(d) if so, whether this committee
has included, among other iourist
places for development, the tourist
places of Kerala also?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CiVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b), Yes, Sir.

(¢) No such committee has been
sct up by the Central Government.
However, {0 promote mountaineering
and trekking, certain resiricted areas
have been recently declared upen to
foreign tourists in Jammu and Kash-
mir.

td) Does not arise.

Raids by enforcement authorities in
Madras

4116. SHRI M. M. JOSEPH: Wil
the Minister of FINANCE be pleas-
ed to state;

(a) whether tax evasion of nearly
Rs. 30 lakhs hag been detected by the
enforcement authoritieg following re-
cent raids on a family of lawyers and
doctors in Madras; and

(b) whether the raids were part of
the intensified drive undertaken by
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the Income-tax authorities to bring
self-employed in the tax net;

{c) whether the wide publicity
about the tax raids in the Press and
on the radio, had started yielding
good results in Madras;

(d) whether the assessees are com-
ing voluntarily to declare their income
for taxation purposes, and

(e) if so, the approximate zmount
of tax Government expects {0 receive
ag a result thcreo®?

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI K
R GANESH): (a) As a result of 2
search recently carried out i a case
of a family consisting of a lawyer, a
doctor and & contractor n Madras
City, concealment of income over
o period of 6—8 years has been ten-
tatively estimated at Rs 6 lakhs in all
and concealment of wealth over a
periog of 8 years at Rs 40 lakhs in
ath

(b) Yes, Bir
(¢) It has created some impact

(d) Under Section 271(4A) of the
Income-tax Act, 1961 assessees all
over the country have been coming
forward with disclosures to abtain
the benefits provided for therein.

(e) It is not possible to give any
estimate in this connection.

Membership of swimming pool of
Akbar Hotel Delhi

4117. SHRIMATI PREMALABAI
CHAVAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be plensed to state:

(a) whether persons other than re-
gular guests of Akbar Hotel, Delhi
are made members of the swimming
pool;

(b) whether such memberships are
partly psid and partly complimentary
:l’l?d‘k 80, their respective numbers in

1896 L8-6.
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{c) the revenue earned on account
of paig memberships during 1974; and

(d) what ig the criteria followed in
giving complimentary membershipa?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROJINI' MAHI-
SHI): (a) Yes, Sir.

(b) Yes, Sir.
Number of Paid members-—102.

Numbe; of Complimentary mem-
bers—22. ¥

(¢) The revenue earned from paid
riembers during the period 1st March
to 22ng August, 1974 was Rs. 16,000/-.

(d) Complimentary passes are
1scued keeping in view inter gha pro-
motional and publi. relations aspects.

Indianisation of foreign companies

4118 SHRI SHASHI BHUSHAN:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of FINANCE
be pleased to state:

(a) the names of the foreign com-
panies, their branches and subsidiaries
operating in India which have not, so
{ar t1ll date applied for the Indian par-
ticipation 1n accordance with tha pro-
visiong of the Foreign Exchange Regu-
lations Act and the guidelines there-
under,

(b) the steps Government propose
to take in respect of these firms; and

(c) whether any of thege firms which
have not so far apphed for Tridian
participation, hag asked for gny licence
and if so. the reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The last date for receiving
applications under Section 29(2) (=) of
the Foreign Exchange Regulation Act,
1978 from the branches of foreign
companies, Indian companies having
more than 40 per cent foreign shares
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holdings, foreign firma and indivi-
duals, which was 30th June, 1974
hag been extended by the Reserve
Bank of India upto 31st August, 1974
The applicationg are stil] being receiv-
ed by the Bank and it is difficult to
give the names of the branches, com-
panies etc. who have not so far ap-
plied to the Bank under the Foreign
Exchange Regulation Act.

Compliance of provisions of Foreign
Exchange Regulations Act by Forelgn

Companies
4119, SHRI SHASHI BHUSHAN:
Wil! the Minister of FINANCE

be pleased to state:

(a) what are the names of branches
and subsidiaries of foreign companies
which have applied for C.0.B. under
the Foreign Exchange Regulation Act
before 30th June, 1974 in terms of
guidelines issued by Government;

(b) the names of the companies
which have so far not complied with
the provisions of the Act; and

(c) the action Government have
taken or propose to take against the
defaulters?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(8) A list of the names of the bran-
ches and companies, including firms
etc, who have applied upto 31st July,
1974 to the Reserve Bank of India for
permission to continue to carry on
their existing activities under Section
28(2)(a) of the Foreign Exchange
Regulation Act, 1973 is laid on the
Table of the House. [Placed tn Lib-
rary. Bee No. LT-8360/74].

(b) The last date for receiving
such applications which wag 30th
June, 1874, has been extended by the
Reserve Bank of India upto the 31st
August, 1074. The applications are
#till being received by the Bank and
the question of non.compliance of
the provisiong of Section 29(2)(a) of
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the Foreign Exchange Regualtion Act,
1973 does not arise at present,

(¢) The Reserve Bank of India has
ndequate powerg under Foreign Ex-
change Regulation Act, 1973 to take
appropriate action against the defaul-
ters.

Loss in Silk Yarn Purchase Deal

4120. SHRI SHASHI BHUSHAN:
SHR] SAT PAL KAPUR:
SHRI NAWAL KISHORE

SINHA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there has beep 68,000
dollar loss in raw silk yarn purchase
deal;

(b) whether Central Silk Board
is directly buying silk yarn from
abroad despite the offer of the State
Trading Corporation, Hongkong, to
get it at a cheaper rate;

(c) the rcaction of Government
thereto and the steps taken or pro-
posed to be taken jn the matter; and

(d) the aclion taken or being taken
against the officers of the Central Silk
Board for this loss and the future
policy in this regard?

THE DEPUTY MINISTER [N THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) to (d). The facts verified from
Central Silk Board indicate that the
price offered by M/s Namhan Seune-
san Company Limited, Seoul, wag the
same ag offered by 8. T. C. The
difference arose in the trade discount.
The party originally offereq a dis-
count of 14.5 per cent and the S.T.C
offered a discount of 155 per cent,
less commission due to S5.T.C. Bubse-
quently, M/s. Namhan Seunesan Com-
pany Limited, Seoul, revised the offer
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and agreed to a discount of 15.5 per
cent. Thus, the Board was not
required to pay any charges to S.T.C.
and did not suffer any loss.

Minting of New Coing

4121. SHRI SAT PAL KAPUR'
Will the Minister of FINANCE be
pleased to state:

(a) whether new coins of the deno-
minations of Rs. 50 and Rs. 10 and
ten paise are being minted these days
in the Bombay mint; and

(b) if so, the main featureg thereof
and whether these coing shall be
available to the public freely?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) New Coins of the
denomination of Rs. 50, Rs. 10 and
10 paise with family planming motif
designed on them are being minted
to mark the observance of the World
Population Year 1n 1974.

fb) Rs. 50 coin is in quarternary
alloy (50 per cent silver), Rs. 10
<oin, in cupro-nickel alloy and 10
paite in aluminium-magnesium alloy.
All the three coins have on the vb-
verse an inverted family planmng
triangle in the centre with a man.
women and two children standing on
the triangle, with two earsg of corn
alongside the two outerside of the
upex of the trinagle. The slogan
“Flanned Families: Food For All" in
English and

oo qfene @ /T® AT oaTs"’
in Hindi is inscribed round the
periphery.

The Rupees 50 and Rupees 10 coins
will be avallable only against orders
‘booked upon the India Government
Mint, Bombay with prepayment of
price between the period 3rd August,
1074 to 30th September, 1974. There
will be no extension of the date. The
10 paise coin will be available to the
public from the issue counters of the
Reserve Bank of Indis in due course.
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Payment made by Bank of Baroda fo
NDMC to provide Parking Space for
Cars in its Parliament Sireet Premises

4122, SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the N.D.M.C. made the
Bank of Baroda pay Rsa. 145,000 to
condone it for its failure in not pro-
viding parking space for just five cars
in its Parliament Street premises;

(b) if so, the reaction of Govern-
ment thereto and the steps taken to
check such misuse of public ‘money;
and

{c) whether this money would be
got refunded to the Bank from
N.DMC.?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) The N.D.M.C. has reported that
it has not charged any amount to Bank
of Baroda to condone the bank’s fai-
lure tc provide agdequate parking space
in its Parliament Street premises. The
Commuttee has further reported that
it received substantial donations from
various businesg organisations towards
the construction of fountaing and
other beautification schemes ang that
Bank of Baroda also paid a sum of
Rs 145 lakhs towards such schemes.

(b) and (c). Do not arise.

Casp ang Jewellery found by Income
Tax Authorities during raid op the
House of a Coalmine OWner

4123. SHRI VIKRAM MAHAJAN:
SHRI NAWAL KISHORE
SINHA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Income Tax De-
partment has recovereq in & raid om
former coalmine owner in Delhi and
Dhanbad, Rs. 30 lakhs in cash, jewel-
lery and fixed deposit recelpt which
were hidden in underground cellars
in praver rooms just in front of the
idols; and
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(b) the nameg and numbey of per-
song arrested in this comnection and
the action being taken against them?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Searches at Dhan-
bad in the case of a former Coalmine
owner resulted in the seizure of fol-
lowing assets:

Cash Rs. 1,64,000
Jewellery Rs. 4 lakhs
(approx.)
Fixed Deposit
receipts Rs. 12 lakhs

Out of the above, cash of Rs. 81,000
was found from the safe hidden
underneath one wooden throne on
which idols of different zoddesses
were placed.

In the searches at Delhi, at one
place, in an underground cellar below
the carpet in prayer roam, were found
the following assets:

Jewellery Rs. 2,14,000

Silver-ware Rs. 43,000
Brand-new imported

crockery Rs. 20,000

In addition to the above, Fixed

Deposit Receipts totalling Rs 6,30,000
were also found in a steel cupboard,
In another place, again in a secret
cellay jewellery and silverware (yet
to be valued) and Fixed Deposit Re-
ceipts of Rs. 2,680,000 were also found.
0! the assetg found at Delhij, the fol-
lowing were geized:

(i) Fixed Deposit
Receiptg Rs. 2,60,000

(ii) Jewellery Rs, 80,300

The remaining items which could not
be immediately explained have been
kept umder g prohibitory order under
section 132(3) of Income Tax Act,
1961.

(b) Under the Income-tax Act there
i3 no provision for grrest,

AUGUST 30, 1074
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The searches were conducted in
August 1874, Investigations are in
progress.

After a search, the first gtep 15 to
eatimate the undiscloseq income in a
summary manner and t0 pass an
order uls 132(5) of the Income-tax
Act, 1861, for retaining such of the
seized gassets as are considered to be
sufficient to satisfy the tax liability
on the estimated undisclosed income
and any existing tax liability. This
order has to be passed Within 80 days
of the search. The regular assess-
ment proceedings are then taken up,
where necessary by rcopening the
case. It is after these proceedings
are completed establishing that there
has been a false verification in the
return of income, that prosecutions
are launched. In thig case, action has
duly been initiated for passing order
u/3 132(5) of the income-tax Act, 1961,

Cases of violation of Customs
Regulations

4124. SHRI ARVIND M, PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the number of cases of infringe-
ment of various Customs Regulations
detected during the year 1973-74 and
from April to June, this year; and

(b) the value of goods seized and
the number of persons prosecuted for
infringement of Customs Regulations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The infor'-
mation is being collected and will be
laid or the table of the House as early
us rossible.

Export of Sugar

4125. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleated to state:

(a) whether the export of sugar in-
volveg any subsidy on the part of
Government; and

(b) i s0, the facts thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

wrex & quifae wm ¥ W wne
wr o fisay

4126. St AT T WA :
oft wew fagrdt avwdd :

T wrfereq AT gF T K1 T
T4

(%) a1 ATITT ¥ O WY F
AT a7 ¥ a=g §1 9T T A0 ATt
#Y wiv faemar war §,

(@) 57 wrwa 7 wvafam Qo
Aoy T &, WTq =TT ¥ freer arer
TWT WY R WIWA A FAT TIAATEL AT
T, g

(w) s ¥ oF faaq w@ ¥
are ¢ P a1 seg T A Fafeen
Fgrqrud?

wifwm siwwa & weswW (st
Qo ®to wrw) (%) ' #
(=) 7= A T97 797 FAEA
¥ gu wrE ¥ ar? A wrd wrE e A
2 g vam ¥ faamy § fa aiafa
A &urr 77 Ffqov A & a9
frere a9 A = 9F A9T ATIURA AG
Frary WY AP ¥7x ¥ fow gfvn
Ferfrat & &t 9t g % Faerd
g1
(r) 31-3~1972 w1 fadefi
&qrfaey qIy 322 4@ AT G )

Rvasion of Taxes Gramophone
Company, Calcutta

4127, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
Pleased to state:

(a) whether it hag been glleged that
the British concern—Gramophone
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Company, Calcutta has been regularly
evading income tax, Corporation Tax,
Central excise duty and saleg tax; and

(b) it s0, the facts therepf and
action taken in the matter?

THE MINISTER OF STATE !N THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH). (a) and (b). No inst-
ance of Income-tax evasion by the
Gramophone Company, Calcutta, has
come to the notice of Government.
However, there are 3 cases relatingto
Central Excise duties in which 2 cascs
involving removal of 1,100 pieces of
Super Stereo Sound System Reprodu-
cers without payment of duty. claim-
ing benefit of an exemption Notifica-
t:on, have been detected and show
cause notices have been issued., The
party has, however, gone up in appeal
to the Appellate Collector of Central
Excise agamnst the classification of the
goods by the Assistant Collector for
purposes of levy of duty The Appel-
late Collector has stayed the pro-
ceedings till the decision of the ap-
pcal In the third case, in regard to
cerfuin component parts used without
payvment 0f duty for the manufacture
of radiograms. a show cause notice has
been issueg and the case is pending
adjudication

Information regarding Sales Tax
evasion, 1if any, is being ollected and
will be laid on the Table o f the Sabha.

Assistance to States by Financing
Institutions

4128, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state-

(a) State-wise financial assistance
sanctioned and actually disbursed by
each term lending financing institu-
tion ag in 1969 and 1973;

(b) State-wise finamcial assmistance
sanctioned and disburseq for setting
of industries in the backward regions
as in 1969 and 1973; and

(c) how far the financial assistance
glven hy term finanting Institutions
has hewped reduction of regional im-
balance in industrial development?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The required information
to the extent and in the manner avail-
able, in respect of the Industrial De-
veiopment Bank of India, industrial
Fimsnce Corporation of India, lndus-
irial Credit ang Investment Curpora-
tien of Indig and Life Insurance Cor-
perat:on of India are given in Anne-
xurea I—IV laid on the Table of the
House. |[Placeq in Library. See No.
LT-8261]74] Information 1n 1espect
of Unit Trust of India is heing collee-
ted und will be laid on the Table of
the House to the extent pvailabie.

A Statement (Anunexure V) showing
the percentage of assistance by each
of the Development Banking ,nstuu-
tiens, vie. the Industrial Development
Bank ot India, the Industiial Finance
Cerporation of India and the Indus-
trial Credit & Investment Corpuration
of India to industr.ally bachward -
gons out of the totdl assistance as
in 1963 and 1973 18 laid on the Table
of the Heuse [Placed 1w Labrary.
See No. LT-8361'74] It will be seen
from the attached annexures that
fnoncial assistance from the ¢ three
firancial  inst.tutions 1n respect  of
projects located i less devcloned
Stateg has increased mn 1973 og com-
pared to 196, the percentume increise
being from 163 per ceut to 204 per
cent

All the five institutivns endeavour
to ensure that no worthwhile project
sufficrs because nf lack of matitul.onal
finance The istribution of finuncial
assistance by these anstitutions depend
on the location of the industiial con-
cerns assisted by them, such location
iy indicated in the mndustnial hicence
where required, while in other cdses
it is decideq by the entreprcneurs
themselves. The institutions gre how-
ever, aware of the Government policy,
of baving a more equitable clisbursal
of their assistance gmong the various
States. Certain conceasions have been
granted specifically by the Cenbs al
and State Governments and the term
lending institutions to borrowers in
the backward regions and areams.
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Various promotiona] activities, such
as, detailed surveys of the industrial
potential and provision of technical
confultancy services in these areas
have been or are being taken by the
Industrial Development Bank of India
in consultation with other institutions
wencerned, with a view to increasing
the share of industrially backward
States and regions m the flow of total
assistance provided by the financial
mst.tutions  These instiutions have
ualso opened regionallbranch offices
through-oui India wherever necessary
for the benefit of their clientele,
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Discontinuance of Concession given Lo
Private Mine OWwners

4130 SHRI ARVIND M, PATEL:
Will the Minister of COMMERCE
be pleased lo state-

(a) whether Government have de-
cided to discontinue the cuncession
given to private mine owners to nego-
tiate export contracts; and

(b) if s0, the saliemt features there-
of and the reaction of Government
thereto?
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THE DEPUTY MINISTER IN T'HE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) and (b). No change
w1 the policy and procedures will: re-
gard to export of mineral ores by
private mine owners has beepn made.
It is, however, Government's policy
thut in the case of canalised exports,
negotiations with  foreign buyers
chould be conducted by the canalising
agency only, and its bargaining stren-
gth should not be reduced by compe-
titive negotiationg by other sellers.

Exports to West Germany

4131, SHRI P, GANGADEB: Will
the Minister of COMMERCE be
pieased to state:

(a) whether trading companies in
West Germany have shown an incli-
nation in imports from India;

(by whether they have mentioned
scme difficulties in getting items like
mica; ang

(c) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). There
are a large number of trading com-
panies importing from India. The
problems in promoting supplies from
Incdia which came to notice included
non-adherence to specifications. qua-
lity. delivery schedules etec.

(¢) There is a constant evaluation
of problemg faced by importers and
exporters and action takep to render
such assistance possible with 5 view
to meeting the requirements of the
importer.

Issue of Bonds by I, F. C.

4132, SHRI D, P. JADEJA: Will the
Minister of FINANCE be pleased to
state: '

(a) whether the Industrial Finance
Corporation is expected to issue 6
per cent bonds 1986 for Rs. 725 crores
at par; and
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(b) if so, whethey the issue of
Bonds is to gugment itg resourceg or
to finance any specific projects?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Finance
Corporation of India propcsed 19
issue bonds for an aggregate amount
of Re. 17.25 crores during *the current
financial year. Out of this, the Cor-
poration has already issued the first
instalment of bonds for an amount cf
Rs. 7.25 crores (not Rs. 725 crores as
mentioned in the question) at par on
the 10th June, 1974 which issue was
fully subscribed. The rate of interest
on the said bonds was 6 per cent p=r
annum and the maturity period is
12 years.

The Corporation proposes to issue
10 years cash-cum-conversion bonds
of Rs 10 crores during September,
1974 at 99 per cent carrying interest
rala of six per cent per gnnum.

The prcceeds of the bondsz already
irsuea in June, 1974 and proposed to
be issued in September, 1974 are for
the purpose of augmenting the re-
sources of the Corporation for finan-
cing 1ndustry in general and not for
financing any specific projects.
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Local Persops Employed in Publie
Sector Undertakings in Korba
(Madhya Pradesh)

4135, SHRI BHAGATRAM MAN-
HAR; Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
issued instructions that in Public
underiakings only local persong should
be employed ugainst the posts carry-
ing the salary of Rs. 500/- PM, and
helow; and

(b) the number of Jocal persons
employeq in the Public Undertakings
in Korba (M.P,). category-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESEL): (a) and (b). Government's
policy 18 to give maximum opportu-
mties to local people in the lower posts
under the Central Government Enter-
prises. To ensure this, Government
have 1+sued instructiony requiring the
Public Enterprises to  muke recrust-
mient to all poste cartying a salary of
Rs, 500 and below gnly through the
local Employment Exchange; other
sotirees may be  tapped  only f the
Employment Exchange issues a “Nomn-
availability Cet tificute”,

In the larger interests of national
integration, however, information
ahout the regional origin of employees
in public sector corporations is not
maintained

India's first free FPort

4136. SHRI RAJDEO SINGH: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether it has been decided that
India’s first freas port be established in
one of the Nicobar group of islands,
and

techno-econo-
proposal has

(b) if so, wuether
mic feasibility of the
been examined?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A pro-
posal to set up a free port in the
Nicobar Group of islands is under
Government’s consideration. A techno-
economic feasibility study has been
entrusted to the Trade Development
Authority.
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Expenditure op foreign tourg of
Ministers and office establishments of
Ministries

4138, SHRI SAMAR GUHA: Will
the Ministey of FINANCE be pleased
to state:

(a) whether expenditure for office
establishment of each Ministry has in-
creased;

(%) if so, the comparative facts
thereabout for last three financial
years and upto the 30th June, 1974:

(c) comparative factg of expenditure
incurred by each NMinister on tours
abroad during the last three financial
years and upio the 30th June, 1974;
and

(d) the steps taken for curtailing
such expenditures on the Ministers
and establishment of different Minis-
tries”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): (a) to (d). The informa-
tion is being collected and will be
laid down on the Table of the House.
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Export of Mango Pulp gnd Mango
Juice by Coca-Cola Export
Corporation

4140, SHRI SHASHI
Will the Minister of
be pleased to state:

(a) whether the Coca-cola Export
Corporation is being allowed to ex-
port mango pulps and mango juice
which it proposes to manufacture in
Gujarat State;

(b) whether against these exports,
they will be given export entitlement
for manufacture of coca-cola and
Fanty concentrates; and

{c) i so, the particulars thereof?

BHUSHAN:
COMMERCE
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a). Mesgrs Coca
Cola Export Corporation have submi-
tted an application to the Ministry of
Agriculture for grant of a Fruit Pro-
ducts Order licence for the manufac-
ture of mango pulp exclusively for
export at Bulsar in Gujarat State.
Their application is under considera-
tion,

{(b) and (c). Do not arise.

European Common Market Aid fer
Poor Countrieg

SHASHI BHUSHAN:
COMMERCE

4140. SHRI
Will the Minister of
be pleased to state:

(a) whether West Germany has
blockeq the European Common Mar-
ket aid for the poorest countries hit
by il price hikes;

(b) if so, the broad fentures therc-
of, and

(¢) how it will affect India and
what is the reaction of Government
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). No. Sir. The European
Economic Community of which the
Federal Republic of Germany iz a
Member, has announced its commit-
ment to participate in the U.N. Emer-
gency Operation to provide timely
relief to the developing countries,
most seriously affected by the recent
oil pricc hike and has offered this
pssistance subject to the following
conditions:

(i) That EEC.'s contribution will
be one-sixth of the global
total subject to a ceiling of
$500 million.

(ii) That half of the global total
will be contributeq by the Oil
Producing and Exporting
countries; and

-—
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(ui) The EEC will be represen-
ted in the UN discussions in
the modalities for disburse-
ment

(c) Does not arise

Repayment of Amount by Pensioners
belonging to Former Secretary of
Stat, Services

4142 SHRI D P JADEJA
SHRI ARVIND M PATEL

Will the Minister of FINANCE

be plea.ed to state

(a) whether nine  pensioners be-
longing to the former Secretary of
State Serviteg ar¢ fated with the pro-
bability of having to repay about
Rs 308200 to the Government of
India consequent on the retrospective
operation of the Former Secretary of
State Service Officets (Condition of
Service) Act, 1972,

(b) whether such a situation was
not tontemplated when the statute was
¢nacted and

(¢} what steps Government propose
1o take to remedy the situation?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) and (b) Nine pensio-
ners one of whom has sinte expired

BHADRA 8, 1898 (SAKA)

Written Answers 150
were entitled, before the Act came
into force, to draw their pensions 1n
India 1n rupees by converting thewr
sterling pensions into rupees at a pro-
tected rate of 1s 4d to a rupee As a
result of the provisions of the Act,
they have incurredq a hability to re-
fund about Rs 3,08,200 to Government
Whep, the Act wag enacted the parti~
culars about these individua' officers
weie not specifically brought to Gov-
ernment s notice

(¢) The question 1< under tne ccn-
sideration of the Government

Steps to vheck Inflation

4143 SHRI BHOGENDRA JHA:
Will the Minister of FINANCE
be pleased to state

(a) what has been the extent of
printing of new currency notes during
the last thiee years and to what ex-
tent 1t has helped growth of inflation,
and F

(b) whether 1t 1s proposed to stop
prinling of new currency notes for
some time?

THE MINISTER OF STATE IN THE
MINISTRY OF I'INANCE (SHRIK R
GANESH) (a) The figures in respect
of printing of new currency notes
dunng the last three years are as fol-
low

Denomunation

N s priwed dunng "the year

1971 =2 1972="3

1973-74
fin mullion pieces)

Re 1 - " .
Rs 2- | . . B .
Rs s- . . :

Rs 10 . . .

Rs. mn‘" . - . . . - .

Rs. 100}~ , . . . .

. 1820 00 2457 30 2143'95

. : 300 ou 3310 434 0O
£00 00 %90 coO 610 0O

= . 1000+ 02 78500 815 0O
« » 8oc 33700 20500
B 120 0O 119 0O 121 OO
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New notes are printed both to replace
solled noteg and meet the needs of ad-
ditional money supply. A complex
phenomenon such as inflation cannot
be explained simply in terms of crea-
tion of new money. Government are,
however, conscious of the fact that
for unavoidable reasons the growth
of money supply in the last three
years was unduly large.

(b) While there is no proposal to
stop printing of new currency notes,
Government are making every effort
to prevent an excessive increase in
money supply.

Benefit to pensiop holders as a result
of rise in priceg amd fal] in value of
Tapeeg

4144. SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state:

(a) whether due to abpormal price-
rise and fall in real value of money,
value of pension being given to the
retired Central Government Emplo-
yees has eroded considerably:

(b) if so, whether Government pro-
Pose to extend any special benefit to
the pension holders;

(¢) whether Government have re-
ceived a number of memoranda dur.
ing the present year from the pension
holders; amd

(d) if so, the facts thereof and the
nature and extent of benefits propos-
ed for the benefit of pension holders”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (d). In order to
compensate the Central Government
pensioners for the price rise, orders
have already been issued regarding
the grant of relief at the rate of 5 per
cent of their pension subject to a
minimum of Re. 5/- per month and
a maximum of Rs. 25/- per month for
every 16 point rise in the 12 monthly
average of the All India Working
Class Consumer Price Index (1980-
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100) in the case of those who retired
from service prior to 1-1-78 as also
those who retired op or after 1-1-73.
Orders for payment of three instal-
ments under this Scheme have al-
ready been issued. Separately orders
regarding the grant of ad-hoc relief
to the Central Government employees
who retired from service prior to 1-1-
73 have also been issued.

Overtime to employees of Government
of India Mintg

4145, SHRI D. K. PANDA: Will
the Minister of FINANCE be pleased
tu state:

(a) whether the employees of the
three Government of India Mints
{Hyderabad, Bombay and Csglcutta)
are not getting overtime after their
normal duty hours (374 hours to 48
hours) since 1st June, 1961 even after
the judgement of Andhra Pradesh
High Court;

(b) if so, the reasons therefor; and

{c) whether the Minister of State
for Revenue and Expenditure assur-
cd the Silver Refinery Workmen's
Union and Calcutta Mint c¢mployees
about having jomt consultations of
the Labour Law and Finance Minis-
tries and making payments uniformly
to all employees of the threc Mints?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R.
GANESH): (a) and (b). The prescrib-
ed weekly working hours of the India
Government Mints are 371/2 hours
only. For work between 371/2 hours
and 48 hours a week, both the indus-
trial and non-industrial employees
of the three Mints are paid
overtime allowance at single hour-
ly rate of wages. From 1-1-1989,
the employees of the Mints are being
paid this single time rate calculated
on pay and all allowances excluding
House Rent Allowance. Prior to 1-1-
1889, the single time rate wag paid
on the basis of pay only. The ques-
tion of inclusion of allowances with
pay for calculation of single time rate
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prior to 111068 has been raised. A
case in the Division Bench of the
Andhra Pradegh High Court is pend-
ing on this issue. However, for work
beyond 48 hours a week, practically
all industrial and non-ihdustrial ems-
ployees of the three Mints have been
paid at double the time rate calculat-
ed on the basis of pay and all allow-
ances including House Rent Allow-
ance with effect from 1-6-1961.
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(¢) The Silver Refinery Workmen's
Union and Calcutta Mint Employees
Union were informed that the deci-
sion of the Andhra Pradesh High
Court will be kept m view and the
matter would then be referred to
Ministry of Law and  Ministry of
Labour for advice The matter is
under consideration

Committees in Minisiry of Finance

4]46 SHRI S M SIDDAYYA
Will  the Mimisten of FINANCE
e pleased to <tate

(a) how many Committees formed
in his Ministry weTe functioning from
1st January, 19871 till 1st August,
1974:

(b} the Chawrman and members of
each Comnuttce and the date of its
formation, and

(¢) whether the Committees have
submitted their ieports and whether
they will be Jaid on the Table of the
House?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIKR
GANESH): (a) to {(¢) A statement
giving the information is laid on the
Table of the House [Placed m Lihra-
rhi See No LT-896374)
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FpSqAT T,
faur & qewwiz 71

Tg WY d |

1 Government’s failure ... police
repression . beating of pressmen by
the policemen in front of the residence
of the Adviser to the Governor.

2 Assault of the press photographer
in Surat by the smugglers in the pre-
sence of policemen

3 Arresi of cloth merchant in Ah-
medabad on framed charges for teas-
nn the daughter of the police officer.
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m%E feqr & ox gaar w1 gfaw &
B HqARA | Far fzar

AW NG : A ATy % gfermy
T ST T2 T g aner 7 w2
F BT T |7 2

ot o fagrd vt . 7% Gis
Afa% | & oz amTF F7 TRIEN

8 ATCrE HT FAT AT qZ AT TNT
am@mm*&m%wa‘ﬁ‘mﬁ
2 St = femtor wfiafa & wesrard & fesit
# Iftrer & s foray & gy aegs
& a1 ¥ oft gfvm A7 oraear 3
faer o fora 1 gfer arér 9= & e
A AITSTF 73 qFaw § G0 Pan ) 9
H ot o FEFr AT i H A # Fifor
FIME | 9 97 A gL A A0 fy
37 gl fRaie frarddt a1 gfiry e
7 fare farmm & 20 w7 faor | s
F 399 7 TAIF AR ¥ 47 q%
T AT QAT A A TR AT
TATETT 7EY g€ | UATRAT F A=A o
T T M afaa § a3 25 &g
AT F Ay swwyfw & oo
|ATTAT § AT eE w2z g Ay E i
ammmzaumm#ﬂ?ﬁ g5 T
TIAT F FGATT AT TF rmr FC W
5 f& @3 9 7 o7 warAdr 3 T gy
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Motion
afed | 3fFT waraat ST 21 g w@
& 7% W7 gfem arq a5 fagre 73 &
farg-firer 7 S aredt ¥ 1 78 AT SEE
§ ot # qreIsar o qar 2 e I
wAT 7 FE Far7 AE f7Er

WEqR WEET © IH WIS K EI9
fafreeT & Fgar fr oF agw 7

st siwT quw fag (=) @ & =@
W g f5 ¥Faw Fxwer m §aw
¥ waT ¥ A AT A1

st @mw FEw faw (FETw) - oEw
ari FT T Iw A 3w FEar arm
@ ? ... (s@EEa)

12.06 hrs.

RE. PRESENCE OF SMUGGLERS
IN DELHI

AW WG ¢ At Ay fawd, ww
Fr aY fafacrs 78 amar 2

ot 7y fomd (3iwr) @ oy R A
*ﬁarfmam*rmt@ﬂmq gray
A ATT AAT | H A w07 & wwgwy
STFT AET FIATE |

A ST faeft  fa of woier & o
g T & WIW O F -7+
3T, W WM 8T q1arT gaa -
AT zrrﬁwnrrrqmip"@ Tzi T Y
g1 & agg wix AT FE TFE )
3 fafeesi & forer @ § xrt%rqw‘rf‘(m T
foer <2 &, a7 o oiferraz 57 oy
FL I E 1. .. (=EarA)

ot 79T T fag (saw) ;o7
WAl & AT A s e fa Bt &
frmRE? @ s am =& wr
e | ST AT 7Y F 2% qve § T2y
T FTFT | (sgamiA)
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weaet wgRT - J (9 © & v A
farm & fer §, 7 wrw @ &ifd

swy fowd : &0 aFq AW AT
qfaa 74T 2N, L (ANR) L . § FAA
W AT H AZ A HLAT TGl
z Fr awart # o owm §
fam & am faoa w7 ) ag WA
swrgardi § W g4 g1 g . . (s|awa)
... B OTH W &1 S9 1 fgred
2? AU AT A A TR E I T a3
Fg TgT a1 fF waEardd ¥ @ax wE g
fos T AET T ¥ oo g "W
Y qgArHY 39 ¥ 2, qeisraaz 7y gt

21

AL WET : AT FT TR0 RO
fafrezdrmim Agr T W@ A, AT A A
37 FY gz fFar fF am aad )

st Ay fowmd © sneer wRIAT, &4
A fag 7y qvsad T feed @dfiwT F T
TM A FT LT TH qOF Gr4ET 47 )
ATl # Fa< 7% g v ' A 7
fear 2 fo omae T g% 1 AR T
fev zar w2 9w FqgW A WEH
FgAT 9RAT g % e g8 #1 ag
FETET 2 | F EFAL A1 57 F1 AewTA
frvem w1 Afed "I S99 #:
TZT T Gl &1 HEET qGr IAT
a1fed ag & ¥z vgi g § famr T H
fa=T 28 94w JrOT A AR H 9
T F3 @1 g % #eall F1 gHanl,
HEHT H Y. fovaa@ iy & £1 71T
TR FaT J1fET )

MR. SPEAWER: It is not a question
of privilege.

=t waqw wqT (Ffermem) @ 7y
fas | &1 918 E srEravE FAT 2 7

stug famd : 77@7 2 w0F
& fnfqeadi 7 wzy 77 ¥3r § A
Fel T JMEA 0 (... .| A

Smugglers in Delhi

SHRI VIKRAM MAHAJAN (Kan-
gra): Why does he not give the
names?

SHRI MADHU LIMAYE: I can give
the names to the Speaker, not to you.

¥ oF ary 78 TLqAH TLEM )

waE WA § AT § HAA OF
fameft 27 gl § W9 3FF IR T
qgwd A faaadi ® ata= fgaged
HIT ZART aehrT Fvra #3417

5t SEYY 27T (TEE@YY) ¢ AT
w3p WY OF fyadsr & qmwa g

Heqe WG : AL 1A TG AGT |

SHRI PRABODH CHANDRA: I had
given the notice yesterday to the
Secretary-General. This ig about the
misconduct of a member of the House
who wastes the time of the House
daily—Mr. Jyotirmoy Bosu. This may
be referred to the Privileges Commit-
tee.

t ST T S (AT
AL HGIAT, F7 07 { LT AT AT
Zot % it wear FTEIT WA g AR
# Arerw ZuT B 22 2T 5T A A7

WA WY | [ AT AT ATH
qgel aiv "t 7 2, fafqezt Famaay
gy W FEIFT AT ATIITZ ) AT
gISIT H¥ATH &7 SAPEN #97 §99 3 | 719
Fza & f7 g #1 TAES 29 21 §
grzw fafresraa g o) 787
FRZR A3 F71E00 AEATFET TAIHH
F7A GAT &, 4% (o= 71T 787 319K
FT GT $e@T g |

oft Ay fomd @ ooTe wETAT 3 I
T AT g1 7718 {9 F1 57& /97
FIFT A AT AW A1 2, § TANITAT
TREE
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shviecemme fog: gn R § N
WET IREATEY, W 17 A wag Ny |

oft wry formy - 3 oft Y ot w7 @
g

ot shwe yare fog - & wolt WA
¥ g fr Q¥ v ®y wEg 9w d )
WY S 73T o |

ot 7y fomd : AR anE ) H g
yfa arfeat A g

'‘SHRI K. LAKAPPA (Tumkur):
1 have a submission to make. I have
given notice of a call-attention metion
regarding Krishna water dispute. That
may please be admitted, Sir.

MR. SPEAKER: No, please. It can-
not come up again. This is not a
recommenddation to be made in the
House,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have received a
telegramn from Mr. Uppal Dutt about
the deliberate interference by the
Youth Congress.... (Interruptions).

MR. SPEAKER: A swatement is
coming on that,

Papers to be laid on the table.

12,14 hrs.
PAPERS LAID ON THE TABLE
*ExrorrT oF STifL WIRE Rores

{(QuALITY CONTROL AND INBPECTION)
Rures, 1974]

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): On behalf of Prof.
D. P. Chattopadhyays, 1 beg to lay
on the Table a copy of tbe Export of
Steel Wire Ropes (Quality Control
and Inspection) Ruley, 1874 (Hindi
and English versions), published in
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Notification No, 8. O, 1990 in Gazette
of India dated the 10th August, 1074
under sub-section (3) of séction 17
of the Export (Quality Contrcl and
Inspection) Act, 1083 . [Placed in
Library. See No. LT~8348/74).

[RePORTS OF MONOPOLIES AND RESTRIC-
TIve TrapE Pracrices CommIssion].

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a copy of each of the following
Reports (Hindi versions) of the Mo~
nopolies and Restrictive Trade Prac-
tices Commission under section 62 of
the Monopolics and Restrictive Trade
Practices Act, 1969:—

{1) Report under section 21 (3)
{b) of the said Act in case of
M/s Dunlop Indla Limited,
and other Order dated 8-1-
1973 of the Cenira} Guvern-
ment thereon, together with
a copy of letter dated 9-5-1973
from the Ministry of Law,
Justice & Company Affairs to
M/s Dunlop India Limited,
Calcutta.

(2) Report under sectivn 21(3)
{(h) of the said Act in the case
of M/s Automobile Products
of India Limited and M/s
Bajaj Auto Limited, and the
Order dated 30-11-1972 of
the Centra!  Government
thereon together with corri-
gendum dated 1-1-1878,

Report under section 21(3)
(b) of the zaid Act in the case
of M/s Hindustan Aluminium
Corporation Limited Bombay
and the Order dated 31-7-1973
of the Central Government
thereon. |Placed in Librery.
Siee Wo. LT-8347/T4)

SHRI SOMNATH CHATTERJEE
(Burdwan): Yesterday 1 received 8
telegram from Shri Utpal Dutt » well-
known play-wright and dramatist
sbout the deliberate interference bY
the Youth Congress and the Chhatra
Parishad people....

3
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MR. SPEAKER: It is not about that.
1 am on item No. 3.

SHRI SOMNATH CHATTERJEE:
1 see. But may 1 complete, having
started?

MR. SPEAKER.; No please.

SHRI JYOTIRMOY BOSU (Diamon
Harbour): May I hand over this tele-
gram to you?

MR SPEAKER' No please. You
ecannot suddenly get up and give &
telegram. 1t 15 not going to be taken.

SHRI SOMNATH CHATTERJEE:
This is about the reports of the Mono-
polies and Restrxtine Trade Practices
Commusston 'The 1eport is of Bth
January. 1973 and the ietter of the
Mimsiry 1s dated 9th May, 1873 The
other report 1v dated 30th November,
1072 and the third 1< of July, 19873
There has been a delay of more than
two years in some cases and no ex-
planation has been given for the delay
You have been kind enoush to darect
that they must give the reawons for
the delay They have not mentioned
why they could not come to the House
earlier.

wt 7Y fReg (FTTT) WOV HITA,
o™ T ov fTE aw fwal
Afr ga vv w08 qa7 AT £
mer fqet oz st o @ 5
Tawr grEey 74 far mE
Wt wvmE 77 % 2

g7

MR. SPEAKER' Wil the Minister
tell me why there was delay”

SHR1 BEDABRATA BARUA: 1
would not like to hazard an opinion
ofthand, I have to look into it. All
that 1 can say is thet the Government
has to take 8 decision in the matter
after which they lay it,

1865 LS—T
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MR. SPEAKER: You will have to
tell me about it.

[ Government Resolution re-decisions
on Report, of Tanfl Commission on
Aluminium Industry, Textile Com-
mittee (second Amendment Rules,
1973 and Notifications under Essential
Commodities Act, 1955, and An-
nual Report of Jute Corporation
of India Ltd, Caleutta for 1972-73.]

SHRI A. C. GEORGE: I beg to lay
on the Table:—

{1) A copy of the Government
Pewlution (Hindi and Eng-
hsh versions) No 10(1)-Tar/
74 dated the 22nd August,
1974 notitying Government's
decisions on the recommend-
ations of the Report (1974)
of the Tanff Commission on
the Review of the Progress
of the Alumimum Industry,
under sub-section (2) of sec-
tion 16 of the Tanfl Commis-
gion Act, 1951 Piaced in the
Library See No LT-8348/74].

(1) A copy of the Textiles
Commuttee (Second Amend-
ment Rules, 1973 (Hindi and
Englsh tersions  published
in Nouficaston No GSR. 244
in Gazette of India dated the
o9nd March, 1974, under sub-
wection 3 of section 22 of the
textiles Commattee Act, 1963

(1) A statement (Hindi and
English  versions)  showing
seascme for delay in laying
the above Notification [Plac-
ed in Library See No, LT-
B349/74]

(3) (1) A copy each of the follow.
ing  Notification (Hindi and
Enghsh versions) under sub-
seclion (6) of section 3 of
the Essential Commodities
Ace, 1955:—

(a) S.0. 205 published in Gaze-
itee of India dated the 26th
January, 1074, making
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certain amendment to Noti-
fication No, S.R.O., 1317

dated the 98th June, 1956.

(b) S.0. 206 published in Gazette

of India dated the 26th

1 January, 1974 making

ceriain amendment to

Ministry of Commerce and

, Industry Notification No.

' 3(1)/83/CONTROL  dated
g the 21st June, 1963.

(iiy Two statements (Hindi and
English versions) showing
reasons for delay in laying

the above Notifications.
[Placed in Library. See No.
LT-8350/74].

! (4) A copy of the Annual Report
(Hind: and English versions)
of the Jute Corporation of
India Limited, Calcutta, Xor
the year 1972.73 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor Genera] thereon,
under sub-section (1) of
section 619A of the Companies
Act 1956 [Placed in Library,
See No. LT-8351/74].

SHRI SOMNATH CHATTERJEE:
I have given a notice with regard to
item 4(4), This is the annual report
of the Jute Corporation of India for
the year 1972-73 along with the Au-
dited Accounts. To-day we are on the
30th August 1874 and this important
body which has been set up is function-
ing under the cover of secrecy. Nobody
knows what is really happening and
what iz their function. There have
been criticisms about its functioning.
Even the Chief Minister of West
Bengal criticised about the function-
ing of the Jute Corporation, but the
Parliament has not been told what is
being done. Np reason is put forward
for the delay.

30, 1974 Papers Laid
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SHRI JYOTIRMOY BOSU: When
did the Auditor-General receive their
accounts?

MR. SPEAKER: The hon, Member
should not get up without my per-
mission any time he wants to.

SHRI JYOTIRMOY BOSU:
assistng you.

I am

MR. SPEAKER: I am not in need of
your assistance.

SHRI A, C. GEORGE: I will go in-
to the papers, look into the back-
ground, verify the facts and then sub-
mit to you.

12.19 hrs

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: S8ir, 1
have to report the following messages
received from the Secretary-General
of Rajya Sabha:-

(i) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
the 27th August, 1974, agreed
without any amendment to
the Companies (Temporary
Restrictions on Dividends)
Bill, 1974, which was passed
by the Lok Sabha at its sit-
ting held on the 2lst August,
1974."

“In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha at itg sitting held on
the 28th August, 1974, passed,
in accordance with the provi-
sions of article 368 of the
Constitution of India, without

(i)
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any amendment, the Constitu.
tion (Thirty-fourth Amend-
ment) Bill 1074, which was
Passed by the Lok Sabha at
its sitting held on the 26th
August, 1974

(ili) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedures ang Con-
duct of Business in the Rajya
Sabha, I am directeg to en-
close a copy of the Payment
of Bonus (Amendment) Bill,
1874, which has been passed
by the Rajya Sabha at its
sitting held on the 27th
August, 1974.”

PAYMENT OF BONUS (AMEND-
MENT) BILL

AS PASSED BY RAJYA SABHA

SECRETARY GENERAL: Sir, I lay
on the Table of the House the Pay-
ment of Bonus (Amendment) Bill,
1974, as passed by Rajya Sabha.

——

RULES COMMITTEE
MINUTES

SHRI SEZHIYAN (Kumbakonam):
I beg 1o lay on the Table Minutes of
the sitting of the Rules Committee
held on the 21st August, 1974

——r.

1221 hre.
QUBSTION OF PRIVILEGE

Allegeg hand- of Shri Ishwar
Chandhury, M.P., Bihar Police

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On August 6,
1974, a reference was made in the
House to a news-report published in
the ‘Nav Bharat Times' about the al-
legey handcuffing of Shri Ishwar
Chaudhury, M.P,, when he was taken
%0 a court at Patna on August 5, 1974.

BHADRA 8, 1896 (SAKA)

Question of
Privilege

The matter wag again raised in the
House on August 14, 1974. The facts,

a8 reported by the State Government,
are a3 follows.
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Shri Chaudhury, along witp 63
other satyagrahis, was arresteg near
the Bihar Legislative Assembly on
June 10, 1974 for picketing and vio-
lation of prohibitory orders and they
were remandeq to custody in Phul-
warisharif jail, Patna. A case was
registereq in this connection under
sections 143, 188 and 341 IP.C. and
section 7 of the Criminal Law
Amendment Act 1932.

On June 17, 1074, the satyagrahis
in prisop started a relay fast pro-
claiming their objective of eradicating
corruption inside and outside the jail.

Shri Chaudhury gave a petition to
the jail authorities pointing out that
some prisoners had threatened 5 clash
with the "“satyagrahis”. According to
the Jail authorities, the other priso~
ners were angry with the satyagrahis
because they were sitting on Fast near
the gate and had allegedly used un-
dignified language towards somg visi-
tors to these prisoners. On July 2,
1874, there was a scuffle in the jail
belween two salyagrahis over some
1ssue and this developed into a bigger
clash involving other prisoners and
also the jail staff One of the satya-
grahis by name Ashwini Kumar
Chaubey received a burn injury, be-
sides gbrasions A case under sections
147/307/323, IPC has been registered
against the Jailor and some warders
in this connection on a statement
made by Shri Chaubey and ig under
investigation Departmental action i»
also being taken against the concerned
jail staff allegedly involveqd in the in-
cident

Shri Chaudhury had reported to the
Inspector General of Prisons that two
to three hours before the above inci-
dent the Assistant Jailor had given
him gsome blows in his stomach. This
allegations is being enquired into.
Shri Chaudhury had also told the
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Inspector General of Prisong that at

the time of the alleged assault by

the warders he had gone inside his
own ward and that he had not re-
ceived any injury m the incident.
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On August 5, 1974, when the pri-
soners were taken out from the jail
to go to the court Shri Ishwar Chau~
dhury, along with other satyagrahis
was hand-cuffed by the escorng
party. Thig mistake occurred since
the escorting party did not know the
identity of Shri Chaudhury ag an
MP. This mistake was detected at
the jail gate itself and the escorting
party was asked by the officiating
Jailor to immediately remove  the
handcuffs from Shri Chaudhury, Shri
Chaudhury, however, insisted on re-
maining in handcuffs on the ground
that the other satyagrahis were also
in handcuffs.

The State Government have further
reporfed that Shri Ishwar Chaudhury
wag discharged and released from
custody on August 8, 1974

On February 21, 1968, the Govern-
ment of India had issued detailed ins-
tructions to all State Governments
regarding matters connceted with
service of summons on, and arrost of,
Members of Parliament These ins-
tructions, mnter ala. referred to the
general rule that prisoners should not
be handcuffed as a matler of routine
and that the use of handcuffs should
be restricted to casecs where there are
reasonable grounds to believe that the
prisoner may use violence or attempt
to escape or where there are other
similar reasons. It was gtressed that
this rule should be particularly obser-
ved in the case of Members of Parlia~
ment. These instructions were again
referred to in another circular letter
#ent to all State Governments on
February 4, 1974. 1t is 'most unfortu-
nate that a mistake had occurred in
the compliance of instructions in this
case, The attention of all State
Governmenis hag once again heen
drawn tp all the standing instructions

AUQGQUST 30, 1974
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issued in thic regard and they have
been advised strictly to avoid such
mistakes,

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): Mr. Speaker, Sir, this
is nothing but repression by the police
force. 1 have written to you about
this. I now want to make a submis-
sion because this statement is full of
concoction and untruth, (Interrup-
tions) I have written to you.

it vz fagrdt aradafy  (7nfera)
wEl A AW I TET R IR Srary
E § ) 5L S F Qs ATEW ATT A e
T AT & fx ofr Fvav F10d Y 290 H
e o ) TEiE TR ACT aF A1 AT
I fraTRTETYT R TR 7T R AR
watqr v o5 S7T ¥ TEnT AMRA R
gy AT wfcw BV 02 eaT
FAAId § oR A@®ee 1 FAAI (2@
& faati 7 ZOA AME TTHET 9T
#frR wa mEr wzad FEa A fw
ofy Fo7 I ¢ &7 254E THAT A
TP W e A Ev A e ag
e FTe F | ¥IT WIT AFT &) &g 3
a7 97 favam wra P SR qOA AT
TEATH W7 AT 1 4 T Fiadr 0
T4TE AT B | A2 TETRIT HATT A
frrms d% 9% ¢ W7 Adt 37 e
FEt 4 fr 2z fagme & 47 ki
rRlA; WRIA T AT A0S E
gz AT «va i far qart ) ey
e OO AR LT o Rl A
s @Y fv w1 F M FTWT R
()

T gAR 5 AWTHA ¥ | T A oAy fva
S o7 safEaTs wT g arqar d fam
¥ mqwdt A 4T U5 qTY AT )
I M Ay @ 3AA gesw
wit At wifEy (vaaw. ")

st viwe gom fog (v ) .
werw  WEew. ¥wd Wk iy W
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s A &, TRH mEewEE oy e
o &0 fam wfward 7 gg I
fa § TR AT e T ErAr
arfgu, SHET FEE FIAT AT | T€

oy

o 0%
i{tuﬁtmw PG L R
afrgrasard | (e )

ot gew fagrd W@ ;. TEA
fr, = Ty Angdr F AT R
fafirsr awd & arr 4 LT Ay
xTr AT garEt AR T B T
og WIH ATHE T wATA 3 W A7
qurT 4 & tamoar gmE Ad 2
A1 wra Aw T A1 g4 i AT
1 ATy fear T afam ¢ ST
Zd g1 E gAYST ARdl AT 0
o fev gaeEeT qiT eE qAFIAT
T uram R AAEFD FAET? ETRT AR ¢
s1 AfAT AT FAAT 9T« A2 E1 TRl
g o7 wAr v 8 fro a
wiqr g1 4Ty Zfad T ed Av
w‘} gy AT qA F1 fetFAT F92
F Az 3w q1A T AT AT
qewr & iy faw TR 8 E
aef atEn w7 TE AT SEET &
@ @ g fia ag q 71
sary &7 TETE | OF TATHA WA BT
gt arfeT )

SHRI JYOTIRMOY BOSU. So, ) i
want to make a submussion. Thus in-

cident took place on 2nd July, 1974
To-day 18 30th August, 1974. 1 had
already written no lesg than three

istters to you asking for the state-
ment of the Home Minster

MR. SPEAKER Everyday you are
writing letters

SHR1 JYOTIRMOY BOSU: 1 aay.
drst of all, that this 18 a concocted
statement. On page 1 of the state-
ment, he says:

BHAUKA 8, 18968 (SAKA)
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‘On July 2, 1974, there was a
scuffle in the jail between two sat-
yagrahis over some ussue and this
developed 1nto a bigger clash in-
volving .... . How can this clash

be developed nto a bigger clash,
we do not know.
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MR SPEAKER- May I request you
to please sit down?

SIIRI JYOTIRMOY BOSU. When-
ever 1 speak, you get uritated,

MR SPEAKER: You are very ag-
gressive 1 have been toleraung it. 1
will not tolerate 1t un  future., You

speak whatever you lLke but do not
address me like that,

SHR] JYOTIRMOY BOSU. Su, if
you luok into the records it 1s a mat-
ter which I had first rawed on August
5 Since that day I have written four
letters to expuedite the matter and the
Home Minister had been sitting uver
1t 1 wiote again today 1 am very
seriously concerned gbout 1t.  Sir, af
vou look .t the statement you will
find 11 ~tated that ‘a bigger clash
took place as a result of which one
of the satyagrahis by name Ashwini

Kumar Chaubey recened a burn
injury’

Sir, when g clash takes place how
can g man get burp wmjury I want
the Home Minister to clanfy it. Se-
condly how 1s it that the Assistant

Jailor had gmven hrm some blows in
his stomach”

MR SPEAKER You are going into
the merits of the statement

SHRI JYOTIRMOY BOSU. The
Home Ministry 1s trying to hookwink
the 1szsuc  The Assistant Jailor gave
him blowg without also knowing that
Mr. Chaudhury was an MP He also
handeuffed hmm without knowing that
he was an MP I want a categorical
assurance and information as to whe-
ther the persons involved in this have
been suspended or not. They should

be suspended at once and a  probe
made



SHRI VASANT SATHE (Akola):
Sir, this is a matter which is really
very sericug and let us not now waste
time on angry exchanges and side-
frack the issue as Mr. Jyotirmoy Bosu
is trying to do. We are all agreed on
this side that thig ig a matter fit for
being referred to the Privileges Com-
mittee and we support whole-hear-
tedly that this matter be referred to
the Privileges Committee without fur-
ther delay,

MR. SPEAKER: If both sides want
it then, I think, there is consensus in
the House, With the consensus of the
House it should be referred to the
Privileges Committee.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH): I entirely agree that this
is a very grave matter 1n which there
should be no party consideration.

This may be referred to the Privi-
leges Committee.

MR. SPEAKER; I am sending it to
the Privileges Committee, It is al-
ready over. It is already decided.

SHRI H. N. MUKERJEE: 1 am ma-
king a submission, namely, as Mr.
Vajpayee has said very rightly, not
only our Memberg of Parhament have
been hand-cuffed. Only the other
day, I brought up before the House
the case of the editor of a weekly
called Desha Brati produced before
the court hand-cuffeq and some
Andhra journalists produced before
the court hand-cuffed. The Govern-
ment has got circulated an order that
normally, unless there are come very
special cireumstances, persong should
not be hand-cuffed. This is a ‘matter
which has agitated everybody and he
suggested that some ways and means
should be found to put pressure on
the Government to stop this practice.
1 hope you would give some indication
of the mind of the House.

MR. SPEAKER: As far as Mem-
bers of Parliament are concerned, I
have given my indication on the very

first day. I gave my views on that, I
very much hope that the Privileges
Committee wil]l take all aspects of this
question into conaideration.

I will be conveying your views to
the Home Minister. My personal view
is, those days have gone when hand-
cuffs were used. Aboui Members of
Parliament, the position is very clear,
You will examine this in all aspeets,
not only in regard to this particular
case, go ag also to lay down certain
procedures for future guidance. As
far as others are concerned, it is very
much hopeg that the views that are
conveyed by you will be considered
and gome decision taken so that all
respectable citizens who are voluntary
satyagrahis or who occupy good posi-
tions in public life or who are good
journalists, jurists, doctors, writers or
educationists are treated well.

Don't introduce your own meaning
to it. I have given a broad outline.
They will consider it I will convey
it to the Home Minister.

1238 hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHUD
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 2nd Septembez,
1974, will consist of:—

(1) Consideration of any item of
Government Business carried
over from the Order Paper
of Saturday, the 31st August,
1874.

(2) Consideration and passing of
the Interest Tax Bill, 1874

(3) Discussion op the Resolution
seeking continuance of Pre-
sident's Rule in Gujarat,

(4) Consideration and passing of
the Untouchability (Offen-



ces) Amendment and Miscel-
laneous Provisions Bill, 1972,
as reporteq by the Joint Com-
mittee.

(3) Consideration of motions for
reference of the following
Bills to Select Committees:—

(a) The Delhi Saleg Tax Bill,
1973.

(b) The Customs Tariff Bill,
1874 '
Sir, with your permission, I would
also like to announce that Govern-
ment propose to introduce the Cons-
titution (Thirty Sixth Amendment)
Bill, 1974 on Monday, the 2nd Sep-
tember and to place it before the
House for consideration and passing
on Tuesday, the 3rd of September,

1974.

MR. SPEAKER Cap hon Members
not have the patience Lo wait? Let
them please sit down. Every time, I
am mnviting thewr attention to this and
still they ar¢ doing the same thing
again and again I have their names
here before me ] shall follow the
same practice ags before. So. why
should they get up lhike this? This
practice of sending names 1, I
think, on the increase again That
will be discussed in the Committee
There are again more Members sen-
ding chits.

Now, Mr. Sathe He may confine
himself to one item and one minute

SHR1 VASANT SATHE (Akola).
This item relates to the fact that the
Secretary, Department of  Labour
and Employment of the Tamil Nadu
Goverrment has issued a  circular,
ref. 24537 dated 5th August, 1974, to
all companies asking that 80 per cent
of all jobs be reserved for local per-
sons. The salient pownts of the cir-
cular are that there are two cate-
gories of locals and non-locals The
former are defined as persons who
are resident in the State for over 15
years; im o separate column. the
mother-tongue of the locsls, whether
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Tamil or not, has to be stated, and
it is required that 80 per cent of
Jobg should be given to those whose
mother-tongue is Tamil

SHRI R. S. PANDEY (Rajnand
gaon): The Shiva Sena hag done the
same things in Maharashtra,

SHRI VASANT SATHE: We had
unequivocally condemned it when 1t
was done by the Shiva Sena in Maha-
rashira. Now, it is Tarmul Nadu. A
break-up of locals in each category
hike managerial, supervisery, techni-
cal, clerical, labour etc. is required
and 1n every category, 80 per cent
18 to be given for the locals speaking
Tamil; further. it says that employ-
ment should be done in such g ma-
nner that the required percentage is
reacheq quickly Then, 1t says that
the personnel officers should be of
locals Whenever any application is
made 1o the State Government for
starting 8 new establishment or for
expansion, power, rayw material ete.
the statement should accompany
these requirements I want to bring
this to the notice of the House. This
15 a very serious matter. Are we
going towards integration? In Tamil
Nadu therc are employvees from Kera-
la and from neighbouring States like
Andhra Pradesh, Karnataka and from
al]l uther parts of the country. This
policy, if 1t 1= followed by the Tamil
Nadu Government will lead to a
feelings of disunity and disintegra-
tion, and therefore, thig item should
be included for discussion next week.

SHRI VAYALAR RAVI (Chiraym-
kil). All the Stater Governments feel
in the same way. So, we must have
a discussion of this matter

SHRI P. G MAVALANKAR
{(Ahmedabad): The hon. Minister of
Parliamentary Affairs has already
announced that next week the procla-
mation regarding the continuance of
President's rule in Gujarat would be
taken up for discussion. Therefore, I
submit that before that, the hon. Minis-
ter of Home Affaira should at least
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{P. G. Mavalankar]

make a statement in the Houge about
the violence and mob fury that has
been taking place in my home cily of
Ahmedabad during the last three days.
The police are behaving in a very
strange and excessive manner, and
ordinary citizens and merchants with-
out any fault are being harassed
wrongly arrested.

Now, 1 would suggest one impor-
tant matter. The Ministry of Educa-
tion has, it seems, 1ssued an obnoxious
circular saying that any scholar from
any country in the world if he wants
to visit India, or cven an Indian resi-
dent whe is staying abroad, if he is
to be invited to India for’ taking part
in semunars or talks, lectures, discus-
sions etc must have a clearance from
Government, and then only he can
come. 1 think that this 15 highly
objectionable, obnouxivus and undemo-
cratic It 14 an 1nsult to the academic
world. | want the hon Minster of
Education to withdraw this circular or
order. forthwith and make a statement
before this House that he has done
so. Government have no right to stop
any reputed scholar from commg to
this country, because curs i1s an open
democratic free soctety. If there nre
Boing to be objections on political
grounds, rather than academic
grounds, it is a serious affront and
assault on academic freedom, and 1
am quite sure that the intellectuals
and professors and others in this
country will not tolerate such kind of
Governmental intervention and inter-
ference. Therefore I want that this
matter should be discusseq on a state-
ment by the Minister of Education
that the order has been withdrawn.

ot wAwe faw  (srgrATT )
weAR wetad, § a fadas sw anpn
gfroa am vrwnar gvn g
TR 2P O fow Az A QX Am N
furfeaY oY Ayt & srama @ v
Eov 3% fatw &t 72§ fr avwre
& s rare, wE T T ¥ faers
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ANTE WA F G, HaTS o o Aoy
§ ot feai HagN Wiy, NN
&y ¢ Fe s A o OF agw A
@A AmHawr @ wmew . gaf
& dag avd o oft & ag Frder wem
fed qg wlt oft ¥ 7 waTey g7 ow
s frara  wafe frafy ad ¥
TG AE B AL § AT AN ATy
N, Ta Qv agA ¥ A0

gudrarT a7 & fr S vt it §
oY AT AT § W FET a7 fandy
Tt ® AL &t {n.smre [ear W
TR Fu omAT TTIEL IR
Wt ATy tIAT

v W@ WY 9T A
"YE A" A9 T, g2 A1 ¥ IV

2

ot gEeR e (T
I BYTIT 199A T feAT 7 59
qed §OWiTT T a e deury
grve TfAvE ¥ franE v anh Wi
Trgid @2 fram s wdd ey
fawrfva € wf 2 fr zfradr # 1 5
forrrA 2, o w1 fraan d A 3s
T AT ATAT W & ST BT IE
2, 3 AR F A7/ {IATT AR %
g HATHI & AT 0F ST & 49
én & g ngar g fe aw ¥ a7
gz AR A AT AR
I A oF aPT AT A
qwERz frr qorgm 8, ag <9 9% WA
arar &1 wf are wews faar o
T¥T & Afer wz wdy oF wnar Af 8
T4 T AT 574 ToHS FL

SHRI JYOTIRMOY BOSU (Dia-
mand Harbour): In the list of business
Shri Raghu Ramafah has announced.
1 regret to say 1 do not find at least
one motion which was agreed to in the
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Business Advisory Committee and
admitted by your good self, that is,
on the removal of Shri Lalit Narayan
Mishra based on the Report of the
Kapur Commission which had inquir-
ed into the affairs of the Bharat
Sevak Samaj (Interruption), It has
beepn admitted in the Business Advi-
sory Committee. It was agreed to.
Why is it that Government has not
included it in next week's business? I
insist that that motion should also be
debated next week.

My second motion on the forgery
case in which the Commerce Minister
hag been charged with withholding
information and there have been alle-
gations brought against the former
Foreign Trade Minister that he was
hand in glove with the whole affair
should also be debated next week.

These two motions must be taken up
next week. Otherwise, it will be the
end of parliamentary democracy in
this country. Specific and clear
charges in black and white involving
serious corruption by the Minister
have been brought. If these things
are tolerated and if the Government
wish to supress these things in this
manner, it will be the and of parlia-
mentary democracy. Therefore, I
insist that my motion demanding
the removal of Shri Lalit Narayan
Mishra because the Kapur Commis-
sion has clearly revealed that he took
to malpractices ang improprieties
should be debated. The second motion
should also be debated next week.

SHRI SHYAMNANDAN MISHRA
{Begusarai): The hon'ble Minister has
not been pleased to indicate when my
motion on the functioning of the Elec-
tlon Commission would be taken up.
This had been decided to be taken up
on the 2nd in the first instance, later
on the 8rd, but even now there is no
clear indication when it would be
taken up.

SHRI ATAL BIHARI VAJPAYEE

;g.'ﬂf&llm‘): It will be taken up on the
!
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SHR] SHYAMNANDAN MISHRA:
It appears to be the sense of the
House that the points raised by me
with regard to the Emergency should
be covered in a statement to be made
by the Government. So the Govern-
ment should make a statement on the
points I had raised with regard to it.
Would Government be pleased to
indicate when they were going to make
a statement on it?

Finally, since the hon. Minister has
said that a particular date is fixed for
the introduction of a Constitution
amendment Bill and for its discussion
and it would be finally disposed of on
the very next day, I submit the time
given for it is much too short. The
Constitution amendment Bill that is
sought to be introduced in the House
is ot a very complex nature and there
has not been proper and full consul-
tation as well between the Opposition
and Government on that subject.
Therefore, I submit it is being hurried
through in an unseemly fashion.

it s fagrdt avwdddt - 22 wwew
#1 faw 9t A oF quw frararfs fam
& ag ara a1 £ fy s e aYunfee
w77 & fafue st & HafE &
arq fog a7 fawfeargdngr @ri
SR &8 ar@ &1 7 Y 4Y fF Ty
AT wrf 32T swe 4w 3fear Rgew
w1 91 F1g Arfex far i s qer § fw
vl Fopafame 931 7 @ =7 far amg
5T 90T Aoasifaw 1] gHT Irfgg
aify Z7 WA A fam [Et & amd
w@ aF i< faq 9 arfa@t 5 faers-
Fraars g€ & 3% T4 A1 NeTa fem
9T qF )
ag Y stz adeRe faw Ay
T & a7 WY & I O WA 4G
&1 WraT &g AYEATTRT @ I
SHRI SHYAMNANDAN MISHRA:
We cannot even consult the books on

the subject. It is a wvery complex
issue.



]79 B. O, H.

of e fagrdt wwdedt ;. ot ¥
ot gweY 98 T frw s § 1 IX
farq aga FESYU § | Tg B wegart
# mfY @y wrfge | ®o w7 Aw A AT
wat g 7 g3 aaT Ayl & 1 Avardm
Y P qrE & gEAT § 1 W T
€ 9 FE B 9w &Y Y g9 w
7 @ i &

ot JwTIoE W (W) -
forery &Y 39 WY? mifer & &l &
QR ey FE B e dfaay &
Freor v ¥ WY Faegrfaa § o feafr
7T §Y T & 1 IR A F AT
g gz @ T W AW
& ¥few vk AW AN AweAr gF @
gE & SR ud W aiw Tz IR
"I WAt oAty F1 §9T 97 & ol
F agi uTa g7 § WYY faeslt # oo fa
g w wrgm g & I g
feafa & art & averT Al fegfa oo
w¥ QI 57 997 93¢ WA gy famre
O & fqy awy fraa fagr @ 1 @@
73T WA £ |

o wrrwTe faw (OaED) RN &
Al Y 91 Ty feafa §, 57 wg
gui faeq ) K17 & wr9wT e wrEiea
T ATEATE | AW F 35 1@ FwEA
gul g7 FEdT Iy | W E
2 0T 30 97 WIEH) &9 gEE
qz gAY urfsrawr 5 fomy fdiz 577 §,
wqrETaT YT wiRf # g < fu aw Ay
o foreray &t i T wved &, 38 a1T
¥ ®1 AR wrar £ 1+ gAs) feafa wga
& g1 § ) gaw At § 57 9 are amf
¥Y § AfEw gaa feafa ¥ w1é ofan
wffgwT§ 7 agy wgA gy & a9 /-
1T ¥ %) feafa 9 o 537 & fa
ferararaw w2y w1 famfor favar g1 ey
ag9dY fd 2 4t & w7 ag weifoe ot

§ i 1 & wgen § e 3w T agt fame

w O W waw faqy oy arfis aee s
feafer & frowor & 92 g famar o
q¥ | )
3aT fagre & <(Yg oY # amg

FT WIHT AN § | EEX wqaId wfy
3¢ & faa 7 fyadr it formd amer &¢
far § | e 130 nEE ¥ oF wOw
atrgad g0 agawifaa gnd 1 fagre
qg=Y a1g FT AT WY ad) &7 awr ar
f o= gadt m fov ag a7 of & 4w
ared feafa 91T WY wawc gr o€ &
#a ¥ 3w & 313 917 39 A feufq 91
farare wlY a% wyoi § 1 & g g e
39 fawr fawdl & gawr wo Ewe
farar famr a7 3R fagr # Qg
@ a1 frafy gerw g1 7€ § 39 9¢ fawiT
&7 & fora g & wwy foraa gt anfe
At arg qrfe i &t wm & gAw) gwIC
3% A TR 9% WIT HTAEE  IUT
F7 AT |

PROF. MADHU DANDAVATE
(Rajapur): Due to the faulty com-
pilation of the consumer price index.
the working class are losing crores of
rupees. This issue came up before
the House but cursory replies were
given I suggest that the minister
should make =a comprehensive

statement on it and if possible some
time should be found to discuss it.

ot Ay fors® (T797) AT FEHT
¥ B ZATH & AT 18-19 gAY fae-
arfrr 3 www qrate & fadr o) &w
g gawa A fraraar &) sAE &
$9 AW AWR "R & faerond 4
37 feaft aga @@ 4 | & 1947
i faearfoa g7, fHT 1965 ®Y ek &
a1z faearfar g7 /Y7 3a% ww dedy
T 1971 ¥ faeqifoa gy | 3wk qanfe
¥ fod avwrT FY quier g andy
wifge wY¥ §& 9T wad soarg faeare
7% & fod awn fafere fear
=1fge |



Jsrrir aramg ¥ wrdard 3R o dw
wr Neny § ead & Pl oY o7 Al
foray way §, & QwodY ard oY, 7 wrafa
o1y &Y, 7 Awwy qregr AT Hfaas
¥ oY sEvy & Sww W A AT
aferr wrew fom & fasrs ot a9
serry & IEw @ wwd wfaw
frr oy B W ¥ wg ¥ oW
QF NEITH 1A WIT qd | QAR
SEaTe & a7 AT gAY AR Y on §Y
g § & quw) foar o | wrefa &
a ¥ F FAW gA v O g fw
qare gar? mfeat & fog s@ sooAr
&1 gefeas argax fawr g arc fazsn
& <1 F318 79471 q FT gEET @ig fea
g ifzar sl e 7@l & ®g@ QA
#1 gfg w=dHET g @I AT W w1
T &Y &M |

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Sir, I thmgk you for
giving me an opportunity to speak on
a very important subject. 1 relates
to a book entitled Aurangazeb and his
Times written by Shr1 Zahiruddin
Faruki, Bar-at-Law, printed in India
at Jayyed Press, Ballimaran, Delhi-6,
published for ‘Idarah-I-Adbiyat-I-
Delhi’. This buok is highly objec-
tionable and derogatory and has hurt
the sentiments of the Sikh community
throughout the world. In this book
the writer and the publisher has
called Sikh Guru as servant and slave
uf Aurangazeb ang other Mohammedsan
rulers of India at that time, which is
historically incorrect. In Chapter X
1t is stated:

“Guru Govind, overtaken by cala-
mities and having suffcred great
misery and distress wrote a petition
to Aurangazeb in Pcraian verse en-
umerating his misfortunes...In fact,
the verses in praise of the latter are
full of compliments, and the Guru

openly declares himself a servant of
the Emperor”
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The book further says:

“After the death of Aurangazeb
(2nd March. 1707), Guru Govind
was given a mansab by Bahadur
Shah and joined the Mughal army.”

This is a very serious matter. Sir, I
would requeset you to get the book
and go through it. Since it is his-
torically, incorrect, the book should be
banned, confiscated and the publisher
shoulg be sternly dealt with.

oft srw fagrdt aendedt : oy aga
TEHIT wTRAT | AT & Fge WY Ay
% WMMAATE HFT FF< Infaa § 1 a7
g7 wiafawas &, afes argamy
q7 RTRA KT 4190 § |

13 hrs,

SHRI SEZHIYAN (Kumbakonam}:
Sir, in the statement of the Minister
of Parhamentary Affairs, no indication
has been given about the decisions
taken in the B.A.C. on discussions
under Rule 193 and others. Some of
the discussions have been hanging fire
from the last session itself. The dis-
cussiong are continuing from session
to session. For example, about the
discussion on Time Capsule for
which the time was allotted during the
last session itself is hanging fire. I
hope, further discussion on that will
be provided during this session.

About the Constitution Amendment
Bill. he said that they are going to
introduce it on Monday. I appeal to
you not to suspend the Rules so that
it is allowed to be introduced. They
should go into full implications of it
and not rush through it.

it wrw ferg Wty (wieer) : s
wEET, WY A qAT &Y & fy w dw &
FAT 15 T WH[GH ®W X &

W& ag qerfew § AR o
w2 wrosfie fear, wa oin @8
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ez wT @ X oI 7 & AW
e gefasi w1 oot Afw #
frmrar o wgr & i w1 @ wifeEan
aifgrar ferem &Y @@ ew @
) omwAw # oA ug ¥ TR owmr
g &8t g5 & ST M SrEeesdy
frama ¥ fac 93 f& Jza mwe
T 37 T A B0 @ g fE oameq 3o
FAm A2 I R AIN AT 1 53 N @
g1 1 39 ¥ M7 {77 fagw AR AR
AT NFF A AT @R ¥ E W
FIRFZIF EFITACG[EE ITH 3TN
&1 faar 71 /%A1 8 | Y AR A Al
qza StEaz A rrweqes ¥ 2 oFgt o
FA B AT AT AT L F A ®
& gz g o7 AT g A STT T
o% 7Y gorfan & o agT W 72 2 faw
¥ g I Gigry @ 7 R wod
T F AT FIA 7 F AT A0y 2 N
Zefafma g f9<g® En = 2
& IT FFAAAFAIHIT BT I AT
Y w7 ZFT F UT 44977 RIETT
T

SHRI S M BANERJEE (Kanpui):
I would hke to raise only two 1ssue
today In future, I will raise only one.

MR SPEAKER You do it within
14§ minutes.

SHRI S M BANERJEE:- Only 2
minutes,

Firstly, I would request the Railway
Minister, Mr. L N Mishra and the
Finance Minister, Mr Y, B Chavan,
to make a stalement regarding thou-
sands of railway employees who have
not been remnstated and the Audit
employees the P&T employees, the
Income-tax  Department employees
who took part in May, 1874
strike who have been thrown on the
streets. Since it is a question of
thousands of employees comprising of

AUGUST 30, 1074

8, W, a. 104
Railways, P&T, Audit and Income-
tax, I would request the Finance
Minister and the Railway Minister to
make a statement before the Parlia-
ment adjourns on the Tth September,
1974.

Secondly, you will remember, Sir,
that in Kanpur we always used to get
the cricket test matches, India vs
West Indies and others. This ig the
first time that great injustice has been
done to the people of Kanpur, to the
people of U.P. by not having the
cricket test match between India and
West Indies in Kanpur, Last time, we
got 1t in Kanpur Unfortunately, this
has been done by the All India Cricket
Conirol Board This time, they ure
going to have the test match in Mad-
ras and Bangalore also  Bungalore
also 19 having 1t But the people of
Kanpur, the peopleof UP, are being
deprived of 1t Kanpur must have a
test match this time also as we al-
ways used to have it in the past

st owveATe WreR  (1241)
TSl UFEY, A T 307 R e
9T agT go ¥ 01T 20-4- 71 T EAT
q7T ¥ NP4 T4 ME Hvo0g 7
AT X 48 WA IZAT A1 0 q9r &
ATHTT R O AT O F qAGA Ty 54 T
q9 7 T & ar U ¥ 0¥z of 20
Frmanrza T T A dr Tt
@ f5 za1? &7 A7 {TAT o1 7T B,
Far aga Ay afafrg gerwr # aer g9
srgArafvfal AT TaR W
a4 aure & 1 Afa AN o E At
wfAL M7 . omAd oA Moy
7z mfeze v 9y gl @ % aer
& &7 71 woey fray o 20 o g
¥ ae F Ay g Brower R oY
o€ o ¥ fefadl aq @ & AT
¥ vav gveer danhys & Ae 9T I9
 agfrera Fy I AT 0y Al W
sz ¥ 38 X 3¢ qF auia  qifw gt
2oanfraY 41 wae & ab fv aeert
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Fzt A qear & afy mieT 7@ 2, =
I

e § sarar wdr o Svowndy
a%A B faang & 37 $7 @ 70 Aq,
v 4 wATa W AZ T, I3 oAy 07 AT
=5 dY | & 92 AF g4 B T g
Fr | FAPRT AT ZTET Fg g9 3N AT
5, 79 B owz TR WO @ W
Y, wgv wm 1t 5 2w fre @ ®
Tgq &3 AV 3@ ¥ A IFH
TrE AT 430 Av AT Far F
¥ e F Frarey fagee W Az ar
¢ Hie 39 fagre ¥ arg 37 zfan
fgzre ¥ oY A1z oA o ) @y MY AT
F AT AT ATT T FATET [ %
a1 A # g 5 3w wrd A W
9 T AT A AT FTHTT AT
gz g TR M T am ax
A g W T A zTrR A @ o}
TH FAT FL AT TN AT | HiL W
39 ¥ A | &40 53T 39 % ag
fzrgora grmr o 430 grar 7

sftaat T AR (397 79T) ¢
T HEITT, 34 9H 3T & F arda
5 37 2137 7 OF TESAT AT W
RT FF N0 i975 KT A@ AN A U
%1 F w2t & B WAL BT 9re R B
AT WAM 3 F F s 2 e
3 ow arafaE @ sfas erarar w5y
aziy ® o A ey wvay B fan
FrA WA 95 4, 7 ga 0 oagr

qEAW FT @ F @ F o A F

0w IAVAAT 43T ITHA {30 FII
FrzAY & E W 1075 T AMA ¥ gAIC

& A FATE A g
am3d fam awg Saema g
AT ITH HEATF H1T HR I J
7T AR WA ¥ FITIT AT ACE A
ga 1 gw %EF Z fa wedi FrEgE
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& gu fear 2fea & arq 9y 3ars e 58
ay za £ a3r ORar & 3w
Foa 73y frax § F5ag A0 T owar
ga A mdr FE & aar faar
st 2 w23 £ 5 qaz o § oedY mar
HITA TR AEN FL TFAT & I TI
Ifgrr Ft aarfdy magwa 7 gvar
qv frdr g€ 2 7 % d3eho & ariasz
%z M qzofafz afafez =t s7 51
AT IEAT & IASr A7 A OHFIA
Arat A Awd ¥ Ty a3 o
Faigdr g tv aren oaw = omr@r
I WATATCEY @ 2 ) Iq 7 AL 2FA
g7 % W Y ot FHE 3T F
fad 3T 7 491 EF 1975 FATH F
FIE TAT 8 39 fZar § 67 Fa1 a7
Agl e 5 ol @ 29 ATHIA 27 2

BE

=Y wxfag Twmw Qi (AT
n:32r wFga, @ foq afa=r »
FIT 23 FAT €T AGT oY W47 Fr57-
FIOF A F AT ar T o T T
fair =rf rarg FF pmo ) TAA
ITTTIN H 12 FUT T OFTAT EITT
et BT A 5 2 s oAy 5 e
fa";gt AT I AWM AT T TTAH
mzmif, darizfifer g M g feufy
Y AT 3 AT N mog ww afzq 3y
g af 5 ow@ fesy W mam
a4 T FrAT oA wf5ud o fasy
AT ¥ @ 92 7307 T 0T Fo
Fors 4% TC A waFds o fr afeT
wrr arfet Y 97 % I 9y e
JATT A T TACTAAT AT AT T4
faan o1 aFAr | W=EAz F10F  Fhefrr
qrfat oA aferrn 7y aifs ety
3 A7 AT w5 o7 g AT Fv
feiE ot o€ 3, max Az 3
H, TA R FTTIA IZH G, FFC vF
fosT sy fF A s Urs@ETIET 93
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Y 7T farg ATCr qfew )

aF AT 7Y HiAr Awaw fraray
o g A el g A qzA
TENA I A% T F A H DA F A
#, 3 A A ¥ ar ¥ v fafvaa
ffuasadfi A tags as T
a9 feafr  #E w17 =) FTAFT
g, wa fad o7 3 gy A wAY
oft ¥ fordmr 3 g i & Ftom T av
# & e 2 5 o Awa frufs on o 2

ft giwe Twm fag (I770)

araeY, g ¥ wdr o W vy
WAREAT RIHFAA FUT | IA A AOA T
wfafafa d3= & e € g & vl
ereqm 4@ o &% faz ¥ wam fray
1 AWM AW W § A O
ag T aaar 3 1 B gf wmen o
dedY g5 QY T TAT % AT T e
gt Aqearg 3 1 ¥ A9 adRT 170 A
g #R aFA ®f TRy smemy a@
£ 1 3o g aEm o ddt wdd
w Fd % srgm o e wong ATEz
A H N AT gl g W WAy
e qfY R%A X oM %

FA1 FWT A HT g ad g
M FOIN S & TN
q Wt frdza s T g frow faw
2 9C azq T4 Ay 3 o, wd Wk
o, o7 fa e 7 357 ume riqEre w5y
Wi 73 & 7 WY 34 ey A & A
o wgw w1 71 foar 0 1 g Awy
aw @ A8 7 g {7 AL g4, WA
o ferlr qar gt amgat, safed qsw
o Aoga §r &7 o7 ferrwa g awn
wifgd 1

SHRI H. N. MUKERJEE (Cal-
<utta—North-East); I crave your
induilgence to refer to a matter, not
#0 much of order, as of Parliamen-
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tary propriety, which, I am sure, my
friend, the Minister. would like to bear
before he answers.

So many suggestions have been
made about the next week's agenda
and the next week, as far as we know,
is the final week. I have a feeling and 1
hope you will uphold me that just as
a non-confldence motion against the
Council of Ministers always hag a top
priority over every other item, similar-
ly, if there is a motion singling out a
particular Members of the Council of
Ministers for attack, right or rong, that
surely gets priority. And I discovered
that there 18 a motion which you have
admitted and which has been circu-
lated to all of us with great fan-fare.I
tried to look up myself at the Commis-
sion's report to find out the fact of
the matter. Mr. Jyotirmoy Bosu has
given a notice of that motion and I
feel that is in the nature of a no-con-
fidence motion against a Member of
the Council of Ministers. That being
80, 1t attructs something like top
priority. It cannot be postponed for
discussion later on.

Similarly, the motion made by my
friend, Shr Atal Bihari Vajpayee was
extremely important relatively not
only to the honour of the Members of
this House but also to the functioning
of the administration in relation to
granting of licences and that sort of
rot. The result is that if we do not
have a discussion of these two matters
in the last week of the session, we
are going to have something like a
drama which is not of any particular
interest.

They are introducing the Constitu-
tion Amendment Bill in a fashion,
which, as already pointeg out, is very
peremptory, very hﬂflﬂ very un-
reasonable and utterly contemptous of
the opinion of the House which cannot
be sought in this kind of a premp-
tory fashion.

SHRI BHOGENDRA JHA (Jainae-
gar): I have given notice for the
;r;}l;oh week for a matter under Rule

I 1
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MR. SPEAKER: Your notice came
at 11.55. These are all notices which
came before 10.30 a.m.

BHR] BHOGENDRA JHA: 1 sent it
before 10 AM,

MR. SPEAKER: The time written
on it is 11.55. All these notices were
received before 10.30 and they were
typed and brought before me.

SHRI BHOGENDRA JHA I gave it
before 10 AM., You may then order
as inquiry

SHR1 SOMNATH CHATTERJEE—
rose.

MR. SPEAKER: Yours is also 11-55.

SHRI SOMNATH CHATTERJEE
(Burdwan): Please give me some
time... ;g‘

SHRI S. M. BANERJEE: Allow
both of them, Sir.

SHRI SOMNATH CHATTERJEE:
Sir, there is a serious situation in
West Bengal and this has come out in
today's papers. The Prime Minister
has been requested by a telegram to
look into this matter inter alia with
regard to the scrious situation there.
Railway travel in West Bengal and
suburban servicc has become danger-
ous and nobody can go by train after
8 in the night. Even cultural functions
could not be held. The situation is so
serious that a telegram has been sent
by the old revolutionary freedom
fighters. That has appeared in today's
paper. I request the Government to
make a statement with regard to the
telegram received by Prime Minister
on the situation prevailing there.

SHRI BHOGENDRA JHA: Sir, in
the last week very disturbing news has
come that the U.S. House Committee
has sanctioned milions in terms of
dollars for the construction of air and
naval base in Diego Garcia. The new
President of the U.S.A, Mr. Ford has
Publicly endorsed it. It is @ serious
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threat to the littoral countries in the
Indian ocean, particularly India. You
may kindly ask the Minister to allot
sometime to discuss this issue. Once
this is set up we have no power to
remove this base. The Government of
UK. ig still hesitant. My point is, the
experience of Cyprus should be an eye-
opener to us that US imperialism will
not tolerate non-alignment. So. we
are the main targets. We should have
a discussion about this whole matter
as early as possible. This is my
submission.

My next point is this. The debate
on flood has not concluded and we do
not know what Government's attitude
is, with regard to the assistance to be
given. My plea is, by Monday this
should be concluded. In North Bihar
three districts have been delinked from
the rest of the country by road and
rail like Madhubani, Dharbanga, and
Sitamarhi. My submission is that this
discussion should be concluded on
Monday.

MR. SPEAKER: May I tell you,
your name was not there, because you
have sent it under Rule 377. We did
not have any 377 on Friday.

PROF. MADHU DANDAVATE: If
anybody mentions 377 on Friday, that
should be automatically converted.
Standing instruction may be there.

MR. SPEAKER: If you went 377,
there will be only one 377, nothing
else. You can consider it yourself.

wtay fomd: v wmaswg s
WAF AT § 377 &7 AvEA fagm oany
A1 3 W wed xv (e @l

MR. SPEAKER: It is a good sugges-
tion. We will think over it.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIALH): Sir, I am gratetul to
hon. Members who have made various
suggestions.
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it wy ford: wons wivem, AT
ATEZATE ATEL 2 | & mwAd A @
fasdre meargwdr saéd fam gwardd £
TG & A gRa IS E- -

SHR] K. RAGHU RAMAIAH): I am
in the hands of the House. I will tell
you what the problems are. I will go
one by one. We are certainly com-
mitted to finish Finance Minister's
reply on Banking Commission’s Report.

We are also committed to a discus-
sion regarding Election Commission
raised by Shri Mishra., We are also
committed to a very short duration
discussion not exceeding one hour for
a discussion on matters raised by Shri
Vajpayee regarding Comptroller and
Auditor General. Also we have com-
mitted to a discussion on the unfinshed
capsule discussion.

I have also to mention that because
of various representations from this
side as well as that side that although
it may not be possible to disruss the
report on Scheduleq Castes and Sche-
duled Tribes since a rjumber of mem-
bers pressed for it, we have to see
what we can do about Untnuchability
Bill. Alsn the e is an unfinished dis-
cussion on floods. Certainly 1 would
like to take up zll these things. Next
week, in the Business Advisory Com-
mittee’s meeting I shall certainly try
to take up these things, as many as I
can,

SHRI SHYAMNANDAN MISHRA
(Begusarai): You have told me that
my reseolution would be taken up on
4th. ‘

SHRI K. RAGHU RAMAIAH: 1 shall
fulfil as much as I can.

Regarding the matter originally
mentioned by Shri Bosu and, subse-
quently, reiterated and adumb rated
by my friend, Shri Mukerjee, I would
like to say one thing. I thought that
Shri Mukerjee mentioned about a no-
confidence motion. He is no doubt
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aware that if it is 3 no-confidence

motion, a certain form or a certain

procedure is preseribed - as to how

the Resolution hag to be brought. If

it is in the nature of a no-confidence

motion, this has to be treated in that

manner, (Interruptions).

MR. SPEAKER: Why don’t you
hear him? He was patiently listening
to you.

SHRI K. RAGHU RAMAIAH: As
regards maitter under—184, there are
a number of matters pending under
184 which have to be admitted. And
Government will consider all of them
in due course.

SHRI JYOTIRMOY BOSU: Sir, 1
want to make a submission.

MR. SPEAKER: Mr. Bosu, kindly
sit down. Let him finish.

SHRI K RAGHU RAMAIAH: My
friend mentions to me about backward
areas. That is also coming up in the
Business Advisory Coummittee. This
will also be one of the things which
we shall examine,

SHRI JYOTIRMOY BOSU: There
was my motion. In the Business Ad-
visory Commiitee it was decided that
this will come up for discussion in
this session. Now, if the Government
wants (o shield thig corrupt Min-
ister...

MR SPEAKER: Tt will come up.
Why do you bother so much about it?

SHRI H N. MUKERJEE: 1 am
begging your direction on the ground
of propriely. I am not intercsted in
Shri L. N. Mishra or anybody else. If
1 were in Government, I would like
to have this its first priority among
other things. I want you as the
Speaker of the House of the People, to
tell me one thing. This Minister only
tries to play with his words. I know
that to that extent, this is not a no-
confidence motion which Mr. Bosu
gave notice of, But, it is in the nature
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of ai least Mr. Bosu's having lost con-
fidence in the Minister concerned and
he is asking the House to share that
feeling. This is in the nature of a no-
confidence motion. Thig should be
looked upon almost on par with a
no-confidence motion and that ig en-
titled to priority. Government should
think over this matter. You are here
representing Parliament and through
you I want your views in this matter.
I may be right or wrong but this is
no-confidence against a member of
tne Council of Ministers. And if he is
singled out for an attack, is he nol
entitled to the protection of the House
for a defence against such a criticism
that has been made here?

PROF. MADHU DANDAVATE: In
fact, he ought to have come forward.

ot wew fagrdt ol : ;e S,
mgawrwfer 52 fr o amiyaz
U L AFA FFT IADT FH FLL |
g WYY 31 IFAT AT ATT qTT |ATH
IZ@AT ATAM AT qE WIHAT qEHAT
@m AT AAT AFrRT FY gIAT gL A
FAXH AT (TWANA) TIX T
wx ¢ g qrine ¥ swmr W

..... (woaww)

st vy fawmad . g7 WA T gAE
wq? 1O &

st wew fagrd woddt : war
wgzq %1 wgar iy av fx g foge
X ¥5q FA & for dav @, w
W & F1C § W1 A gegdar fon
AT R T

ot wfr s (afeon feer) -
g aafaw efoer w1 ag agmr
aarar guT & 1 (swEwT )

weaW W W19 FIT IATI-IT
LA i
1995, LS8,
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SHRI SEZHIYAN: Sir, in this
case Shri Mukerjee has raised a very
basic pomnt. It involves a printed
published report on which this House
did not get the opportunity to dis-
cuss. In fairness to the Minister he
snould come forward and have it
discussed and get it settled once for
all. It should not be left to the Gov-
ernment but it ghould be the concern
of the House,

SHRI K. RAGHU RAMAIAH: 1
have already expressed my views on
this motion. There are two ways of
looking at it—either it 1s a no-confi-
dence motion or 1t is not so. If it
is not a no-confidence motion then
there are so many other motions for
which we have to find time. To you
some are important whereas som®e
other may be more important to us, It
is a question of finding out what is the
most imporiant, It 1s a matter of
opinion. .

st raarq feag (gifearge)
oL §IEE, 399 SARI R T
A7 9Z g 21 15 TACATH AT§ a8
G EX § IBEFET qIFT 7T @T F
fag nr § 1 ag 399 <amer gl §
afFq gagn &1 F1§ @ 9E @
z, fafmet &1 & am @ &
(srem)

SHRL SHYAMNANDAN MISHRA:
Sir, the point raised by the hon'ble
Member Prof. Mukerjee is indeed of
more than technical significance and
the hon. Minister for Parliamentary
Affairs has replied to il in a cavalier
fashion. The point ig whether it, is
a no-confidence motion or in the
nature of a no-confidence motion, I
would say it is more than a no-confi-
dence motion in the sense that it states
that an hon'ble Member should be
removed from the membership of the
House. Without prejudice to the
issue that has been raised by the
hon. Member, Shri Jyotirmoy Bosu,
I would gay that this is a matter which
concerns the entire House because &
hon, Member of the House is sought
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[Shri Shyamnandan Mishra.]

to be removed by the motion. Sir,
You come into the picture more than
the Government, There seemg to
be some kind of a vested interest in
the ruling party to keep the hon.
Minister under the sword of Damo-
cles'. The Minister has been under-
going pain and agony for the last 2
years and we would like that this
vested interest in the ruling party
should be ended once for all, 1If
nothing sticks the hon'ble Minister
why does not the hon'ble Prime Minis-
ter come before the House and say
s0? Let them come forward and
clear the hon'ble Minister.

ot aq fomd : s wEiew, frow
190 % 9e, 7 | 9T TGTFITVT R |
oWt 592 F1F At ¥ w70 7 ang w7
AT ) AL FROZ AT wweRe fam
*Y w4t a9t af) 7§ 91, T T
97, IFY WY /g 7§ & 9T T uTHAT
QF WA § 931 gRT A% forg AWy
aff & | ®F 190 T4
“The Speaker may, after consi-
dering the state of business in the
House and in consultation with the
Leader of the House, allot a day or

days or part of a day for the dis-
cussion of any such motion.”

any such motion’ means admitted

motion.

w19y AIAYG sifAga ag ¥ gEATH
gufaz ey & ot qafew & miéd 2%
WO g | Q¥ B F weardd & gafo
groar ) A faodm ot w8t ar,
e ¥ sfaeafor faorim 9 gam
wies) freet § 9ad a7 Fiedzgaa
seizde famr 78y 9v | w7 39k fad
awa AW ¢ & uiq faw 190 ¥ Aea
o ofewrdi w1 gaany w2 v
T &Y g & qeng w0 §, qww
waww ag 1 fr vam g B D
qraT § 1 smew fafireed aptfae ow
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g aat B§ Ao o o W
ZE Y g7 awiva 50 ¥ iy dare
a4y § 1 w9 avd wfawrd W @
FE §H TeA™y ®) W gag & ford
fad

SHRI JYOTIRMOY BOSU: Sir, 1
am on & point of order.

MR. SPEAKER:
ing,

I am not allow-

Now, I have bven listening to the
arguments from both sides. As you
are very well aware when such
motions are brought under Rule 193
or Rule 184, the practice we have
been following is to put them before
the Business Advisory Committee and
I go by the advice of the Business Ad.
visory Committee. You said that
under Rule 180, the Speaker may de-
cide in consultation with the Leader
of the House.

SHRI MADHU LIMAYE: In ex-
ceptional cases,
MR. SPEAKER: Now, the views

from that side and your side, are all
put before the Business Advisory
Commuttce. 1 have yet to see an
occasion when the Speaker himself
accept; any motion uynder Rule 184
directly for discussion in the House.
They are all put before the Business
Advisory Committee,

ot 7q fomd : AT Ao A A
waY A7 37 gq4™ way & fawrE qr
ag 7 fese Gean oy %7 & amay
g WTAT | ¥ WIT F1AVAIES 2 TG o

MR, SPEAKER: There is no ques-
tion of any precedent. 1 have yet to
see, 1 will see, what were the cir-
cumstances in that case. If you give
me power, then, there is no need for
putting all these motions before the
Business Advisory Committee, I will
decide one way or other, When we
have accepted this prineiple that
the Business Advisory Committec
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will be consulted on all subjects,
then we should follow that.
Tomorrow, if Government comes and
says that a particular item should be
taken up and you say you don't want
it, what will be the position? The
Speaker will be put in a very awk-
ward position. We have set some
precedent. You consider it yourself
and let me know. We will call a
meeting of the Business Advisory
Committee.

SHRI JYOTIRMOY BOSU: We can
meet tomorrow,

ot 7y fama  adrATIA #1fan,
ITET At {IA WY AFTIT QY AL |

ot wre fagrd woddt @ AHATY
w1 ALY

o wy ol o v TATET

MR, SPEAKER:
short a hotice,

Tomorrow is too

I think the po ition is a little pecu-
har. The rules are also there. It
docs not come purely within the dis-
cretion of the Speaker. It is men-
tioned there ‘in consultation with the
Leader of the House'. It comes tn
the same thing. We meet, have an
exchange of views and adjustments
and then decide.

Do you accept this position or not?

SOME HON. MEMBERS: Ye-

SHRI JYOTIRMOY BOSU: 1 am
ia:m a point of arder. I do not accept
t.

MR. SPEAKER:
yours.

I do not accept

SHRI JYOTIRMOY BOSU. Sitting
in the Chair, can you afford to suy
that?

MR. SPEAKER: I do not accept
what he says. Now, Mr. Kureel Noth-
ing else is coming on record. Unless
8 Member is called, nothing he says
will come on record.

Appointment of BHADRA 8, 1898 (SAKA)

Appuintment of
Member to J. C.

1 am not calling any other Mem-
ber. ] have called Mr. Kureel

{+1]

Mr. Banerjee should not go on in-
terrupting the proceedings in  this
manner, 1 do not approve of it, Let
him please sit down TNoOw.

13.36 hrs,

PUBLIC FINANCIAL INSTITUTIONS
LAWS (AMENDMENT) BILL

AppOINTMENT OF MEMBER To JOINT
COMMITTEE

SHRI B N. KUREEL (Ramsanchi-
ghat): I beg to move:

«That this House do appomnt Shri
K M Madhukar to the Joint
Commitiee on the Bill further to
umend the Industrial Development
Bank of India Act. 1964, the Reserve
Bank of India Act, 1934. the Indus-
{rinl Finance Corporation Act, 1948,
#)e State Fmancial  Corporations
Act, 1951, the Life Insurance
Corporation Act, 1956 and the Unit
Trust of India Act, 1963 in the
vpcancy caused by the resignation
nt Shrimat: Roza Vidyadhar Desh-
pande ™.

MR SPEAKER- The question is:

“That tlus Tlouse do appoint Shri
K M. Madhukar to the Jomnt Com-
mittee on the Bill further to amend
the Industrial Development Bank of
India Act. 1964, the Reserve Bank
of India Act, 1934, the Industrial
Finance Corporation Act, 1948, the
State Financial Corporations Act,
1951, the Life Insurance Corporation
Act, 1956 and the Unit Trust of
India Act, 1963 5 the vacancy caus-
ed by the resignation of Shrimati
Roza Vidyadhar Deshpande.”.

The motion was adopted
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13.37 hrs.

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF INDIAN IRON AND
STEEL COMPANY (TAKING OVER
OF MANAGEMENT) AMENDMENT
ORDINANCE AND

INDIAN IRON AND STEEL COM-

PANY (TAKING OVER OF
MANAGEMENT) AMENDMENT
BILL—contd.

MR. SPEAKER: The House will now
take up further discussion of the fol-
lowig resolution moved by Shr1 Madhu
Limaye on the 29th August, 1974
namely:—

“This House disapproves of the
Indian Iron and Steel Company
(Taking over of Management)
Amendment Ordmance, 1974 (Ordi-
nance No 4 of 1974) promulgated by
the President on the 28th June, 1974.

and also further consideration of the
following motion moved by Shri K, D
Malaviya om the 20th August, 1974,
namely:—

“That the Bill to amend the Indian
Iron and Stee] Company (Taking
Over of Management) Act, 1972, &as
passeg by Rajya Sabha, be taken
into consideration”.

Shri Bhogendra Jha who was on
his legs may now continue his speech.

st wWhex \y (FTRTY) Wemd
w1, § fa% &7 770 91 w3 Wigo
cAe ®1o T ATH FAM R WX ¥
fa wrr AT qr A% W e T
5 A % ® fz vArTe B ¥ agd
=t Feart Tt BiAY 1 o Fra WTITT W
M ¥ FAma w Al & MY, 90 §
fa 37 & waryar 39 A ™ A wAA
A ot o Tt & g I 6t
ad grom ¥ g frm o % ot @7
AT AFATI FTHHAT F7 /1 FFRA
Wt 97 vg7 & oA AT uAe AyAE
qT YT FHT ST qAT 7 vE 97 R oo
fa¥ade 3 76T 1 oY (% 97T gwgwr
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ag» gzvar o A fagre § guwa &,

AR TET &% ¢ 9AT & 4§ T st
& & s Y fagra wir oY T Y 34T frafa

¥ Ay g a8 & 5 ag aga f ferm

& qra 2 fé  AEAATEF Lo WTEe

Ho Fle T 947 ¥ ae wg qdf

agg frd 9w % g T omow

=1 A &3 ¥ Frg AT wa ¥ far o @

21 umgeoFAar g7 an &1 & fr

T I\ w57 foa wa

fum & VIt YT IAEA AT BTH

arq FFaRr &1 A0 9T wifAd
T wgra 7 far afr T osnan
FT 47T AFEIT T )

13.39 hrs.

{Mgr, Depury SreAker in the Chair)

oA wan |, - watem, & oy
orz FT serm {4 A oAy 3,
izt 7 # o Fram g fow  oavfas
Fazap oarr g o T ogw 2 WY
IA ¥ <A AT N FA7 UETOIEA AFI7
T 21 & 3t PEr 3w oW Tefree
3qr A# ¥7 (2 Ar |9 39 T 99w
1 ATEIT NGY Y ¥ T Ay W AAY
Athy 79 FT FINF I

i praafn & oy aA W AT
HF q1T ¥ irgmﬁnnﬂ L1l Ui i)
v ©qTA % 1 o A7 Wy qrg 7 faar
me 7% & wafx g€ AfFT ot 9% 9
¥ gy TT AAE AT ¥ WSH
ar1 &Y graasT wE & fF A ga
aré ¥ feq qerrm fray mar @, WA
st 1 Wt wfafafesr ® 1 faw
At ¥ TH G AOT FIT B AT FT
TSt AAd 0 &7 Azt &, A I &
waey & fer oY A1 axar, I § sfivey
3 wfftfer B RNE AR 3 7,
ar ag &% ¥ Am 1 gafag § wA
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St & wrg wEw f6 A A @A W
0§ afewy w1 wfafafaer iar wfga
W qara & wfed ¥ 37 81 Fagr o

¥ 'gq ATWE F ATY WIAT AT A7
AT FIAT A0EAT 3 FF 3907 wadk g
# AN wo G4z a g T, afa
IAFT ERA AT ZT A7Ar AAfE
/X afami 31 wgm sasy # Ay
anrfgm s 77l T A 9IR wfead §
a1 & g gEuE & wAET @ oA
fo &1 e o @l # g ad
¢ "I 51 f5T w7 IeOTEA § FTeT T
&, 37 T g AT T2 g ° AN griwosd
g 7 fas = favarg afeny  da2v
H 3 o A sem4A AT 7o fgvam
I ¥

& g7a1 {1 73 T TR FAr 4
WM 3Iq F TEVIETT FTI I HIT
70 330l {7 AMAET 30 qRgm gEy
AT gy #FF g

ot tw gy qigmiviAazarg)
I WY T /T W T T
gt qar g o ArAdrT Ao ¥ gedn §
A7 g F 3ErrineT v e A1 fufe
A Fyoar &, 79 7 € amr AT
g o7 far vz Frar 2 ¥ k-]
etz W1 fewt g @ i faTaa €
femr & dAraa=® #13  wHaT )

arAdy S TIT K A gD AR
¥ oy § Wi 3T afes Y w3
¥ frard @ ft =&t 3@ ¥
& 1w 3 % g A g fE F v
T { aufizs 7T & 05 §¥ 7 O war
#ife afes AseT ¥ qe Atz A
T o 3w ¥ 14 @ e gEEDw
'@t oF &7 9 dmy gl &
ATy g Gt qig 99 & fom mw gerferaa
38 &N, faw § o g39 ar maraY

Steel etc. Amdr. Bill

£ 1 7 F wF wwt AN A g
T qT AT B AT FET ART R OHR TEY
AT AT AA PN G, AT A G WK
TqrET § arrr A 92 o S
g A wdy E0E v g g fomey
afeor ag g & i Seme A fom
g ¥ T ifaw e ¥ fao
gurq aoearfaca #, ®ORTT AW W
faator wvar amAY 2, ua fairg fagr=
F1 H17 AURT A, EAr , v 99 &
e W oarar 92T 2

# moe £ B e o R ogEm
digd # oFEA WO wgE uw o,
3% wfaEET Ay e 3 gmo9w &
7 o qrizfrom gawrz w1 far
AN Hiv IAET AE oA w0 Afwe
fr gury ¥ afr=m, fam 71 afer A
wrea Efers w21 TR, T gt F Ay
¢ afana ¥ FOIFAN F 37 afma &
qPTE {43 §ARATE 77 afa 5
T1E var gva qE 19 (98 § T0Im a5
Afi agF ) gafar 7% difarma w7
Ifed T zq oF TAr i sig AT §
A1 A wrm fRa w oaisTe i
aEy § @ g1 s 9z s gmrO
rarms mferr orafes Fglag
FT 44 37§ AT TR FIEHITAT ATE
SFATEAT ¥ g4 T @ . OWE w
w2 &1 A e i g fom &
¥ 1 fagfor 71 & WY T #7 Aqma
agrT & o7 for & domd A &
F747 2, FAET EF 9T w7 1| 7 Afew
Ay ¥ 4 fr A @, @z &,
froreft 2 qravaar £, 4z g6 faAramar &
qrog &1, @ gava AT afe sty

qredm A1 T afAaw W aga
=t avz # A , 39 A Ay
) WAy ¥ i 9w € aafas s &
WA § WY ST A A i & anfr |y
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o dt> wrfe At farrwiv & IW &7
areErg W@ faerd Fwo R, goq F wT
o= a7 A WA 1 3 IR oes alg
Fgawd &, A ofr 57 2 33
affmar  wraw ¥ 37 %A 1 £
o ZgaTT F1 FY 37w (a7 10, MR
gAY Sy AT AvE HF MAT F B
&g 7 F= giawdr Tr @gaw 7 w7 W
AT T TF AT T FT G JENA
fpqr armar 1 w=d afrmr f73 50
gad a1 4z ¥ fw =9 & amw
FagagzwatFmiares A
20 T ¥ onafme e fufery
farfae & (5 fomre v armrs 5 oy
gRTENIE ST WA FERAEATE, A
1% wrFz g1 § W A7 5% gAT 2
gt & sz g Ir foaa A 7
afqza ¢ 37 "7 ¥ grzanT A1 feedr-
ST FX THTTZ AT 19 AT FAT?
g7 7T W T9 1 G AAAGAAT A
Fa® 98 g Tfao o ma &1 A Fr
off of Qoafre adft 258, 77 Fr i g Y
i SreFme ar i v faArl T Ay e 2y
TR ¥ ag uFr fosfang ot 3
At 3§ T2 ANG T F4F7 o) faar
At famar § 5t (et 71 Baaaradr 2
fom T Am 50 MRUZ ZATL I A A7
A acmr fram s arr gy
T AVE A HeArE wAT A wea d#
3R FOME fr arda T amr m
?aA Z¢ AGT ¥ HEIM T AR
#7 agmi )
MR, DEPUTY-SPEAKER:
you have read the Bill
oft T oy T A A amT
A7 AT FT ZE-AAT FT OFEAF AT
2. %A ¥ 2 firr sy 3o A% NYE oy
#Fr ¥ urq A 7T AT OEE T A E,
A AfrcES R w ¥ e i iy

1 hope
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TP AT YA § I¥ 9y g
fear)

e e, fegaginr, aref-
fato= gt Jeargy ¥ qraed ¥ g A
szt A FA s Y

ot wreo WMo ¥F (AT ) WA
Arg 3T x4 NZR4T, I A TITU AIETA
Q2 A aegAr fa mran @ A qra w5
QWINT FQT & fng, T 1 97 3 A
ST MG T 9Y AT G AT FATH
(3) & faw gor @

“Provided that if the Central Gov-
ermment 15 of opinigp that it 15 ex-
pedient m the public interest that
the management of the undertaking
of the company should continue to
vest ) the Central Government
after the expiry of the period of five
years aforesaid, i1t may, from time to
time, 1ssue directions for such con-
tmuance for such further period not
exceeding two yeats at a time, as
may be specified in the directions,
so, howevere, that the total period
of such continuance, including the

period of five years aforesaid, shall
not exceed te, years”

7T O F7AT 2 66 91T T AT A1
T AL AgA § A TR TEATEm
g & a1 fHv 39 Ko F1 999 &Ar
TEx 1 I foA T TR §F 377 OAv
a5 241 & 7 o eqavr aofugm
qF FTAT AP 3 ) WA QA § AR
Tl 5 Za1 02/ 2 | afz far P, At e
EFIT 4T FTH W FHATG & AT N T3
T I AT 2 fF qmEarr AT W
FTX T (T £47T EAT | AT AT I AE
#faes &1 @ A W & avg Gfgew
T FIT 3T | A7 qF 7 FAAa ¥ oy
FTU 79X T7 I AT 2, 4% SN &)
Ay | aradrg wdr I & FwEAT T
g f 3991 w3 & w77 Fowr anfpg
TAERIA W fr T TEer Osiaw
31T WTE & 41 T | WA KW WD
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41X Y19 SHAPT FIGH FCAT A7T § Al
ag a1 erfoaa g M 2w ey A

F T ATTE T4 OVF BT FIU0 |

damg 4o(n Fur et fr
oF {g7ET ST AT T N 24 Y
siYr axg & sarar deaw A ST wA
"UA F 38 98 7rn 3 s mvd v A
wrag F1 @l 3, 9 A Az AT AEY
ar e W § ¥ Agn) e ame 730
8 aria A I dA AT T
&Y AT A% THTHE grime grz 640
77 3gF oferraa §  dfen g AR ¥
forn it 33T mAv e (aya a8 oA o
rafaers Ao Frar 2 | FRrmm w7 ¢ 07
F1 273 WEA7 AV EA T4FT T AT HIT
qfagr: #I0 | TAFT G449 2 7T 49
RIATF70 (AR 97 T ygroay 2rq2rzq
0 2 w17 77 F a3 w0 @ gram
AT fEv ag 4 Arw Agr #
fF dgv 97 o1 g7 AT g o7 W
agar zar am & fe @ g 7o
A ¥ IAET AqTAT qioF a7 fgqr ArAv
& | s mrafaar & o w7 T
wTEATr £l WT TAT @ L F Qe
i fam 5 go dr ad # ) ¥ 51T a”
ggfamraar g fv w17 & =g
oY ¢3@ A AXTE $AXT a1 ZT TATT
o9 A7 T A

wvr ATy ¥ 31 § fr 9te wre dxaaz
4 4T Fg1 Nz 77 TR0 B T
BT TN | UF AT 4% gAY TH 9N
A8 & 1 feadt geET ¥ arr @Y I8
a1 4§ § 1 7P Wt §9 W ThRfae adr
g 1 qar 7 frwy w7IrTA fawmr A7 a7
9w ¥ | g aTg A 7 A @ w1
Famy Ay g fad &

feedrmaa sy Aa T § a@
W agr = ar & e arfedt ¥
LA <Y FOAW ¥ OF AR Jof 4T
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Ia% 397 § gamar oy fr gay arfeed
1 773 Frar 2 uY fra i 7 dar fam
oY 41 4 7 391 a1 fow &7 Frgv Aroaw
AT TAETSET 7 F T O A
AT TgH GHT FHT RATAT AT 1 3T HE
T AW ATA ¥ ale TAT AT < | 441
TYITAT &1 9T AT T4 ATA; AF AT A7
§2 7 qod qrE vy grey ?

Ftorst o AT I mram P G
a7 q3y 70 3177 ¥ alry & gen
FTAR 197 ATy AW w03
F1 2 717 T2 77 fand § woeg
rdr Fr A4 fmamm e s g
Ty T AMI T 7 AT FaT 47 51w
ar f¥ 77 31 ¥ rna a7 bem o
¥ ifre arae oAt wmA S8 o)
wra @@ et fr ofafms o gy
1 24 W7 @A 3 Fnan

oA 7 A AF g 2 fF 7a F
FF AT AT gM A A 7 A7 7 wRT
:hwm?rm?mwuﬂ*mhwé
®F T AT (3 TUT ¥ Ur 97 sadez
¥ 30y ¥ A/ az a1 s
rfen fr Zam Trr g sgr ¥ aw A
WRI ¥ AZNAT Tl 07 290 7 997
TR TT AT M TN FAAT ArfAT
AT OF WiZ T g7 ¥ 4Y ) 37 4z
FYTHITTL T FY I AT A7 ATGE AT
Far afem

TAR AT F Fa3 oY 5a7 2, A9
¥ T 8 3 o wEer veR
¥ fa Bt 330 vz el 3fe g
+&A & AT T AN AR ag
%771 &t fady carer st ompedt ) Ay
a5 fafazzr wa o & qv qrown
UF FAT  fee—

MR DEPUTY-SPEAKER: Mr, Bade,

thege are much larger questions You
are gomg much beyong the scope of
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the Bill, going into the setting up of
minj steel plants, scrap iron, policy of
Steel administration gng all that. This
is only asking whether you agree or
not to extend the time of the takcover
of the management of IISCO.

SHRI R. V. BADE: The Secretary
says one policy and the Minister says
another policy.

MR. DEPUTY-SPEAKER: Asg far
as I am concerncd, what the Minister
says counts. I do not take into con-
sideration what the Secreiary says to
the Minister.

SHRI R. V. BADE: Whether the
Secretary rules or thie Mimster rules,
I do not know. I do mot oppose thc
Bill. But if you want to nationalise 1t,
you nationalise it just now.

MR. 'DEPUTY-SPEAKER: That is
a very valig question that you put
right at the beginning.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Mr. Deputy-
Speaker, Sir, I will not take much
time. I have only a few points to

make.

Out of four blast furnaces there,
three blast furnaces as also coke ovens
are in various degrees of disrepair.
The materia] handling requires to be
much desired. The blue-printg of the
designs of the plant are, I understand,
missing. So, the success of our Minis-
ter will be measured by to what ex-
tent he can increase the capacity uti-

lisation in the coming months. Pro-
duction has to increase. IISCO had &
very high capacity utilisation. But,

unfortunately, it has gone down dur-
ing the last 30 or 36 months.

The question of labour participation
in the management does not end by
merely putting one labour represen-
tative in the Board of Management.
Tt has to go down to the shop level,
to the formation of works commitiees
If the workers' initiative and sugges-
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tions are taken into consideration, I
am quite confident that things wil}
improve for the better.

A question was raiseq by the hon.
Member from the Opposition about
the sale by auction of scrap materials.
The difficulty has been that when the
auctiop, is on, a ring of auction pur-
chasers gets rapidly formed and there
have been cases where the priceg are
unduly depressed and the Company
makes 5 loss or, ip some case, the
prices soar up so high that the
purchasers do not take delivery.
So, the best way out of the situation
would be negotiateg sale by tenders,
in small lots but it should be by ten-
der. That is how the vicious ring can
be bruken and the plant can make
profits.

14 60 hrs,

Another point was made about do-
ing away with the contract labour, I
yield to none in this House as regards
the elimination of contracy labour.
30 years ago, I had to pauy for this
1ssuc by facing an attempt at murder
at the hands of contractors, by having
two fractured fingres and all that.
But, in the eircumstances, if you want
to do away with contract labour, you
will be faced immediately with the
1ssue of having to absorb 13,000 to
14,000 workers who are working under
the contractors in the plant and in
the captive collieries In the context
of the present situation. I should
think that, for a year on 18 months,
this system should be allowed to
continue, angq the main strategy should
be to make the wlant increase its
production. That is the crux of the
matter. For that, a large amount of
autonomy and discretion has to be
givep to the local management, Al-
ready SAIL has become a leviathon
and centralisation will not make
for imtiative at the local level. It is
only initiative at the local level which
can turn the corner, which cap turn
the situation for the better, ip the
Indian Iron & Steel Company.
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PROF. MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,
the scope of this Bill is a restricted
one, dealing with only the aspect of
take-over of the management. There-
fore, I will restriet 'my observations
only to those aspects which are re-
lated to the Bill,

At the very outset, my major cri-
ticism of the Bill woulg be that the
entire approach of the Government in
the aspect of take-over has beep a fire-
brigade approach, a halting approach,
a piecemeal approach. In the State-
'ment of Objects and Reasons of the
Bill it hag been stated that, on 1l4th
July, 1972, imtially, the management
was taken over only for a period of
two years. Now they have felt it
necessary to extend the period by
three years In fact, when they adopt-
ed the original Bill, it should have
been clear to them, taking into ac-
count the complexities of the prob-
lem of management, that it was not
possible, even with the best of inten-
tions, 1o restructure the enire manage-
ment in the course of two years. Our
hon. Minister is well versed with the
problems relating to management of
steel industry, and even with the
experience of other plants in  this
sector, it should have been extremely
clear that, eve, if we were not to
take up the problem of complete
nationalisation but only the restricled
problesn of taking over of manage-
ment for re-structuring, even that res-
tricted task could not be fulfilled in
the course of two years. When they
found that something was wrong,
without any farsightendness, they jum-
ped intp the situation and there again
they did not show the farsightendness,
thye did not realise that, for restruc-
turing the entire management, two
years would not be adequate. There-
{fore, they have a Bill, a partial Bill,
only the period fixed is three years.
Again they have realised that it can-
not be done. Therefore a new Bill has
come up. I, therefore, warn the Gov-
ernment that afler the completion of
three years—of course, they have put
8 little elbow room and they can
exteng beyong that—unless they are
1985 LS9
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able to deal with the basic problems,
even with the type of new manage-
ment they are envisaging in this Bill
they will not be able to tackle the
administrative problems of the steel
industry,

Here, they have suggested that they
would hke to restructive the entire
management. Restructuring the
management basically means making
the Board of Management more effec-
tive in terms of two or three important
aspeets, The first is improving the
profitability of the steel industry
Then, improving its administrative
efficiency and also ensuring that the
Interests of the consumerg ang labour
are safeguarded by the restructured
management which they are undertak-
ing under the new Bill.

There are certai, aspects of mana-
gement which cannot be the subject
'matter of this Bill. I am quite aware
of that. In fact, on some other oc-
casion, when I was dealing with the
discussion on the Company Law
Amendment Bill, 1 pointed out to you
that whep certain aspects of the
principal Act were not touched at all,
then it will be very difficult to sug-
gest something which goes beyond
the principal Act Here again, the
same difficulty arises. No doubt, it
has suggested a certain structure of
management, that there shall be 2
Board of management consisting of a
Chairmap and not less than 4 and
not more than 14 members. I expect
that the Minister, while replying to
the debate, will make his opinion
quite clear that i, selecting the
members for the Board of Ma-
nagement, due regard will be
shown for the interests of the labour,
the interests of the consumers and the
interests of expertise for building up
a better administrative structure for
the entire steel plant. If that ex-
planation is forthcoming, at least to
some extent, ] will be satisfied. And
knowing the hon Minister well, T am
sure he is quite conscious of these
administrative tasks before the mana-
gement and if they are attended to,
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then probably even within the frame-
work of this Bill, this restrictegq basic
task can be achieved.

There is one more aspect which is
related to the Bill ang g brief mention
of it is very necessary. The Administ-
rative Reforms Commission has gone
into the problems of management in
depth. They have gone into the
nroblem of the personnel policy and
they had suggested that no  matter
whatever be the structure of the Board
of Management, if an adequate per-
sonne] policy, if a sound personnel
nolicy is not built up, in that case,
with the best of intentions and with
the best structure of the Boarg of
Management, if you keep the person-
nel policy as it is, even the entire
restructuring the Board of Manage-
ment is likely to produce results which
will not be commensurate with the
objectives with which the revision and
restructuring of the Board of Manage-
ment is being brought about. There-
fore, I would like to suggest that
while restructuring the entire Board
of Management—the minimum and the
maximum number is also fixed—I
think due regard will be paid to hav-
ing a proper personnel policy. Un-
fortunately, an opinion is being built
Wp in the public sector industry in
this country and it is taken for grant-
ed, that the public corporantions are
to be manned by certain officers. It
Is taken for granted that the IAS ser-
vice probably provides the best svail-
able personnel. I have nothing against
the IAS. 1 have nothing aganst the
ICS officers. I would say that an 1AS
officer may be the mos. intelligent offl-
cer, After all, building up an indus-
try like the steel indusiry, is basically
a problem of experiise and dealing
with tae business aspects. Therefore,
onjy because an IAS officer is an
intelligent officer, you cannot take it
for granted that he wiil be able to
deal with the administrative problems
and that he will be having the busi-
neig acumen for ihe running of an
fndustry. Therefore, it is necessary
that we do not rely merely on the
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outdated frame of the IAS oMcers
and we try to put premium op the
expertise knowledge ang competence
to run the indusiry ip an efficient
manner. Keeping these norms in view
if the reconstitution of the Board of
management is made it will be
possible for hon. Minister to tackle
the problem on proper footing.

There is one thing which I would
mention which although not directly
related would affect what is happen-
ing .n the management of the industry.
This is regarding the distribution prob-
lem about which references have been
made many times and this is not
withi the purview of this Bill. It is
related in this way that with the best
»f management, if even productivity
is improved and so on, but if the dis-
tributionship or distribution machinery
is not properly manned, it will not be
nos=.hle to achieve the desired results.
Tust taking an illustration, in a State
like Maharashtra, in Bombay, forty
rer cent of the steel quota is sold in
hlack-market. The CBI wundertook
certain investigations, Big companies
like J K Company, Khira and Hyco
Stone were involved. Certain quotas
were cancelled. There is lot of mal-
practice which is taking place. This
aspect should be borne in mind and
rectified. If that is done. I think the
situation will improve a lot. I go not
think the restrictive approach of the
Bill wil] solve the problem. But it 1z
a step which js a welcome step. At
some stage you will find you will not
be satisfled with mere taking over
ihe management but you will have to
emberk upon nationalisation. T gnnot
take any doctrinaire gttitude saying,
sorialism is identified with nationalisa-
tion. I feel that if the commanding
heights nf economy are to be control-
led certain sectors of economy like
ster] have to be controlied in the
national interest and in those sectors
nationalisation will have to be achiev-
cd, 1f the stee]l industry gucceeds in
its endeavour to increase production
and if surpluses are generated that will
be ploughed back for further expan-
uion and all these things can be utilis-
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ed in the intetest of the community at
large and therefore even without tak-
ing any doctrinaire approach I do feel
that in vital sectors like the steel in-
dustry nationalisation of industry be-
comet 3 must. Therefore, tnough I
welcome, by and large, the Bili which
has been moved by the hon. Minister,
I would feel, the time will come when
he will have to go beyond the scope
of the Bill ang effect complete nation-
alisation of this branch of industry.
Thank you,

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): I
am thankful to hon. Members for
having made very constructive sug-
gestions and ‘my presumption ought to
be that there has been a general sup-
port, although conditional in certiain
aspects, with the Bill that is before the
House for its approval. Before com-
ing tu the various points which were
very relevantly or sometimes not
very irrelevantly raised, I would like
to give a brief background of the
situution in the Burnpur Steel plant
which is shown as IISCO. The Steel
works at Burnpur commenced produc-
tion in 1922.

It gtarted with an operating capacity
of 300 thousand tonneg till 1953 and
then after the plant successfully in-
creused its rated capacity to 500 thou-
sang tonnes and thereafter.

It produced a million tonnes of
ingots with the salable stee]l produc-
tion of the order of B800 thousand
tonnes. At that time the company had
a very good record; the machinery was
new and so it started well. Many cf
the evils that crept in later on were
not there at that time. But, then the
deterioration started taking Dlace
rather rapidly and, as against the rat-
ed capacity of one million tonnes, the
production which was very good in
1963-64 fell down to about 800 thou-
sand tonnes. The actua) production of
salable sent during April 1972 was
34,500 tonnes and it reached in June
an all time Jow record of 23,00 tonnes.

Thus, the House will see that there
wap & rapidly deterlorating corditicn
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of the plant and whey this Report was
made gvailable {0 the Government it
appeared to all of ug that this deterio-
ration was the direct result of ineffec-
tiveness that should have been there.
The attitude of the management too
was unresponsive to the grave'and
very urgent problems which peeded
aitention. A rehabilitation progrumme
was also very necessary at that time
because the plant was getting old a8 it
was almost about 45 years old. So,
the rehabilitation was needed. Capital
swas pot there. And nobody oothered
ahour investing money. Everybody at
that time wanted to make money out
cf it. Therefore, rehabilitation was
very gravely neglected.

Therefore, it was considered appro-
priate that the plant which was doing
very well only a few vears back should
not be allowed to deteriorate further.
Bectuse of the gll-time low record of
production in the month of June 1972
it was considered appropriate that the
manzgement of the company should
e taken over. The management of it
was taken over for a period of two
years. It was taken over on 14th July,
1972 by an Ordinance which wag later
on replaced by an enactment.

At that time, let me submit that the
object of the take-over was to give
better professional and broad-based
management which was not there.
There was no professional aspect in-
volved. The people were more inter-
ested in the gemeral aspect of setting
up of a plant and then making money
cut of it. Government had the inten-
tion of completely re-orienting the
s:ructure of the management to which
I shall come just now. The Govern-
ment had the social objectives before
them and then to make a programmed
investment, if I may use that word,
with a view to making this position
satisfoctory so that the social ends
and the economic ends which the
Government had may be fulfilled.
Some steps were therefore hurriedly
taken about which I need pot Eo into
in greater details. The Engineering
and Development Division of the
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the end of 1871. At that time perhaps
the scheme wag drawn up at an esti-
mated cost of about Rs. 21 croves.

The scheme was gpproved by the
then Board of Directors but later on
as Government took over by that time
the situation changed and after the
take-over of the management of the
Company, the scheme wag thuroughly
re-examined and revised. According
to the revised estimates prepared in
September, 1872 the cost was estimated
at Rs. 4590 crores with a foreign
exchange content of Rs, 404 crores. In
view of the sharp increase in ccst, the
scheme was remitted to g group of
technical experts as a result of wlich
a revised scheme with glight modifica-
tions at a cost of Rs. 43 crores was
approved. Upto the end of June, 1874
un expenditure of Rs. 16,88 crores had
bee;, incurred on the scheme and the
committed expenditure as on that
dote was Rs. 20.21 crores. The essen-
tial features of the Plant Rehabilita-
tion Scheme are: (a) Improvement of
raw material handling facilities parti-
cularly in relation to coal and iron
ore; (b) Emergency and hot repairs of
Nos. 7, 8 and 9 Coke Oven Batteries
&nd re-building of No. 7 battery which
was completely out of order, etc. etc.

1 may also mention there has been
some set-back in the actual imple-
mentation of the Plan Rehabulitation
Programme. It is expected that that
Steel Plant will now be able to reach
ils rated capacity by 1978-77 after the
comnpletion of the Plant Rehabilitation
Programme.

§ir, the cranes and the ground
chargers were in a bad state when we
took over. Much headway could not
be made in the beginning. This work
of improvement and rehabilitation of
cranes was awarded in Augus: 1873 to
Jessops, & public sector undertaking.
Onge get of cranes and ground chargers
have already been made available and
installed and the balance work is ex-
pected to be completed in agbout 13
months' time.
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Before I come to production and
distribution I would like to make one
or two points. The firat point was
raised by Mr. Limaye which was fol-
lowed by Mr. Chatterjee and just now
by Mr. Dandavate as to why do we
take piecemesl method of trying to
aunprove one of the basic industries in
the country like Steel Industry. I
might express my views about it. When
it was taken over in the year 1972—
if I may use the word—it was a penal
action. It was not a decision to nation-
alisc the industry from a policy angle
so much as it was considered the
situation has deteriorated to such a
dangerous level that the action was
a more of the nature of a panel action
than an ideological one.

oty fored < Bv7 307 A AT
&y ar famr &7

it ¥ Mo WWWR : I6 97 A
& mren g, drey av e @y

st wy fowd . aga WieT @ A,
oy wir Fxezdy i femr sar 24

SHRI SOMNATH CHATTERJEE: A
commitment was made by him that the
mtention was to return the manage-
ment of the company; not to the old
moragement. That commitment was
made. T do not know whether the
Minister is gware of it.

SHRI K. D. MALAVIYA: I do not
know. That commitment is not before
me. 1 will make sure, as to what the
commitment was. I am only giving
my considered view, from the Min-
istry's polnt of view.

PROF. MADHU DANDAVATE: I
would like to seek one clarification.
We would expect that after treating
these plants as sick plants and im-
proving their heulth in our govern-
ment hospitals at our cost, are you
going to give the “improved patients”
to the same private entrepreneurs’
We want a categorical reply on this.
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ot Fo o WAL : ATFTZ AT
AT ATAT AT AT TUTAT 33T
F A12 TMfaq ZA aﬁ 314 adr 2 afes
ng AR mmn ZM ¢ fRare aza oad
®IOATAT Z 1 H AR T /1T FqI9aT
gEAlT FEFT G0 AR TN -
F1U ZT, § MIAT § T[0T T A0
YIVEN F3T 3 afef smIr g A1 IqAar
BEAT FIR T A0T, ZAAT WA QAT
& AT AT AT WA FASqA AN
AR F AT AW ZH 3T ATL@IT T
fe7 aifos w7 7, fo & e ave7 7
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But, when i plant is brouzht to
sutisfactory level of efficiency and
when it goes into operation ip a =atis-
factory manner, looking into the social
objectives that we have befole us,—
what the socio-objectives ;e can
he locked at from an elastic point of
view or a pragmatic point of view or
a strictly philosophical point of view:
I do not want to intreduce those as-
pects—the fact is that when a society
hag laboured so hard and invesled so
much money in it and has brought this
up, to a satisfactory positicn, perso-
nally. I do not think there can cver
be a question of handing it over to
1hcse people who were found guiity
of destroying public property.

SHRI SOMNATH
Why should it be for two years
three years?

st Fo Fo WA : F AT FAT
stear fo /4 1972 7 31 w1 F fA
55 77 A T Y AT TA RCR A T30
41 Ag T FTF Bl TAAH A4 7

and
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SHRI SOMNATH CHATTERJEE:
Why do you switch over to Hindi?

SHRI K. D. MALAVIYA: I got
inspired by my friend Mr, MADHU
Limaye.

ME DEPUTY-SPEAKER: To mzke
the whole thing more philosophical o
ihal the Chair may not exactly catch
up wilh wihat ho says!

SHRI K. D. MALAVIYA: DBefore
the take-tver of the management of
11SCO, the scrap that was produced
there was  sold  through negouated
deals. which was very unsalisfaciory,
¢d which had so many loophoics.
This should not have been done. Bur,
afier the tuke-cver, a system of pub-
lie auction was introduced. In my
opinion, even he syvstem of wholesale
pulbillic auction, gometimes, ip such
mallers, ghould not be considercd
desivable and wioper. There aie few
pecple who bid in this guction. Some-
times. they conspire among themselves
und they quote, under-quote ip such
o manner that it becomes difficult for
u: 1o find out any other alternative,
Trerefore, Government then consi-
dored that there should be something
in between or a mixture of the things,
and felt that some hard and more
rigid rules should be made, but that
15 still to come.

Twce auctions with wide publicity on
an all-India level wcere held during
the 1nst one year and they felched a
higher price. and for that my hon
friernd Shri Somnath Chatterjee . .
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SHRI MADHU LIMAYE (Banka):
Higher than what?

SHRI K. D. MALAVIYA: For that,
my hon. friend Shri Somnath Chat-
ter,ee gave the whole credit tg Mr.
Ray. I do not wish to dispute it .. .

SHRI SOMNATH CHATTERJEE:
I did not say that; I only said that
during his management this was done,
and ] believe that the hon. Minister
himself hag admitted that in the other
place. .

SHRI MADHU LIMAYE: Highe:
than what?

PROF. MADHU DANDAVATE:
Higher thap the lower one!

SHRI K. D. MALAVIYA. Yes,
higher than the lower one. What
happened at that time was this.
During the last two years. ..

PROF. MADHU DANDAVATE: Let
him give a specific reply?

SHRI SOMNATH CHATTERJEE: |
do not minimise his contribution. I
am not saying that he must get all
the credit for whatever hus been ac-
hieved; I have never gaid that.

SHRI K. D. MALAVIYA: I am only
trying to submit gsome facty of the
situation that existed.

SHRI MADHU LIMAYE: Higher in
1elatio, to what? Let him be spe-
cific.

SHRI K. D. MALAVIYA: The price
of scrap went so high, as compared
to what 1t was two years back...

oft Wy fwed ¥y R g o frw
@ g g ?

SHRI K. D. MALAVIYA:. .. .that
the revenue out of the gale or auction
of the gecrap was naturally quite high,
as was indicated by my hon. friend
Shri Somnath Chatterjee,
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PROF. MADHU DANDAVATE: Sir,
please protect us on one point. He
»ays that it was higher than what it
was {wo years back. At that time,
waos there auction there? Let him
reply to that,

SHRI MADHU LIMAYE: He must
investigate those deals.

SHRI K D. MALAVIYA: As against
negotiateq sale, I only uysed the werd
‘suction’. . .

Wagfemd g7 fiew w1 g
A @g win fw owdy 7

SHRI K. D. MALAVIYA:
wish to give in....

MR. DEPUTY-SPEAKER: 1 ghall
ellow a few questiong to be put by
the hon. Member at the end. Now,
let the hon. Minister go on. He has
the right.

SHRI K. D. MALAVIYA: In bet-
ween these two public quctions, the
1ISCO had sold some scrap to indi-
v:dua| parties at the negotiated prices
keeping the earlier auction prices as
buse. This system was also not des-
iable and it has been gtopped. It

I do not
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has also been decided that available
melling scrap will first be offered to
the public szector units. Now, what
we are doing s that we first give it
to the public gector units. And than
we are gelling the material to actual
users, not for trade; we are irying
to duscourage completely the practice
of people auctioning and taing it for
carrying on trade. The object is firat
to supply it to the public sector units
for their own use and then to gwve it
to actual users, , ..

SHRI SOMNATH CHATTERJEE:
At what rate? Who fixes the rate?

SHRI K. D. MALAVIYA: The rates
are to be decided by the actual per-
sons there, it is not for me here to
sit down and specify the rate.

SHRI SOMNATH CHATTERJEE:
On the basis of the market rate?

SHRI K. D. MALAVIYA: If it 18
better than the market price we shall
accept it

Another point which was made by
Shri Madhu Limaye and others was
this, Scrap used to lie all around the
steel plant campus at Burnpur which
provided opportunities {o undesirable
elements to go and take it There were
complaints of pilferages of the steel
item along with scrap which was
lifted by the buyers. There were many
kinds of things happening there. It
was a bad legacy, and there were
many undesirable elements and many
bad practices there, which had crept
into the whole plant, It tooks some
time ip our own pattern of soc-
jalist management and the manner
in which we are dealing with problem
of law and order, of restraining all
these undesirable things and so on; it
really took some time for Mr, Ray to
control the situation and to settle
things and bring the whole system
under control.

Now a scrap yard has been cstab-
lished and future pilferage will stop.
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Scrap will now not lie scattered here
and there. 1 personally went and saw
the arrangements. These things were
getting collected in the scrap yard
under construction. This stockyard
will help in seggregating the scrap
quahty-wise making it possible to
secure higher prices and also safe-
guarding against pilferages,

Coming to contract labour, my hen.
friend knows that under the earlier
management reeruitment was a spoil-
system, but there was not a very bad
practice that 50 per cent of the
vacancies created were reserved more
or less for the wards or children of
the existing employees. It did give an
emotional attachment to the plant....

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): A sense of belonging.

SHRI K. D. MALAVIYA: As my

hon, colleague says, 1t gave a sense of
belonging,

Then some serious complaints starteq
coming 1n and after the takeover the
recruitment system was rationalised.
It has also been decided that the new
recruitment will be effected in associa-
tion with the Employment Exchange.
A consultative system 15 now being
developed with a view to see that our
recruitment policy is on healthy and
proper lines,

PROF. MADHU DANDAVATE:
What will happen to contract labour?

SHRI K D MALAVIYA: We
are never in favour of it. But even
the Joint Negotiating Committee of
workers have conceded that in certain
spheres, the contract labour system
can be removed only gradually.
Whether it is stee] or coal, they have
acrepted that it should go as soon as
possible, The Governmeint agrees
with that vie w that it should go as
soon as possible,

SHRI MADHU LIMAYE: Have a
time-bound programme.
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SHRI K. D. MALAVIYA: But there
are certain specialised plants where we
have gol to close our eyes to certain
irregularities and mjustices because we
want to proceed ahead in order to
abolish it.

The House knows that immediately
this Bill came beforc the Rajya Sabha,
automatically the services of Mr. Ray
were terminated, because it ended
there and a new small nucleas beard
of management has been created
with Mr. Bhayya as Chairman. Mr.
Bhayya is not an IAS man, There is
no speciality of TAS men to occupy
the top positions in these bodies or
institutions everywhere. It is not
there. When we bring an efficient
officer from outside, whether fiom
Tatas or others, then objections are
raised We have hrought cne of the
most efficient officers and Shri Chat-
terjee, if 1 may be allowed to say so,
was not justified in attacking him in

the manner he did yesterday, 1 do
hold that after a little expeln-
ence, the concept of holding

companies may require marginal or
peripheral adjustment.

SHRI SOMNATH CHATTERJEE:
You allow sufficient time for the
Chairman of SAIL because he comes
from the Tata group. Therefore, he can
have whatever time he wants

SHRI K D, MALAVIYA: To attack
a person because he has come from
the Tatas is something 1 consider
highly undecsirable.

SHRI SOMNATH CHATTERJEE:
You have not fairly treated one who
was inducted into this company by the
late Steel Minister, who made some
sacrifices and knew that these two
years were allowed to him. You arc
allowing an unlimited time to the
other person who has come from the
Tota group to establish himelf

SHRI K. D. MALAVIYA: If he
wants to raise the question of Mr. Ray,
I have nothing to say and no com-
ments to offer except that he know in
what manner dog fights were going on
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between these so-talled experienced
people. My object was 4o stop this.
A man who had come down from timeés
immemorial  from 1ISCO was there
ind Mr. Ray was &lso there, We
decided that both of them remaining
there was not in the interest of the con-
cern. Therefore, was had naturally to
smonthen it So, a new set-up was
created. IISCO was taken over for a
further extended period, Under the
new  arrangement, Mr. Bhaya was
asked ang he reacily agreed to hecome
the part-time Chairman. We have
sti!l {o complete the list. Some cri-
ticism was made, as to why it should
be 14 1i all depends upon how many
people are required to complete the
hoard of management., We may
require only 7 and 9 people. So, far
8 pcople have been appointed, presi-
ded over by Mr Bhaya Mr. Gopes-
war 18 the trade union representative
there who was the flrst mun  to he
~elected Mr Gopeswar is very well
known in IISCO not only among the
INTUC but also CPI. HMS and Mnar-
xist orgamisation  Now they  are
funetionmg normally and the relations
we amicable They all individually
ond Jointly met me and sald, every-
thing is all nght.

MR DEPUTY-SPREAKER. We have
a well-established practiee noy to dis-
cusy indwvidual officers

SHRI K. D, MALAVIYA: Yesterday
so much, was said about it and inter-
umon nvalry is there. ‘Therefore, 1
thought 1 should clarify the 1ssue that
there 1 not much trouble about the
specific selection Lubour has been
given representation. There is a Char-
tered Accountant, Mr, Dastur ig there
ig the representative of that engiineer-
mg institution One of them is, of
vourse, an IAS officer, who represent.
our Ministry, Mr. Sidhu and Mr
Banerjee ig there, who is the Techni-
cal Director of SAIL, to look atier the
technical interests,

A sugpe-lion was made that all pro-
blems of sales, distribution and pro-
duction should be integrated st on¢
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point. It is not a very practical solu-
tion. The Ministry tinkes care of the
problems that are involved in produc-
tion and distribution. There has to be
a division of work. The distribution
has been organised and it is going to
be streamlined further. There is noth-
g wrong about it. They are aware
that there 1s a system of allocation of
steel. Mr. Dandavate said, about 40
per cent of the stte] wag selling in the
black market. 1 am not aware of
it, It is true that when steel is allo-
cated to specific authorities including
the State authorities, a part of it is
not traceable, It 15 our effort and it
will continue to be our effort to 1m-
prove the distribution system. Many
people have been arrested and sent
to jail. Our j)ob iy only to Pinpoint
the distiribution and some other
authorities take care of it. It Is our
constant desire to improve the distri-
bution system. There is the steel
priority committee. Iy is not entirely
controlled by the Steel Ministry. The
Secretaries of various economic Minis-
tries get together and allotl priorities
In this manner about 80 per ¢ent of
the steel goes to prionity sections hke
Defence, Public Sector industries and
also State Governments We have al-
ways emphasised with the State Gov-
ernments thal the stcel allocated for
a specfic job should go only for that
purpose. Sometimes it does not. So,
1 entirely agree with the sentiments
of the House and it will be our cons-
tant efforts to improve the distribu-
tion system because here and there we
do find omissions which ought not
to remaln.

I have already spoken about the
induction of technical elements into
our Secretariat. The hon. House is
already aware that so far as coal is
concerned, we have got a Secretary.
who ig not a burcaucrat. He is one of
the top-most engineers in the country
Similarly, we have got a Secretary in
Steel who has got the best experience
of business dealingg and distribution,
who can grasp the matter much more
quickly in a business like way than a
bureaucrat, Therefore, I am not giving
a good chit or a bad chit to any man.

19858 LE8--10
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All that T an saying is that we are
deviating from the old rut and we are
introducing a new system of injecting

new elements into the entire gystem
of functioning,

SHRI SOMNATH CHATTERJEE:
Why Dr, Bhattacharyya was removed
from Bokaro? Why this gudden
change?

SHRI K D. MALAVIYA: In such

matters some latitude has to be given
to the Minister.

MR. DEPUTY-SPEAKER: May 1
draw the attention of both the Minis~
ter and the Members that I think
we have widcned the scope of this
discussion to cover the entire gamut
of steel administration, It is interest-
ing to hear the Minister, But, then, we
pet into discussion of personnalities
why this officer has been removed,
whv that officer has not been re-
moved why this officer has been given
prefercnce over that officer, and we
get into all kinds of difficulties,

SHRI K D. MALAVIYA: Personal-
ly, I would not lhike to support or de=-
fend any individua] officer in the
Ministry. But yesterday a very strong
point was made by my hon. friend and
1 thought I should reply to that,

I feel that we should not be criti-
ased for making changes whenever
we consider them necessary in the in-
terest of the functioning of the Minis=
iry. If my hon. friend has any speci-
fic point to make, he can come to me
and make enquiries. I am always
available to him.

PROF. MADHU DANDAVATE:
“here ig no personnel policy.

SHRI K. D. MALAVIYA: It is very
nuch there. There ig a Personnel
Officer 1f there is any specific
scheme which the hon. Member can
produce, with regard to improving the
personnel policy, we will consjder it.
We have got a personnel policy. We
select people through a Selection Com-
mittec and then we give them train-
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ing. We do not just pick up a man
because g man likes him or another
man does not like him. That is not
so. Even giving e¢mployment to the
local people 1s very much before us.
Sometimes we do find that the local
people down below are neglected and
then we take gpecial care to see that
local people are employed. In fact.
we give them preferenee even when
we find that they are a Litle below
the mark

. !

There are one or two amendments
giwven notice of by Sarder Swaran
Singh Sokhi. I do not propose to
accept them because they are not
very relevant. For insiance he wants
to change from five to four years It
can be asked why not gix years,

MR pEPUTY-SPEAKER: He has
not even moved them

oft &o Wro wvenita : Wi A witvily
& Wy | ¥ga1 91, 9§ S fqm &
¥4 A% ¥ TS FEA 1T ATvEa AT g ) 8
[ritfe witediz & #18 @ dy &4

ofy v fomdr (are1)  womy Wy,
& & ooy Ww a7 waArd W g
W # WY SagEE g, Afaw 96 v
a3 frron g e g v ey
it & groy o o vE wE o T g
wrrarn AW 31w AN & I wirey ¥
ot ot froft T & g = e
aifer 37 & W § SHE $9 e
mavangy F@ famn & 1 Afea for o §
s a § e gATt SR W 9w O
oHT ENT |

T ¥ aeae ferew 71, A
wTFE WOIT 47 T €T X ST g1
W weew @ fr s8R da
T e mE war wifer
a1 f ox WAy wriew Toadd | §
v § fo g gfm et 4 s faw

Res, & Indian Iron & 228
Steel etc, Amdt, Bill

# gurea oY fear @ wrar & o @
7R F w9rt Ay fwan s oswew &0
Hfaw w18 Ragey wdww @ ¥ g
RAA @ g /T 7 )

ot %o W wrelm ¢ Fwww A
g

ofy o foreel . srforewrer ' s
=g WY wrRw 3 w6 ey
IR TTAE 1 W T AE FAE
w9 &1 dfa 7 faomls et & 0
ur {szw iy 1omies &7 2| R
o FTWTHT 39 Fr R A TAN A
¥T AT AT R )

NI A A TR F oA
FF 1 N g 91 ohe AW F
IALT TTAT G WO, G W
F mmT 97, R Wi wrEww §,
50—-60 A1, fwmr @ 1 ofY T Y
Tog 7w g ar W fef ey g
& & s ot e g welY W R
R aErn e ft aad § fe v
¥ i & qw agn @ o gEien
saray ot | wg wE wen & W W s
T areaE g d w Ffg 0w
T g Afew prosrrag @ fr
X wvay {eft e 3§ O A e
¥ ¥ age woeen wr, iy
sf=er ot #Y e | 98@ AdY &
AA § qTAT W A 9T AT
T oq@, WY AR ORW Wl ¥ 3w
ferar Y WY %) QYT EA R W
dryr a7 1 AAY wERY wY OF ¥ @y
avete gt & Wi g afy fiew &
%1€ woer g @ .. (§Tonw) wuwT
A SYereT, Tyady | EW Ay & WY
oA g s gl % wer sidlolt oY o
¥ oy qar wfaw § o & qedar $7ATE
fis o & ww dfew o (ot swemfe
faardY) fg=dy & &y aver &% ) wafiar



229 Res. & Indian Iron & BHADRA 8, 1808 (SAKA) Res. & Indwuan Iron & 230

Steel etc Amdt. Bill

dwT, wwgvw ¥ WY % weg @
g AfT it wY § agT T X PR
¢ wgr afgar mx g E ) wwuw &t
¥ f& “sxY fedew fawd”
oy fglY ¥ wqr wgd ! A g
T drar Wi ¢ #fre wegraw ITw
{7 wwg fogra | ArE@ A AT
wY afeay &Y s 7@ I § ) 252
T S s | wg 7 T A
% ANt gre difsm 1 gt fgegemAr
&1 71 gom fr foai v £y ar
Wt ¥ weY wieaT &1 AwWraw & |

R H A F RO A@ A
frar i) g9 2 1 A ARET H1 47
F8A ¥ Tt fawewar @ Fp qere e @
Y AT £ IMAY W7 wA7 IAF A
g€ A A & faars a5y Fdad £
ITTAY FAT I ANT & ATG FrE AT
= frgr ¢ forsv & " s amas
T FTX § A wAwa e fd I 97
am s faer s e w7} g
¥® a<g w7 €1 AT fvar @ Ar Wy
FY §I WTETAA A H ATAG fAEA
T g wfem

st ®o o wreaNT : 77 T FAT
fe q@ w1 7Y & 1 s 3w qrac v
IN G gz fodlY & 731 fgn 3A AR |
¥® AGY A | TqE NI FHTL AHA ARL
a1 | W I wfaed w1 1% ®¥
§21 gy AT | W9 £33 ¢ fF aaw Ay
warq ure A formr @) Y| IRFTAR
§0 A Ay § 1 ave syfevna i O7
w1 gury AT wrEy & ar 9 9T M
Ll Ol

oft Wy fowedy - gAT AnrEew wIv
o | GRY T TR Ty e T 7
VR wxr fr gw g ¥ M
WY o oy oy o firerr AT e

W qgwET v g ...

Steel etc. Amdt. Bill

st ®o o wrelty : fradsz dx
OTIRRT |

ot wy fem @@ @ 7 w2
721 3 o %Y a9 & spAaw & ang afw
&7 1 94T =677 foF gAar d3rg gar § A
FAFITT 7 AV w7 Tfed a7 ) wevfagy
#1 gar¢ frrray a1 ov a0 qrady
¥ arz we gor & At faw fom
FgTa 7 7 /IY FANT A A0 § LT AW
F g9y AT 7 wATE fAsTa 1w
frarz | 9% STognasrazy fagard
IGY ATE T AT oTRA QT FQH
fas g7 | dInwna ¥ 29
#1941 21T & 77T 714 3 faw foyew
AtraTrAMIRt # wivsafae arw w-
IF ¥ 1 N7 AT WIT WY APCT 3
ar ng oF faq At srearEr faw T
HHT ATONAT AT WIT I & F4 AT4T )
AT FET N FTAMAT 250 7 74 A=
g xzr 41 % gra &1 a1 it s F1Om
wsgt werfrar of faw g1 wmaay o

1 AMAT  7qF FTIIAEHAT &
37+ frar | w7 fas w1 3 ¥ feam
FrafanT 71 AT H3qF THT F7 I7900 &
fr a7 avefa 3 e wfaw e s
safam 93 1 7 31 wvefqr Ao }
7 2 oY o fifar a7 57 @ wasin
ITA44TA) AT ARATAT JTAT AT AEA
gizdr 2 1 ww wrwm qvag € 6
ol YT FT 1 EAT | TE FA
TNIT qTAT £ 1 37 & I8 T qATHEy
T

gt vl f geura ST daam AR
s e M quara s T ¥ ¥
/Y7 WO FEGHTT T QAT 1
RIW N WA ¢ TE WY
w1 & f o) seam w faaron g
fafww sirewes w1 gaT ¢ 39 & ¥
) frrerely a0 QE W,



231 Res. & Indian Iron &
Stee] etc. Amdt, Bill

(sf; g f'srlr&] .

afes AT 36 T EEAATH EIAT § IWF FIT
Faaw AT fegar sfaT § ox #t awf
EFI AT 2 ) 3¢ wgr & fr g seow
wYer Teal & wetw Wi ¢, 5 ofwrw
IRy defra dgm d wr § 1
afeT w1 0T AAY ¥ 4G wH
e g F s EB TIW
fraaw @ 1 ¥ ¥ow qfew gamemm
faar & f& avsfa #Y sa av o1 wEw
feqr mr &, forg ®) q=rA o mfegy
w1 §gAw et @, wr v
arfEts & faslt, sremmrs & fao
@& YT AT € AT W qHAT B ?
s gam & fag au & g e faar
Al Ay ¥y W AT afvw e &
aR { AT { JAYR F7 9T ATy 2,
aYrgefa 71 a0F A gArd v E
oYy %7 g wd e & wrafa & ary
¥ ¥ F oy wiygm qamar & fr 3 w1
AT A TET AW £, ITH S AA
T QW g

st Wo o WAV - WHA FY
wryt foer & 1 @\t & fag fomT ar @y
& ¥ Iy #1 araew Agr o dufew
DERECEUR R R LSRR
avH & wg1 6 IRT AT W AT W warn
g Ay &Y e wvaf &7 A et g fRay
¢ v e R fag | amAz g AT
MY A WA FT FIREATEL, DAL HT
FITUIAT g1, ATg €HE §1 FT7ATAT g,
WY FIE1 FT FT7AMAT g, 79 F fow
gary wEfEe & w3v o ¢

MR. DEPUTY-SPEAKER: Before
we proceed further, I do not know
how this debate started yesterday.
When the Minister was speaking,
=oticed that the discussion went very
far out of the scope of the Bill. but
1 allowed him because he said that
he was replying to certain specific
points that were raised by Members.
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1f these points were raised, the Minis-
ter could legitimately claim the right
to reply to those charges, But, now
I find that instead of discussing this
Bil] whose objective is yery limited
to extend the period of takeover by
another three years. . .

SHRI SOMNATH CHATTERJEE:
and the Management.

MR. DEPUTY SPEAKER: and when
the Minister has said in so many words
though not directly, that it is not the
intention {o hand over the manage-
ment back to the old management
Board or whatever 1t js. then what is
the my stery about the extension? 1
do not understand That is the only
thing that is relcvant here.

When the Minister himself has en-
tered the field of steel allocation and
all that, T do not know where I can
stop Mr. Madhu Iamaye T wish
I could say that it should be
cnough and call a halt there. Other-
wise, we will get into deeper waters.

oY wy femly  gareTw W,
i WY 5§ qv wrar 41 1 A /g AT A
wiem ¥ mafuaErg ? qgar iy
w7 ¥21 ¥ 3@ w1vai #1 fov oy sl
#a & 7 o Nfod, ag TRz E 1 BA
T a7 XAt A Fgr AT R
o 2 7 AT g1 FTaT § ) Ag T
97 |

st gwdw sww wwt (TemEr)
IW #1 A faw @ W S )

@t my fooR: & wo ¥ wg
W g SUER WERA W EWE
wE

fereamt F e fiw & o ¥,
HOHIT ® WHARE W oAk ‘pewt §
gz % (wafe o 98% F9¢ W w !
o 31 & vy g g Ay vefe sy W
yﬁWﬂmmwKﬁ
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daraTe T wvAT ¥ Ay | A7 @y Fay ?
sewr ot farenr g W7 9w &
¥ g ¥y ar § ¥ @7 § wifw w0
wareq §, ®C THET 3o W frwae
QW A TR § T w Wy
farare AdY faoar srger &1 & qRrarT
T X T A AW GWT & W S
gz aF =Sy &1 g, wefaw & T
@Y 91 | ¥ wrar Ay A€} AA A1gAT
w2 wur fF o &Y =7 wrwfa w1 faam )
900 T Tt wTIX FEFTT | faew )
wa & ey @A & Ay dEw
e AT T @ g e e @ wfawi
ferwr sdwmw 7@ faar wan | wE g
1 qaTe THITAC qve o 2 o arefa
FITEW & qIATIE 9T G¥ g gA0 2,
FFAET 500 IF THFT 4T | A7 07
T % § &1 q19 gAY F I A
TS § €66 97 | A WERA MET
¥ AT FC AT FUT AT 78 TAT [94T |
uF 500 1 w9 qfny 2 FT LOA F
@ wr o owr @7 gWi Sigar
qTgw W@ § 1 T N TIH &7 qHAT
&1 s 1 & ar o fere 9w @ g
500 7 % fF TAAT A% § AAT T
o Q@ gt ifway fean &1 20 =@
Y o fond § foam | 596 98§ §
Y Aol ¥ Ao To I WFgE M AEA
THIC {I&H ATE q1 56 FAG Al TG
faafaar s=ar @11 A1 # @@ A ™
wga Wi ¥m W@ g 5 s
TITWHT o g SARA T T FATH
WITE $TAT I, ayh &% § e AW
¥ e ot greet faae e wifew)
g g vy adger &, i &
W 3w g & w wifee, fawd e
IETHR I W T & Ao waRE
il wy sErEw @O IR O &
fag wrew & & Ay § wwiE@
- wfigm
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w & wgAr srga §, = oevd
o1 ¥ g eI WY wH 5 wam-
% wag Agt foem ) F € sty
ot Ay gt & zefr 0 sER IWY
2 %1% 80 ATE XY fowaw o wvely § )
wE Tad I wgfaai & o e
#1721 fawm | sefrgam vaegie fafad
7 Atz ¥ w1 fasT )

QF JTATT wqe Ay free

ot Wy fodr: 7@ fadom ? awm
g 78 ¢ 19 ¢ f 7=a 7 frvaw wifag
X 2 & 75-75 M w9 FwTEG W
fafeedt amwr aielt & o=t ) su¥ dzw
% 07T w2 4% %1 A7 fafeew aww awht
# 14a1 & Faw 7€ wg g v e o
AT T, 9% AfeT ' 7 A FAE T
FTA Ffogvow 9v & T gy
1 fa fx gt ¥ v fAaRww &
it od ¥ Ao o faEy o w0
T8 fye =t £

TTEAN W IT, FART AY FOqAT
2, = w3 afaay & fF o & e
dre 7T g, # THF wAT F W
e Foni g, sfed fid o foaw
gvad 2 7 & aw fgA A T avaw g
g #1% quatedr 71, fagf & aiw
F &) o7 4 vt #1R w41, 99 faw
9fes s ¥ wg1 ¥ w3 gw aré gz afan
XY TR F( T ¥ A R AW
w51 fe s AT &, ﬁ:at%cﬁu’tﬁ
weet ¢ '

MR. DEPUTY-SPEAKER:
admijre your resourcefulness.

aft A fomd ;oY ¥ AT X
maqﬂmﬁﬁ%ﬁmﬁmﬁa’tﬁ
o3 §3 WA §

I really

SHRI K. D. MALAVIYA: He is nnl‘.y
provoking mc to answer this,
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MR. DEPUTY-SPEAKER; You can-
not match Mr. Madhd Limaye in all
these matters. And I think the Mims-
ter would be very well advised 1f he
keeps away from wider issues.

st wy fomd Q1 w7 &3,
T Afadi & o q® ¥ W 9«
T@T § IqH WY arar W afqy | IEwT
gy Afa7 1 Iz AT T AWy ¥,
S QR W @rweT @ &, s w4
HEEET 1 T AW T AT R WA
w¥ orar §, WA gy g6 gnay wa
afqa)

MR, DEPUTY-SPEAKER The
question 1s
“This House disapproves f {he
Indian Iron and Steel Company
(Taking over of Management)
Amendment Ordinance, 1971
(Ordinance No 4 of 1Y74) pro-

mulgated by the President opn th
28th June, 1974,

The motion was negatived.

MR DEPUTY-SPEAKER
question 1s

“That the Bill to amend the Indian
Iron and Steel Company (Tak-
ing Over of Management) Act,
1972, ag pussed by Rajsa Sabla
be taken into consideration ’

The

The motwon was adopted,

MR. DEPUTY-SPEAKER Wre go to
Clause-by-clause  consideration. On
Clause 2 there ale no amundments
The questjon is:

“That Clause 2 stand part of the
Bill.?

The motion wag adopted,
Clause 2 was added to the Bell

MR DEPUTY-SPEAKER. Clause 3
Shri Swaran Singh Sokhi--noy here.
The Speaker this morning made very
gpecial comment about him, I see
that amendments to Clause 4 alsu
stand in his name and another amend-
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ment to Clause 6. In that case, I
think, I can put all the Clauses to-
gether to the vote of the House The
question is;

“That Clause 3, Clause 4, Clause 5,
Clause 6, Clauses 7 to 11 and
Clause 1, the Engcting Formula,
the Preamble. and the Title stand
part of the Ball”

The motion was adopted,

Clause 3 Clause 4, Clause 5, Clause
6 Clause 7 to 11, and Clause 1,
the Fnacting Formula the Pream-
ble gnd the Title were added to
the Bill

THE MINISTER OF STEE], AND
MINES (SHRI K D MALAVIYA):
Sir, 1 beg to move

“That the Bill be passed”

MR DEPUTY-SPEAKER
moved

“That the Bill be passed™

Motion

st T wen (9E)

IUTeae WERY, W fawfaa o & &=
o fraes o swA g1 &% s
ay frt o & w9 gemE 97 aEA
g7 w% rdr iy wdr & ford & ofy
qEHA 7 | 37 arAr & s & A1 o
iz & faafaw & $8 wEa smgm
g 1wy Ay WY wew g fe A arw
Aawiez T 0 agA AT @, e,
i @ faaaY affz w18
My rAmfrm T fme
AT H A AT B ART AT e w
v gy @ & aee ot ware
warer 3wy § fe Q¥ wewrw Wi
o 7 o g | ¥fwr fae oy gan-fe
87 ST SN WY sATeTeEl & v
AT ¥ A I wTVATY KT wer R R
& nx ft me Aeaw &1 TR sEfRy A
g g v ey saeT miw femr o
o p—oft frgre xw ) Tk T A
A A e IR, L.
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oft oyoremTe svesl: s AR A}
g 3w ¥ 59 wrvETT ¥ wET Ay
Wiy wiy § o ey o ol o qr d?

sft¥o dto wenity : W fa
% ¥ 7 %7 7w

st TmreATe Srest ;s W A
g O oF el &7 T F ) OH = AL
wrar fF ofem qr, wifs % @ §
YT FATAT ZAT AT | TAG A1¢ 7 FHOY
& A3 ¥ 7>FW 2o NAA ¥ A, A
wre gfvear x afras ®Om ¥ wem
¢, "W Wt qarw Izm@T 9T | FWT
ToMTodToTollo FT WHAGIA T AT
qAEET WG QUE T FeA af
# mar gy w afet A ol R A W
warT 3zmT 91 1 WA g gt fe 3
A A, E WTAAT WA FHT |

g7 Ay A w [wa o ¥
I AT, IH 9T {7 A NAAT F
TR RO X I { wrwr A
g7 wRF= TIT H AW FT I,
afe Aifr aft 1 97 2 WY T
5% Ja® a2 g Ve &1 wgE qAw
g A wmw nomgodtegofle AT
d‘a‘ﬂo“ai{ﬁﬂ%ﬁ?ﬁ'ﬂ’ﬁ%-
e WOAT WEqToAog oo T
g @At 7, A 04 FAFA F 97T FH
vt §, o wor A # iw FmE A
et faar o, afew oo A% 47 TW
afy far war wYq T §1 AR
wTE F¥T 9% @ §FA e o @ 2
Forr o %1 w7 Ay qew T A
¢ At ag el § Or wrg T d9
ST ¥ WA WX | AW T6 WOT GHT
T v qu aw Avg axg # s
Y G oI A% AT 97 AAZL
feddt v @ ww, woma W
qz-ude o <Rt @i
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Y arA—T T T T7 FRAR
& afast % g § Fran, S9% oga
ROUTF JTE AN IR I awg &
¥ qN 9, AW F TG KT AL T
% 1 | 9T WY T 3% A9 ¥ ¢ Faar
A wA¥ B gm ¥ 338 € wew 9t
21, Al Myt vewd 7, IAR TAW
F1 ALTTLET AT IR GET | I QT ¥R
T @Y T & AR, qaer ¥ 4§ W
I 97 TN ¥ AX WA WG IAEY AA(E
fer s w1 AHam
& 9% 2, A7 A N wefg o @
8T A FT 5 A ¥ fa¥ W
IR AU 14 X TRAT SEA §) A
qHA § TG "Ari—a7 & usdgww
#r Aty ww w1 Ty fifi 2 A fex
qry ATG IR TTEATECT #GY A@ w7
T E, TR AT ¥ WA ¥ owwe g,
PO TTEZ ¢, AT TTR AT AE FT
sT¢A # Wt e AdF § w37 anfast
® TR PO IMA B W oqA @,
%5 7% 37 I57 Frlt Fama awg ¥
U AEETT § AFT W F 1 e
Tt Aif G A g AY & waw
arAT o {5 avTEr diw adr 3, Afew
WY A AL TFT AT A T T
faorr 8, st oft wot wrRd §——aiy foe
TTAT TG T TN AR E ?

FA G F AT ATROY
L &AATT | WTT W qGT W A
TAHT W2 W g—H wigar g fv aw
AATR AT & T3 X TT T, POt
frwrd ®rO7 2, AW B, ¥ L
iy AT AT 41E AT FAAaeE § faegpw
7 that, a7 A AW @Y FHF wA
¥, § wrp W B AR a9 F gORR
FY FTEATH TXA, WAL B qQATH H87}
I O I W RTT w y §
T AW AT AT T AL g § o



339 Res. & Indian Iton &
Steel ete Amdt. Bili

SHR] SOMNATH CHATTERJEE
(Burdwun): Sip I would be very
brief and only take up certain points
which 1 raised but I feel, the same
have nct been fully dealt with by
the hon. Minister. Yesterday, I had
posed a question why wag it necessary
te change the sysiem of management
that had been evolved? Who were
the Members of the previous Advisory
Bopard and how many of them have
been taken in the new board of
mangement? Thirdly, in the staté-
ment circulated by the Mjnistry it 1s
said that while substantial Pprogress
has been made a good deal still re-
mains to be done and the programme
for rehabilitating the plant and equip-
ment wil] take longer than jnitially
estimated., Therefore, I would like to
know you say a good deal still re-
mains 4¢ be done; this rehabilitation
programme of Rs. 43 crores is still
to be implemented and you come with
piece-me al legislative proposal which
only creates uncertainly. How can
there be w9an ntegrated long-term
developrient programme of thig jm-
portant sector of our economy. Four-
thly, I would like to know, I know he
is constrained on making any obser-
vations on the working of the SAIL
But I quote from one of his obser-
vations which was to the effect that
holding companies have berome too
big. They have to shed some burden
and more responsibility will huve to be
given to the individual ynits T would
like to know what would be the
inter-relationship between SAIL and
IISCO? How much autonomy will
you give to the Administrator and how
tar over-lordism will continue from
the bureaucratic set-up at Delhi?
Please dont ¢ry to avoid answering
this question because of the aver-
powering position of the SAIL, Sir,
{he last point which I would like to
know from the hon. Minister 1= has
any scheme been drawn up. What
is the expectation of putting the
Indian Iron and Steel Company on a
very sure footing and to get renl bene-
fits for the advancement of the coun-
fry 0 far as steel production is con-
cerned? Are you satisfied with three
years or have you got any long-term
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objects, which you ought to have by
thig time, of reviving the Indian Iron
and Stee] Company and placing it on
a much much better footing. Please
do not tinker with such important
problems, Therefore, I would like to
know, has any thought been given to
these points,

SHRI K. D. MALAVIYA: 8ir, 1
have nothing to add, in reply to what
Mr Somnath Chatterjee has said, ex-
cept that we are noi tinkering with
the problems of India Iron gnd Steel
Company. We are talung a very com-
prehensive view as to what has to be
done in future and we shall see to it
that this public umt, which is now
being looked after with lot of care by
us, will stand on its own legs and
serve the purpuse fur which it is
meant. So far as long-term take
over 15 concerned, 1 have already
dealt with this question. 1 would
not like to deal with 1t any more ex-
cept to say that the time for take over
has not yet come, Considering the
critical hime m resource postion and
Inooking imto the interest of a large
number of small shareholders, whom
we could not gave much, let us stop
talking about it.

As far as personalities are concern-
ed, I would have very much wished
Mr. Chatterjee has not raised that
question.

SHR; SOMNATY CHATTERJEE:
1 am not criticisiny I would only like
1o ¥now, how many members in the
advisory board have been taken in
tbr new board.

SHRI! K. D. MALAVIYA: I do nat
have the details now, I wil} let you
know. So far as personalities are con-
cerned, it is in their interest we do
not talk about it.

SHR] SOMNATH CHATTERJEE: 1
am only asking the number.

SHRI K. D. MALAVIYA: With re-
gard to the question of day to day in-
terference from the top organisation.
SAIL, T wish to reiterate what I have
said that there is no day to day i
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terference from the holding company,
which is known as SAIL. The gbject of
the holding company, which ig known
a8 SAIL, is fo coordinate, to have &
long-term plan, to build its own ex-
pertise with regard to fulfilling long-
term projects and to have haison bet-
ween the Ministry and the holding
company from the point of view of re-
levant objects that we have befure
us,

BHRI SOMNATH CHATTERJEE:
Are you satisfied?

SHRI K. D. MALAVIYA: If] am sa-
tished with what 1s happening today,
I will cease to function What I have
said a few days back or a few weeks
beck, holds good today It will be the
constant endeavour of the Govein-
ment {0 go on improving wherever we
find that there are places to improve
upon 1 do fecl that the umis, the
steel mulls, whether it is Rourkela ot
Bhilaa or Bokato or IISCO, must be
given full authonity to function Thiy
are functioning more or less on an
sutonomous basis Bul, duting the ges-
tation period, there sre certain pomnts
where we cannot leave matters jusi
by presumung that everything can be
done in an sulomatic way Therefore,
hon. Members will have {o bear with
us in the Ministry, We would see how
thug transitional process can be shor-
tened, and more and more powels
given to them We are transferring
mare and more powers to them Some.
tunes, when more powers are giwven to
them, they make mistakes, then, the
House cames on us demanding expla-
nation apd we have to say something
by way of explanation as to what has
heppened. It is our duty, therefore,
to get in touch with them to coords-
nate their aclivities, 10 oversee what
is happening there and also, in cer-
tain reapects, 1o momutor it I hope the
period would be shortened With re-
gard to what Mr, Ramavatar Shasin
has sadd, T do not know what he
meant,

*Moved with the
1986 L8-11

ecommendation of the President.
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aredt i A wqr v ¥ auw A
o w1 v s A gy Al A &
AT wret < qar ot g A &

R AR Al &
% O g ¥ dvode & sfafefe &
(g &5 7 qate & fdadfoy vy
v fear § fe ooy ol & Wt
aw g1 fgn ¥fw W wRfe
difre g8 avar § (o
A FA A g W wpgm e §)
iR 2R gt ar g & &
T QT 9 WY L@ 7 A A
ueBT ¥

W HE a1 IFA T A )

st avew wfgere ()
& wit ot 7ug Ieen wE g 0E
TR B Ane-at freea & fag
AP T A § ag s e
2

IR WEAD T I, WA
ag IFTEET TYT A WY A ?

The gquestion 1s:
“That the Bill be passed”.
The Motion was adopted.

—

1527 hrs

SUPPLEMENTARY DEMANDS* FOR
GRANTS(GENERALY), 1974-75

Demanp No 8—DrpArTMENT OF Food

MR DNEPUTY-SPEAKER: Motion
moved"

“That s Supplementary sum not
exceeding Rs. 125,00,00,000 on Re-
venue Account be granted to the

i i  ——— ——
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President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1975, 1n respect
of Department of Food'”

DEManp No, 19—DEFENCE SERVICES—
Army

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 67,10,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in couise of pay-
ment during the yem ending the
31st day of Maich, 1875, in respect

LR

of ‘Defence Services—Army'.

DeMARD No. 20 Di1FEACE  SERVICES=

Navy

MR. DEPUTY-SPEAKER' Motion
moved:

“That a Supplementary sum not
exceeding Rs 1,60,00,000 on Re-
venue Account be gianied 1o the
President to defray the charges
which will come 1n couise of pay-
ment during the yea; ending the
31st day of Maich, 1975, in respect

LR1Y

of ‘Defence Services— Navy'.

DeEManp No. 21—DEFENCE SERVICES—
Alr FORCE

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 6,80,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the yea: cnding the
31st day of March, 1975, in respect

of ‘Defence Services—Air Force'.

Demaxp No 38—Other EXPENDITURE
oF THE MINISTRY OF FINANCE

MR, DEPUTY-SPERAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,000 on Re-
venue Account be granted to the
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President to defray the charges
which will come in course of pay-
men{ during the year ending the
31st day of March, 1875, in respect
of ‘Uther Expenditure of the Minis-

try of Finance'.
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DemanNp No., 56—INDUBTRIEg

MR. DEPUTY-SPEAKER: Motion
moved:

“That g Supplementary sum not
exceeding Rs. 8,55,53,000 on Capital
Account be granted to the Pre-
sident  to defray the charges
which will come in course of pay-
mené during the year ending the
81st day of March, 1975, in respect

of ‘Industries’.
DeMany No. 65— POWER SCHEMEP

MK. DEPUTY-SPEAKER: Motion
moved:

“Ihal a Supplementary sum not
exvceding Rs  7,90,00,000 on Capi-
tal Account be gpianted to the
Presmdent to defray the charges
which will come 1n course of pay-
ment during the year ending the
3lst doy of March, 1976, in respect

R

of ‘Power Schemes'.

DeMAND No. 70—MINISTRY OF PETRO-
LEuUM AND CHEMICALS

MR. DEPUTY-SPEAKER: Motion
noved:

“That a Supplementary sum not
Excceting Rs. 58,80,00,000 on Capi-
tal Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Ministry of Petroleum and
Chmml.!l

Demanp No, 76—PorTs, LIGHTROUSES
AND SHIPPING

MR, DEPUTY-SPEAKER: Motion
moved:
“That a Supplementary sum not

excoeding Rs. 1,8500,000 on Re-
venue Account arnd not exceeding
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Rs. 18,75,00,000 on Capital Account
be granted to the President to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975,
in respect of ‘Ports, Lighthouses and
m‘ipphsi‘ "

Demawp No. 78 —Department of Steel

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementiary sum not
exceoding Rs. 57,00,00,000 on Capi-
tal Account be granted tp the
President to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1975, in respect
of ‘Department of Steel.”

We have just four minutes' time for
the next item of business, namely the
Supplementary Demands for Grants
(General). I think we can begin xith
it,

We have a number of cut motions
given notice of by hon, Members, and
if they are here, they can move them.

Shri Jagadish Bhattacharyya. He
is absent. Then, Shri Ajit Kumar
Saha. He is also absent. Then Shri
P, G. Mavalankar,

SHRI P. G. MAVALANKAR (Ahme-
dabad): I want to move all the cut
motions standing in my name,

MR. DEPUTY-SPEAKER: Then,
. Shri Madhu Limaye. He is not here.
Then there is Shri Ramavatar Shastri.
He is present.-

SHRI RAMAVATAR SHASTRI
(Patna): 1 am moving the cut motions
standing in my name,

SHR1 SOMNATH CHATTERJEE
(Burdwan): I am also moving my
cut motions,

MR. DEPUTY-SPEAKER: Every-
thing can be deemed when no trou-
ble comes up and everything is fine.
But if there is some mistake, every-
body comes upon the Chair.

» 1974-75
SHRI P. G. MAVALANKAR: Those
Members who are not here may be
given fifteen minutes’ time to move
their cut motions. )

MR. DEPUTY-SPEAKER:
can that be done?

. How

SHRI P, G. MAVALANKAR: Can
you not give them fifteen minutes'
time?

SHRI P. G. MAVALANKAR: I beg
to move:

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 125,00.00,000 in respect of
Department of Food be reduced by
Rs. 100"

[Failure to maintain an effi-
cient, just and well organised
Public distribution system for the
benefit of the teeming millions of
the weaker sections of the com-
munity. (39)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
ing Rs. 125.00.00.000 in respect of
Department of Food be reduced by
Re, 100."

[Failure to assist cultivators to
grow more food tv meet increased
demands for consumption. (40)}

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1000 in respect of Other
Fxpenditure of the Ministry of
Finance be reduced by Rs. 100.”

{Failure to lift the nation out of
its present acute economic crisis
and monetary difficulties, (41)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expendilure of the Ministry of
Finamce be reduced by Rs. 100.”

[Failure to arrest the constant
upward trend of prices of all
essential as well as non-essential
commodities. (42)] :
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“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Re. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100."

[Failure to control effectively
and efficiently the inflationary
spiral in the economy. (43)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

| Failure to deal firmly and dras-
tically with the increasing me-
nace of smuggling all over the
country (44)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Mimstry of
Finance be reduced by Rs. 100"

[Failure to protect the people
with fixed wages and incomes
from the tyrany of rising prices
and shortages of goods and arti-
cles. (45)]

“That the demand for a Supple-
mentary Grant of a sum not gxceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100"

[Failure to effect substantial
economies in Governmental ex-
penditure (46))

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,080 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

[Fallure io provide for prompt
And massive central financial assis-
tance to all drought affected re-
gibng of the country. (47)]

“That the demand for a Supple-
mentary Grant of a sum nol gxceed-
ing Rs 1,000 in respect of Other
Expenditure of the Minlstry of
Finance be reduced by Rs, 100.”
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[Failure to redute wastage snd
resolve bureaucrimtic bottlenecks
in the Administration, (48)]

“That the demand for a Supple~
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

{Failure to enhance the rate of
economic growth and industrial
developments. (49)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 1,000 in respect of Other
Expenditwie of the Ministry of
Finance be reduced by Rs, 100.”

[Failure to curb the dominance
of black money in the econoe-
my. (50)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
g Rs 8,5553,000 in respect of In-
dustries be 1educed by Rs. 100.”

|Faillure to put an end to all
aruficial searcities of raw mate-
rials as also consumer goods

(51)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 8,55,53,000 in respect of In-
dustries be reduced by Rs. 100.”

{Failure to give spur and con-
crete encouragement to efficiency,
honesty, sincerity and hard work
in all individual and collective en.
deavours for the all round indus-
trial development of the
nation (52)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-

ing Rs. 7,00,00,000 in respect of
Power Schemes be reduced by
Rs. 100.”

[Failure to take both short-term
as well as long-term msasured to
contro] the floods in big and swnall
rivers. (53)]

SHRI RAMAVATAR SHASTRI
1 beg to move:

“That the demand for a Supple-
mentary Grant of & jtim rot exceed-
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ing Rs, 12%00,00,000 in respect of
D!mnmm t of Food be reduced by
.l.lF

[Failure to supply a special
queta of 25000 tons of foodgrains
for the flood affected people of
Bihar. (63)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 12500,00,000 in respect of
Department of Food be reduced by
Rs. 100.”

{Failure to take action under
MISA against smugglers, pro-
fiteers and hoarders of foodgrains.
(84)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 125,00,00,000 in respect ot
Department of Food be reduced by
Rs. 100"

{Need to supply one lakh tons
of foodgrains to Brhar every
mornth. (65)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs.125,00,00000 in respect of
Department of Food be reduced by
Rs. 100."

[Need to reduce the prices of
foodgrains and introduce State
Trading for proper distribution of
foodgrains. (68)]

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing, Rs. 67.10,00,000 in respect of
Defence Services—Army be reduced
by Rs 100"

[Failure to recruit people from
Scheduled Castes and Scheduled
Tribes and other minority com-
munities in the Army. (67)]

“That the demand for a Supple-
ant of & sum not exceed-
Ra. 10,00,000 in respect of
Services—Army be reduced

by Rs. 100
[Critice} condition of roads un-
ﬁnbmr Cantonment Board
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“That the demand for a Supple-
mentary Grant of a sum not exceed~
ing Rs. 67,10,00,000 in respect of
Defence Services—Army be reduced
by Rs, 100."
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[Failure to recruit people from
minority commumties in Bihar
regiment. (69)]

“That the demand for a Supple-
mentary Grang of a sum not exceed-
ing Rs, 1,000 in respect of Other
Expenditure of the Ministry of
Finunce be reduced by Rs, 100.”

[Faillure to
money. (70)]

unearth  black

“That the demand for a Supple-
mentary Grant of a sum not exceed-
g Rs 1,000 in respect of Other
Expenditure of the Ministry of
Finance be reduced by Rs. 100.”

[Failure to demonetise 100 rupee
notes. (T1)]

‘*That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 20,60,00,000 in respect of
Ports, Light Housts and Shipping
be reduced by Rs. 100.”

[Failure to provide full amount
for the construction of road-
bridge over the Ganga at Patna.
(7201

MR DEPUTY-SPEAKER: The cut
motions are also before the House.

SHRI NOORUL HUDA (Cachar):
Guvernment have introduced or placed
these Supplementary Demands be-
fore us because about three weeks
back, they had indicated that they
weuld raise additional resources by
increased taxation. Befora I  start
golng into the details of this budget,
1 would hke to point out that afver
the February budget, which wag pas-
sed only a few months back, Govern-
ment had proposed taxation on certain
item- us o result of which the mr:;-
mon people had suffereq very much.
This time also, the Finance Minister
has told the House....
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MR. DEPUTY-SPEAKER: The hon.
Member can continue op the next oc-
casion.

—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTY-FIFTH REPORT

SHRI AMAR NATH CHAWLA
(Delhi Sadar): I beg to move:

“That this House do agree with
the Forty-fifth Report of the Com-
mittee on Private Members' Eills
and Resolutions presented to the
House on the 28th August, 1974.",

MR. DEPUTY-SPEAKER:
question is:

“That this House do agree with
the Forty-fifth Report of the Cum-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th August, 1974.”.

The

The motion wag adopted

E—

15.29 hrs,

RESOLUTION RE- AGRICULTURAL
LABOUR—Contd,

MR DEPUTY-SPEAKER. The
House will now take up further dis-
cussion of the following resolution
moved by Shri Gadadhay Saha un the
2nd August, 1974:—

“This House notes with concern
that the landless agricultural labour
and the poor peasantry who consti-
tute 70 per cent of the rural popula-
tiop are in acute distress due to ab-
sence of effective and genuine land
reforms, lack of job opportunities,
abnormal rise in prices of essential
commodities, and other gocial snd
economic injustice and recommends
that—

(a) adequate job opportunities for
them he created with regula-~
ted working conditions;

]
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(b) a reasonable minimum wage
ratg to meet their daily nece-
gaities be fixed and effectively
implemented;

(c) supply of foog and essential
commodities at subsidised

rates be guaranteed tp Lthemy
and

(d) effective and genuine land
reformg throughout the coun-
try be made without any fur-
ther delay.”.

The House had allotied a total of
four hours for this. We have taken
2 hourg and 5 minutes and one hour
and 55 minutes remain for this reso-
lution. There has been a lot of dis-
cussion abouy it, but stil) some Mem-
bers have sent me sglips.

Shri Nathuram Ahirwar was on his
legs on the last occasion. He may
continue his speech now,

SHRI SHYAMNANDAN MISHRA:
(Begusaray): May I implore your
sympathy and through you lhe gym-
pathy of the House that some way
must be found to accommodate my
Resolutinn which also  secured the
first place? As a  way out, I would
suggest that the House should be ples-
sed to reduce the time from 1 hr. 55
minutes granted by way of extention
to only one hour. The rest of the time
may be given {o Shri Panda’s Resolu-
tirm leaving at least half a minute
for me 1o move my Resolution. I
would request hon. memberg to show
thig much of sympathy.

SHRI P. G. MAVALANKAR (Ah-
medabad): I support Shri  Mishra's
reguest.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Some friends on this
side have given their names. 1 am
sure you will call them. Subject to
that, I have no objection to the propo-
sition stated by Shri Mishra.

MR. DEPUTY-SPEAKER: There
scems {0 be g consensus to accomo-
date the request of Shri Shyemnaundan
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Mishra 1 will co-operate by trying to
put a time limit on speeches I will
give five minutes to each member,
not more than that

SHRI PARIPOORNANAND PAI-
NULI (Tehr: Garhwal) Not five
minutes g

AN HON MEMBER. Seven minutes

MR DEPUTY-SPEAKER May I
share a gecret with you? I think the
most effective speech I ever made mn
thizg Houge was only for six minutes
It was a most \mportant occasion The
House had never seen s0 much ex-
citement It was over the questiun
of Rabat You remember that There-
fore, 1 do not see why members can-
not make effective speeches in five
minutes

SHRI PARIPOORNANAND PAIl-
NUL1 I cannot compare myself with
you

&t mrqem s (dvwm)
g wgrd, & I faw wg @ ar
f& o gm 7 @ T afoge wwge
& 37 1 Al W7 7w g § qqy
A TG & fag IO E, IR, FAG X
T¥re @Y & Wi A 7wl ¥ g
ABC Y e W § 1 e Iy WA
fowrar aft w0
1533 hrs.

(Surr Dinrsn CHANDRA Goswamz
in the Char)

WG AF WA ® I AT AT
¢ 74 Ton FERA ¥ W R A A
R fvae s giaghaY & sddty aw@dr
st | ¥fier g @ I W ST
ot qrelt, 91w fe oY wf A e
¥ gwrywret gt 99 (W 9 wer
T % § Forer o e v g2 A W
Fere wRwr & qF parIe fad ¥ arad
uw e § 36 wiw ® 66 gfowr sfRa<r
B 46 2 qow wim ehea AT AW
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19 6 & RreqATE A 7 §, AT AT
aq (g r gy &, Ffwe o fawr & fae
Wt Tq WY AT T FEAC HTR T GG
7@r (et qv @1 & 1 9T Favimey ¥ wfawrdr
g7 ¢ f g aw fawmr Y witg § o
R fawm & wfewd wgr ¢ e ag
e ) Afew o aw o qfw &)
@ a@ w7 o€ AT AT F qfa-
AT HT %Z OOT FTH AW IHREAT Y
faar wmr & o & warifa agr s
AN & Y FAAAAY & qF IO B gAA
q g7 I F TOT AN wT FzATT
AT & | TR T WY w0 qrT & SArev
¢ afew awrg ¥ sty oeterdt &
wrefaat & qrr it gat @ 1 W afa-
g7 W97 IAYT FH ¥ AG WA §
I9 W Mg § azv FrwTAT ot ¥
ar et ws 98 7 gferw g war fear
T TGT IEw F9 ¥ g7 w@r 9t
At OF A L agErT wHTAIT famr
ardr & M ¥ Ay o 9% ma ¥
HHRTC A 200 TS FEHTA AATT WA
o X AT 1 I A6 ¥ W qray
1 2 &y 94T S ST W ArEr &
feart 1 ar sdRTe ¥ ggdRRTT ¥
qifew farmar w7 Saw wiRw
%71 faay @&t S o off &
WEHAT AW TAIGR & T AT $T 19
at 4 w17 & /X S ¥ fawg w0
FAQE A8 B AT TR W (G TE
F FTT ZIT 7 TTETT B ATH TI0TAY
& 7z wigwTr @ v 7Torey fawmr &
wfgwfan & 7rg & 37 wfgy, aav
weg 20 7 A IEA N N ww wfa-
fafarg & wfufa o, g€ & et wwre o
w1 afefrar w1 w57 T G wrees
feae weg

TH G 9T g7 WA A ¥ R
(A GREIECICE co kR ek Ciliie]
¥ gra ¥ 3 R & fred wei ot
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O & wrew Ay & worge W dwre

wg E 1w gy wegdl ¥ Wil W R

£ 1 wige o A ¥ I W wogd Wl

foreraly & 1 AY ag AL W@ w7 EW-
forg wriw & FOomrd WY AW AW
¥ forg wosrcamr e @ R 2 B S
¥, AT W wOHT aqr qgE fator
wife & &0 ¥ IT BT AGE AT JEAT

g " U GO ¥ ATRE WG

HA T FEHAY FaeAt & Fn sdt wvan

oo¥ wdrT d g€ Niww e wwe

& § @ry 1 e & a¥ wred g Y

fs afx gfordt w1 seefta s g ar

IT60 9 TN A | gHAY W

W ¥ o ooy ® st A frra

T @ & EPg TT T B R

FOETC T wiaw & e 9w 39 & 780

adr g & a2 P &1 g A Wi

®IT 3a %7 FeAT W IT A Ferear A

1968, o wrdl, aisr agar
¥ mTec WA ¥ 18 afkqrt M saw
150 gF¢ q¥a Yiw 93 T A af 41,
99 7T ag 4 ¥ @ ¥, ey el
wfereTd ¥ 3 ®Y gt waity aF (wnafaa)
vl % 34 & miom s L1 A
R IR ATy
x wgy f5 ag INC TR ®T XA L
% w1 W wwar g | SR W e w
T wax ®T 1 A & s ey
it & aqrer may I wgr P wga e
51 A ohw wwR gy w7
5T & wewt witpmfET & aor var 9K
a7 & 5 % wf o7 | TERY, W &
ANy M A g g A g 9
gt 7@ ¥ wAfAg g aer WY B
77 & fag g9 7 §9 Fou Sfeg arfe
I A wAtw e ¥ | TORT A WA
on & far awel & fog ot ¥

-

wrgs o Agt Fear g fawr A
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oeTC W W wifgg fe yonT ¥
i wrc Frao o of Fé femsae, 1973
aw forr & T wowrE W WRw A @
I % fag e ¥ & oy ) fenr fedt
W uew mwerc ¥ Qs Aft fear
oy 2w ¥ 5 WAww aer Aax agw &

TOEY ® weay g g% At AW ¥
0T &qT FATTE T B awf( | X
waxi ® Wrq § TH TAIA FT EHGA
F@E!

oY fwvenre qoe feg : (997)
gaafe wEida, wfazt sage W 2w
F1 o At aeq & Fog & www oW
Ay ara ¥ i e E A e
W w A W e et § e ¥ ga
dm w glawrd § e oft, w fs o
o worglr & 7 oY v ot &1 o Y
gury ¥ faweray oq) § fag & HarT 97
o w¢ fodt @ Wt fem wew W &
ar fafea ofcfeafa aray sl 810
fomr &t e ¥ gy alt i Wt
e g, aw s gt
m{tﬁmﬁﬁimiﬂ%
€ gra wrh § WX farr #Y iz av T
qar St grr w3 & e Y e ¥
fircery £ ag o fuemar § s faw

"Hfrar v R 8 wiewd 3¢ d

fir az st 3w T et Ay g ?

areaT, ward 9z ot s aw
g2 ov a% & fae o aff 9w ¢
avy 9 & B ¥ Aspfar oy s pwk &
arwa w3 + S AT i qgAN I
mfwer & forg wan ey oo § fam % 9@
ws gt qfn o e ¥ fag i B
Frarym & wee w Afwraes o g
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frgt 1 & fag s may ot § P
¥ qra frog w dar @ & 9 fair
ATAET Qe 9 T4 £ P A
Wi A AR a7 77 T oo
agd A, fre P F Qe T ap el
forft wi WY Y &

qIRET, K T & (AT U AT
% afie ¥ v a7 § wify 1 W
% ufzv & a9t a7 2o 77§ owAG
aZ g, 9 w1 o7 3w fam ww #
wiife oY 5@ A &5 g § w7 goAT ®
Q| FY 7 WY gy w0 Wy LY
& gt | gAfAT qREET 9 R AW
et i nifis, wer W RATS & aATa
= XgAT § A grw v 37§ fodA
feart axar ¥ | fedt o TAR F A AN
Wit 79 ¥ , Afer o dar & wAw
AAT AT | WHUAT, FRTT JIRAT WAV
ofr Ty O &3 g 2, & et Y wrafe
TiA Hfws wars 7 A $8 Y wgea
anrfrsmarsard | TR I
ot W7 &, 51 aw oot v & @ g,
wiife 9 W AgT T wET AT WA RN
WX AR BIRTTHES T, Ty
feeell I WS € A1 T oA §,
FTEA WA Y, T AF T AT W
qffeafa o weas ¥ fam ke gwefas
# @ Y T afer ga ey afgw @ &
STATH T JEFT )

WTET, WO O T K | S Aw
e & g, ow v wdY w1 s,
Hfwr wa fawrn ¥ g AT &, @ W
) ot £ €W AT W AW W
WY ®7 WY AT FEAT

Ay, 5% b & fAg, faw &
fom g wiyg wwry &, foe ¥ g g
wfiar fored &, For & fam wraw RA &,
AR EX AV EYE qravawar g &
i, wew Y ¥ & a7 ol
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WTTET TT AT e T g AT gy ¥
qT §IaE BT Gk | A g A gE
¥ 15w % e oifem ) ag woeT A
75 (AT # ) T ¥ SAmEe
¥R AW, & AR H A a5 AFdy
£ | JIFT O WIGA gAY WY TR gy
fAaTaz T ZH TEATH | WIS T TEATK
Wi FWQ‘T%{&' gfg st &
WY O FT TAT R |

MR CHAIRMAN: Before I call up-
on the next speaker, the House has
decided that we will try to accomo-
dale the resolution of Shri Mishra,
which 15 the third one. Ong hour has
been allotted for the second resolu-
tion. Unfortunately, I have already
got a hst of about 10 members and
further lists are comung up. There-
fore, 1 will like to guided by the
House a< to when the House wouk
hke me to call the hon. Minister. By
the way, how much time would the
Mmister and the mover need?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): I will take fif-
teen minutes.

SHRI GADADHAR SAHA (Bir-
bhum): I need ten minutes.

MR. CHAIRMAN: The second reso=
lution will have to be taken up at
455 so that 1t can be over by 555 and
the third one can be taKen up. So, 1
wil] call the hon Mimister at 430,
If I am nct able to accommodate some
hon Members because of paucity of
time, 1 cannot help it. I will try to
accommodate ag many as possible.

*SHRI J. MATHA GOWDER (Nil-
gns) Mr. Chairman, Sir, 1 whale-
heartedly support the Resolution of
Shr Gadadhar Saha  urgmng upom
thie House to recommend to the Gov-
ernment that the landless agricuitu-
18] labour and the poor pegsgntry
must be assured of basic amenities of
Lfe like a reasonable minimum Wage,

*The original gpeech was delivered in Tamil.

1995 L8—12.
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house to live and land to till by im-
plementing effective and genuine land
reforms without any further delay.
The very fact that the Parliamentary
Affairs Minister, Shri Raghuramaiah,
gave an indicatiop that the Govern-
ment would be accepting this Resolu-
tion, shows the importance of this
Resolution.

Sir, during 1970-71 the agricultural
production was 108.42 million tonnes;
in 1871-72 it declined to 105.17 miluon
tonnes; in 1872-78 it went still fur-
ther down to 95.20 million tonnes 1
have no hesitation in saying that the
Government cannot put the entire
blame for the declining agricultural
production on the failure of monsoon
As the agricultural labour, who are
primarily responsible in this matter,
are pot being given the basic amem-
tieg of life, it is impossible for them
to put their heart and soul in their
work. Physically also they are un-
able to do thig arduous job because of
lack of basic amenities of life.

Though ‘land reform® is being
bruited about for the past 27 vears,
only last week the Constitution Amen-
dment Bill, giving protection to 88
Land Reform Laws enacted by the
State Governments, was passed by
thus House. On account of the inordl-
nate delay on the part of the Central
Government in getting the Constitu-
tion amended for this purpose, all
these years the State Governments
were being handicapped in  imple=
menting effectively the land reforms.

In reply to Starred Question No. 503
raised on 26th August, 1874, the Gov-
ernment have given the details of
projects gubmitted by 15 State Gov-
ernments under the scheme for the
provigion of House gites to landless
workers in Rural Areas. After 27
yearg of our Independence, 4026 block-
wise projects with a total cost of
Rs, 138.28 crores for providing House
Bites to 49.60 lakh families ot landless
workers in Rural Areas have been
submitted by 15 State Governments to
the Central Ministry of Works and
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Housing. Sir, while the population of
landless workers in rural arems is
about 11 crores in the ¢buntry, these
projects, which are yet to be impie-
mented, cover only 49.80 lakh familhes
of landless workers in rural areas.
The Government may take another
27 years (o implement these 4026 pro-
jects. I regret that the Central Gov-
ernment have been paying auch a
scant attention to the problems of 11
crores of landles;, workers in rural
areas.

In Tanjore District of Tami} Nadu,
the D.MK. Government in ‘Tamil
Nadu has given the right of owner-
ship of plots on which the landless
workers have their tenements now.
The Government o Tamil Nadu nas
enacted a law gpecifically for thig pur-
pose 1 demand that the Central Gov-
ernment should issue a directive to
the Congress Party Governments in
other States to emulate this exambls
of Tamil Nadu D M.K. Government
50 that the problem of crores of land-
less workers in rural areas in the
matte; of having a rhelter to protect
themselves from sun, showers and
shame, 15 solved expeditiously.

Sir, let us now see how the surpius
lands available as a result of imple-
mentation of land reformg laws nave
been distributed to the landless wor=
kers in rural areas. You will find
these details in the reply to the Star=-
red Question No. 208 given on 5th
August, 1974. In Assam, the gurpius
land available wag 2400 hectares. In
Kerala. it was 46505 acres; in Tamil
Nadu 15431 acres: in West Bengal
58,000 acres. So far os the distribu-
tion of surplug land in Assam is cone
cerned, we do not have the detalls in
this reply. In Kerala only 970
acres of surplus land has been distri-
buled to 2333 Ilandless workers,
while in West Bengal 4751 acreg of
surplug Jand has been distributed. In
Tamil Nadu, after the D.MK. came to0
power, the Government took posscs-
sion of 15431 acres and has distributed
6083 acres of surpius land, Before the
DMXK. came to power in Tamil Nadu,
there was no question of distributing
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&any surplug land because the Congress
Party Government in Tamil Nadu did
ot gt all pass any land-ceiling law.
Such a position obtains evepn now in
many other States which are ruled by
the Congress Party. In the interest
and general welfare of 11 crores of
landless workers jn rurs] greas, who
are the mainstay of our agriculture,
the Central Government ghould issue
& directive to all the Congress Party
State Governments in the country to
vigorously implement the lang reforin
laws, as i3 being done in Tamil Nadu
by the D.M.K. Government. It is not
enough just to accept this Resolution,
but the Government should take con-
cre.te steps to implement it :n all
seriousness,

SHRI B. R. SHUKLA (Bahraich):
Mr. Chairman, Sir, many distingu-
shed economists have written their
theses; spceches have been delivered
from platforms; everybody seems 10
be worried gbout the fate of the poor.
The agricultural labour constitutes
the poorer section of our population.
The question is not of shedding tears
and expressing sympathy but to dia-
gnose the correct state of their malady
and to sugpest remedies for thewr
amelioration,

In the year 1971 when we entered
this House, a budgetary provision was
made ior a crash programme for re-
moval of unemployment. Some roads
were constructed. But they have re-
mained incomplete.  Most of thcm
have been washed away by floods and
raing. Bricks are lying there only to
be gtolen by the thieves in the ville-
gers. That programme has been given
a go-by only on the ground that we
sre in a state of inflationary crisis
The banks have been nationalised und
it was expected that the poorer sec-
tiong of the people would be getting
Yoang in order to improve their lot.

But nothing has been done in 2ll
these directions. Why have these
things not been done? What problems
the agricultura] labour js facing are
these, The agricultura] labour is the
most unorganized section of the lub-
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our in the country because it has no
political force in an organized form
ag the trade unions in cities and fac-
tories have. Therefore, their voice
remaing unheard, unattended and un-~
cared for. Therefore, the labour
should be organised by all political
parties according to their ideology so
that 1t may gain strength and its voice
may be vocal.

2. So far ag the Ruling Party is on-
cerned, it should make a point to cx-~
tend loan upto Rs. 500 or Rs. 1000/-
for the purchase of milk-giving
animals like cow or she-buffalo or
guals because there js wanl of milk
everywhere. There is want of edible
o1l everywhere. We have not got
proper edible oils and there is a3 sec-
tion which can do thig work, There-
fore, provide the loan facilities to
these sections so that it may have a
cattle wealth from which so many
things which are eatables can be
produced,

3 Sp far as the distribution of land
is concerned, pguidelines have been
provided by the Central Government,
but agriculture and land distribution
je the exclusive subject of the State
Government. The State Governments
have passed the laws and they are
also implementing them, but the
middle class and the upper class are
symplv crowding the bureaucracy and
they have no  sympathy with the
scheme of land reforms. They have
svmpathy with the uoper clasg people.
The result ig that in spite of the poli-
tical girection from the Centre and
from the State Government, these
people are sobotaging the schemes in
their implementation, My suggestion
js that there should be a programme
that land would be distributed in such
and such village. The whole village
should know well in advance and
they should all assemble. The Tahail-
dar. the Collector, the Deputy Com-~
missioner and other land revenue offi-
cers who are going to distribute the
ltnd chould ask where ia the land
which ig surplus. The villager know®
which land, although fictitiously wTi=
tien in the name of a particular -
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dividual, is the surplus land meant
for distributton to the landless labour.
There should be publicity about the
lang distribution programme. The land
distribution programme should not be
implemented in the room of the Col-
lector or the Kanungo, but it should
be done on the spot.

Now, the fourth thing is that there
should be cottage industries. The
consumer goods which are so much
scarce in the country and are becom-
ing more and more scarce should be
manufactured in the cottage industry
sector because even after the land
distribution programme has been im-
plemented with al] its vigour, even
then the ot of these submerged classes
of gotlety cannot be improved unless
wge provide opportunities. Now, the
agricultural labour is illiterate. It has
no resources and moreover, in the
villages, only for 4 or 5 months a year
there is work during the time of the
harvest ang during the time of sowing
angd for almost six months of the year
most of these people remain un-
employed. We have to provide em-
ployment for them. Therefore, my
suggestion ig that concrete schemes far
cottage industries, for animal breed-
ing. for langd distribution and exten-
sion of credit facilities should be pro-
vided for. Only then can we hope to
better the lot of this downtrodden
agricultural labour,

So far as the resolution is concer-
ned, there cannot be any difference of
opinion. It is no use simply shedding
crocodile tears for their fate and the
moment we go outside this House
after finishing debate, to treat them
with the same type of contempt which
they have been getting from time im-
memorial.

18 hre.
SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): Halt the

lsbour constitute women labour in
the agricultural field and there are
many problems relating to agricultu-
ra] labour where they are most ex-

Agricultural Labour (Res.)
ploited and they are not given their
due in apite of constitution assurances,
Please allow & woman member to
speak.

MR. CHAIRMAN: Your name is for
below. I will try to accommodate &
woman member. After all we cannot
ignore & woman member.

SHR1 PARIPOORNANAND PAI-
NULI: It was decided in the last de~
bute that the order in which the
names were given will continue, but
it has been recast.

oft vrotw g (fAgT) @ @i
WEITE, qE A FATL ATRA XETTR R AF
T2 weAaqn sena & afer wogT
o @2 frare g dw & ferk § 7
THET TRTY TF AT Ay AT Awaw ¥
fiF 60 FOT N T AAT AT 2 A
wraTd) & 99 A A g AT AT 50 w0
FFA A B g A s0w0w & Farg oy
T\ AT 7 A A oy v § WAy
Ay el AY ga X ot oY ¥ g T
wm frs ag g g€, aw wdy A €Y
e R § f gm0 A oY
ot smardY § 3% & 40 xProny w@Tdv
wrER % wv & Port o ovaw e g
s 8t T §, WY 9 few A A
Ffta graT § Ty Uw 2@A A i ¥
rafaT gaT? ATAA A weaTy § Xg 1T
Frery § | A wrgt w1 ot § e
o frar o afoarar s § 7 Sy qww
# afy vy oy TuT feem wgr AT
&oaT &, 5 TFy Y &y aren o sl
forers w7 Wyt § | sorr ol et
wa & qrg ¥y § foerht & e ay wod
qfcare &Y T8 /TR WY I ART T
o W7 W A W FOET R
Qo sewnd g8 6T &%
N ax i frEm wEr W AT
¥iow vy & foed fema § gt A
¥ gg &) woere ww aedt §, gE A
frd swror ) st el § fie ol wrd
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woqr ¥ § WA AT ¥, SfrET aag
#Y sty 1Z-mE feamY # ey o=y
FTsovQEAFERANY

AT ATHTT X T AT 9ET W
sirme o fear ar gL ow e & w7
FATQ W H I T T GAFTH G\ I 7TH
wY AT HFCAT THRAGT T BT w0
A1Fgq WY AT qAZY w1 A HAFH
fomdt & az aOw A ¥ wnT W
® FA0T F YW ¢ AT I wqrar
qagdt femdr @, weT & g7 & wwgw
¥ a1 sq oy T wogd Pt R
T o x faert & % W W w) AT
Y AY W7 T A T 6 5 T EE
IR E AHT F77 gV § AT AT OF
sagd AT ey I8 § faq
F7 O gow fay wY, gOm =T
mAAT $1 97 gEgawmw WA fr werd
T /G XF T TAT W7 GH Ay qreay
#idfy wfgg

difar ¥ amr Wt §3 frans
1 e oy ©oft % arg ardt & wd gw
F wrdiegwT & 39 ¥ forg sirede fea
2| 9w g 2z Tedaey IWE fAw
o w7 Y & W woA wo gy dife
o1 W W IR e fear § 1 AT
fafor & forrlt wltr Foreft § Wi et
Meenr FANMIWM A I AR
wefrr @ g4 7 wrr oy gFe el
orgrr wfw AN R AT W A @
aft it w2 qt § 1 AT FeAw WY
ol e A T Y e P R A
aeft wodt g § HTEH AT I & oA
afcarT w1 wou-Naw sT ER | w7
Ty wene § o ¥y A ¥ wni
T, T UF§ Aot a2, 76 Ao
ff ¥ & 1 wg ot oF e T & QI
¥ frwm ol witfe 99 & ST AN
F ofte o O gFht oY o @
WY WY W e weigy
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cfan wHaa wY ave it fr 5
g AW, Swadls qyog @ @)
wg  afew ¥ g wphe fe gAr
e 7 @ fafewr W ®
T gy N wfrw qf @ ?
fafer = & A9 AP0 # ¥ g
2 9g o1 37 10 A 2 ) w1 Ay
#T | 7ol ®A ZR IZ WH g1 £F WAy
aFT T g faay §® «win
1 il faadr, 3w & a7 § =AfR
T ¥ ¥er # fr o sedta A
FETT AFT # 1 % g fw wet wgew
TH 1 AT 3T 7 TF AAA § AGT WOAT
f zvft 7St gezw ¥ AfET AT Y
w7 g1z framt &), feraE R aa a
FT TYAY TV 9 | A WY AEQ AP
? 1 97 mreAr qiqar & |9 gfe At
T ¥ aE & ef vha ¥ fae
df @% 73 Wt & fRQ Wi wge A
Tfeqsafiarm i@, agr &
ATt A RYAT Faifaar T 16T & fre
Zr ot | Ffe 27 a0 w WA F A ot
"I QA FY G TS § AT AN F
wug ¥ 9 ? gZ W@ gw ¥ua g A a9
ardrs 1A d fe e gy IR T FRA E
afeT £ £ 78 grw &1 Y onfr
fafrees ¥ garor wdre & fs g7 awr
AT A8 AT FT R § | AfwT o gy
Fa i ¥ A & ¥ 4 A g
T & T T E OF SIAET Sawdss
S9TF ST Y MY wr gYar & wgy & iy
= 5 fow & 99 X my e e
A G e e O -aa R
& IT A OF OF WA IW F g,
T { AT A€ PR WY I sAE W
ureft waw & ag ©a et T
73 § W7 9% e gATT O WrQEr |
fex gz faerd & 9 ¥ A, wfeam
afefadem fiar Wi Ix ¥ et
Wt gy o o wgw wee ¥ ooy WY
ER AR A |



267 PM.B. Comm. Report AUGUST 30, 197¢ P.M.B. Comm. Report 248

Agricultural Labour (Res.)

[« wraie feig)

v ¥ WA S wwear & g & fag
A 7 TR PR {1 TF @ w
Frrd FaRTRE T S &) 38 Tdw
el (1) ¥ forg o oot A1
T § | Wt o ag 46 waT 48 el
¥ wor g ¥ 1 oW wy od iy ¥ wgr
B2 firqra w1 qeT agn T Al
T THTAT AT | woSy g 6 GEea
fafrz i 7T R waife oy 599
wwren T g AT v i, fasiaa
81 fram ¥ wRrg T 21

gae, ame-sfrey owdiw @ 4
AT | WTH [ TEFNT F AT EAT
21 &frm ot Tt 1w R A
A # \rey weafadt w TR faeem
W T T TEA X ) A v
& yraveie it 49 wvafgr a1 37 faeen
& | &1 e Fw TIeEY WY @A 9 At
¥ st wnfeo sty 5y el Ao Y
ag am ¢ fr vvw T 4 27 W@
gr srfer ag mem AT 2 0

g qg T MAT & A qTA T@A
Faqmeg AT A A MA@
Ty @ Wi § I fere s faay
;g | Y AET F TAVAN LT
qadt Y| T TN F €
W7 WG ST @r ) A A W
o & §1 wE | 7% wT vefoufary
¥, foeit & WA SHT W WA GG H
¥ forar & Wiv & awv Y 7 § 1 Wl
=07 FIMT A & TATT TWWMT W
v Fr s =g s a0 e &
a7 gt & daAw 9v 3 O e Sfeer
TwR, Mm% ¥8 €W A WA 6,
B FEX § OFIW £Y AT T AR TN
O o oY Tz § o7 W a o
qw o onfor AT ), S gET wr
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¥ ¥re & ¢w Ty @ endw von f

gheam-mizanfgt &1 3% ¥ foF wfir
o i wo gfos-mifrafant
12X &, A7 AL 7w 4 ¥ 6 UFT T
et 2T R, Al 9@ oty #1 Ay
& fo o7& o\ o wraw @ §o
WY T 7 6T Y AFAT FT IABY
T A 3§ GF 1% AN W@
wear, WNfE T% a8 @1 ¥ over
3 EATT WY ¥ 2, 6 THT & Y oY
& foxr d=1 & o ey ¥ foy
#r garT T wifen SHE ae
T @ & fag vy Tifge, A a7 74
T & o soar sfgw, &g ag oty
&1 VT FFAT & | AT 4 T 6 CFT GHIT
I faedt &, gg W a3 femat oY
o &, foma § sow T & 1 qar,
THIE, FAAYT §a TG T G R )
T A Tard ¥ (59 &7, 396 S00 47
FT TXAT X AT IAS OF 1 R iww owr
% § SAET o AEI T1% 96T S9AT §
o 7 fear sy i T S A §
aq af ag w97 o Nt wg N
gu% o5 9@ Al —aT wT W9
gree dz s §)

g% gEw qror aw o & feoarw
s HrT Y A o dw @ o
T frgerd &, frelt 1wt wfge
fimfr #1 sl wifge, v wgdd N
avs O §1 gk afrge wagd wY
nwelt & * ¥ ¥y wwar av o W@
fretr &, foredy gwre aft gro va
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afz @ F17 9T A I0 a1 WA F M
iz FT T 3T §, IH FI@H FH
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FO7 31 TR E, A 4T T R oA,
F g AR =777 T 90T TZ gHEAAT
FO & A TEE AT AT A &
AT 2, TEHED TIT T A 5 AT ?—97 T
&% foar =1 . 7% 59 e 740 2
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AT A SN, TIR qANE AT Z0r
A7 TF AT FT0 W AN FOT

TE F m=T AT AT A A
gt g 2 gwie 72 wfed 4 @4 §
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¥ T &1 o I w1 wiawfaw
wew femr &

el o, aror g ¥ oL agE
oY werr gy ovi A § 1 A W
70 Sfewy wardt * § 50 Sfww
sy 3F Wy o & For & g oA
A &, @A W wEw Al §, wA w
wArx T § | ¥gra 7 Qo Adr faeAr
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T § o af 7 vy ¥ 41 g }
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gagq foqr &, I F qz AT AT 7
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g% Y@ yEmg &7 A4 |

oft gow W wEW ¢ AT T
w7 A T wre sary gAYy o £ o
g ¥ fad dwc @ IT

ofy Vit fog e . Y Al
¥ e FQ—weqa I

ot JOR WY W@ . IA KT AW
Wz A WEAr | X7 WAT AT AEAY AR
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¥ yoe & arz 72 *O¥ wwwr ;M A
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swrqfy #gmEa, WIS gAr? W A
WATC WX TATRTFY ST I *T )
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ZAL Wil A @fqas wag<l &) F817
farae agdt W€ 8 1 T F Mmaw
gz § SHWIT 3o ITEFT &
TAATT 1961 M 1971 F &9 1099
A @fFgT geT A7IL F1 qLAT H 80. 8
o o FT Afg g% &, feai & 95 To o
#1 afg g% & | ssfeeaw avex & ot
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ToET, AT T2« &1 M fEemar
AMeAT § Star wrer o a3 Fa< el
7 fodt w7 ¥ fommm 8 1 sfwwe
1T WEEee FrEw G AR e
#r 204f foard ¥ femr &, & #ie F3ar
g
“The practice of bonded labour
still exists in one form or the other
in many States. It ig suggested that
surveys and studies should be under-
taken by concerned State Govern-
ments and Union Territory Adminis-
trations. Where legislative measures
have not so far beep undertaken to
abolish the system of bonded labour,
necessary legislation should be
enacted immediately. The offenders
should be dealt with severely and
bonded labour should be made a
cognisable offence”,

To% arz o wmag & fedr wasia
HETX 75 575 W #13 Fa9 S&1q7
& 1 TET TEW & RWugA e H
FYATE AT FT AT FATET §, ST WA
FEEGH 37 UF AW g Tl ISETAT
& qIET A FAT FAT (09T T, IEHT
w@ &1 w7 IA w0 el F#IH § ¥
g2 TTET §A @mi F4 ag dfeut AT
a1 qfeare 379 wRAr F9r #qr GT
& 1 Frwifas Arar 4 gd FLTLRT q4T
R EEE SR i S B R e
fadas € &isT ¥ &1 Tow &l @y
farer sEeTeaT 3 ST Hef 98
Aums TAT &HiAw oo Pwar a9 T
TR @AET gSE 2T W &
&\ AW A WATS ® R{AGH A
Fwn fro T SAIT RNE SH-
qO AT & FwT, AITET WAE A
[ A7 FF TAT) GG AHIGT
FY AT AT § 77 Ay geq afid 7
& FIT EHG TiT TAd( WA, 4T ¥V,
EAT ST 2T 3 | TEHAT AL A3
g foF @fgT weig? wwaTT g1 1 ;1%
T 2 & IAE & SAIT W

Agriculturel Labour (Res.)

oM T ot Fo FF g A0
FA ¥ grxr sfaarfaat Fv e A
JqT wHT  wHt wE 8, 5]
FEAT W I A W A FL FH
g 1 wgros ¥ gl 5 § gt g
qardr & 40 gfawa @ iy §,
agl {6 SF Shiwager £ F sHrard,
gftafagl 1T 33 F I F T
gIM, agg@Frara g | I TT @A
gated & sAHIWT ¥ Tx g3 HAT
a7 forg & s 10 g Atar S
TR A 3T AN wg A g9 g
ff W w H§R gEmE 8@ v
A AT, wEOS T S gErE
g WA @ | gl afgame miyg
T2 A FT9 7 5T | TG GEHC F
@ farge gl &Y T & ol .77 ==
wifgd agl @t weifes qai ®1 OF
gt ®T & Iaw [ga A &% F@ W
TEaTaHar & | SgAdar arfe & qusid
UF g af Ifqiesy a7 2 SH A gaT
=31 g fF o1 #) gaadr g8 aede o
I9 F7 G967 TEA W@, A FY aTF
THET 77 AR_IAT &, 98 ATar g &
AT ¥ GrA S4 A AT 4EX FOHIH
fast 1 gufas §77ag @ &, W T
FFFT T | THAT F FEATTIWE
FsGRAAEN T s I saar s
QIR AHATT § FidgT wagdl F Q0 A
TAT IR |

% 5 8 &, A gArq [0 Agan g
qgert ar 4g (% 4% 8 far e Fiaar
= A1 dex AT T § S0 @
A | THAT FAAL IF T By wAfeAr
AT =rlEd S 3@ % (55 gradr § 92
FEAA TOF & FaTA lar & § Sw
ST F1 B AT AT SO0 S BT
SHIT TgT § a8 T/ AAg A &
21 3, fvq agq & Al 7 F14F & JgF

A T TAF G I o TET G FI
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[sir afequineg Hae)

%% frerwr wid 1+ ¥ ¥ Gefwee
qéa R Y AT 41 I T A T ST
w= st & g wefgd | 9w & g
HTRr § AT worg<i & fod oY e
fr oft wraqeqr Y € &1 oW oW
o fwICET ¥ svaear A g7 oW
a6 Wi W FF @ I9 § A AW
M whAgT A § e
& 0% WX foda s g W
ag § Fe o= aveiter Giat & 93 wAg wW
¥ folt walew ¥ o F% WAl ady
w§ § 9 Gedt ¥ g arat i o Jqear
gt wifgd arfe qfaday s 97 7 v
fra &%

B2 wrfawe wrid w1 dedy
dq o % wview v & dead
ofare ¥ =res 7 § I7 F T FAT
arfg® 1w Wiy St qeardt w1
watey qrafiwer Sodm Aqc, gt
W srfarfeat w1 3 wifgy | gRoomT
¥ fod 7o aA WY N EET g g
TF Juw & 1 IO 39 A WAl 6 oX
et & wft § A gar ¥ I¥ 2% ) g
sEi @I At gar 1 & I
agw § o fre & P @ &% @
Tyeqr W) g 7 AW Sy ot wa A
] fear ar 98 & wfaat 4F, s
NI W H m, feq 3@
W Fon AF A TF & ¥ g
¥T & Iw w1 f5x ¥ A0 v wied
SR G el e ot wifad onfe
3w ¥ @y T w1 W i wrafren
faw

MR, CHAIRMAN: I want to accom-
modate ag many as possible, but the
House has decided tp accommodate
dhe third resolution. So, I have to
call the minister now.

S8HRI DARBARA SINGH (Hoshiar-
pur): Last time, my name was there.
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called now,

SHRI A. K. M. 1SHAQUE (Basir-
hat): You can give us a few minutes
and extend the sitting of the House,

MR. CHAIRMAN: I want {0 accom=
modate as many as possible. 1 am
told the Private Members' Business is
only for two and g half houra In
view of the fact that the House has
already decided that the third resolu-
tion will be accommodated, I do not
think we can revise it. So, I have
no other alternative except to call the
Minister.

SHRI A. K. M. ISHAQUE: This ia

a very important subject. You should
accommodate yus,

MR. CHAIRMAN: 1 have tried to
accommodate as many ‘members as
possible. But we have taken a bind-
ing decision that the third resolution
will be taken up. If I accommodate
more memberg then the third resolu=
tion cannot be taken up. It 15 a re-
solution by the oppoaition and so we
should accommeodate it. I am in the
bands of the House.

SHRI A. K. M. ISHAQUE: In this
House we have discussed many issues
which were not even op the agenda.
So, when it is an important subject. I
do not see why we cannot be accom-
modated (Interruptions).

MR. CHAIRMAN: My difficulty is
that the House hac already taken =
decision to accommodate the third re-
solution.

SHRI A. X, M. ISHAQUE: There
are msny cases where the FHouse ha®
changed its own decision.

MR. CHAIRMAN: I will call the
Minister at 5 O'Clock. 1 will try to
accommodate w8 many members a8
possible 1ill then.

oft vewret fog (§Yforarege) : duv-

A g, # fad wr o oanieza Y ol
wOT gy TR wrbarat adre Y
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wAY § ) 3 fas W= gt Y s,
aaYfe oY a13 AT EEAW I A T
wgr € &, wraT Sred & wone § A
o1 WA A e gre A e A §
IqH AT 73w w IgreT AT o R,
Fegsmmm wr wig, & 7 Qraw
WY}, T 7 WS wOU AGATR | TE
wgen fodl oF Jqmww €7 e R
ot 9T W, AT IA T FW GG AA AT
2 wWaRArTErarr EagFr wifey
mfE AT AF AT @A I ®
@

eI ag & fF o 70
dred s 2 W o @ vy
gifwewzaT e &7 ¥ Afew gq & fag
&Y ThoET auE AT S 51T X a1 #%
fear &, @t w9 99 Y gerE @
Rfegrd | ftfeardarwr &y o A
1974-75 ®T AT NTAAT Q7 IG K AA
sefaard | aNT AR Ay 16 TE=
AT W eATA X AW 13 TEE ¥
AT 1974~75 A AT XLHFI AT WY
swacfar ) wrY N ndwe
&, 39 % 619 qEF ¥ ANTFT AT WY
wergur ¥ Afwa 37 daT ey 99 W w©r
TR, ATAMTRIE IR 1S &
wwrenTs fravd o &4, A9y aaam
“aqort Tt oy & Qi worgT } few @ v
W WY ATR AT | W I Y A
FOTARA EF W RAN TS 4HT
afew St grome == 7#E ITH QmrE g
N T w1 A fafaer aaiweaT w1 aFi
gw ¥, ag QU W& &7 avwat ¥ 1 gy
frrr oft & s v alcIw AmY WY
frgamg rsm sl W W aIR
i S Qe e ¢, ufeg W
woT g feamT SraTe geiar
9 8 WA AW FA (A R AT
wgrT At ug @ e forwll Wit wro Y
fowdt § wy oY 3 & wiz oY wm. A
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AR ET R AT AGTE 1 & wg qenT
areat g % wy afat § gwedior w6y Y
a1 wme v aeg wy fefaw fady
AT FX faar 717 39 9IAT 2,500 WK
3,000 T Q7 AT | g AT
I A ALIRIT F4 § fog A
AE &7 AFA | GFH A FRA AR
agr o gy ag Araew Y § nE mi At
arAmaFRa3gn g 1 37 ¥ fog o
FAAE | WIEN ST IR
AT AR WA AR {TETy
afF agF I AW FY OWE LW ET
I OF WIAFT 3 §T4T) 2 HIAT AICQF
JIATFAT FLATAFEATE WIA #Y
w1 TER TERAEIY | IW W W
Firgo we frad aray &) aforg o
% W1 G BTT gt F@AA BT T 7@y
AT o B 97 by A SA W
fere 37 #Y T g faad, sagee WX 8¢
{0 w1 wgt 2 AA 1wt o e 6
T wyrfem Al g e anew
F ot o e wrv et 0w oy
AY HrAT B T, 7T BT §, 99
1 oY v TrE il frerr & WY ure STy
wfeamod &, 77 feel & safdrwcad v
T & S 3AYEE §F I ) e ey
¥ zafe & wgwar e g fe e
forsh 3 a7 & 0 Y i s g Lot
qraFd | FaragaTg feqdrale a<
ARYETT Y A1 for v ey § wrowwi
woTae & | R Gar Ay A4 ¢ i o
® ag AR w3 frar o g Y 5
T W eEE™ faergw A wy arfge
o7 WY T A TR ZRRT HTT ATEA § Y
qg A EFE T & A g o aow
7 J1Q, a1 AYE BT gaiw %Y
w1 9T Y W FTW ENT WK
e AT § S F AT Y fir ww A
% GA% TTUT WG | WX qgE T e
AW gy, QY 3T Aoiww ¥ ey §
o @eel I8 ¥ 90 wvva Taoy g
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[sr zzary fag)
SUTAT & SaTar ) FovA F Iq WY 10, 12
o T fqor o & 1 frrqore wY
frramer 7T AT AT A T ERA
gafey, AT IET QA N FATAR q@
ST FA TT 300, 209 §YAT FAT
FFEaT | AW IF T T AT A E A
anag R FaRA R AT A
w41 B § Forer & ag vy AT ET AR
AR ¥ FH Ty I gwwT &1 gAfe
TE AYNBAH B A FA WY F AT A g
fad WY Lo o8 5 7 a8 W e
wroRr awT & fau dur ey §@T e
T dar fr aofy gardy qgw St T wRr B,
ITRYWE F FONR ) A iAW @R
aY e ag v fr frr o R o
R ITAMT R T HF frar Imar

&9 & W1 &Y ATA F ag o ¥gAn Tgar
g fF 7adAz gAY sraemT wY f ago a7
ERT SR (IR ST ) At AT 1
g awer s fag S fag ) wiw & an
O AP ATE 1 LT 37 F Y
gt Fororit & | ST Y Arolfrer A WX
TaTe G &1 6T U WA A wEr
frar G WYX WY W W A 6
SART ST AT WRIATWIT ik a8 a3
firry § v w1 396 g1 7T 3, 3 WIY
Frway g A E 1 T Grewd S
SR v AT A AT ¥ AT
AT AR EFHTR RTITR Y
39 ¥ &1 T B! TRTATET oAy B ffw
3§ &1 frawy wpfod wre 3% &0 &
YE W@ §agy WA | FTCHTT AW
) Q% U, UTRT 0% TE Y WTR, At
39 ¥ fag agfead wo ow w1 &y amy
gt § 1 ag TTHT o FA oA
FrRrET qg g1 1 xF Y W femz § wa Ay
o podniinT A | WA K
TRIR=AT 00 Wiva AT AR A
& fafeerama i semfe g ¥
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# oy a4t Iy sy & o A
TR AT Y e A g e I
gTL §ERTE Y wWRT A §9 WwW
amd Tad ¥ Aty fear )

off wdewe Py ;. (sETETATY)
awrafe oY, swer & o arfrar agee &
a5 wz fear ar fs & o7 weTy Ay AW
7T, 39 & qgH A @Y 7 3 wewra ¥
77T q1 f5 T ¥ a0 oy A oY
oY i ST T HY T AR 01 A A Ao
AFAT WO F T GO &Y qrAx #
FE UAITH & APT A A 9T T E

forr &hit & q1* 7 ag yena Y,
& feey F & #1 v AY o2 rar §
o gL Fafer w7 &) Aq §Oww
uq afrer worgr VY avr Sifwg
Y AT R FTETA &1 AT WK
oy aAgY At woAr IR W A
# T QU AN ¥ AT 93 A8
Y o 3 A aw w fra g wfres
FgT & a7 7% wIwTA 17 {79 A vy
¥ ¥uw w9 fAQ fF 27 v & Tor woy
ZIIREQB AP 7w AY gt
T W AT ¥ WET-SrAET qvA WYY
FHTT 25, 27 €T AT WG oW WY
WORTT F7 FE-TraamiT T vy 1 ¥
o O & for @ g e g free
21 T ¥ ArE arew 8 o e
Zare § Aty TerY wXw o Tt Rt
IMEITW | AMEarr e Foar @
e 1z ¥ afage R e & awr dw
o g @ ww §, W AT A A g
# e w1 g pfrom & wrw 3 ST
¥ faelY 7 wra T w1 oW, A IW
TR ST AR A AR
¥ In % qrartee Araw € e frare
t w7 gt avg w7 faw i oW
& qqr g ) wernT ¥ ow wa] oft
oY f gy ¥ Ierary fad § wfea,
form ® wrw Aff frer wr, e
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¥ el AT v AN W@ A 6T I A
afeat wwg st € ff wod o w7
dhr ®°% ¥ fAg 1 T avE W AW
Pr ow ove oy gfysdl w1 Qoeme
¥ T 97 W A AT T AT ¥
ot e gy war 1 oy feafr wrw A
wk ¥ 0% o1 ag am A ol uT
wig T fr 37 F1 I AT a3
wg g § ax aefrer &Y mfear
[T TR AT &7 & A7 3T 3 Y
T}, SR N A Y gz gAY
wreft AT ¥ AT BT ATEAFATT AT FYAT
T nmtar s ad 3a
wWtw g ¥ | OTY 77 TH O spavar
FRfea g1 57 7 oz & fao 7w
wawn & fr a7 Y q=E 3 O AT
? 1w R oA St ondtT AT 2
¥H ¥ ¥4 § g7 A fag® g efcaa o
i & 3 W w7 a9 faorg
e 21 92 | fev Avr a7 T2
Y @A AT, AT GAGT 5 47 ?
BT 6T &Y FITE w7 faeer ofge
W7 A9 IH T AN wAwT Zq A7 A
wwar & i T 9 WA 97 99 o
waAa X oy e fr AR
Qg T | A1 ST A 92 A A
¥ fao oY o2 7 faovee grfes 3R
woon & 1 39 fAr 3 A A §ar A
TR Fif Svar 39 > farg @
sufere wary ¥ N NS §, R, Tove E
IR XY TATE FT FATT AT TAT Y qRA0
W7 g Ford fame s W oo
oot & 1 gy o e, 3% gverth
W T N A Az g § § F oy
¥fdv i s NI T § e
e gt & T ST & & W ST
sy afshofr s ¥
W £ 0% qeey W 7 QA A
e 4R R w7 oY ey &1 Afra @
e et §, 9t Rewrgwn & WY efraw
& a1 gl o & ST W ww W
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AT AZA § A WOE ey Wy
SqTRT AAT GEAT AT WA & IAK
®IT BT AT FTIAT GO |

WA T A TEEAATHT § AT
% W T T wET g &) @A W
A I a1 & fAq aagd @ w3
&t & ®Y A 1 Hfewr qron WY
it wry J g faar § Afes qg ot
famgar 2577 & Fifam gor vl I
fre agT &t qigur wt g &1 T o
g & W § 1 OF A1 S arfr ay §
AT WAT FF AATIT AL IARY AT A%
AT AAMT 1 g AAA 9% Fr o ey §
§ Z@ TAGT AT IR 9T W A}
T & A | AW et g § W
®AT 3 AGT AT ®EA F 1| wOAHA A
fergerm ® Twdtfy w<w € & WY
agt ¥dd @ gu ¢ frgmm WY
garr AT A FTY e i K ag ¥
78 ¥ gAm@ak ¥ I A § W
TUT F R, AT gFT TIRT § AT
agT #W §, W oAy for 45 @
(77 ) .®T @17 OF §9 AT
FAA A 1 wuH wAT & aw F
FHI TR F AT g W oo §
9% FIT 60-05 TAAT WELAT &
fraar & 1 whedh, zfom Wi g
TR I 9T 4gT FEAY AT 1 e
It g8 & g0 I AN ¥ a9 §
W &l 7 T@ § e TR g
fafrmer §, womaE § (il &,
s afa & q°r ¥ 1 T AR WO
aifge s o oF fraw 421 % | 9= /A,
qF WA | TR AGH AT 25-50 A &
fog wiw ¥ fraw & a9 w2 R
gy ¥&T f§ oz wwem T & s )
T Fg ¥ W9 FfaET wogT w, aw
A W AT g W R §)
TN AT WAH! Wi FT gAfREer v
)
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it s wrfeny : ot wreR Wi
wr fag & a9 gre fremr &1

&t WAV e : Sk T AT
T & W § | wE ww wEa & e
FEN ATAT & qTE FA §, AT oY &
qre &, ®Y g 2% § P o <70 Firg
qre & A & At wgarg e sk w7t
Porarr oY Frefirrrc & o Feac § o o
Forerelt weftr & Wit gar< Prar Ainr 9
& o ot s qa oo 7 &, o
s oaoy 74T 8 g AT fv oum
| & e WY e fw el o
W Y | TS Y o oF &7 s
ST 0 |

or frwm & o &Y adt s &t
qfinet & 1 &z, =, farorelt wrfz s
Iawy feeaT 81 gwT 9v orar § ar
¥ ur AT @ AT JIET AAT A Y
I ) FEEAT AT AT X B
feurr &7 foee a7 wwf & sowr
o R AreEr ¥ 2w e e wEe
ad gl a1 forg g & oY Y
formrrft W @ T wy AT grar &
It ay ¥ Jawt &4t wv v g
A T W gUT qwaT §, W @
arar &1 9% & are o feaes
WY #TY $T &, §F A A7 W@ AT a8
@ STy T wroet faaor W &
fag faer amgeft | N fox 928 ey
Wt wT f6¥ 9T FY¢ BT T wrewT
a1 QTR AT ¥ Gg A8 wgAT T
& aal & At s, gt FaY
T I O A% qga & Ay fowelr F
WR W & qony a3 ¥y dfew o
oo e AT § 1 GE Aewra It
%7 7} ¥uvT & T2 &7 gav7 &, SN
areft ¥ O ¥ garr B wArey =W
& oy WY famy w37 o § ¥ s
o e Wi &\ woame ¥ 6 | ST
feor a% € W wT T wAET g v
o o g Y g o wf vy
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¢ & wrE § @i W qgt ¥ aEx Ew
&1 wufog goftelt & ad wig o
£ % fawre s, oft g sgar 8

SHRI K. LAKKAPPA (Tumkur):
The gocial and economic problems
confronting the country have been
brought out by the hon Members who
participated in this Resolution. One
belonging to any political party may
appreciate the principle in which he
has brought up this particular Reso-
lution, and this is very commendable
ang this merits the attention of the
Government. This problem has been
confronting us for a very long time,
I do not know why the Planning Com-
mission is not implementing in the
matter of the exercise of the popular
will and the govereignty of the mil-
lions of people so far as the socio-
economic problems of the country are
concerned. I would like to pose a
question why the tremendous wman-
power is mnot being utilised even
though the resources are available and
there are natural resources at our
command in the country. There are
the underdogs, as has been rightly
stated, who constitute more than 70
per cent in the rural aress especially
the peasantry and the agricultural
labourers. How to mobilise the man-
power is & question which should
engage the attention of the Planning
Commission. The will of the nation
should not get frustrated, If the
Planning Commission could come to
the rescue of these down-trodden
people this problem can be solved.

Many of the people have made
various guggestions regarding the un-
employment problem, Millions of un-
employed people are there, skilled
labour, unskilled labour, who are the
people who are in need of basic ame-
nitics of life. But the Planning Com-
'mission has not utilised the resources
available in the country for these un-
derdogs; they have not utilised the
land available in this country.

One of the reasona why the Plann-
ing Commission has failed to estab-
lish solution of socio-economie prob-
lems is this. 70 per cent of the under-



dogs are landless agricultural labour.
There is no machinery established by
the Planning Commission to imple-
various aspects of the problem,
in order to see that the manpower
should not be frustrated. What is the
in the rural areas which
you are proposing to set up? I would
to

happened io your
million-Job programme which you
have envisaged? What is the role of
the State machinery, I would like to
know. How far have they implemen-
ted? To what extent has this State
machinery implemented these pro-
gramrmes envisaged by the Planning
Commisgion” 1 would like to pose
thig question to the hon. Minister,

The unskilled Jabourers are not able
to make a hving and it 13 my sugges-
tron that they can be utilised in the
production procesy provided there 1s
a maasive programme of employment
which is to be followed in every State.
You should have such a massive pro-
gramme involving the people in the
rural parts. You have not
this manpower, You have not for-
mulated a massive housing pro-
gramme. You have not given a
massive programme of rural indus-
trialisation in the village parts, and
this has been the failure on the part
of the Planning Commission in regard
to the non-utilisation of the industrial
resourceg available at our command,
This is one of the reasops why we are
confrented with this problem, Sir.
Further, if the Planning Commission
comeg out with a massive programme
of utilisation of this man-power in
order to utilise it for productive pur-
poses, we must forget all this bureau-
cracy and its functioning in a narrow
groove, Therefore, I would like to
know why many of our natutal
resources have not been fully utilised
and 1 wouldg also like to
¥mow what machinery the Planning
Commission is going to set up to
M hns

MR, CHATRMAN: Please conclude
now.

1988 RE--.I8.

£90
Agrwultural Laoour (Xes.) i
SHRIMATI T  LAKSHMIKAN-
THAMMA (Khammam); Are you
going to call me or not?

MR. CHAIRMAN. 1 am not pre-
pared to tell a Member whether I
will call him or her or not. That is
my discretion that I will have to
exercise at the tume when it comes.
No Member can ask the Chairman
whether he is going to call him or her
or not, That is the prerogative of the
Charr. I may call or may nat call

SHRIMATI T LAKSHMIKAN-
THAMMA: Thank you for your
chivalry, There are some problems
I have to explain This is very unfair.

The hon. Member, Shrimati T.
Lakshmikanthamma, then left the
House.

SHRI K. LAKKAPPA: The Plann-
ing Commission should try to find out
from the various States whether the
various schemes are properly imple-
mented and whether the natural re-
sourceg are fully utilised and whether
there 1s a time-bound programme.
They should overcee thewr implemen-
tation and wherever necessary, pull
up the State Governments, This is
the scheme we have to work out in
the Stateg and a necesasry machinery
set up by the Planning Commission.

I want to make a suggestion
Various categories of the people, skil-
led and unskilled, can be utilised for
various programmes and the State
Governmentg are not functioning ac-
cording to the socialist programmes
we have envisaged in our Constitu-
tion gnd the Constitution has become
a big paper. Therefore, in order to
see that the Constitutional aims are
achieved and that it becomes & Po-
werful instrument for the transforma-
tion of our society and the economic
conditions of ‘;l;: I:eopla- tb;’ml

Commission should take

ﬁ. 1t the problems are taken Intc
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consideration very geriously snd if
there is & time-bound programme and
if there are massive programmes, then
only we can reath our socialist goals.

oft eelt o el (Fggw) ;oW
oW OF Fa¥ #Y wATA gATY ATHA § AT
AW s g fs
fwar 3w #Y Oa ¥ Y & AfwT waw
T A F T FT AGAT ST ATAT qAFT
faf anim wage sg7 ¢ 3@ 2w Y
e %Y g ¥ 1 IowY deqr A Y ?
canf aitaT wga § & w1
JUNT A FY vy Ag &) 0§
tfegrer #Y wer o & fr oy & weawTe
W ¥, Agre, 72, wenE, AW 4 fz
Y & FTH &I qTT AW WA |
ARE™ & w1y 419 ¥ A7 Qe
way ¥ fowz wY wgd ¥ o7 0y, T2
F§ FTCWR AT ¥ TEX A1 79 M |
39 AT ¥ My ¥ T FIT HY F 49
wiye gy g 1T § WY I @
T FW % fau @7 W adww fac
# vamre wwr g, f o oaEy ¥
e ®) for ¥ o faar amg,
e W TEE( TG A vy gw
srafae gu & wr & wafe gea may
Afear T, s 1§, famw &
ag ag & why fog @, 3o e
s frar &, fefaquar dzx g fing
&, wifefaw #1 gaum fegr §, Ay o
fowye #Y oY qof Qv &A@ ofe
RUg &t drEr g onar & wfex
ag S AT aawm & ar @ AW Ay ww
dar wek faomar § Afer g2 war
wreami ¥ wrer dare waar § Hfew
¥ §¥ A7 g &, W1 W Ay Aew
s § Wfew @z e &
e o qEtt &, oY oy o) vawr }
fore® wrX & §9 o ¥ %g femr s
g fe famt oradi e & 1 oET A
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30 & vy 3@ w1 sww A Ty
c&® wrw qg § fw R ¥ ofy werrfaw
wordy § W< dar av grar § o W
fammr & @t §, WY QYA H AT
oT FTRTQRTAAT  qrwAr ¥ @ &
T &Y A1 AT MY AT A wagdr ¥
FT ®1€ 7o¥ qfare w1 Q2 fawr
gwar 8?7 ST A A W ey Ag
far gt Y @@ % ugar T om
FFAT §, BG WA FOAT FT FIAT 77N
awaT &, H¢ w9T ferg FwTT T wTA
2? adat wRAMAw nFgd agr
AT 2, a7 FEMT FAA 7 43 F7
caifar  wfRwe & #=T gwar 3R
%, T 37w fewmr 1 wdrgz omar 2
e wrer F T W & 9 e
T WT §, IAH Iz § WyT 8, Taw
foem qTaaTd 7 Ia% qr7 foerr Ay &,
FI81, WEA TR TEI B 27 FIH
rardt faw ar o 2 afeq fme Wy gz
g 21 38% foro )€ araer w8,
T T &7 AT AN AT W7 AR
/AT & wa FW AW gAY wrar ¥ dah
2 37 fat 8 adrar gEgrAg
& wiat § AT AN FYAT & GATAT W
NTHT FEeTT & WHIT SNz
gioF a7 Y famr Haa o et
FUEA R BT, FLI@ | ATHATOH
R T AT g g grey
ar &Y TareAn WY 4@y &) oy ag zTY
I §TR F A AT qd 97, afaw
FTwr g ? gn ¥ § fx
W) ¥ ot @ 9 47 g dwlY vl
qxaer fag oy § Hfwwr Ay vy s
Ve g v A E & & vt que
FRAIMW, @ are i o avwar Ag

HreaT PraT WL e dwe &t
o gk wrier  fafrex wedr
aw & Wt faw 3w w@ Wik 99
qT wgw Qv | W< faT agh grew ¥
W s st o A a & Qua
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& aiL ¥ uw ¥ o T ¥ 99 fear
ar | wesr AT fE 1 o oY ¢t ae
¥ 0% T 4T W FTNEH! 417 FI9 )
e 3 fapedY Y Fordrg Y @ AT an)
faw soreommar a1 wawt wfwar F g
W & fag sgwar #1 o7 A 9%
Afer oy qAfameelt e g, G
{9 T TR WTEa 91

w7 ¥ carfaw fafaees & faqaw
Frarg fw arer 7 qg qreqz Fravar
AWTE ], WA WGX qw W fam &1
€ aga 72 Vv e A A el @y
¢ afFr ww T o1 fow W wod
wfgdwa & wrar wifgs a1 gvaFre a,
AR w7 eR fram faw @
q5qr ot Awdl &, fam ¥ 27 At
F3tar frafg saE av b A
I feafs gurr w omemw 4
% |

7 0¥ 41 qWir 1 g fx om
Qe T Frax wforws ey Taw
G IRy AT IAWT i)y AweqrHr
¥ 3war W@, &l 93y & wr g @
¢ v siaamrg we o
FAY 7 4T ET @I, (FA &qa 3
&7 WY & |T9 ¥ Wi w1 geqETE 2
2!

SHRI A. K. M. ISHAQUE (Basir-
hat): Mr. Chairman, Sir, through you I
thlnkﬂ:ehon.lhmber,ShﬁGadl-
dhar Saha for introducing this timely
Resolution in this august House. The
bistory of the rural people hag been
» history of deception and discrimi-
Ration for a long time, These are the
recple who have been discriminated
by the asophisticateq ecity peobPle so
ong and we get at least this consoia-
Hmﬁu&mmmphm
deing @lecussed in thig sugust House
ind they spay get some consolation
Tom thiy discussion. Sir, yoo will be
lurprised to learn that whereas ceil-
ng laws have been introduced and
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implemented in the rural areas, no
ceilling laws have been put into ac-
tion 1n the urban areas. There has
been some talk; some discussion, but,
nu celling law has been enforced in
the urban areas. This 1s how the
people 1n the rural areas have Leen
disciiminated against by this civilised
soviety,  Till now, a sort of colonial
tratemnent hag been, meted out to
these rural people, They work in
the sun; they work in the rains and
they work treading ihe mud. How
much they get as wage; they get Rs.3
per day. In some areas, it is Rs. 4
and 1n some areas it is Rs. 5. At the
most, In some areas, they may draw
Rs 7 or Rs. 8. But, under what con-
tions, people in the urban areas are
working? Most of thern are working
under the fan. If some of them are
not working under the fan, at least
they are working under the shade.
They draw not omly four or five
times the pay of a rural worker; they
draw something more; they draw
bonus; they draw pension: they
diaw, dearness allowance and they
alsp enjoy retirement benefits, But,
people in the rural areas do not have
even security of service. A villager
m 4 rural area does not know wlkat
he will eam tomorrow. He may be
employed today But, he does not
know whether he will be in gervice
tomorrow. It, 1s our experience, that
in a year comprising of twelve months
they may have work for four or five
months m a year. He drawRs. 4 or
Rs. 5 as his wage. This is how they
have been deprived of their legitimate
due so long; thig is how they have
been cheated so long. Sir, the urban
workers are assured of their pension
and security of service, He may be
a clerk, he may be a Class IV em-
ployee in an office; he may be a
labourer in the industrial sector; he
has security of service. Whatever
he gets, he gets it throughout the
year. That sort of security has not
been given to the people in the rural
areds. Bir, e have not heard as yet
that the industrial products, products
in the urban areas have been subject-
ed to any levy. But, whatever is pro-
duced in the rural areass, is subject-
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ed to levy, procurement, Geboarding
etc. Not only that. They have to
sell thetr products not at the mar-
ket price, but at a capricious price
fixeq by those sophisticated people
who do not have any knowledge of
agriculture and who do not know
how these products are produced.
They fixed the prices ang the for-
mers will have to sell their
to these sophisticated people;

farmers will carry their products

products be brought under procure-
ment and levy? We have seen, thou-
sands and lakhs of babies dp not
get baby food. Could you not even
procure baby food? The industrial
products have not been subjected to
any levy. Sir, it is these agricultural
labour, may be a wage earner, may be
@ small peasant, may be a big pea-
sant, whp make available food stuffs
to the Indian people But, the irony
of fate is, they are made to starved
whereag those in the urban  areas
have been brought under statutory
rationing. It has become the legisla-
tive duty or obligatory quty of the
Government to feed these sophisti-
cated people., and the rural areas
have been left out. Of course, in
some areas, modified rationing is
there. But whereas the city people
are getting about 2 k.g. a person from
the villages can expect to get only

My hon. friend was telling us that
in the JFourth Five Year Plan only
18 per cent was devoted for agricul-
tural purposes. Our country has all
along been subjected to floods.
1 know from the hon. Minister
Government have done after

Agricultyral Labour (Res.)
pendence to save the country
floods? Nearly 75 per cent of the
water from the hills goes waste into
the sea.

To ameliorate the conditions of the

ience in Paris where Indian chutncy
was being sold at Rs, 22 a bottle, We
had been to some East European as
also West European countries and
we saw how Indian chutneys
particularly and other Indian goods
were very popular. All these could
be produced in the rural areas. So,
1 eupport his suggestion that indus-
tries, more particularly  cottage
industries be set up in the rural areas
so that the conditions of the rural
people could be improved to some
extent.

About Rs. 26,000 crores have been
invested in the public sector under-
takings. 1 suggest that at least the
minimum bank rate of interest has to
Le taken from these public sector
undertakings under obligation. A
fund should be created with that for
providing subsistence allowance to
these rural people who do not get
work for more than four or five mon-
ths a year. This must
charge on the public sector under-
takings. When so much money
been invested in them, they have got
a responsibility and duty towards the
country, and they can discharge those
duties and responsibilities to the |
country by meeting this most fmme-
diate requirement of the nation  bY
making the interest amount available
for the purpose, This amount should
be utilised for ameliorating the cn.mdl-
tions of the rural poor, and for giviné
unemployment pensions to the other®

1719 hrs.
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Members gould mnot get the
opportunity and some others had to
hurry up thewr speeches for want of
time. But 1 am well aware of the
gerious feelings of various hon. Mem-
bers. I have no doubt in my mind
that the agricultural labourers are the
worst lot 1in the con;uy'h “:lld in c::

tive measures which sho’ neces-
’%!y reach these agricultural labo-
urers and give them relief are not
undertaken, their tears of poveity
will have the capacity to submerge
any powerful Government mn  the
world.

Naturally, when I look at this re-
solution, the language may be a
sober ome, but it is not the sober lan-
guage but the spirit behind the re-
solution which is more important and
will have farreaching consequence.

The hon Member has suggested
four pomnts hus resclution; the first
13 regarding adequate job opportuni-
ties for agricultural labour; the se-
cond 1s minimum rates of wages, and
the third 1s making essential articles
and commedities available to them
at reasonable prices and the fourth
1s about implementation of land re-
forms.

At the outset, I would hike to say
that this may be perhaps one of the
rare occasions when, whatever may
be the feelings of my hon friend Shri
Kachwai, on behalf of Government
we have decided to accept the reso-
lution, of course, with the amend-
ment of Mr. Daga.

The moment Government say that
we are accepting the Resolution, we

accept it with all the responsibility
il impliss.

ot wivee faw: fanr v &%
q ?

ot W wficr - sRE W W@
e §?

It is not a question of bringing a
Bill. This Resplution is recommen-
datory urging on Government to
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take specific steps. I have no faith
in bringing futile Bills. It iz acuon
to be taken on the bams of these
recommendations that matters. 1
can assure the House that when Gov-
emment say that we accept the Re-
solution, we accept it wath ali the
1esponsibility.

1 would lke to urge and appeal to
the House that this Resolution be a
unanimous Resolution. Let us give
that assurance to our brothers and
sisters, particularly in the weaker
sections of society that this Parlia-
ment, the hghest body in the coun-
try, 1s very much concerned with
their wayg of living and therr Live-
lthood and we shall take care to see
that positive measures are taken In
right direction for ameliorating thelr
conditions. It is 1n this spirit that
the Government have come forward
and I am sure even the members
from the Opposition will sppreciate

this gesture or rather this approach
of Government.

St AATT o . foar a7 17
gL w1 Wt qifest & e e
a gy ?

SHRI MOHAN DHARIA: What is
gong to happen through a Bill?

W XA faw WG T A R

A AU RN FAr ATaa fas am
(4]

SHRI MOHAN DHARIA:
look at the Resolution, what does
it say? First 'adequate job oppor-
tunuties for them be created with re-
gulated working conditions’. Here it
Js not a question of passing a Bill It
is one of making these opportunities
avallable through wvarious program-
mes mainly in the rural areas, may
be as suggested by Shri Kachwai in
several forms that are neceasary,
may be through several agro-based
industries that are necessary. There-
fore, no Bill is going to do the job.

Second ‘a reasonable minimion
wage rate to meet their deily neces.

If you
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sitieg be fixed and effectively im-
plemented’. The House is aware
that we passed an Act known as the
Minimum Wages Act of 1848. 8o
there is no question of passing a
new Act. The question is how that
Act is being implemented.

Next ‘Supply of food apnd essential
commodities gt subsidised rategs be
guaranteed io them'. Here it is a
question of having a massive distri-
bution system and making these
articles available for distribution at
reasonable rates. There ig no qucs-
tion of a Bill here.

Last ‘effective und genuine land
reforms throughout the country be
made without any further delay’.
There is no question of & new Bill
here. Thig 15 demanding implemen-
tation from the Central and State
Governments, if I have understood
the Resolution in its true meaning,

Coming to various points raised by
hun. members, unfortunately my time
is lmmted and I am aware of my own
limitations.

oft gen W wgE@: 27 AA
o T EE

SHRI MOHAN DHARIA: It 1s not
that Government have not made any
effort. Government have undertaken
saveral programmes. Even during the
Fourth Plan, there were progiammes
for the small farmers development
agencits, marginal farmers and agri-
cultural labour agencies and program-
mes for drought-prone uress. Simi-
larly other programmes were under-
taken in the name ol crash schemes
of rural development,

SHRI JANASHWAR MISHRA
Crop insurance,

SHRI MOHAN DHARIA: It is not
taken by Government.

These werc several programmes
well takén In the country, But they

Agricultural Labour (Res.)

were not enough, It ig no Houbt
true that agricultural labourers are
perhaps the worst hit because of the

ing prices. It is the poorer sec-
tions who suffer more because of the
rising prices. Naturally when we
think of poverty, it lies iy two areas,
Where there is no employment or
there is under-employment, there is
poverty. So we should consider how
those who are under-employed can
be given more employment and how
we can create job opportunities for
those who are unemployed. This
resolution 15 concerned with the
whole economic¢  structure of the
country, mainly rural gnd agriculture
sector. During ihe crisis we are pas-
sing through, let us remember that
agriculiural sector is the back-bone
of our economy and all possible em-
phasis shall have to be laid on the
development of agriculture and  in-
dustries based on agriculture. It was
said that in the fourth plan, the per-
centage of allocation for agriculture
has been brought down. Let us re-
member that along with agriculture,
we reguire, power, irrigation, steel:
cement; fertilisers; etc. Do we take
into consideration the other allocations
made or do we think only in terms
of agriculture We shall not be do-
ing justice to agricutlural economy
itself 1f we say that investments on
fertilisers or irrigation or power are
not needed It will not be a proper
approach. Let us have a balgnced
approach. If you see it carefully, you
will find that we are trying to take
care of agriculture and production ol
wage goods—the essential commeodi-
ties required by the masses, For that.
investment goods are  required
mamely, ateel ete,

SHRI BIRENDER SINGH RAO: I:
it correct that the plan allocation for
agriculture in the current year was
slashed down from WHs 819 to 260
crores?

SHRI MOHAN DHARIA: It is nof
correct. 1 assuredthe House the other
day that it will not be dome. There
is proposal that some outy should be
made dNere and there. I have mysell
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opposed any cut in the sllocation for
agriculture and Government have de-
cided against any cuts in agriculture
in spite of our ctringent economic
condition,

I do feel that in the present cun-
text, iL we want to gawmfully employ
the mullions of our masses, we can-
not forget our rural economy. It 1s
true that cottage industries and rural
industries and even small-scale in-
dustries have suffered. We shall
have to give all possible priority to
them and link up the new science
and technology with thase industries,
taking care of production at one end
and employment at tne other. This is
how proper planning is to be made
to take care of them.

Criticisms were made again:t the
Planning Commission. It is true that
whatever happens, the Planning Com-
mission is blamed. We plan for the
couniry, but when it comes to the
stage of implementation, the Plan-
ning Commission is out of the picture
Anyhow, the baby is ours and we
must accept all the accusations. We
have taken this lacuna into considera-
tion and proposed to all the State
Governments to have their own plan-
ning bodies at the State level. To
strengthen the planning nrechaniim et
the State level, we have offered to
meet two-thirds of their expenditure
from central funds,

SHRI DHAMANKAR (Bhiwandi):
But you do not associate MPs with
the State Planning Board,

SHRI MOHAN DHARIA: When
this complaint was made during the
Question Hour, on the same day I
wrote to all the Chief Ministers in
the country, and most of them have
agreed that they will associate Mem-
bert of Parliament in the process of

even at the State level
t assurance has been given by all

the Chief Minister,
PROF. WARAIN CHAND PARA-
SHAR (Hemirpur): Kindly check

up how Zay it has been done.

Agricultural Labour {Res.)

SHRI MOHAN DHARIA: There-
fore, the need is to have an efficient
planning body even at the State level,
If we want proper plans to be formu-
lated, along with the machimery we
should emphasize on wsrea planning
ang district planning. It is no use
planning from here and tryig to push
up plaps to the lower level, Therefore,
in the Fifth Plan we have insisted on
the State Governments for th first
time to have plans for every district,
For the first time we have reguested
the State Government; to formulate
sub-plang for all the adibesi areas or
tribal blocks in the country. 1 am
happy that most of the States have
been responcing very well, It is not
enough. What we require is the
involvement of the people. Unless
and until we accept the philosophy
of decentralisation of power throuvgh
the jilla parishads, panchayat samitis
and municipal corporations, it will
not be possible for us to involve the
people in the whole process of plan-
ning It is a new approach or a new
way of thinkmg which we have ac-
cepted

While I am not here tg preach the
Gandhian philosophy, we cannot for-

get swiadeshi and the gpirit of
swadeshi. There is a cry from many
quarters that we should accept

foreign aid from this gountry or that
country. I personally feei that we
should endeavour to manage with
whatever resources could be mobilised
within the country with all sacrifices
We have no right or moral authority
to over-burden the generation tc
come. If we get aid or loan todsy.
the next generation will have to vay
through the nose. When we take
this aspect into consideration, the
yuestion of a balanced approach and
thinking in terms of proper priorvities
becornes impatative and essential.

SHRI BIRENDER SINGH RAO:
The implementation of langd reforms
stands assured with the passing of
Constitution (7hirty-fourth Amen:
ment) Bill? What iz the Goverr-
ment doing with regard to ceiling on
urkan property to have halansed
benefits of soialism in both sectors -
kural and Ushan?
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SHRI MOHAN LHARIA: The hon.
Member is very much justified 1.
esking this question. I feel that we
cannot think only of the rural areas
for resource mobilisation and Just
forget all the urban areas, I ive
that in a sovahst economy we have
to mop up rescurce: from wherevur
we can, If we want to have g climate
of sacrifice in the country, we cannot
Fay that we sha.l not tax those wht
are from the urban areas. This 1 o
long felt requirement and I may sav
that the Gove.nment has already a»
sured the House {u do it.

I welcome the vanous suggestions
made by the htn. Members, For want
of time it is not possible for me to
deal with all of them. Government
are conscious that unless and until the
down-trodden and the weaker sec-
tions in the country are given pru-
per relief there will be a very serious
threat to democracy and parliamen-
tary institutions from these sections
of society. Government ig well awaze
of it. Therefore, 1 welcome the Reso-
lution, I accept the amendment of
Shri Daga. I would request the
Mover to accept the amendment of
Shri Daga and let this House un-
animously pass this Resolution and
assure the country that the whole
House appreciate these sentiments
and that we are serious of imple-
menting our assurances.

With your permisiion, Sir, I want
to say one thing more, There is a
social dspect also. Most of our
friends from Scheduled Castes and
Scheduled Tribes are mainly concern-
ed in thege areag and, naturally, this
Resolution is not having an economic
importance but it is also having a
social content. I accept that feeling
of the House.

MR, CHAIRMAN: Shri Gadadhar
Sahs,

As Shri Panda’s Resolution
have to be moved and
plesse be very brief. 1 hope, you
will not take more than 5 minutes

shall

AUGUST 30, 1074
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uumyeurnuolutimhuheen
accepied,

SHRI GADADHAR SAHA: Bir-
bhum): I want at least 10 minutes.

*Mr. Chairman, Sir, at the very
outset I would like to express my
gratitude to all those hon, Members
who have taken part in the discus-
sion on my resolution gnd have sup-
ported it. I am very glad that all the
members who have participated in
the discussion have unanimously gup-
Ported it. But, Sir, this is a historic
moment because the hon. Minister
and the Government have refused to
accept legal responsibility to amelio-
rate the sufferings and eliminate ex-
ploitation of these badly exploited,
neglected, unemployed landless and
starving masses of  agricultural
labour and poor peasantry through
genuine land reform, Though they
have accepted the moral responsitali-
ty, they have refused to accept legul
and constitutional responmbility for
basic solution of problems through
geniune land reform, They are very
much exploited and the degree
of exploitation is risi every
day From this we should draw oncr
again a lesson that so long as the
Congress Government, who represent
the Jotdars and the big landlords,
will remain in power in the Centre
and in the States, we cap Dever ex-
pect any real and effective land re-
forms. Sir, a]l those who spoke on
thi= resolution were unanimous in
their view that the Government have
failed to provide the minimum and
basic requirements of food, clothing
and shelter to those toiling masses.
Whatever the Congress Government
has done jn the neme of land reform
is nothing more than abolition of
intermediary rights and regulation of
tenancy leaving large areas of land
held by landlords undisturbed, This
has totally faileg to bring about an
and to the age old feuda]l agrarien
structure and land relations inherited
from past in the country. No appre-

'mwiﬁmmwmm

in Bengall,
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cable change has also been brought
about 1n these land relations and in
the agrarian structure in the last 27
years Although the State Govern
ments have enacted some legulation
for making nominal and partial land
reforms, there lg no effective provi-
sion and machinery for umplemen-
taticn for fhe speedy distribution of
land to the landless and poor pes
santry ©On the other hand the big
landlords and Jotedars have been al-
lowed to retain control of land
through defective celling law. fuil ot
loopholes, numerous exemptions to
categuries of lands such as planiatiols
mechamsed farms, orchards, religious
and educational trusts, etc, high ceil-
ing limits, ficutious transfers, parti-
tions through legslative gaps Thourh
‘niermedhary rights and interests have
been abohished after paying heavy
compensation to the erstwhile Zammn-
dars, the actual cultivators have not
been benefited from this measure nor

have the revenue of the Government
gore up

Sir, what I understand by .°w
genuine lang reform s, that al t°€
land shoulg be tahen over by the
Government from all those big land-
lords who are not directly personally
engaged n the cultivation of that
land and in major agricultural opera-
tions, and no compensation should be
paid for that The land so recovered
should then be distributed among the
landless agricultural labour and the
share croppers with top most prionty
to the poor people belonging to Sche-
duled Castes and Scheduled Tribes
The Government have ag yet failed to
do that Moreover, the gudelines
submitted by me m this respect for
enacting and implementing effective
land legislation and public distribu-
tion eystem by the States on the re
commendation of the Centre, have
not been accepted Actually land
legislation should have been enacted
for effectiva genuine land reforms on
the besis of the guidelines given by
me. The Congress gave the alogan
f “Land to the tiller”, and played

ble role aince 1047,

?O
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In this context I will like to give a
quotation which says

“The slogan of ‘land to the tiller’
to be meanmgful and honestly
implemented, the land should cer-
tainly go to those who cultivate 1,
namely, those who perform the
various operations like ploughing.
sowing, transplanting, harvesting
etc Conversely, persons who do not
personally participate 1n these gpe-
rations should not be allowed to
own land However, I am gure that
such a law wil not be enacted and if
enacted will not be implemented by
the Government The Government
had tactically avoided all genume
land legislations which would have
basically altered the land relations
and the agranan and social structure
of the gociety’

*The above extract is from the Task

Force Committee Report of the Plann-
ing Commiasion, 1973

But Sir, this hus not been done The
Congress Goveinment have beepn able
to declare till this day a meagre 2 mil-
lion acres as surplus land out of a
total cultuvated area of 400 puihon
acres According to a statement of
the Hon Minister for Agriculture this
figure of surplus land may go up to
47 mullion acres after the apphcation
of the laws enacted under the ‘national
gudelines’, Therefore, Sir, at present
the Government have declared only
1 per cent of the total land under
cultivation, as surplus land That
means 99 per cent of the total culti-
vated land 1s still held by the land-
lords and will remain with them after
the Congress designed lang reforms
are completed Sir according to a
report of the Task Force of the Plan-
ning Commission submitted in 1073,
about 80 per cent of the households
hold, on an average, each upto 2 acres
of land And taken together they hold
only 7 per cent of the total enltivated
land 'Whereas only 5 per cent of the

upper groups are holding 42 per cent
of the total land e

In this background the Government
have been able to recover only 1 mil-



307 P.M.B. Comm. Report AUGUST 30, 1874 P.M.B. Comm. Report 308

Agricultural Labour (Res)
[Shri Gadadhar Saha]

lion hec¢tareg of surplus land and out
of that only 0.5 million hectares have
been distributed to the landless. The
rest still remain with the landlords.
Regarding cultivable waste land Sir,
out of 19 million hectares reclaimed
so far, only about 5.9 milion hectares
have been distributed to agricuitural
workers upto last year. These go to
prove that the Government is not
sincere about effecting real and
genuine land reforms and whatever
steps have been taken by them are
only farce. Further Sir, there is lot
of corruption prevalent in the matter
of distribution of the surplus land,
Proper sacreening is not done by the
iand Committees for the allottees and
lands are distributed to the relatives
of the Land Distribution Committee
and non-cultivator landowners, Al-
though there is provision for fair rent
of 1 of total produce for share croppel
and legal protection agamnst eviction
in almost all States. The Government
is not serious about implementing
them; hence large ecale eviction. In
this connection I have information and
documents about one case of eviction
in Burdwan at Ketugram Police Sta-
tion where in spite of JLRO's en-
quiry report and the S.D.Og protec-
tion grder in favour of the gharecrop-
pers, the police resorted to firing with-
out any provocation resulting in the
death of one person and mjury tu
another. The landlord also carried
away cart-loads of paddy under the
protection of the police, from the lands
cultivated by them,

MR. CHAIRMAN: Mr. Saha, please
conclude now. You asked for ten
minutes and I have given you ten
minutes,

SHRI GADADHAR SAHA; Yes, Sir,
1 will conclude in two minutes.

MR. CHAIRMAN: Please lsten to
me. In order to accommodate a Mem-
ber of the Opposition, Shri Mishra,
actually, the House decided to permit
him to move his resolution. In bet-
ween we shall have to take another
resolution by Shri Panda. You should

Agricultural Labour (Res)

be accommodative. Your resslution
has been accepted. I am putting the
amendment of Shri Daga to the vote
of the House. .

SHRI GADADHAR SAHA: Sir, 1
will conclude by saying that if the
guidelines for land reforms enumerat-
ad by me earlier were accepted and
the States enacted land legisiation bas-
ed on those guidelines with the re-
commendation of the Central Govern-
ment and honestly implemented, then
the sufferings of these toiling people
could be ameliorated to a great extent.
Enactment and implementation of
legislation based on the guidelines
suggested by me would result in eli-
mination of poverty and exploitation,
There would be no unemployment or
shortages of foodgralns. Stagnatio
in agricultural production will cease.
Above all starvation deaths would be
completely ehminated. In the end
Sir, I will appeal to this august House
and to the Government that the
amendment to my resolution may
kindly be withdrawn and my resolu-
tion be accepted without amendment.

MR, CHAIRMAN: Now, I am put-
ting the two amendments moved by
Shri M. C. Daga to the vote of the
House.

The guestion is:
“That 1n the resolution,—

m part (¢), for “a subsidised
rates be guaranteed”

substitute—
“at reasonable rates be made
available” (1).

‘That in the resolution,—-
{2:“ part (d) omit “and genuine”

The motion was adopled.

MR. CHAIRMAN: Now, I am pytiing
the main Resolution of Shri Geda-
dhar Saha as amended by the mmend-
ments of Shri M. C. Daga to the vote
of the House.
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The guestion is; important Resolutton The decision

“This House notes with concern
that the landless agricultuzal labour
and the poor peasantry who consti-
tute 70 per cent of the rural popu-
lation are in acute distress due to
absence of efleclive and genuine
land reforms, lack of job oportiuni-
ties abnormal rise in prices of es-
sential commodities ang other social
and economic injustice and recom
mends that—

(a) adeguate Job opportumties for
the mbe created with regu-
lated working conditions,

(b) a reasonable mimmum wage
rate to meet their daily neces.
sities be fixed and effectiively
implemented,

(c) supply of food and essential
commodities at reasonable
rates be made available to

them, and
(d) effectave land reforms
thioughout the country be

made without any further
delay "

The motion was adopted

The Resclution, as amended, was
adopted.

17.52 hrs

RESOLUTION RE GOVERNMENTS
WAGE FREEZE POLICY

MR CHAIRMAN The discussion
on this Resolution wag to conclude at
16-30 hours but, because of the anxety
of the Members to discuss it, this has
been extended almost by 10 munutes
to six The House has also taken a
decamion that it will permit Shn
Shyamnandan Mihra to move the
third Resclution The House has al-
ready decided to have one hour for
the second Resoluhion. We shall have
to sit for some time more

After all, we have taken some time
more for the conmderation of ths

of the House 18 there I hope that the
House will not object to eitting for
some more time It has already been
decided to give one hour for Mr
Panda's resolution

SHRIMATI PARVATHI KRISHNAN
(Coimbgatore) Thig 13 such an impor-
tant Hesolution Is only one hour al-
lowed for this? We should be given
some more time

ot wq fermd  (WFT) . T AFATH
w7 3 fr zmr #Y sy fer AF
gafan @gq 1 ARY TW@WEAT AT |

fAigmwrem (TY) B oA
¥ 77 wET 7.1 9 wyfry sLaYr gwEr
w7 ;W

MR CHAIRMAN  Private Mem-
bers' Busines gets only 21j2 hours
Still in order to accommodate Meri-
bers we have decided to sit more I
do not think with regard to Private
Members' Busiiess we do by way of
formal motion Let us not go into
it Let Mr Panda's Resolution be
concluded I one hour Then we will
take up Mr Mishra's Resolution Let
us go on and we will see at that time

ot g fomd : wIw AW g ¥
AR WY § WY g9 W ¥ wean
X AT AN 39 Awfa Wy -
ATQH At LAk AR wes TEY Frewa
% faager faely axagt ¥ wd v e
g v & fau fer maw av
ST T O 3 ST g Ow {5 WYy
9uT Y & VW 97 g wwf w
& 1T W a1 B wrer e ¥ Ed
a1 W€ AT SIX qmwr agt )

MR CHAIRMAN Let us not etart

this controversy Let the disoussion
start and we wall zee.
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SHRI D. K. PANDA (Bhanjanagar):
I beg to move the following Resolu-
tion: —

“This House disapproves of the
new features of the Government's
wage freeze policy which are anti-
working class and repugnant to well-
established and universally accepted
principles of minimum need-based
living wage, full neutralisation of
the rise mn the cost of living and
determination of wages by free col-
lective bargaining and calls upon the
Government to revise this policy in
the interests of labour and in con-
sultation with the trade unions.”

17.54 hrs.
[SERT ISHAQUE SAMBHALY 11 the Chair]

Sir, there are certain new features
which are to be noted in the recent
policy of the Government with regard
to the labour. They have first begun
by freezing wages by an ordinance
and then by a Bill. It is a mistake to
call it wage freeze, it ig actually not a
wage-freeze but a wage out. It 18
enforcing of a wage decline on the
workers especially when there is gal-
loping price rise in the country. There
is 38 per cent price rise in essential
commoties like wheat and so on. They
have given up control on certain items
and this has added to the price rise.
In such a situation they are freezing
the wages of the workers. In the
name of the inflation this
Wage Freeze Bill was brought in and
passed. That gives an indication in
which direction the labour policy of
the Government is moving.

Before 1 speak with regard to the
Wage Freeze policy of the Govern-
ment I would like to indicate here the
cencept behind this wage freeze The
concept behind this Wage Freeze Bill
is the so-called secret report as has
been stated by the Labour Minister
on 26-7-74 in the Rajya Sabha.

That interim report known as ‘Chak-
ravarthi Commission’s Report’ is the
basis of the concept ‘wage freeze.)
What does does this interim report
contain? I think in this House the

31

AUGUST 30, 1974

Wage Frééze
Poliey (Res.)
Communist Members had demanded
that it should be placed on the Table
of the House. It should not be treated
as a secret document. Already the full
text has been published, Therefore,
Sir, I demand that it should be placed
on the Table of the House, There was
a debate on 8-8-74 wherein we found
that the Minister replied that the
Government wag considering this Re-
port at various levels and certain de-
cisions were being taken, One of the
decisions, based on this report, was
the appointment of a Wage Cell. What
I wanted to emphasise was this, Ths
15 an nterim report—Chakravart:
Commissiong Report—which has al-
ready been acted upon by Govern-
'ment And it is already being imple-
mented at least in part ag far as wage
freeze is concerned. Therefore, the
Government cannot he alowed {0 say
that it is any longr a cecret report.
Therefore, I demand that that report
may be placed on the Table of the
House. It is known to everybody as
to what is contained in this Report.
Therefore, 1 want to say that the con=
cept of the need-based minimum wage
wag accepted all these years since the
Al] Indiag Labour Conference held in
1987. That concept o ‘he need-based
minimum wage has been completely
given a go-by by this Wage Freeze
Bill because of this interim report
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Secondly, the compensation wag the
increase in the cost of living index by
of Dearness Allowance at should
be hundred per cent to the lowest
way of Dearness Allowance. That
should he hundred per cent. to the
lowest leve] and it should be reduced
to the higher level, The real effect is
that the wage of the lowest level
goes on decreasing. Now, they
have fixegy the poverty line also.
And if a particular worker can be
given a wage above thig poverty line,
the industry is not going to be effect-
ad. The very incTease In wage above
the poverty line wage will be given
only in phased manner, All these im-
plicationg that are contained in the
interim report go totally against the
principles, the ideciogical phases,
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which the 1957 Indisan Labour Confe-
rence had decided. Therefore, what 1
want to sgy is this. In 1957 what has
been decided is this. On page 22,
with regard to the minimum wage
fixation, it was agreed that the mini-
mum wag the need- based wage which
is tp ensure the minimum human
needg of the industrial workers irres-
pective of any other consideration, To
calculate the minimum wage, that
Committee explored fthe following
norm and pecommended that 1t is for
the wage fixing authority including
the Minimum Wage Committee, Wage
Board, Adjudication etc. to decide
about it. I need not go into this. It is
on page 22 of the proceedings of the
Indian Labour Conference. So, from
this concept of the minimum need-
based wage there is a departure 1n
this very interim report and as a re-
sult of the action has been taken re-
garding wage-cut. So, in the name of
curbing inflation when thig policy was
declared by the Government in the
form of an Ordinance it became clear
as to its very basis. The basisz is clear
after this Report has come to light.

343

18.00 hrs

The poverty-line in 1961-62 was Rs.
20|- per month ang for 1971-72 1t will
come to Rs 40 - and three units mean
four members. As guch, Rs 160;-be-
cuomeg the poverty line. In so many
industries like cement, coal mines and
steel the workerg have reached some-
where beyond Rs, 300- It is because
of the struggle of the working class
that could force the Government to
accept this wage even beyond Rs. 300j-
in certain cases. That is the achieve-
ment of the working clasg because of
their grganised movement. Now, the
Government wantp to fix the minimum
wage at the poverty level. That means
there would be total wage-eut and
this ia going to be forced upon the
working class.

Before coming to the very basis of
‘wage-freeze and its effect I would like
to say a word about collective barga-
ining. Now. there will be National
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Board and the Government will inter-
vene through the Board and the Wage
Board system which had been reject-
ed by all the Central trade-uniong is
how going to be reintroduced. That is,
the power of collective bargaining
which the workers had achieved, na-
mely, bipartite committees etc, are
going to be given a goodbye,

Therefore, this basic concept has to
be opposed by all trade-uniomists and
all persong and Members present in
this House as for the wage-freeze is
concerned,

Sir, I cannot finish today. It is al-
ready six O clock, Are we continu~
Ing up to sevep O'clocksy

waafy wew : AT 9w, wm
Fiarw tHam ke mwa ¥
foq aF s awiz g ww fw @
¢ o | ary  <hag ) forr
T W A gwd, sw R AR Y
TS At |t T { w0

& ww ww few (dgeT) ¢
w0 TN AW sfw fow ¥ g S oft
RYAT REATY @A £ AATRA T ATy

© owwef s e o, # g
W AR fewr g fr grow sk ¥ g
" T WA FET AT AT |

SHRI D. K. PANDA: I would like
to re-emphasise this point again As
far as minimum requirements of food,
housing education etc are concerned,
the reduction of minimum wage to
this poverty level, is a repl disaster to
the main productive force, that is the
working class, m the country If we
hit this productive force, then, we are
going to suffer the worst

Now, it was agreed in the 57th In-

dian Labour Conference—al} the trade

unions including the INTUC who par-

ticipateq in that conference agreed—

that the minimum wage uld

need based and should ensure
needs
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minimum hugman
trial workers. But, in spite of all

now, we are going
throwing the working class as a whola
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[Shr; D K Panda] a Resolution usually takes 30 minutes.
I cannot be deprived of my time,

into inhyman conditions, unbearable
conditions. Now, how will thig natio~
nal mmimum which is fixed under this
sq called secret report, interim report,
namely, the Chakravarty report, be
workeq out? How wall 1t be worked
out?® It will be worked out 1n a phased
programme Evervwhere, the indust-
rial magnateg and the employers say
that some wage incresse gill defimi-
tely affect the industry and by virtue
of which, the industiy will not be 1n a
position tp produce In the name of
production, 1n the name of wviability
they want to 1educe the wages of the
workers and they want to attack the
workers Now, even afler 1867 there
has been & conmistent policy on the
pait of the Government to sabotage
this need basedq minimum wage policy
1t has been declared several times,
1t has been proclaimed to the world
that we are gomng to pursue this need
bazed minimum wage policy but on
several occasions, i1 has been sabo-
taged Ip 1967 Shii B K Mahantt
Chairman of the Committee on the
framewol k of Wages and Income policv
‘'made an attempt to sabotage
this concept of need based minimum
wage Then, there was the interim
report When the Pay Commussion
was gomg to fix the wages Govern-
ment also brought pressure on them
so that they also gave a go by to this
very policy, this need based minimum
wage pohicy However, in spite of all
these things, over all these years the
working c¢lasg has put up heroic bat-
tles and as far as iron, steel cement
etc industries gre concerned, before
the negotisting committee, they have
tbeen able to achieve some of their
 demands and their wages came nearer
+to their need based minimum Now,
the cat is out of the bag The posi-
tion has become very clear now In
1037, the basic eoncept was to provide
need-based minimum wage

wreflt wewr - oY s ¥
W 9T wittz WY g7 @AY @

SHRI D K PANDA' 1 have to
speak for 30 minutes The Mover of

awafr W qW A oWl
AT & 9% fRy & et ¥ fx
e & ford wore grawm vT AWy Q¥ Wz
[EAT AT A I P TR
g gmT 1 gufE¥  wTC WG waTET
AW a1 grew w1 W wmA ¥ fay
AN EEW FY A HAY gAY

SHRI D K PANDA Whatever that
may be, the Mover of any Resolution
will get 30 minutes, and I must get
that ttme I have mot fimshed my

speech yet

wafe wghew . ¥R g R
fr wav sgrer v foar I ar
N BTSN ®T 7 FAEY AR it gEe
g ® oY amar &

SHR] D K PANDA My appeal
to the Chaiwr will be that the House
may 51t up to B pm o1 even mor« I
have no objection 1 shall support
8hr:1 Shyamnandan Mishra's moving
his 1esolution So, let the House con-
tinue up to 8 pm even

wwofe s Afer a9 @A
& o {9 zigw & ¥y 2wy
T 15 fae a1 g% & A are )y
™ WA W § (4T W owe |
97 ATAT R, W YT uRwHZ WY Aw
gy
SHRI D K PANDA My appeal
will be that let the time be extended

I would not go beyond yy time, and
1 shall take only 30 minutes

wamfy s W N A R,
& AT awer g fonar mar § 3w ¥
A A Y W oww s far

™,

SHR!I D K PANDA: The Howumse
has not decideg to go beyond 6 pm.
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but we ate already going on beyond
8 pm, So, let the House continue to
sit up to 8 pam,

wefe v % fAd pew
& T HAY Gy )

SHRI D. K. PANDA: That 1s all
right. I am within the time allowed
for the Mover of a resolution

wwfy afwn gz A1 3YE ¥,

afes ora 4T @ @A ar [arfas

» TG fE galt F1 WY maar @
rfge #74 &1 wwr fad

SHRIMATI PARVATI KRISHNAN-
(Commbatore): 1 thmk there is wus-
conception about the resolution itself
This resolution 15 a very major reso-
jution, because time and agaip in the
newspapers and everywhere else we
are told that the Cabinei is seized of
4 new wage siructure etc It is a
serious subject which Governmenti
never bring up before the House
But you are irying to cut short the
time. 1s this policy going to serve the
working class?

wnafe wftrw d3w, g ot
AT, A T W7 qgA W AT wE @
3 i wir 2E Qe aw oW
sifew wwma e g WsawT aTga?
am A, g v v wr Y AW
T @ W |
SHRIMATI PARVATI KRISH-
NANA. Kindly exteng the time The
House can be magnanimous enough
Why should we not ask the House to

be magnanimous enough to the work-
Ing class by extending the tame?

wwely v ¢ a gree F R
grea € Tr ¥4 gefr)
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btrm the distribution of profits by com-
panies; this 15 so far as the first ordi-
nance 15 concerned, the second ordi-
nance is against the working class, 1t
18 'meant not only to freeze but it
actually effects a wage-ctit. The Bill
which has been passed here already
15 really an attack on the wage or
earnings of the working class, and it
has gone to the exteni of deproving
them of their very essentials It is
not a question of there being a depo-
sit of their wages and the payment of
interest on the same at the rate of i1
per cent But we know that the rate
of increase in inflation 1s 11 per cent.
So, actually in terms of commodities
and articles gnd in terms of value, it
15 meaningless whatever they depo-
sit will also get reduced in value in
course of time, and the workers wall
be deprived of eve, that deposited
amouni so far as the value is con-
cerned
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So, the worker 1s now put to two
kinds of odds and difficulties Firstly,
he 1s deprived, for the present, of the
esgentials Secondly, even the depo-
siteg amount is gong to get reduced
in value after two years Therefore,
it 15 a two-pronged attack op the
working class and their wages.

As far as inflation is concerned, how
are we to curb it? The causeg of in-
flation have already been declared by
several economists For instance, the
Economuc Times says:

“Inflation in India has not been
causeq by rising wage-costs” ¢

So, let ug be very clear. Wage-push
or wage increase is not the real cause
of inflahom. To that extent, the eco-
nomists and the Economic Times and
other papers have given therr verdict.
The paper further says:

“In the absence of wage-push in=-
fluence, inflation ip India camnot be
controlted by pegging wages and
salaries.™.

These are the views of economic
papers and economists. They have
been, telling us times without number
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that the root cause of inflation

somewhere elge and not in wage
crease.

¥E

Why should those who produce
wealth, who produce different com-
wodities, be given the first blow by
Government? It is these people who
are the worst hit by inflation and
price risee. Yet Government has
selected this very working class, who
are the victims of inflation and price

rise, for attack. This policy is  ridi
culous,

What are the causes of the present
stuation? The profit element 12 a
constituent cause, Then there is
black money that is in circulation.
Thirdly, the lack of any effective
policy of internal pro:urement direct
from peasants based on a graded
levy. There is a defective policy fol-
lowed with regard to agriculture and
industry. You are leaving the upper
strata the upper brackets from these
taxes, Something like Rs. 833 crores
have been left only with these people.
Now you are going to kill these work-
ers by this wage freeze policy. By
this you are getting only Rs. 450
crores. This is nothing compared to
the tax arrears and penalties realis-
able which come to Rs. 833 crores

The AITUC has already given a de.
tailed picture of how Rs, 2000 crores
can be realised by way of arrears left
with the monopolists, hoarders and
tax evaders and otherswho are in the
wholesale trade and other things.
Then are you making any effort to
recover the arrears in the shape of
alectricity dues  which come to
Rs. 146 crores” A sum of Rs 450 crores
has been pumped into the ruma) sector
and these electricity dues are lying
pending as arrears with the kulaks
and zamindars who are using power
for their pump sets and agricultural
operations. This has to be collected.
Rs. 400 crores have been given as
Joans to co-operatives, These can be
collected. Who are dominating these
co-operatives? The kulaks mnd rich
landiords.

is not being
because Government are pursuing =
poliecyy which only helps the monopo-

wherever the working class wants
more wages, we have seen as in the
railway strike that you come out with
suppressive measures, After the rail-
way strike, the way you are d

with the railway workers is something
which is barbarous. It is shameless-
ly done, All sorts of barbaroug atro.
cities are perpetrated on these railwuy
workers, This is in spite of the Pre-
sidents clear advice to them not to
be vindictive. The President’s advice
has to be respected and implemented
and all those people against whom
there is absolutely no charge of sabo-
tage or violence should immediately
be taken back.

Another thing is that the incomes
and prices policy announced by the
Government is a hoax. Here I would
just quote & great economist,

“Wage push pull theory of in-
flation 1s a fashion with Tories and
Gaullists and Nixons for decades
Phillip Curbes has discovered 2
wonderful gimmicky coefficient
called the correlstion  between
wages and prices, From this the
Government has come out with the
policy prescription to prevent price
rise and wages to be To
keep wages pegged, they suggest to
maintain unemployment as a tole-
rance limit."”

These are the things said by great
economists and these have come oul
in several periodicals and megazines
including the Economic Times.

I submit that this so-called interim
report must be placed on the ﬁ

for discussion and
ue.mwmww
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into the ditch all those recommenda-
tions in that report which iz  anti-
working class and against all uni.
versally accepted principles of labour.
All these arears have to be collected
and there should be demonetigation
to bring out black money, We have
given several suggestions several
times. Wage freeze ordinances should
be withdrawn, There should be nation-
alisation of all essential industries
like sugar, vegetable oils, colton and
textiles so that priyate profiteers do
not play with the production of essen-
tial commodities to mint money and
inflict misery on the poor. The whole-
sale foodgrains trade should be taken
over and there should be distribu-
tion of foodgrains through shops at
all industrial units and depots 1n
villages under popular committees
The peasant producer should be
guaranteed a remunerative  price
Speculative credit by banks and
financing institutions should be total.
ly prohibited. All non-developmental
advances to the States Governments
should be stopped.

Coming to Orissa, even the wage
board recommendations of 1869
have not yet been implemented for
sugar workers. Coal mine workers
and iron ore mine workers are even
today under contract labour and the
wage board recommendations

are
only partly mmplemented, Another
part has not yet been 1mplemented

All the wage hoard recommendations
as far as the 75,000 electricity workers
and other workers are  concerned
should be fully implemented.

MR. CHAIRMAN:
moved:

Resolution

“This House disapproves of the
new features of the Government's
wage freeze policy which are anti-
working class and repungnant to
well-established and universally ac-
cepted gyinciples of minimum
need-based living wage, full neutra-
lisalion of the rise in the cost of
living and determination of wages
by gree collective bargsining and
cally upon the Government to re-
Vise this policy in the interests of
1885 L.S.~14,
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labour and in consultation with the
Trade unions.”

There is one amendment by Mr. Daga
but he iz not here,

7 HUF AHTR T 4T BT HTE | ST T
agr q@r &1

nF AT § @1 5 4g TS a1
& X G AT GHAT | AFETAT FF
T ¥ oY 7 AT &, g7 WNT ¥ A
mwm v Rz ¥ aRT A« 1

St gew w wgEw (qiAT)
awrafa &Y, g S 95T 987 oY A @
2, 4% AY AT AR 3 % fawra § awr
gAY B, O A a1 A wEarw F gy
¥ gz g ¥ oAwgd & feni &
ey TAY & YT g WY Ay § et
%t 37 ¥ 7% e arlzg 1 ooy I
¥ ¥ v F fa g 2 fr gaq vt
W REOTE VN[ FEUT IAET WIET
Favw ATz T ) g8 9FTT 3T Y A
Fag Fead @om & &l P ag qagd
% fza & fasg oY &1 ®9 3 wgr
97 99 RAY AT I FAT AT A IPW
%77 fF 77 AY fam garew X fear ¥
FAITT AN RATT LT FRTFIAFATE
#% & ¥% v fawfrw 7 v §
f& s &Y 7@AY g€ AEm€ # wagd
%1 afg® A W€ 900, ITRT ATqAT
frery T ¥ET & T OB WY wT Ha
wgT 7w s @ 3w g7 fasrr o€y
ur fz afr feq azaré amf_run w0
¥ wfawa: S Wz & v gy
7 ¢, dar 3 & ax Wy Ao et
2 1wl WEIT W vy Wy faam Y
sraear § 95 3 A & ) 4% ST A
W qYEY TAT TEY &, A At W |ug
i & 3 & fasms w10 F E ¥ wER
Few TB § %7 AT A AT §T N
avfy WY TR e A A W el }
i fateli g 17 SN wa R
WEWA AL § | ATETT WX FY AN
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[ g% wex woumm)
firr #fim ot e & ) o e
wlt sferay & T w1 A B, wga
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T e w AR d IR
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SHR] NOORUL HUDA (Cauchar):
Mr. Chairman, Sir, the Resolution
moveq by my colleague, Shri D. K.
Panda, is a very important one

As you are well aware only recently
the House had an opportunity to dis-
cuss the Ordinances which were pro-
mulgated by the Government to check
the inflationary situation in  the
country., The hole Opposition and
alsy certain Members of the ruling
party showed very clearly that these
Ordinances, specially, the Additional
Emoluments Bill and the Compulsory
Deposit Scheme Bill were not meant
to curb and fight against inflation
but these Bills were meant to curb
the wages of the working class, the
workers. 1n the country. These Bill,
were directeq agawnst the mterests of
the working class as a whole in the
country.

Only a few days back, my collea-
gue, Shri Jyotirmoy Bosu, had placed
on the Table of the House a Report
given by Prof. Chakravarty, the
Panel of Economists That Report
very clearly shows the nund of the
Government as to m which direction
they are going. This Report has not
seen the light of the day officially.
In that Report, it has been stated that

the worker should not get a 'wage
which 1s below the poverty level
wage . Who is to determine the
poverly level? According to  Pro

Chakravarty, Hs. 40 a month, 1f Octo-
ber, 1972 prices are taken, i1s the
criterion to  determine the poverty
line. According to Prof. Chakra-
varty and his team of experis, a
worker with a famiy of five members
should get at Rs. 200 a month, taking
October, 1972 prices.

You are well aware, after de-
cades of strenuous struggle with all
the sacrifices made by made, they ex-
torted from the employer as well as
from the Government Rs. 200)- at
lemst as a wage. If that criterion 1s
accepted, it is clear that in 1974, a
worker with a family of five mem-
bers should get at least Rs  240)-.
That i3 clearly mentioned in the Re-
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port. This is g very important do-
cument as far as the working class
and the working movement is con-
cerned.

In his report there is no talk about
freezing of profit, about control of
profit. This House is well aware that,
1n today’s India, at least there are 100
families, big monopolists, who have
been lootmg the country day i and
day out and who have amassed hun-
dieds of ciores of rupees.

Government have not come out with
measur s, Govermment have not come
out with any Ordinance, Government
have not come out with any Bill, for
curbing the monopohists’ profits or the
Inoting and exploitation by the mono-
polists of the labour ang the working
class of our country.

This Government, including the
Prnne Minister, Shrimati Indira
Gandht, often sheds tears for the un-
employeq joutlh Today the number
of the unemployed, officially, is about
80 lakhs. unofficially, the total num-
ber of the unemployed is four or five
crores They often shed tears for
the unemployed ang talk loudly
about the agricultural labour and the
poor peasantry of our country. But
we know thewr lot Today we have
discussed the lot of the agricultural
labour In the name of raising the
standard of living of the agricultural
labour, i the name of giving emp-
loyment to the unemployed youths
and other scctions of the ymemployed
people., this Government ig trying to
attack op the Living standards of the
working class, their wages, their sal-
arises, which they have been able to
obtain fro;m the employers and the
Government after a long struggle,

In today's conditions we demand of
this Government that they must
change their pohcies, There is no
question of tackling inflation by red-
ucing the wages of the workers,
there is no question of tackling infla-
tion by giving less and less amount of
money to the workers and the working
class people. The most question is,
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Ip our country, today inflation ig be-
ing created by the wrong policies, 27
years of wrong policies, pursued by
the Governmment which we term as
pro-monopohists, pro-landlords and
pro-rich people These policies must
be changed The working class peo-
ple have started fighting Only tne
day before yesterday, about 2,000 de-
legates from all over the country had
assembled m Delh:1 to fight against the
wage freeze policy of thig Govern-
ment ‘That is the only way

1 support this Resolution moveq by
Shr1 D K Panda and 1 would demand
of this Government to change their
policies If they do not change their
wrong policies, their anti-labour pol-
1cies, thewr anti-working class pol-
cies, they wiall face stiff resistance
fram the working class all over the
country as they had faced in May
last We have seen the united strug-
gle of 17 lakhs of railwaymen, they
have shown the way, the LIC emp-
loyees have shown the wavy, the or-
ganized working class all over the
country have shown the way Un-
less this Government changes 113
wrong policy, unless the Government
gives up the policy of wage-freeze as
enunciateg by Shri1 Chakrabarty and
tis team of experts, they are doomed
to failure, and the working class will
have to wrest power from this Gov-
ernment, the Government of pro-
monopolsts, the Goernment of pro-
landlorgis
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SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr. Chair-
man Sir, I want to draw the attention
of the House to one important factor
m this resolution and that 1s, at the
end, what does it say? It says: ‘Calls
upon the Government to revise tlus
policy 1n the interests of labour and
in consultation with the trade unions.’
Now, Sir, there 15 a feeling in this
House that the question of wage freeze
has been talked out. Well, the issue
of wage freeze may have been dis-
cussed on that Bill on wages and
emoluments. am not going into all
tnose things. While you say so many
things about wages and dearness
allowance etc. what we find is that no
action has been taken against black-
marketeers [ would like to remind
this House that as far back as in May
1971 the Prime Minister put before
trade unions on the move that wages
will be frozen and what was the re-
action of the trade unions in this
couniry? A unanimous resolution was
passed saying, please discuss the
whole question of wage-structure and
wage policy with the trade unions. It
is not only a question of grant of na-
tional ‘mimumum wage. It iz not
only a question of rise in prices, It is
not only a question of whether you
are taking action against this bhlack-
marketeer or that blackmarketeer, To-
day the persons to suffer are the
labour which has contrivuted to what-
ever httle advance that ig there ip the
couniry, and for the increase in the
GNP. That labour today is being
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thrown into the waste paper basket.
Certainly it is the Labour Minister’s
responsibility for industrial peace in
this country, for relations with the
trade unions in this country. There-
fore what are asking is this. Have a
democratic process, call upon the ac-
cepted representatives of the working
class, have discussion with them on the

question of wage policy and wage
structure in this country, not some
intellectual sitting there and with

whatever statistics he has, distorting
them and coming out with some kind
of a document which is given to the
Planning Commission which is a most
unplanned organisation in this coun-
try, which is bereft of all planning,
but call upon the trade wunions and
carry out that assurance given by the
Prime Minister as far back as in 1971
that the working class will be con-
sulted, taken into confidence, for
bringing about a reasonable wage
structure. Today you have this ano-
maly where in respect of people doing
identical work one is being paid
Rs. 400 and another is being paid
Rs. 200. Is this fair ip a country wiich
is known throughout the world as a
welfare State? I am not going into
the question of wage freeze at all. We
are strong enough, we will fight it
out; it has beep fought in other coun-
tries of the world; Nixon tried the
wage freeze and Watergate has cought
up with him; wage freeze that is
coming here is going to get up with
the GoVYernment here also. It is
there in the arsenal of the working
class; it is there in the arsenal of
democracy in this country that any
undemocratic measure will be fought
by democratic means, by fair means
ang the workers will get their justice.
But certainly the Labour  Minister
can take up this proposition, have
conference with trade unions, discuss
with them the wage structure and
wage policy in this country. Why
should he not do it? Why could he not
discuss with them? This is the ques-
tion which I want to put before the
hon. Minister. Thank you,
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SHRIMATI PARVATHI KRISH-
NAN: ‘Sir, he cannot treat the work-
ing-class like this.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIN) VERMA), Mr. Chair-
man, Sir, the Resolution tabled by
Shri D K Panda 11 as follows: -

“This House disapproves of the
new features of the Government's
wage freeze policy whi are anti-
working class angd repugnant o
well-establisheg and wmversally
accepted principles of munimum
need-based living wage, full neutr-
alisation of the rise in the cost of
Iving and determination of wages
by free collective bargaining and
calls upon the Gavernment to revise
this policy in the interests of labour
and in consultation with the trade
unions.”

I am grateful to the hon, Members
who have expressed their views on
this Resolution. I have listened to
them verv attenttvely and they have
made certain points which I shall try
1o explain to them in due course of
time.

Time and again, it has been mentio-
ned here that Government have tried
to freeze the wages and thet this
action of the Governmeni i= anti-
working class Sir. Government hus
not announced or enforced any policy
which can be regarded az wage-freeze
or against the working class, The
action which has been taken by the
Government is a part of its anti-
inflationary drive, The Government
promulgated Additional Emoluments
(Compulsory Deposit) Ordinance,
1974 and the Companies (Temporary
Restrictions on Dividends) Ordinance,
1974 on the 6th July, 1974 and Com-
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Evidently, Mr. Panda is referring to
the Additional Emoluments (Compul-
sory Deposit) Ordinance, 1974 and is
very critical about it. Sir, one will
have to admit that this Oidinance has
not been antroduced with a view to
freeze the wuges. I am happy that
he has corrected himself and in
place of ‘wage-freeze’ he has used the
word ‘wage-cut’ Sir, 1t does not pro-
hibit any future inerease in wages and
it alsn does not put any ban on de-
termination or 1evision of wages under
the Mimmum Wages Act, 1948 or
throagh collective bargaining, concilia-
twon, artatration or adjudication. The
ordinance wnerely requires a part of
arldditional cmoluments to be deposited
i g special fund and the deposits will
carry sumple ntere.t at o rate which
will he {wo ami . ball per cent over
and above the prevailing bank rate.
Such a high rate of interest was never
offered bhefore. Even the Employees
Provident Fund does not give more
then 6} per cent interest. To the
extent money circulation 1s reduced,
the rupee will gam in its value and
such compulsnry savings increase the
piurchasing power uf the rest of the
pay-packet. The Ordinance recognises
thet this compulsory deposit scheme
should not be enforced in the case of
wolners whose earnings are very low.
Sa, S v, we ue¢ al-o very much con-
ccrred ahoid 1t In the casze of those
workers, whose eginings are very low,
we are not going to tax them in any
vy or impose restrictions o them or
compel them to deposit a larger part
of their incaome in the bank. The ordi-
nance to limit the dividend to 12 per
cert ghon™ also be welcomed. 1t will
help the ploughing back of a larger
part of dsposable profits for develop-
ment,

19 hrs.

Sir, I would now like to explain the
rationale which 1s behind these Ordi-
nances. The main reason which prom-
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pted Government to promulgate these
three Ordinances, mentioned above,
hag been that the country is in the grip
of severe inflation which has been
brought by the imbalance between the
aggregate demand in the country and
the availability of essential goods and
serviceg which are needed to meet that
demand and there is an urgent need
for correcting this imbalance.. The im-
balance has been created by a rather
unusually large supply of money in
the country, the factors which contri-
buted to the expansion of money sup-
ply being deficit financing by Gov-
ernment, rise in wages and non-wage
increase unrclated to availability of
goods, money supply coming from
unaccountable, illegal sources, which
is the result of evasion of taxes, both
direct and indirect etc Government
has not been able to control the
situation by selective credit control.
As the Finance Minister explained in
the Lok Sabha on 24th July, 1974—
here, I would litke to quote the Fin-
ance Minister—he said:

“We have issued these Ordinances
not becauze we believe that wages
are going to increase the prices. We
have done this to prevent poasible
inflationary pressures on the run-
away prices. 1 really do not know
what could have been the size of the
inflationary pressure if we had
allowed things to go as they are and
not taken any steps to prevent them,

We never claimed that by the
issue of these Ordinances, immedia-
tely there is going to be some fall
in prices. We never claimed that.
Then, these are not the only steps
which ultimately will give us that
result, We will have to take a
sories of steps. This is the first
package we have given in the form
of three Ordinances.

It is really speaking a package in
order to reduce the monetary supp-
1y and reduce the inflationary pres-
sure on demand.”

Policy (Res.)
Then, he further added:

“l quite agres that it is a rather
extraordinary step that we have
taken, But, when we face an une-
qual gituation we have to take
unusual steps.

In a package, when one item has
to be enacted through an Ordinance,
the others become inevitably linked
up with that.”

Sir, the implications of the Ordi-
nance of 6th July were also explained
by the Prime Minister, in detail, while
replying to the No Confidence Mo-
tion. I would like to quote her here
in order to dispel the misapprehension
in the minds of hon. Members:i—

“Government proposes not a wage
freeze as the hon. Members have
said—a wage freeze would mean
a ban on negotiations or on revi-
sion of the wages. Now, this is not
what we have done. What we have
done is, not to impose any embargo
on negotiations for wage revision
either in the public or in the private
sector What we have done to en-
force through these Ordinances is
that workers become entitleg to
some increase In the emoluments,
such increase should be deposited in
a special account carrying g special
rate of interest.

The Ordinance only asks the
labour to save the increase in their
emoluments for a certain limited
period 30 as to give Some respite to
bring the inflationary situation un-
der control. The amount saved by
the workers is theirs and it will not
be useq by the Government, even
temporarily, either for its current
expenditure or for industries,

This has been actusted by pat-
riotic motives, and in the past they
have loaned money to the Govern-

ment under various schemes, There
ia the small savings scheme; there
is the pay roll savings schems, the
cumulative time deposit scheme and
50 on to meet the emergencies both
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of war and of infilux of refugees and
so an.". .

Then, egain, she has sqid;

*The idea of compensating labour
for increase in the cost of living
through periodical adjustment of
dearness allowance was evolved
during the Second World War. How
hag this system really provided an
effective safeguard? Thia i the
question which arises. Eeveral
said that they were well aware that
an increase in dearness allowance is
often only an invitation to traders
to push up their prices. It is a
spiral or vicious circle; as soon as
dearness allowance is given, the
prices rise and more dearness allow-
ance i3 demanded.”.

Again, she has added:

ong side of the problem.
One of the problems again men-

cap hope to defeat the ex-
of
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ance has been impounded im the
form of contributions, of providend
fund or otherwise. Many Btate
Governments have also done like-
wise for several years. The Gov-
ernment of Indiay also took similar
steps in 1967-88 whep we were just
recovering from an unprecedented
drought.”

Again, she said:

“So, ali that we have done now
18 to extend this so as to cever the
employees in the private sector in
the interesis of parity of treatment.
Thig is the only new thing that has
come about here and the amount de-
posited into the gpecial account may
be retained for some longer period
than in the case of the scheme en-
forceq in the past. But at the
time, if the period of reten
longer, the rate of interest
appreciably higher.”.

My purpose in quoting the speeches
of the Finance Minister and the Prime
Minister was to show that we were
not going to do anything which was
likely to harin the intevests of the

£l

have raiseq that guestion during this
of fixing a need-based
minitoum wace. We have mude it
clear over and ove~ agaipn on the flocr
of the iwo Houses that woges -y the

organised sector are nowadays being
settled generally bipsrtite
negotiations, in which case it is for the
parties to consider the question of
need-based wage with reference to
the circumstances in the concerned in-
dustry.
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The capacity of the industry to pay
has got to be taken into consideration
for the fixing of wage. So bipartite
negotiations between the employers
and employees have either taken place
or have been i progress in some in-
dustries like steel, cement, HEL, HAL,
HMT, BEL etc. We have never tried
to stand in the way of these negotia-
tions, but we have encouraged them.
The hon. members know that we have
called the representatives of the la-
bour class as well as the employers
and have tried to bring them roung a
table so that they may settle their
wage fixation matters amicably.
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A reference was 'made to collective
bargaining.

SHRI D. K. PANDA.: The collec-
tive bargaining process will continue?
SHRI BALGOVIND VERMA: 1t is

being continued.

SHRI D. K. PANDA: May I know
whether the secret Interim Report is
going to be thrown out?

SHRI BALGOVIND VERMA: I
think he is referring to the Committee
on Wage Policy. He wants the report
of that Committee to be made public.
I may tell him that we have received
an Interimm Report and it is under con-
sideratiop, of Government, to under-
stang the implications of the recom-
mendations before deciding whether
the report should be made public or
not. This is our policy. We are not
concealing anything. Only it is un-
der consideration. That is why we
have not made it public just now.

He hag mentioned—previously also
he saig this—that the Sugar Wage
Board’s recommendations were not
being implemented in Orissa. I would
request him to bring this to the notice
of the Chief Minister. He knows that
she hag progressive outlook. In case
there is any reservation on her part,
he can write to us and we will take
up the matter with the State Govern-
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ment. We want that all the Wage
Board recommendations must be im-
plemented and if there is any industry
which is mot doing so, we would take
up the matter to see that these are im-
plemented.

Thus, Sir, thre is no wage freeze.
Government has neither banned revi-
sion of wages through collective bar-
gaining, conciliation or adjudication
nor issued any directives for modifi-
cation of any accepted principles for
the determinatio, of wage policy.

In view of the position I have ex-
plained, I hope the hon. Mover will
kindly withdraw the Resolution.

SHRI D. K. PANDA: It is becom-
ing very clear that workers are being
asked to wrok harder and more and
and they are to get only less. I want
that this policy shoulg be reversed,
because I find you are surrendering
to the hoarders, monopolists, and
blackmarketeers more and more. I
need not go over this and repeat what
I have said. But I want that Govern-
'ment should reverse this policy.

The Minister in charge, Shri Raghu-
natha Reddy has stated:

“The industrial relations situa~
tio, wil] also have to be vieweq in
the context of the general economic
situation in the country. During
1973, the economy was subjected to
a severe inflationary pressure and a
sharp rise in the cost of living, and
the working class, particularly, was
under severe strain due to the scar-
city of essential commodities and
a sharp rise in their prices, closure
and lay-off resulting from power
cuts and consequent erosiop of their
incomes and wages”.

So I want to know whether Govern.
ment are going to keep up their pro-
mise because the situation has to be
vieweq from the hyper-inflationary
pressure .and also the high price rise.
Keeping these two things in view,
Government have to keep up their
owp promise because this has been al-
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ready stated ip 1978, The re-structur-
h‘otthewuepolky and revision of
wages hag been decided in 1971 and
Government hag to keep its promise.
In thig connection, thjg secret Interim
Report has to be totally rejected be-
cmuse the 1987 Indiapn Labour Con-
ference has already laid down the
basis. There i5 an apprehension in
the minds of the working clags that
the present wage policy is the offshoot
of that report. Therefore, Govern-
ment should reverse this policy of
wage freeze, which has become bank-
rupt economically ang politically. By
pegging the wages you are not at all
going 1o curb the inflation and in-
crease production and reduce the pri-
ces. So many members of the ruling
party themselves, like Mr. Sathe have
said they have no faith in this wage
freeze policy. It s one of the 10-
point package programme. It will
only hit the workers who are the real
producers of wealth. I, consultation
with the centra) trade union organisa-
tions, Government hag to restructure
its wage policy ang give up its pre-
sent policy of repressio,, against the
working class. I only request the
Gavernment to implement the pro-
mises made by the Labour Ministe:
and even the Prime Mimster. With
these words, I request the Minister to
accept my resolution.

MR. CHAIRMAN: The question is:

“This House disapproves of the
new features of the Government's
wage freeze policy which are anti-
working class and repugnant to
well-established and umiversally
atcepted principleg of minimum need
based living wage, full neutralisation
of the rise in the cost of living and

341

GMGIPND-Job 11995 LS—§~10-74~000

BHADRA 8, 1886 (SAKA) Fascwts Trends in

the country (Res.)
determinatio of wages by free col-
lective bargaining and calls upon
the Government to revise this policy
in the interests of labour and in
consultation with the trade unions.”

The motion was negatived.

T——

15.19 hra

RESOLUTION RE: GROWTH OF
FASCISM IN THE COUNTRY

SHRI SHYAMNANDAN MISHRA
(Begusarai). Sir, which Minister will
attend to my resolution?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(Shrai F, H Mohsin). I am here,

SHR1 SHYAMNANDAN MISHRA:
The Home Min .ter caunot attend to it.”

The Pr.me Minister should attend to
11 I beg to move

“Thig House 15 of opiniog that the
Government 1s creating conditions
for the growth of fascism i the
country and therefore resolves that
a Parhamentary Committee be cons-
titufed 1o ‘make recommendations to
counteract this dangerous trend.”
MR CHAIRMAN: He may conti-
nue on the next day

19.20 hrs.

The Lok Sabhg then adjourned il
Eleven of the Clock on Saturday,
August 31, 1974|Bhadra 9, 1898 (Saka).
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